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1 LOK SABHA DEBATES 2

LOK SABHA

Thursday, November 21, 1968 /Kartika 30,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair}

ORAL ANSWERS TO QUESTIONS

SuPER BAzAR, NEw DELII

SHRI RAM SWARUP
VIDYARTHI :

SHRI ONKAR LAL BERWA:

SHRI BHARAT SINGH
CHAUHAN :

SHRI PRAKASH VIR
SHASTRI :

SHRI SHIV KUMAR SHASTRI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that Super Bazar
in New Delhi is still running at a loss;

(b) if so, the
during the period from 1st April,
30th October, 1968; and

%242,

amount of loss suffered
1968 to

(c) the reasons for the loss and steps
taken to run the Super Bazar at profit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
‘COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) The profit and loss
position would be known after the store
completes its full year of operation, ie.,
from 1st July, 1968 to 30th June, 1969.

(b) The accounts are prepared accord-
ing to the cooperative year; the accounts
for the year ending June, 1968 have not
yet been finalised and audited,

(c) The loss incurred in the first year
ending June, 1967 was mainly caused by
high promotional, administrative and ope-
rationa] costs, including the high rent of
the building in Connaught Circus. The

measures adopted to improve the working
include economies in establishment and
operational expenses, rationalisation of the
stock level, streamlining of administrative
and accounting procedures and expansion
of business turn over, The Managing Com-
mittee of the Super Bazar has also been
reconstituted.

it Tw Taeq faamt : T wEET
q ot g@ray g 5 4 foooht & gue
R 71 uefafacfea gaedfes< aga
AT & | F4T 97 99 & fF ww gue -
X | foaqw i sewfuery SR e
FAITA & IT X § 75, 80 wiawa
da9 TERAC F ATT TWSAW AR
I Y IO enfray & foe
& & agi it s FaEmw § A Ty
FEEaATT W G &, AfeT T WA
Fform g7 N awg & w1 F
feares #1€ FrRIaTEY AET & THAY ?

SHRI M. S. GURUPADASWAMY :
The recruitment of the staff is made
through a certain procedure. There was
notification in the newspapers and we had
also taken into consideration the compe-
tence of the individuals at that particular
point of time, But I may inform the hon.
Member that we have looked into the
whole matter and we have found that cer-
tain staff were surplus. We have taken cer-
tain measures as a resuit of which we have
already saved nearly Rs, 11 lakhs in thig
regard.

SHRI S. M. JOSHI : Per year?

SHRI M. S. GURUPADASWAMY :
Yes, per year. Hereafter we will be saving
about Rs. 11 lakhs every year.

it W Tweq faardl : 47 g7 Q-
frraamqerifrmragey ¢ fr
gwtmwmrﬁm%aﬁmﬁm
a7 FafEi & § 80 wfama TatHe
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o Efear & siE@iedT A I ¥
T Hawad & Fodae d

SHRI M. S. GURUPADASWAMY : It
is not a fact,

st (W wrEq fauvdt : § g ST

gt § £ aror o guR arae 7 et
it g€ &, 37 & & frqer sificat &
R 7 gfer § Fdve 4 i & s faraey
Wit & ar 7 gfaw 7 fod 78
g 3, i 1 s ¥ afiefat ¥
THI-TH F e |

SHRI M. S. GURUPADASWAMY :
Sir, whenever we find cases of pilferage. ..

SHRI RAM SWARUP VIDYARTHI: 1
want the number.

SHRI M. S. GURUPADASWAMY :
For that [ require notice.

MR. SPEAKER : No, not number of
cases...

SHRI M. S. GURUPADASWAMY :
Whenever we find cases of pilferage we do
take action,

=t frw ganT wrel : @O )
IO @ wW & fag frg g & o=
FE FY 0@ TR A 9T & QT &,
A Tg T TAWT F7 qF&T FAT H G
§; T @ T _E A A FT A
37

SHRI M. S. GURUPADASWAMY : Sir,
the main purpose of the super bazars has
been to stabilise the prices in retail distri-
butive trade. That we have achieved to a
large extent, As I said, we have incurred
some loss in the beginning because of cer-
tain expenditure that we incurred due to
promotional and developmental activities
which we undertook. We are now taking a
lot of measures to economise.

it <fw T : F ag o AT g
fr ol Y e T o e
IR 7 I faemT ¢, 99§ AR
| AT & T e o @
W OwT & arw gt wYE AT §
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fF 70 AT 7 o arde &, 99 Y 9 AT
vk

SHRI M, S. GURUPADASWAMY : Sir,
we have got a marketing intelligence divi-
sion. They had a survey. The survey has
brought out certain facts. In a large majo-
rity of cases the prices quoted by the super
bazar are cheaper than elsewhere, Only in
respect of few cases the prices are a little
more.

SHRI S. M. JOSHI : Why ?

MR, SPEAKER : You may please hear
him.

SHRI M. S. GURUPADASWAMY :
The super bazar has got to pay a lot of
attention to quality, So what we have done
is this. In the case of pulses, only in cer-
tain items there is higher price in the super
bazar. In these cases we have got to take
certain measures. We grade them, clean
them, pack them etc. before they are sold
in the retail trade market this is not done.
Quality is very important. We are concern-
ed with quality as well as with price.

SHRI KRISHNA KUMAR CHAT-
TERJI : The super bazar appears to have
been given a conception not to serve the
consumer’s interests but only to patronise
people, In my own constituency, Howrah
Parliamentary Constituency, it is located in'
a building taken at a monthly rental of Rs.
13,000 or so. The whole thing appears to
be a fashionable conception—nOt to serve
the interest of the consumer but to patro-
nise certain things, may be some vested in-
terests also. Therefore, the utility and use-
fulness of super bazar is not felt in the
country, The whole thing has to be con-
ceived in a different form to serve the con-
sumer interests. Will the hon. Minister
assure the House whether a thorough probe
will be made throughout the country about
the functioning of super bazars ? How far
has it been able to serve the congumer in-
terest or to hold the price-line ?

SHRI M. S. GURUPADASWAMY :
What the hon, Member has said is not cor-
rect. It is not a fashionable concept. It is
a popular concept, The whole idea of the
super bazar is to sell the goods at a
reasonable price and stabilise the prices in
the market, and that is being achieved to a
limited extent wherever we have started the
super bazars. It is true that when we started.
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the super bazars in the country we did not
have buildings of our own, S0, we had to
rent the buildings wherever they were avail-
able, and we have taken the help of the
State Governments. ...

SHRI KRISHNA KUMAR CHAT-
TERJI: At such a fantastic rate.

SHRI M. S. GURUPADASWAMY : If
the hon. Member would help me to get
some cheaper building suitable for the
superbazar, I am prepared to take it.

ot sflere o qva : AW G

T W & AR § Fwg g7 ady v |

H g ST Ngan g 1 Arer @@ d g

&, "R Y & Far ag 7w Froor & PR o

=Yer o7 T H g X A §, A€ @

¥ wF gURT AT, 5§ ¥ fag g

T AfY foar war ? o wwer frel

I B § adw onfes # F-

frat & e & g 3 &, o ST

argar g £ e & 39 & fae fe-fea

Frfl & &7 fau sk soe

1 747 78 fRw w ? 7 Wy wfemy A=

T F AT ATAT 8, ST &7 a9 § AT

A

SHRI M. S. GURUPADASWAMY : We
do not invite tenders. The manufacturers
are not anxious to sell their goods to the
superbazars at all. We are making an
effort to negotiate with the manufacturers
to sell a part of their manufactured goods
to the superbazars and we have succeeded
in getting at least 10 per cent of their pro-
duction to the superbazars,

As regards the prices of the items, the
hon. Member is wrong, Textiles and uten-

sils are cheaper in the superbiqn than
elsewbere in the market.

oft sitere ww o : 45 qor a1 fr
fea-feer el @ ® it ok o
AYE A I T T W §T AT
FHT FT AT I Y FE-E
I fr-feT g @ o )
SHRI M. S. GURUPADASWAMY : As
1 have already said, we do not invite ten-

ders at all. We have to make an effort to
get..
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ot siferT wrw dvww  § T WY
SHTOT ST qFAT § |
SHRI M. S. GURUPADASWAMY : In
regard to the main manufactured items, we
negotiate with the manufacturers and we

take a certain percentage of the goods
produced by them.

ft frr  arw: wemwm W,
TERFIAFA Ffad g fawag
TEY FT qHAY &, T B AN § 3w
F AT G § | AAISET F WA
§ FH AT qF qE TGN gAT | IA UG
TR AR z9% fafree Fer & fr ag
AFT H FY HIT AT A FTE AY 13-
iz fFqg a A ¢ 7 TASAT w2 A
FT % & ! & q@ 1 =g § 1% ag
HIT FTATR I ggAT & foq a7 § a
FHa A9 & faq ? wHA S R
T agi ¥ AgY fawar | ) & g

q ST J1gaT g i Fae digw & fag
W AT TAATH FET | FWA TR
AR |

SHRI M. S. GURUPADASWAMY :
May I clear the misconception of the hon.
Member ? Superbazars are co-operative
societies, They are not run by Government
or owned by Government, They are meant
for the pcople, for the co-operators in the
first instance, and for the customers in the
second instance. All over the world, whe-
ther in the East or in the West, there is
consumer co-Operative movement, and we
are also, following the same thing in our
country and we are really going ahead with
the consumer co-Operative movement,

SHRI INDER J. MALHOTRA : We are
not concerned about the world, but we are
concerned about our country.

Y T wveAY : F ATAAT ATEAT
£ fr ag 9 que AT § 1w & aeew
# qORTT ¥ W ¥@ W oy Afer fr-
gifcr ¥ § fr ga awl o wrer '
qq At qoeT A @AY, IE W oy
7T W7 A TTHIT I N| w7 YA
wut g aff W ? ag oy wfr ad
wTET AT AT q ¥ frdwec wne
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A F A { Y GI AW &, I9 A,
FER FT qF I 912 FY TR FET
Tt 37 T A€ T WA 7 o
Ty FAEY g ?

SHRI M. S. GURUPADASWAMY : Wc
have started nearly 69 superbazars all over
India. In the majority of the cases, we run
at profit. Only in a few cases we are in-
curring loss. Even there, we are taking
steps to see that we do not incur loss fur-
ther, I have already narrated the steps that
we have been taking in the Delhi super-
bazar, as a result of which we are saving
nearly Rs. 11 lakhs. Therefore, it is not
correct to say that weé have been runming
into a loss in every superbazar. I may also
say that this is an experiment that we have
introduced since the last three years, We
have not been having these superbazars for
many ycars. Only for the last 25 or 26
months we have been having them.

SHRI BISWANARAYAN SHASTRI:
Buying and selling goods is a trade and
it requires some training, May I know
whether some training has been given to
these employees who are entrusted with
selling goods, and if not, whether Govern-
ment are going to organise some training
for these employees ?

SHRI M. S. GURUPADASWAMY : We
have got training programme at various
levels. In Poona there is a training insti.
tute. In other places also, we are training
the staff of. the superbazars,

SHRI BAL RAJ MADHOK : There
may be superbazars elsewhere also, but the
main question relates to the Delhi super-
bazar only.

SHRI D. N. PATODIA : The superbazar
is basically a trading concern, As far as 1
understand, the costing is very simple. You
purchase a commodity at a certain price,
add certain expenses and add a certain pro.
fit and then sell it in the market. In this
conception it is very difficult to understand
why any superbazar should incur any loss
at all. Therefore, 1 would like to know
from the hon. Minister whether any system
of budgeting is being maintained in the
superbazar in advance before the stert of
the year, and whether any dead stock has
been located at the end of the year and if
s0, the extent of such dead stock, and the
loss incurred on such dead stock, and also
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the extent of shortage that has been noticed
at the end of the year ?

SHRI M. S. GURUPADASWAMY : As
my hon. friend knows, business involves
profit and loss both, It is a trading activity.
We have taken steps to see that all the
operations are properly accounted and
audited. We have introduced  certain
measures now in the Delhi superbazar to
streamline the stock level and also the
accounting procedures, as a result of
which, T am sure that in course of time we
may show better results,

SHRI D. N. PATODIA : None of my
questions: has been replied to. Firstly, I
want to know whether they are selling any
commodity at a loss. Secondly, what is the
dead stock and what is the shortage ? Does
the superbazar sell any commodity at a
loss from the point of view of accounting 2

SHRI M. S. GURUPADASWAMY : As
T have said, there are cases where the stock
is accumulating, we do sell them at a loss,

SHRI D. N. PATODIA :, Therefore, it
is dead stock,

SHRI M. S. GURUPADASWAMY :
Therefore, it will be a loss. But that is
normal business practice, as my hon.
friend is aware.

SHRI D. N. PATODIA : What iy
amount of dead stock ?

SHRI M. S. GURUPADASWAMY :
There is no dead stock. We clear this stock
as early as possible. We may incur a cer-
tain amount of loss thereby, but that is
offset by profits made by selling other com-
modities or items, On the whole, we are
maintaining a very strict budget check, and'
there is strict accounting,

SHRI D. N. PATODIA : Then, how does
it incur a loss ?

SHRI M. S. GURUPADASWAMY :
Because trading is a business activity.

SHRI D. N. TIWARY : In reply to the
main question the hon. Minister instead of
giving directly the profit and loss in rupees,
annas and pies, has mixed up several things
which go to the capital account. What has
been the specific gain or loss in the year
ending June 1968 ? May 1 know whether
the provincial superbazars are controlled by
him, and if so, whether the golmal at the
Patna superbazar has been reviewed and
any step has been taken in that case ?

the
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SHRI M. S. GURUPADASWAMY :
The Government of India controls the
superbazar here, In respect of the super-
bazars at the provincial towns and cities,
they are under co-operative wholesale
stores, and to a certain extent the Govern-
ments there control their operations.

The loss incurred by the Delhi super-
bazar in 1966-67 has been indicated in the
House sevcral times in the past. We had
incurred a loss of Rs. 7,08,778 in 1966-67,
and we have not yet the audited account
for 1967-68. That is being done now.

SHRI D. N. TIWARY : What is the
probable loss ?

SHRI M. S. GURUPADASWAMY :
There is going to be a loss even in the
sccond year, The position may improve in
the next year.

ot RS wANw eI AR,
e feesft & gue A a7 g ek
T g gfar WX § T a @
& | faedlY § que I 9 FE FR @var
w97 fF feelt ¥ a3 e @
& & T ZW gUT T ¥ AIAT A
AT | TR Ty R g A
 wrpe afus T & F S9F wqr
g fr ag qUR AT A 1A et
W o} frx wife & 19 39 1 aga
=S S gre ae 7 faw v g
ag wiwe & T ¥ afaw T o fas
& A fRT 3 gue A 9y &
T HT FY AR FRE § A SR
AT FT 5 T&e § wafw gfrar o F
FE XA T T G | 30 H AR
1. TF T FEf QY TS T AT
Fee Qar &1 AT 7@ 5 o &
T E AT FO07 78 ¢ FF =i 5w R
TF TN T wEr q@w forar 0 Ay
AATHE TATAT § Iq T H=T fEeer
gefafRTm ¥ qer ad ek Ao
fozg ww 3@ ¥ W< fRq § ot agi wewy
wRE F AR E 5 faeehr
AW A AL TATE § I AT
N T § A H AW T wav afyg
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A 39 7 feelr Gefafaevm & aw
¥ qor ar 7 ? afg qeT At SEAY 0
TR R Ag @ EATAG ?

FAT—AT T I NIAR § 99
RN AfEE A WE TR ST .
FY feeet Cefafadee & gy s Y
dareg ?

AR, T OT O F R A
AT FEE & ITF FA 5 & fag
1T { FATFIH IS ?

AT Srqr——aa7 g dae § fr 3w
AT QAT T HRT qgT & AETN
wanfot & foedare sme woff &7 <@
gfmaragisdsmadig ?
ay s F1 A T 59 71 o
faorag #54 ¥ ®7 F T4 T JAR
g7
SHRI M. S. GURUPADASWAMY :

This question is loaded with very many
supplementary questions. May I say that I
have got the whole list here, and I am
prepared to lay it on the Table of the
House, ¢

SHRI S. KUNDU : Let him read out the
names,

MR, SPEAKER : He need not read out.
There are about 30,000 items, Is he to read
all those 30,000 items and their prices ?

sft werow wavw ;g SEw A
fareeft A &1 Neqet W, TATT AT T @
fF faweht & faoeht vefaframa & SR
agi ®1E sy Y forar @ 1 Mo
¥ IT A T T FT faay , Frwr
I AFTE T A 1§ fae) & g
feeRfaima #7 @ § 1 a1q Jurfraw
T agi 43 §, ¥ I § IBAT eAT §
foF s feest & ATy GAT GOF AgY A
w® & W smarg foet AT e
F T 2T FTT AEAE ?

oft wweere oy : faed) w1 g fY
qrfeaTdee #T AFITE A ) o
g feet wwvaw ¥ @€Y qoT T &)
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wgt ¥ AT w0 AITA FA & g
a1 g §, I ATET AW HY oA,
v anfew '

SHRI M. S. GURUPADASWAMY :
He has put several supplementary ques-
tions in one question. One was in regard to
the prices quoted in the Delhi superbazar.

I have got here with me the list of com-
modities which were surveyed; the prices of
these commodities have been surveyed by
the marketing intelligence division of the
superbazar on the 26th October and they
have produced a list of essential commodi-
ties, mostly pulses where there has been a
certain differential between the prices
quoted by the superbazar and the prices
elsewhere, 1 find that the majority of the
commodities which we sell are cheaper
than elsewhere. It is only in respect of a
few commodities where we find fluctuations
and higher prices in the superbazar. There
are three reasons for this. ...

-SHRI BAL RAJ MADHOK : I challenge
his. statement, I am not saying anything
hearsay. 1 have myself gone to the super-
bazar and I have myself seen and purchased
things.

SHRI M. S. GURUPADASWAMY : 1
am giving him the reasons why the prices
of some of these commodities are higher.
The first reason is that there is undercut-
ting going on by the private traders.
Secondly, we clean, pack and grade these
commodities before selling, whereas the
private trader does not do any such thing
at all....

oft <t Ta: 97 F faars T
FIMNFTRE

SHRI M., S. GURUPADASWAMY :
The private traders do not observe these
normy in regard to quality which we

observe. The third important reason is that _

the private trader does not charge sales tax
and does not give a bill at all, whereas we
are bound to give a bill.

SHRI BAL RAJ MADHOK: There
again, the hon, Minister is wrong. Let him
not blame all the traders. There may be
some black sheep who may not give a bill.
But l¢t him not tar the entire trading com-
munity with the same brush.

NOVEMBER 21, 1968
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SHRI M. S. GURUPADASWAMY : I
have qualified my statement by saying that
only in respect of a few commodities our
prices are higher than elsewhere. But let
me tell the hon. Member one thing.
The superbazar has got to maintain a
steady or constant price. We are not bound
by fluctuations. There are occasions when
the superbazar has sold items very cheap,
in fact cheaper as compared to the prices
quoted elsewhere. It has become a fashion
in Delhi now that all the bazary elsewhere
are quoting the superbazar prices and there
are placards and leaflets and there is pro-
paganda and they are saying that they are
giving the commodities at the superbazar
prices .

Then, the hon, Member has asked about
the constitution of the committee. The Cea-
tral Government is solely responsible for
setting up the committee of management.
Under the bye-laws, that is the position.
Under the bye-laws of the co-operative
society, it is for the Central Government
and not the State Government or the Delhi
Administration to nominate the Board. In
the Board we have already taken three
members from the Delhi Administration. . .

SHRI BAL RAJ MADHOK : May I
know the names ?

SHRI M, S. GURUPADASWAMY :
We have requested the Delhi authorities. .

MR. SPEAKER : The hon. Minister may
tead out the names.

SHRI BAL RAJ MADHOK: Let him
read out the names of members of the en-
tire committee.

SHRI M. S. GURUPADASWAMY :
May I read the names ? Shri S. D. Mishra,
Member of Parliament...

SHRI KANWAR LAL GUPTA: Not
from Delhi.

T wgi ¥ &, Ny A § | feet ¥
AT B F7 NI & Avaw fAq go
g
SHRI M. S. GURUPADASWAMY :

Sardar Buta Singh, Shri L, C. Jaln, Sbri
S. C. Chhabra, Shri Shrimati Deulkar,
Smt. Geeta Kumar, Shri Pran Sabharwal,
Shri H. S. Lather, Shrimati Savitri Nigam,
Shri Bansidhar Gupta, Shri K. D. Sharma,
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Shri S. N, Goel, Shri D. K, Das and Shri
S. C. Dua.

SHRI BAL RAJ MADHOK : It is en-
‘tirely packed with their own men, that is
my challenge.

Y waT ww @ F oA FiaE
wearg, g ¥ fozsd

MR. SPEAKER: Who arc the three
from Delhi Administration ?

SHRI M. S. GURUPADASWAMY :
Shri S. N. Goel, Secretary, Planning, Delhi
Administration, Delhi; Shri D, K. Das,
Chief Controller of Rationing, Delhi
Administration, Delhi, and Shri S. C. Dua,
Registrar of Co-Operative Societies, Delhi.

SHRI BAL RAJ MADHOK : They are
there in their official capacity.

SHRI M. S. GURUPADASWAMY :
May I add that we have requested the
Dejhi Administration to nominate one
member to fill up one vacancy which we
have got, and they suggested the name of
a Member of Parli Dr. Mahavir of
the' Rajya Sabha ? We wrote to him, but
he declined. It was a suggestion made by
the Delhi authorities. Now they have sug-
gested another name, Mr. Khanna. We want
to nominate somebody suggested by them.
It is under consideration.

SHRI BAL RAJ MADHOK: What
about the operational cost? What is its
percentage to the total turnover ? And
about the officials there ?

SHRI M. S. GURUPADASWAMY :
The hon. member has got a misconception
about the operational cost. He said it was
about 5 per cent, It is not correct. It is only
2.10 per cent, and we want to reduce it
further.

MR. SPEAKER : On one question we
have taken half an hour. Now we will go
to the next question,

ft Sw wrr waf : serw WM, OF
A AW F7 Do |
MR. SPEAKER : Mr. Yadav got up, the

other gentleman got up, I did not give
them a chance,

friw e wwi ;. e TS T
) I A 7@ Ry, I8 N oF
TR w7 DRI | I wERA, FA
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Wl g9 T 9% HST g 41, AW
TR AR g, T@ {9 I #7 w4 WY
g1

MR. SPEAKER : You tell your Minis-
ters. I will not give you. You will not get

a chance this way, You will not catch my
eye at all,

ot v wx wwf: oy T@oaE @
feenfrima s@ 1

MR. SPEAKER : You will have to go
out if you misbehave like this,

CATTLE INSURANCE SCHEME

*243. SHRI YASHPAL SINGH: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Cattle Insurance Scheme
has been finalised and if so, the details
thereof;

(b) whether the scheme has been imple-
mented by all the States in the country;

(¢) if not, the names of the States where
this scheme has not yet been enforced; and

(d) the steps taken by Government to
get the scheme enforced in all the States in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The details of the Cattle
Insurance Scheme have not yet been
finalized.

(b) to (d). It is proposed to introduce
Cattle Insurance Scheme on a Pilot basis in
selected areas of the States of Madras,
Andhra Pradesh, Haryana, Uttar Pradesh
and Rajasthan during the Fourth Five Year
Plan period, after the results of the feasibi-
lity studies including mortality surveys cur-
rently in progress in these States become
available. ’

ot gware fay: weqer wEE, Fw
AT g §) agT AT 3§,
39 & qrg qgT AR F § q97 ¥y
TG ®Y qg N7 6 517 § i SR
TG FHEUT F7 7 37 w fww g, ¥
yFA R R SR A qEa faei ¢4
T AT Ig WEw w41 7 faey nwvram wy
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a¥a fear s, foaad tg a o Skt
2 ¥ fy weag g A W aw g ?

SHRI ANNASAHIB SHINDE: It is
true that this cattle insurance scheme has
been referred to a number ofl times on pre-
vious occasions, As is well-known to this
House the development of cattle is a State
subject and as far as the introduction of
cattle insurance scheme is concerned, no
Central legislation is necessary. We have
been trying to persuade the State Govern-
ments to undertake the insurance of cattle
in their own States.

- As far as advice to the States from the
Centre is concerned, we have circulated a
pilot scheme for the States, and feasibility
studies and studies relating to mortality
rates, etc. are being carried on in the State
mentioned by the hon, Member.

Wt e fag: oAFeT fafa
W] T ST AR Lz @R WSy
g} A7 T aF W Az g FE
G FAAY, YA AiFE TEY AN c@eF
ATHET F7 & F7 fFama) ) ) vw #3927
FFT IV Ig & Q1T Wi W x@
ATFEN R ?

SHRI ANNASAHIB SHINDE : It does
not require the consent of the Centre at all
to undertake this insurance activity if any
State wants to undertake this activity.

SHRI INDER J. MALHOTRA : Like
crop insurance cattle insurance also is very
important. I would like to know, keeping in
view the experiences which the Centre had
regarding the implementation of the crop
insurance scheme, what exactly has been
done either to persuade or to bring round
the States to give importance to this sub-
ject and try to implement the schemes
expeditiously.

SHRI. ANNASAHIB SHINDE: As I
have already submitted, we have been
trying to persuade the State Governments to
undertake the schemes. During the last
few years, 1966-67, 1967-68 and 1968-69
surveys were in operation in the States of
Andhra Pradesh, Madras, Haryana and
U.P. 1t is proposed to start similar surveys
in selected areas in Rajasthan in 1969-70.
As soon as the surveys are completed, it
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will be possible for the States to undertake
the scheme in some of the areas.

SHRI R. K. AMIN : The hon, Minister
said that the State Government are free to
undertake such a scheme on the basis of
the pilot survey. Has he got any scheme to
give financial assistance to the States and
what are the losses expected to be incurred
on pilot surveys ?

SHRI ANNASAHIB SHINDE : As far
as the central assistance is concerned, we
have accepted in principle that the adminis-
trative cost of the scheme will be borne by
the Centre, The rest, viz., vetérinary aid,
extension services to be organized under
the veterinary department will have to be
undertaken by the State Governments.

SHRI R. K. AMIN: What about the
loss on pilot surveys ?

SHRI ANNASAHIB SHINDE: Pilot
surveys are still on. We have not reached
any conclusion so far. After the surveys are
completed, we shall be in a position to indi-
cate.

SHRI K. NARAYANA RAO: Cattle is:
the intimate wealth of the farmer. There are
a large number of farmers in' the country
who have only one pair of bullocks. If that
is stolen or lost on account of death, he
has to face a lot of difficulties. Now I take:
it from the hon. Minister that he is sympa-
thetically inclined to help the farmers and
his difficulty is the Constitution according
to which it is a State subject. So far as
cattle is concerned, it may be a State sub-
ject but so far as the insurance is concern-
ed, it is a Central subject, and when it is
a beneficial piece of legislation coming
from the Government of India, I do not
think that the State Governments will
oppose any such measure. In view of this,
will the hon, Minister reconsider and take
initiative in the matter and bring out a
legislation in the immediate future ?

SHRI ANNASAHIB SHINDE: As far
as the introduction of cattle insurance is
concerned, the Centre does not at all come
into the picture except by way of financial
assistance. No central legislation is requir-
ed to undertake this activity. The hon.
Member is not right when he says that
Central legislation is necessary to under-
take cattle insurance by the States. As far
as the scheme is concerned, we have already
circulated the scheme and that covers the
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important aspects whicb have been refer-
red to by the hon Member, viz,, the mor-
tality, death due to accident etc,

S AR G : qeA WG,
quEi  F AT A AT AT IH AT
AT ATEAY, @t @R afE 79 q|w T
AT F FIC FG A, AUF TATT FT
us fxar & oo mag st qar &
a1 7F1, 07 TR § aga a3 4w
9T quHAT F1 7 &Y ) § N A9aa
THIT & 3 A0 qFAE MFTH A FT
oy gt fwEa T 78 § o1 gt
¥ gammfat  Tenfs @ @iv FT @
g f& o a9 & fov 29 §9 anfaw
HER FA | § o A ¥ aﬂtqrgmff
ag W1 997 3 fF 0F TwF=e 7 qwen
® g2 g1 @Y & T g AreBITET
Jgt Fr 9E fgegemA #1 q9 ey
g ET §, ITHT TH T FAFEL FY
AT A 1A F aar F feqr wm A A
3l TER | TG T AfarT 1 A
FTH, BIEIT T IM qHT F56 *
o #1 A, e A # oy A
g fawme ? -

SHRI ANNASAHIB SHINDE : T appre-
ciate the concern of the hon. Member
about the state of affairs among cattle in

Kutch and Rajasthan, but how does it con-
cern this question ?

A W FWROT ;WA wPET,
ag 9gT WEged FT AW, A1 AW AT
SR | F96 § gl &) ARIE A q9-
AT #Y qeq &Y WY ) BTSAT § g 9y
gt & & orzdT qrfeeara ®) 3 WY
T IFTma AR TR
v =gl aT g o Y @ A
FAT THR FT TJTAG IT GG HT oA
FTIAFA T ?

.MR. SPEAKER : This is cattle insur-
ance; yours is a different question; that
does not arise out of cattle insurance. I
agree that yours is a very important ques-
tion. I am sure the Ministers will take
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action; all your suggestions will be consi-
dered, but they are not to be asked as a
supplementary to this question. Anyway
you have brought this to their notice, the
serious condition in Kutch, T am sure they
will take action,
it tf @ : 9 AT 97 AT ®
Fa AT B E aa fFETAm N 7
qre |

ot A FRAT : AT anw%fﬁﬂ
&, Iy 379 *fEgw )
MR. SPEAKER : I am telling them only.
st ot Fag : qfF AT Al 7
arg avv 97 gfrmor 1 fax fwar ok
T gfawr § fegma &
wafea) &7 FedqT 7w 0 A §,
Fgi 9T T 1 ALY afew € e ¥
FET F R IAH @ i e
ST & foraaY a97g ¥ UF UF 9TH o
T@ qAT ATTAE 1 AV { AT Argar
g 7@ a%g ¥ 9 $O3 90 & WA
AT EY WA, TEAAS BT NI B
TN WWifE AMA 71 977 7F) AWy
3, 39 sydewa % forg T oY wE
gudtsr ¢ fF ox Qww s S
femT AT feelt & Y afe sngn
Aafra} #1 7 Yag@rav A ? @9
) framl #1 FOFT 79T A FRAT 71
AT Y 9T § AT ATTAEDF W g
arar &, 3ad frawl #) fgfafade
FT FT T4 @ omad fearr A g7
SHRI ANNASAHIB SHINDE; I have
already referred to the fact that some
surveys are being conducted in the area of

ghe hon. Member, namely, Haryana; deaths
due to diseases, etc., are likely to be cover-

' ed by this scheme when it comes to be

implemented, but may I submit for the in-
formation of the hon. Member that be-
cause of the well-organised veterinary ser-
vices in our country, the rate of mortality
in the casc of animals, especially of buffa-
loes, has gone down, and according to the
recent census, the number of buffaloes in
our country is increasing. So, we need not
take a very alarming view of things.
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oft AW wETw it : H T A
wearE 29T § fF IR 39 I Ay
i w T e g oy @ F AW
&Y T I queit FY T & fawa 7
wradqe  F faarx 7EY fHar av R
Feqfaqt 918 €T 1A/ IWF AR
HgT TAddT I g QI e |
TR | AT T F1 AT T AT A
AN 7a7 § fF WRIaw § 99 ¥ =\
H® Wy AT w4 Fr  ghaow F
g AR 7@ f5 aga &€ mar
E A Hq wIFAT AT qwwd g
¥ ot § AR agt N oAy AEw
FET XA FIT TF AT Y A
-Zg 3 Tt & 6 39 & 941 7§ 0F O
gy e & forad f g # srg @ smav
wE g WA &, 9 AFTHAAE |
F[FEAEITRNAANE | 9| qW
& gfewror ¥ I W § wafw i
ST A 5—10 T I gFAL g | AW
& qugT 7 a9 ¥ 99 A gharon
FY & a # A =g g i 9 A
e Fgfermor ¥ mawae § w@vian<
fear g ?
AW IgT TN AT H W qfFEarT
Y A7 @Y &, 200-200 AT 400-
400 FY TEZ § ag TfFETT HY AT GV
g
MR. SPEAKER : It is not at all rele-
vant to this question. This is about cattle
-insurance and you are talking about Pakis-
-tan, etc. It is not a debate on cattle, Please
.repeat only the question,
st AR W R : Here qGRT,
wnﬁima’twwa‘tsm’na&

HEAW WEOAQ: GrAT AT FIC |

st W www it : gfonr #
Sdr T AT FE A dee ANw 9w
g & fag s ¥ gy e sgaea
wrg?
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SHRI ANNASAHIB SHINDE: Yes,
Sir. Necessary steps are being taken for
the development of cattle wealth in our
country.

ot i qu A 7 A
YT Y A AT & 7 T IAH AW,
&9, " A awfoat o aEr &7
MR, SPEAKER : Mr. Jha, you will have

to get up like other members if you want

to put a supplementary, You should not
just put up your finger like that.

ot fgwex AT BT hAes ofan

# q@ F FrOw 3 AT A NEFTET g

3T T ATl Y g STl § ot Gt

weg gy Ty & A F qIE AR
rgar g fr arg Aifer &at T aFT

F oqeg T WE Ffed TERE

N W W §, afe &, a1 ag g

Y T Y & @ T g T a0

£ E @ qEAE Gal F AR

ATy ?

SHRI ANNASAHIB SHINDE : At the
moment, this scheme is not in operation in
any part of the country. As I said, pilol
schemes are proposed to be taken up in

certain areas. After that, we may extend it
to other areas.

sft wfored Ro g2 : gfan & fow
fir W & ag QU F0 AT FH B
qhmam{rrégaﬁ'({ﬁ%vr%waw
7 ma fradfr g ?

SHRI ANNASAHIB SHINDE : Mainly
in Japan and in the Scandinavian coun-
tries, the scheme is operative on an cxten-
sive scale. In some other West European
countries also, the cattle insurance schemes
are in force.

SHRI MANIBHALI J. PATEL rose—

MR. SPEAKER : Only one question is
allowed. You come to the House once in &
blue moon and you want to put a second
question. Only one question is allowed, A
second question is not allowed in this
House,
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weR AT FAHIT OO LI RA &1
™
+

! WTRTATT At
ot R fapQt AT

*244.

Fq7T gTg AYT HfY TET IZ TN
Y Fq1 F4 f:

(%) = ¥ R FET T
X e qiF ANt 7 WS F oA &
A snegferar & @ @EElaT X
& FHg AvHT ¥ swfa o 4

(@) W & smava a7 fred fazeht
TAT 577 g FY ETET §; R

() w1 Y & AT A IATARE
qAAT AT R 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of
Jammu & Kashmir have not concluded any
agreement with Australia for the import of
sheép during the next five years.

(b) and (c). Do not arise,

ot WA W 5 a9
foedr @@ 7 4@l 9T 29 T FT 9VT
T AT AT IF F oG H 4g FaT
AT 41

“The information will be collected and
laid on the Table of the House.”

TH T I8 A9 § 7 5 fqam aqv
#T AY AT WERT T 9N AT H
Faemar § fr dar A€ wainie gt gan
3,"

So; the question also does not arise,
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MEMORANDUM FROM THE JHARIA CITIZENS:
COUNCIL TO THE DIRECTOR<GENERAL OF
MINES SAFETY )

+

*246. SHRI KAMESHWAR SINGH :
SHRI GHAYOOR ALI KHAN ¢
SHRI SHIV CHARAN LAL:
SHRI K. LAKKAPPA :

SHRI KEDAR PASWAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government'’s attention has
been drawn towards memorandum dated
the 18th July, 1968 submitted to the
Director-General of Mines Safety, Dhan-
bad by the Jharia Citizens Council; and

(b) if so, the
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes.

(b) Appropriate measures are being
taken to ensure the safety of the town.

reaction of Government

I may add in this connection that the
reply to Unstarred Question No, 6453 on
the 29th August 1968 also may be seen.

ot w1RvEe fag: T A= AREw

Faeod fFEafarFand e Saey

Fram & aranghy aarIgF

qETA FY @F 3w E, 0T @ g,

gfedag T g g Al ST A a9 &

af 7T g F FULEFT FAN I AT AT

39 & frarcor g7 e Y o

g ?

oft godt: a1 § A amenar s
N wH WHT A TH A F) IEAv
q1 17 I & 9 § 9@ T AVF 9T
oy 9T T ZTeT &7 A% & faw
Y Ay A FT T AY A EWA Y |
& ) A fag )
ow Y 92 & I oF ang § ¥Aw uw A
g ag WY fx7 & a9g fwa s o
T F J€TAT 15-20 9qIHE & SAIET
T g Af  fawen g seda
& U €% F (e w0 A I
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¥ fou o=t @ & f5 o NFg &
forq gw 3 wvganq T fRUd s
T8 77 & T g @ & A A

=t FHYET fag: @O AU NE g §
f mfan & ot *@F # @aF ¢ @t
faadt At Feqfaar & 9g aga & s&@ar-
fax =7 § FEn fawe § o gv
THY ML F o7 T & GaQ G947 T2
2 Q1 T TR AT T @I F AT
7 #1¢ anfeforaa o 7 anfwfmae
uFgqey & Afafs w1 937 G
I F@EA 7

st gt : anfefausy #r @1 w9
2 5 oo AT AW & fAq iy i
AT g1 I¥ FL AT uSfyde Jad
q

wf@r a@q & F1E |, s FT
AEFE | I § I A I W
e aad ffsma Q@
M 2 Fowdw &, wF G afan
Regd ¢ wafam ¥ g a7
F s F10aQ et § agi 9T N Ay
afeT agFE 7 mr T sna
% forw 27 TR AR AW fauav@E |
@ WER B @ o gt 1s
M 7 wmx & @ SEE
WY AEEIE  FAE F FEAE @Y
@ & T o Fqow fear o @

off {4 §% : NeAEr WERY, TAWIS
FITEES FT &, 1962 ¥ AFT 1963
F i gatg¥y fFE oF AT IFE
@ &\ 70T 5-6 g 9T Fafadw
g 3 uF @ wafedw fegw arew
FHRA), FAFT A gAT | FEO wafadA
wxefEr AT F gamy  gEF s
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FAET FHEN FEERE g AN 7
A0 18T g FF F1 a7 a9 fAQ
¢ ©F TAFEEN wfaww  fas@ay
1 Mg § MFT A qww aafadsqd
F F73, 3 AT fradn g aagl i<
AT FATAT BT AAAT AT qFAT E IR
fac ag w1 vear fasr ?

SHRI HATHI : This question relates to
Jharia town and the coalfields under Jharia
town, So far as the subsidence at Kulti and
other areas are concerned, there is no need
to appoint any commission, because mining
operations in Kulti area were abandoned
some 40 ycars ago. After that, the State
Government was informed that this area
has been worked upon and that they have
to see that a large population does not go
there,

In spite of this, if they distegard the ins-
tructions of the Director General of Mines
Safety a commission is not needed. It is
for the State Government to see that the
areas, which are specified as not to be
thickly populated, are not allowed to be so
populated.

) TATAAT WS . qE -
Ak FAAIS gueAE R & §
3R ST AT TV § | F AT e
g fr afer & s-am fam # e @t
T fors A=t wERE A far A s
fared sSEy AEN ¥ AT o aF fFaey
gieaTd g oK 9% et P ww-
A A IA T I AR FT wER
FE@ A G F oA #W T waw
BT § I T ATIA IE FIE TATAAT
faar @7 afc faar & @Y St @
Ty’

off gt §F mfa zreq & A9
T fo /e @ET Y I For IAW
R earer A frl) woge Y o g @
ST T AR G TF TAT AL G |
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CLOSURE OF VANASPATI MILLs

+
*247. SHRI SHRI CHAND GOYAL :
SHRI BRIJ BHUSHAN LAL :
SHRI J, B. SINGH :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the reasons for the closure of a num-
ber of Vanaspati Mills; and

(b) the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) None of the vanaspati
factories are lying closed.

(b) Does not arise.

SHRI SHRI CHAND GOYAL: Is it
not a fact that the reasons for the closure
of certain vanaspati mills in Punjab and
clsewhere were that the Government had
imported soya bean oiks and had also
withdrawn the advances which had been
given to the trading community for the
purchase of oilseeds ? Were not these two
the chief reasons which led to the break-
down of this industry ?

SHRI ANNASAHIB SHINDE : I have
already submitted that no factory was
closed during those two months referred to
in the question, The only point was that
because the prices of raw oil went up in
the country, certain factories found it diffi-
cult to acquire raw oil because of which
a certain amount of production was
affected. But no factory was closed.

SHRI SHRI CHAND GOYAL: Is it
not a fact that the price of Dalda has gone
up and in many parts of the country
people are experiencing the paucity of
Dalda ? What are the reasons for this when
we have a bumper crop of groundnuts and
other oil-seeds in the country ?

SHRI ANNASAHIB SHINDE : Now the
position has improved and all over the
country the availability is easy. But even
then, during the period of August and Sep-
tember when the situation was getting a
little difficult. . ... (Interruption).

% ATAAIT 836 ;. TS a9) T4l
&, T ST g 9 |
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SHRI ANNASAHIB SHINDE : Prices
have been statutorily controlled. We have
issued necessary orders to control prices by
statute.

SHRI TULSHIDAS JADHAV : May I
know the reasons why in the last month the
prices of Dalda or vanaspati ghee were in-
creased and were immediately made to fall
down ?

SHRI ANNASAHIB SHINDE: The
price of vanaspati, which is an end-product,
necessarily depends upon the level of prices
of raw materials, Unfortunately, there
have been ups and downs in the level of
prices of raw materials. That is why the
price structure of vanaspati differs from
month to month, Recently there has been
a downward trend in the prices of raw oil.
As I have explained, prices of vanaspati are
being statutorily controlled now and based
on the prices of raw oil during the pre-
vious fortnight the price is announced by
Government.

SHRI S. KANDAPPAN : It is true that
the price of vanaspati oil is statutorily con-
trolled but, as the Minister is aware, the
fluctuation in the raw material, mainly
groundnut oil, is so steep that there is
sometimes even a difference of Rs, 100 a
quintal. It comes down to that extent.
Normally we find an upward revision of
vanaspati oil prices but when groundnut oil
prices go down we do not find any corres-
ponding decrease in the price of vanaspati
oil or Dalda. May I know the rcal reason
for this kind of an upward trend always
being maintained in the price of Dalda
whereas the price of groundnut oil goes
down very steeply at many a time ?

SHRI ANNASAHIB SHINDE : ‘During
August and September there was disloca-
tion of railway traffic due to floods. Also,
at that time due to failure of rains, the
speculative element entered into the picture
about the size of the production next year.
That affected prices to a certain extent., But
our studies indicate that while the prices
of raw. oil increased by 18.5 per cent
broadly all over the country, the prices of
vanaspati rose only by 14.5 per ceat.

SHRI CHENGALRAYA NAIDU : Is it
not a fact that even as per the Govern-
ment policy, the price of vanaspati is going
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up and down ? Whenever there is a good
price of groundnut seed, the Government,
through the State Trading Corporation, re-
lease soya bean oil and bring down the
price and the merchants purchase the
groundnut seed at a lower price and, as
soon as they do it, they increase the price
and the Government is helping the vanas-
pati factory people in bringing down the
price and doing injustice to the cultivators.
Is that not so ?

SHRI ANNASAHIB SHINDE : I do not
think the apprehensions of the hon, Mem-
ber are correct. After all, the vanaspati or
edible oil is an essential commadity from
the point of view of the entire community
and we have to see that an appropriate
level of prices of edible (ils is maintained
in the country. Sometimes, we do neces-
sarily take steps to supply raw material,
soya bean oil, in order to maintain the
price level.

ft wemmiit wreR o & R
wfrefaaa 31 ¥ WA §FR T 75
are o ot i fefigsqum & fog 34
&1 yeara far ur, JfFA aweafq o€
F YT F AT | AT FT W T
FR A 9% JTAA 3 T w9 «ns
qg oY I & AT AL FVOFHT 7
afg & q1 g% AR | areafaw feafa
TR ?

SHRI ANNASAHIB SHINDE: I re-
quire notice for this,

st wfer wawr: smelt W faear
& Fife T 7 T@¥ A 7 AL faemar
I 7 qE  Ffagr AT @A AT
W & I AWfE ot @ g §
fF aeafa oY A S Fwafagt daAT
AT @ & | T W AW Y JEN
% faw g aYE 7w ST  afw
a7 a9 AT A AT ag AT
Ffrmama ?

‘SHRI' ANNASAHIB SHINDE: As I
have already explained, we have statutorily
controlled the prices of vanaspati....
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THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : As the House is aware, we have
delicensed the vanaspati industry. But, at
the same time, in order to check the con-
centration of the production in a limited
number of bands, we have laid down that
nobody will have a capacity of more than
100 tonnes without the permission of the
Government. That will apply to new fac-
tories and elso to the expansion of the
existing factories.

st waTE™ T et w=AT
qElT X FT R TR WRE F
IR W T 1 @ AW
g ¥ F@ET N aTw ¥
T Tg A T EEY W T g
T T @ ¥R ag s/@ard 7 W e
g1 T T ¥ S goers & ag Wy
TET A G FE A Ag AR §
faege e g St § o &% A aga
SATRT AT AT ¢ A At WERy q
STAAT ATgaT § f e & w9 @ w=w
I3 & AT 9B o7 @Y & forw § <
F1 T [ER g Y AR A1 qTH
TER WG AL AL A QY 9L, FH
¥ 9 X ©: W2 aF dg FAT G |

Fa<r AT 48 & F T FREFTHY AW
g fr ot ad a3 Sefegafaes @
F qAHe 7 ¢! & gAmar g &
TR & 9 gEHT gaar § Afea
TTH Iq GTHTATE G T | 99
¥ qgy # Iy qgt F faama A

gl

SHRI ANNASAHIB SHINDE : As has
already been referred to by the hon. Minis-
ter, we have taken a positive step in de-
licensing the industry so that if the produc-
tion base is broadened, if the production
is more, naturally, the availability will be
more and with greater availability, the
prices should be at a particular and reason-
able level, As a result of the step taken by
the Government to de-license the industry,
we have received a number of proposals
for registration, etc, I think the production
will increase during the next year and a.
half.
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SHRI KANWAR LAL GUPTA : What
about corruption ? What about . black-mar-
keting ? Have you received any complaint
-against any manufacturer ?

SHRI JAGJIWAN RAM: That is en-
tirely for the Delhi Administration....

SHRI KANWAR LAL GUPTA : These
factories lie not in Delhi but_in U.P.

SHRI JAGJIWAN RAM : Wherever it
is. If in Delhi it sells at a price higher
than the notified price, the Delhi Adminis-
Atration is free to prosecute them,

ft waw fag : Faewf@ o gEow
FAIfEEY Uaz 7 o1 § | AMiw 7 TEEy
goard ot #7 g & W% ToEy -
Arfde WY ERT & | & FEAT ATEAT §
frrm AT FT OF W F AU
aT T fawg FT Y ?

SHRI ANNASAHIB SHINDE: The
-prices are controlled under the Vegetable
Qil Products Control Order, 1947, and as
1 have already submitted, now the availabi-
lity i easy all over and we have not heard
any complaint from any party.

SHRI V. KRISHNAMOORTHI: The
hon. Minister has stated that the price of
vanaspati is being controlled statutorily.
That does not help thc people when the
pricc of oil, especially groundnut oil, goes
down; the consumer of vanaspati has to
pay the same price in spite of the oil price
having come down.. (Interruptions) The
country knows what the Government’s
cffort is with regard to colouring of vanas-
pati. For more than 20 years, the vanaspati
peoplc have cheated the Government. We
do not have much confidence in the Gov-
ernment that they can control the vanas-
pati people.

Coming back to my question, may I
know why the Government, instead of
fixing a statutory price for vanaspati for all
time to come do not contemplate to fix the
price of vanaspati linking it with the price
of groundnut oil ? When the price of
groundnut oil goes up, let the price of
vanaspati go up and when the price of
groundnut oil comes down, let the price of
vanaspati come down. Why should the
Government not think in terms of linking
the price of vanaspati with the price of its
raw material ?
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SHRI ANNASAHIB SHINDE : I am
sorry, the hon, Member does not know that
this is the system which is operating. The
present prices arc very much related to the
prices of raw oil. This is the system which
is in vogue.

SHORT NOTICE QUESTION
DECLARATION OF REVISED TELEPHONE

TARIFFS AS ARBITRARY BY MADRAS
HicH Courtr

+
S.N.Q. 3. SHRI KANWAR LAL
GUPTA :
SHRI M. L. SONDHI :
SHRI S. S. KOTHARI :
SHRI P. VISWAMBHARAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Madras
High Court has declared the revised higher
telephone tariffs  as  arbitrary and unjust;
and

(b) if so, what are its implications ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) Yes, Sir.

(b) The implications are being studied.
Action has been: initiated to file an appeal,
and to seek a stay order, I may be permit-
ted to add that the appeal has been filed
yesterday in the Madras High Court.

T WA W Yo WE g AR
A dger fear & v &fcw &1 St g
g ag wfegdr &, smaee 1 sremer
aEed, 99 /W fF faoelt & §  faser
NI F IR AT TR e s
F W 90 £ W1 TEA Twd &
T GAT FTAT 97 Ag A1 gome #< faam
T ¥ W W 9T R § ) wAem
A &1 a7 feqifae g1 sg%T Wt a7
fear &1 w9gA & A9 oEd g
T A AT AT FIAT 4T 98 &T AL
FT gAT FIAT 471 IEHT A UH FHI
IR g fe@r) 7 agd fr W
WE TE AR WifE TA qr Ty
AW § | AT’ ®9C T 59 foyrE-
%2 # A6 QT & qTavE 7 gw Wy
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T @ €1 T s A & fE g S
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NOVEMBER 21, 1968

Oral Answers 32
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o W g fag : FIE FT AT AT
AT & 37 GAA F IO FLATE F
F s g s w7 faw |

o W W T gTA EE T
g H a1 70 97 Fq 7

MR. SPEAKER : Order, order, I am
more than satisfied. Shri S. S. Kothari.

SHRI S. S. KOTHARI : It is the public
who are suffering as a result of regular
escalation of taxes almost every two years,
or, I should say, every alternate year. In
view of the Madras High Court judgment,
will the hon. Minister consider the possi-
hility of revising the telephone tariff down-
wards in respect of Bombay, Calcutta and
other cities, and also increasing the effi-
ciency of the department so that the public
have a better quwid pro quo? 1 want to
know what steps the hon. Minister is tak-
ing to increasce the efficiency of the depart-
ment to gnsure that the common man gets
telephonc easily and cheaply. It is not easy
for the common man to pay Rs, 2,000 or
Rs. 2,500 or Rs. 3,000 for a tclephone to
the Telephone department, If | necd a tele-
phone I cannot get it.

DR. RAM SUBHAG SINGH : The pro-
posal is to reduce the rate and also to
increasc the eflicicncy. We are trying our
best to effect that.

SHRI S. S. KOTHARI : What concrete
steps is he taking to improve the efficiency.

‘MR. SPEAKER: How can he say in
one sentence, how to improve .the effici-
ency ? It is a general question, Improving
cfficiency is a bigger thing. How can the
Minister answer that in a supplementary ?

'SHRI KANWAR LAL GUPTA : We
want to know the steps taken by the Gov-
crnment, Sir. :

MR. SPEAKER : If he asks a question
on a wide policy matter in a supplementary
question 1 do not know if the hon. Minis-
ter can answer it. If he asks a big policy
question regarding the improvement of effi-
ciency, I do not know how it is possible
to answer it.

SHRI S. S. KOTHARI : The second part
of my question has not been answered. Will
the hon, Minister make a scheme whereby
people having an income of less than
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Rs. 1000 will not have to deposit an
amount of Rs. 2,500 or 3,000 under the
OYT scheme ? Will he do something for the
common man ?

DR. RAM SUBHAG SINGH: We are
constantly reviewing our activities including
the OYT scheme; we are conversant with
the hardship of the people, and therefore,
we are constantly reviewing it. But after
having reviewed that, we have come to the
conclusion that nothing need be done.

SHRI VISWAMBHARAN : The hon.
Minister has said that the telephone wing
of the P & T Department is treated as a
scparate unit. But in the Madras High
Court the telephone establishment there
argued otherwise. In this connection, I may
quote from The Hindu dated the 15th
November, 1968. It says :

“The main ground with the authorities
to increase the telephone and trunk tele-
phone tariff was to ward off the losses
incurred in the postal, telegraph and
radio departments, The steep and sudden
risc was sought to be justified on the
ground that the Posts and Telegraphe
Department was a single unit.”,

So, what the hon. Minister has said here
is contrary to the arguments put forward
by his Department in the High Court, May
1 know which of these arguments is cor-
rect. so far as this House iv concerned ?

Secondly, it has been reported that the
Madras  Telephonec  Establishment has
issued orders not to receive any deposits or
issue any new bill. The Hich Court has not
struck down the tariff in roto, What the
High Court has done is that they have can-
celled the enhancement effected in 1966.
May I know whether pending a-final deci-
sion by the appellate court or by Govern-
ment, instructions would be issued to the
telephone establish in Madras to re-
ceive payments at the pre-1966 rates ?
Otherwise, the public will be put to suffer-
ing.

SHRI NATH PAI : Not only in Madras
but all over India.

DR. RAM SUBHAG SINGH : We have
asked our Department and also the General
Manager of the Madras Telephone District
to implement the decision of the High
Court and it is being done and the judg-
ment is being acted upon.

\
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As regards the interpretation, as the
House knows, we are not having any radio
department other than the P & T Depart-
ment. It is one single unit. And it is the
Posts & Telegraphs Department.

SHRI NATH PAI : The first part of the
question has not been antswered.

SHRI S. KANDAPPAN : What about
the discrepancy between the argument of
the Department and that of the hon. Minis-
ter ?

DR. RAM SUBHAG SINGH: The
reply is that we are not having many
departments in the P & T Department; it is
just one department, not the Radio, Posts,
Telegraphs and Telephoné Departments.

SHRI S. KANDAPPAN : According to
the circular read out by the hon. Member
they are not implementing the decision of
the High Court.

DR. RAM SUBHAG SINGH: As 1
have said, whatever is contained in the deci-
sion of the High Court is being implement-
ed...

SHRI V. KRISHNAMOORTI: Why
should the Government appeal against that
judgment ? We do not want any appeal.

DR. RAM SUBHAG SINGH:... We
have filed an appeal against that judgment.

SHRI S. KUNDU : The judgment of
the Madras High Court has reversed one
of the many arbitrary decisions of the P &
T. Department, These telephone rates have
gone up by more than 100 per cent during
the last ten years. I would like to know
‘from the hon. Minister whether till this
judgment is set aside or upheld by the
Supreme Court, he would make the present
tariff which is now prevalent in Madras
after this judgment as a uniform tariff
throughout India ? That is going to be the
law of the land till it is set aside by the
Supreme Court. Secondly, I would like to
know.

MR. SPEAKER : If he asks just one
question, then the answer will be better. If
there are parts (a), (b), (c) and so on,
then the answer may not be coming for all
the questions,

SHRI S. KUNDU : I want to know whe-
ther the same rate will be uniformaly appli-

cable throughout India.
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DR. RAM SUBHAG SINGH : Actually,
at that time, there was not a uniform rate
throughout the country. The rates differed
to some extent at different places, such as
Calcutta, Delhi ctc,

SHRI S. M. JOSHI : If the department
is one, why docs he say that ?

ot faTm ;o ?

DR. RAM SUBHAG SINGH : i &
A WL E

I am telling you the actual facts. The
rate at Madras was Rs. 50 quarterly rental,
150 free calls and call charges 10 paise;
after that it became Rs. 75 quarterly ren-
tal, 150 free calls and 15 paise. In Bombay
it was Rs, 54 quarterly rental, 150 free calls

‘and 12 paise. Similarly, the rates differed

at different places, and we are implement-
ing the decision of the Court in Madras,
because the decision pertains to Madras
District as we have been advised by the
Law Ministry.

MR. SPEAKER : Taking advantage of
this, are you going to make it uniform ?

DR. RAM SUBHAG SINGH : No, Sir.

1 am sorry I will not accept that sugges-
tion,

=t Aferwrd o @w: 5 7g FAM
MeaT g fF wv g A ¥z dwA &
TR A € I A FH@ AR A
F e sgararaE g

To T gunfag ;% T qE F
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st ofy T : g FIT 0T a1
A AT 7 L GT FAF F 0F qaOqA
w=lY, =t fawdw= fox, &1 S Y
AR TR FT JqTET @A @
—=34¥ fF 39 7 uF o7 g go wHw
& Wagd wwl, o A, F7OF I
T IR Fr AqTAT a7 faav §
~—-31 0 Tk qg e F 2w
T a7 G § AT IR FT I
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SHRI SHIVAJIRAO S. DESHMUKH :
Do you agree with the relevancy of the
question—from telephone tariff to Bibhu-
dendra Mishra ?

MR. SPEAKER: That is also about

telephone !

SHRI SHRI CHAND GOYAL : May I
know whether the hon. Minister is aware
that this increased rate has been struck
down by the Madras High Court for the
entire country. .

MR. SPEAKER : How can they do it
for the entirc country ?

SHRI SHRI CHAND GOYAL : I want
to know whether the Government wants to
take up the position that it is not a tax and
it is a fee, because if it is a tax, it would
come to Parliament whenever the Govern-
ment wants to increase it. In fact, the
effect of it is in the form of an additional
taxation, Will the Government in future
change the rules and, instead of treating it
as a fee, treat it as a tax, so that, if the
Government has to effect any increase, it
can only be with the permission of Parlia-
ment ?

DR. RAM SUBHAG SINGH : I do not
propose to anticipate any contingency be-
cause we have not yet received the copy of
the judgment. It is on the way, it might
reach today or tomorrow, and after study-
ing and examining it properly, we will
determine the line of action.

KARTIKA 30,

38

1890 (SAKA) Written Answers

WRITTEN ANSWERS TO QUESTIONS

RETRENCHMENT OF WORKERS BY BURMAH-
SHELL
#*241. SHRI S. K. TAPURIAH :
SHRI A. SREEDHARAN :
SHRI P. GOPALAN :
SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Petroleum Workers
Union of Delhi held demonstrations in
front of the Burmah-Shell, the Esso and the
Caltex offices on the 9th September, 1968
to protest against the decision of the Bur-
mah-Shell management to retrench 350
workers from its Calcutta establishment;

(b) if so, whether Government have in-
tervened to ensure that these employees are
not retrenched and to avoid any further re-
trenchment by the said foreign oil com-
panies in India; and .

(c) the respective stand taken by the oil
companies and their worLers in this re-
gard ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :
(a) Yes, Sir

(b) Yes, Sir. Pursuant to tripartite meet-
ings held at Delhi on the 16th and 17th
November, 1968, the management of
Burmah-Shell agreed to keep the retrench-
ment action in abeyance till December 5,
1968 and the worlers agreed to call off
their strike, Both sides also agreed to enter
into negotiations immediately with a view
to resolve the dispute,

(c) According to Burmah-Shell, retrench-
ment was necessitated by the accumulation
of surplus staff generated by reduction in
volume of business and changes in the pat-
tern of product distribution. The workers
contended that surplus staff was the result
of schemes of computerization and the use
of contract labour by the Company.

IMPORT OF TRACTORS FROM YUGOSLAVIA

*245, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a certain farm in Orissa
which proposed_to import 122 Yugoslav
tractors in 1966, had actually imported
these tractors or not;
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(b) whether the permission for importing
these tractors was obtained from the Cen-
tral Government; and

(c) if so, the details of this deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
‘COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). No firm from
‘Orissa approached the Central Government
for import of 122 Nos. of Yugoslav trac-
tors and as such no permission was granted.

Presumably the reference appears to the
proposed sale of 12 numbers of Yugoslav
crawler tractors by a Vijayawada firm to the
Government of Orissa. If so the deal is
being enquired into by a Commission of
Enquiry sct up by the State Government
and ity findings are awaited.

AGRICULTURAL PoruLATiION oOF EcoNomic
HoLbINGs

*248. SHRI HEM RAJ : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to statc :

(a) whether any assessment has been
made as regards the percentage of popula-
tion that can be usefully engaged in agri-
culture on economic holdings;

(b) what is thc present percentage of
population that subsisty on agriculture; and

(c) the steps that Government have so
far taken or propose to take disengage per-
sons from agriculture and absorb them in
industry and the progress made in this res-
pect so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
‘COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) According to the Census of India
1961, out of total number of 188 million
workers 69.5% were cultivators or agricul-
tural labourers.

(c¢) The various measures envisaged in
the successive Five Year Plans are meant
to increase employment opportunities in
industries and other non-farm sectors.
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COMMUNICATION SATELLITE

%249. SHRI VISHVA NATH PANDEY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the Atlantic
Satellite is helping India to set up her first
Communication Satellite for global commu-
nications;

(b) if so. the nature of help being ren-
dered: and

(c) the total amount of cxpenditure in-
volved on the scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b).
India is @ member of the Intcrnational Tele-
communications  Satellite Consortium for
the establishment of the Global Satellite
Communications System along with 62
other countries of the world. The Consor-
tium has “already launched satellites over
the Atlantic and Pacific Occans and a satel-
lite over the Indian Ocean, which will ex-
tend commercial capability to India, is
planned 10 be launched by the middle of
1969.

(¢) The total cost of the Global Satellite
Communications  System  is estimated at
$ 200 million,

SETILEMENT OF LANDLESS AGRICULTURAL

LABOURERS

#250. SHRI YAINA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Planning Commission have
in a report recommended that a singlc
agency in the.State should be entrusted with
the task of co-ordinating work relating to
settlement  of landless agricultural
labourers; and

(b) if so, the details of the main recom-
mendations in the report and the reaction
of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
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(b) The main recommendations made
are :

(i) A minimum limit in respect of num-
ber of settlers as well as area for settle-
ment to be covered as a colonisation scheme
should be prescribed;

(ii) The pattern of assistance should be
flexible to meet the cost of reclamation at
various places, due note should be taken of
cost variations on account of local condi-
tions;

(iii) Appropriate measures should be
devised to ensure selection of only those
families who would really settle on land;

(iv) It is necessary 1o provide minimum
basic amenities in the settled colonies;

(v) At the Statc level a single agency
should be made responsible for cffective
coordination,

(vi) In the case of colonisation scheme
it is essential to have a field agency at the
colony level for effective implcmentation
of the programmc;

(vii) Proper planning of programme at
the initial stage is nceessary to avoid waste-
ful expenditure of money and efforts,

The above recommendations are being
forwarded to the State Governments for
necessary action.

KILLING OF RHIONS IN AssaM

#251. SHRI P, K. DEO : Wil] the Minis-
ter of FOOD & AGRICULTURE be
pleased to state :

(a) whether there has lately been wan-
ton killing of Rhions in Assam;

(b) if so, how many have becn Killed;
and

(c) steps being taken to preserve this
species and to deal with the poachers ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The required in-
formation is being collected from the
Assam Government cnd will be placed on
ithe Table of the Sabha, -
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RESIGNATION BY A MEMBER OF THE
NATIONAL COMMISSION ON LABOUR

#*252, SHRI S. M. BANERJEE: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state ;

(a) whether one of the members of the
National Commission on Labour has ten-
dered his resignation;

(b) if so, the reason for his rcsignation;
and 4

(c) whether a copy of the resignation let-
ter will be laid on the Table ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes. Sir,

(b) and (c). A copy of Shri Dange's
letter to the Chairman of the Commission
and a copy of the Resolution passed by the
Commission at its meeting held on October
4, 1968 are placed on the Table of the
House. [Placed in Library, See No. LT—
2253/68).

IMPORT OF FOODGRAINS UNDER PL 480
%253, SHRI P. C. ADICHAN :
SHRI VASUDEVAN NAIR :
SHRI BIBHUTI MISHRA :
DR. RANEN SEN:
SHRI NARENDRA KUMAR
SALVE :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether Government intend to enter
into a new agreement with USA for the
import of foodgrains under PL 480; and

(b) if so. the quantity of foodgrains to
be imported and the value thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) We have requested the supply of 2.3
million tons of foodgrains. The approxi-
mate valuec would be about 152 million dol-
lars.

RiSE IN PRICES IN SUPER BAZAR

*254. SHRI S. C. SAMANTA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what are the reasons that prices of
various items excepting the scarce emes
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have gone up in the Super Bazars in Delhi
as compared to other private markets; and

(b) what is the percentage of profit
charged by the Cooperative Authority run-
ning the Super Bazar and the percentage
earned by the owner or tenant dealers of
shops and the ultimate percentage of profit
charged from the consumer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) It is not correct to
say that the prices of these items in the
Super, Bazar are higher than in the market.

(b) The margin of profit, which varics
from one item to another, depending on
costs and turn over, ranges from 2 percent
and above, with an average of about 10
percent; the prices charged from the con-
sumers, including the margin of the dealer,
where applicable, compare favourably with
the prevailing market prices.

DELAY IN PAYMENT OF WAGES IN BANKOLA
COLLIERY

*255. SHRI YOGENDRA SHARMA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether complaints have been re-
ceived by Government about the regular
delay in the payment of weekly wages to
workers by the Bankola Colliery (Bird and
Co.); and

(b) if so, the steps taken by Government
inst the in this connection ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Only one complaint dated 5-9-1968
was received from the Colliery Mazdoor
Sabha (AITUC), Asansol with regard to
alleged late payment in Bankola Colliery.
The allegations were that : (1) there were
no fixed dates for thc payment of the
weekly wages (2) payments werc made in
a haphazard way (3) workers were being
made to stand in the queue for days to-
gether (4) members of the ATTUC Union
were being singled out for late payment.

(b) The allegations of the Sabha have
not been substantiated on enquiry. It is,
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however, reported that during August 29,
1968 to September 5, 1968, payments to
workers numbering more than 2,000 conti-
nued for several days because during that
period the first instalment of arrears arising
out of Wage Board's recommendations,
bonus for the quarter ending June, 1968
and weckly wages for the week ending
August 24, 1968 were to be paid. However.
weekly wages were paid on fixed days.
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FUNCTIONING OF Foop CORPORATION OF
INDIA

*257. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his attention has been drawn
to the criticism made by the Food Minis-
ter of Tamilnadu some time back that the
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Food Corporation of India has enjoyed the:
advantage ncither of a Government orga-
nisation nor the initiative and freedom of
a commercial body; and

(b) if so, what steps Government are
going to take to improve its functioning and
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Food Corporation of India,
which is a public sector institution, has to
act in such a manner as to further the
objectives of Government policy. Only such
guidance or directives as are necessary to
achieve this purpose are being given by
Government to the Food Corporation. Sub-
ject to this, the general superintendence.
direction and management of the aflairs of
the Food Corporation vests in the Board
of Directors and the Board ensures that the
Corporation functions as a commercial
body subject to the need of serving the
objectives of Government policy. It may be
mentioned here that since its inception, the
Food Corporation of India has already
considerably expanded its area of operation
and the volume of foodgrains handled by
it.
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TRANSFER OF “LABOUR” TO THE UNION
LisT FROM THE CONCURRENT LiST

*259. SHRT MADHU LIMAYE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that a suggestion
has been made to the National Commission
on Labour by some Employees’ Associa-
tions that the subject of “Labour” should
be transferred to the Union list from the
-Concurrent List; and

(b) if so, the State Governments and
Union Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  HATHI) :
(a) Yes, Sir.

(b) The reactions of the State Govern-
ments arc not known. The Government of
India will consider the matter only after
receiving the report of the National Com-
mission on lLabour.

IMPORT  01r FOODGRAINS
#260. SHRI SHARDA NAND : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how much foodgrains Government
propose to import from foreign countrics
in the next three years, year-wise;

(b) whether any agreement is being nego-
tiated with any Government in this connec-
tion; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
«COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The estimates of imports
for 1969-70 onwards have not yet becn
finalised.

(b) No.

(¢) Does not arise. The negotiations for
import under PL 480 going on at present
are for the current year and not in connec-
.tion with the next three years,
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DROUGHT IN BIHAR

*262. SHRI HIMATSINGKA :
SHRI VALMIKI CHOUDHARY :

Will the Minister of FOOD AND AGRI-
‘CULTURE be pleased to state :

(a) whether it is a fact that over onc
million acres of standing paddy crop has
been affected by drought in Bihar this
year;

(b) if so, thc precise extent of damage
caused by drought in Bihar this year; and

(c) what preventive measures were
taken to relieve the drought hit districts in
Bibar and what Central Aid  Assistance
was rendered for that purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Bihar was tem-
porarily in the grip of a dry spell during
late August and September, 1968, affecting
late maize crop and upland paddy. Sub-
sequently there were wide-spread rains
which improved the kharif prospects but
some arcas could not recover fully from
the impact of the dry spell. Details of
actual damage are not yet available.

(c) The local officers were instructed
by the State Government to take up emer-
gency irrigation schemes under hard
manual labour works and to distribute
pumping sets on loans to save the crops
in arcas affected by dry spell. The State
‘Government have not made any request
for central financial assistance so far.
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REFERENCE OF QUESTION OF MINIMUM
WAGES
%265, SHRI D. C. SHARMA :
SHRI R. BARUA :
SHRI N. R. LASKAR :

Wil' the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the National Labour Com-
mission will include in its study the meed
for fixation of minimum wages including a
national minimum wage;

(b) whether the Commission’s compe-
tency in this regard has been disputed by
some persons and one of its members has
resigned on this issue; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, Sir. '

(b) One of thc members of the Cem-
mission Shri S. A. Dange resigned on this
issue.

(c) The Government has accepted his
resignation.

REHABILITATION OF EAST PAKISTAN
REFUGEES IN ANDAMAN GROUP OF ISLANDS

%226. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABHLI-
TATION be pleased to state :

(a) the number of East Pakistan refu-
gees rchabilitated in Andaman group of
Islands so far;
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(b) whether it is a fact that a large
number of East Pakistan refugees are
willing to go to Andaman group of
islands; and

(c) il so, the reason for not settling
them in these islands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R, CHAVAN) : (a) 2861 families
consisting of about 12,000 persons have
been settled during 1949 to 1963 and 425
families of nmew migrants consisting of
about 1800 persons have taken up cultiva-
tion this year in the Andaman Group of
Islands.

(b) and (c). Very few out of the 6253
agniculturist families of new migrants from
East Pakistan, who are at present staying
in the relief camps, have shown their
willingness to go to the Andaman and
Nicobar Islands. These families will short-
ly be sent to the rehabilitation sites in
those islands.

MALPRACTICES IN PATMAHONA COLLIERY

*267. SHRI C. JANARDHANAN :
SHRI J. M. BISWAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have received
any complaints of serious malpractices
adopted by the management of the Patma-
hona colliery;

(b) if so, by whom and the nature and
details of the complaints; and

(c) steps Government intend to
against the management ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :

(a) Yes, Sir.

(b) Complaints were received from the

Colliery Mazdoor Sabha and also a few
others regarding :

take

(i) management asking some of the
workers to proceed on three
months’ Jeave;

(ii) noo-payment of legal dues in-
cluding weekly wages;

(iii) intimidation and har t of
the workmen; and

(iv) management employing new work-
men,
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(c) (i) The dispute over this issue raised
by the Colliery Mazdoor Sabha
was referred to adjudication on
November 4, 1968,

As regards non-payment of the
dues the prosecution under the
Payment of Wages (Mines) Rules
has already been sanctioned.

Regarding intimidation and harass-
ment of workers, no concrete
example has been cited. How-
ever, the Central Industrial Rela-
tion Machinery is keeping a close
watch over the situation, v

As regards the allegation that
the management is employing
new workers, the Colliery Maz-
door Sabha supplied a list of 11

(i)

(iii)

(iv)

workers. On enquiry it . was
found that 9 of them were newty
recruited,

RENTAL OF 1.ONG CORDS ATTACHED TO
TELEPHONES OF M.Ps,

“268. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Members of Parliament arc
exempted from paying rental of long cords
attached to their telephones;

(b) if not, the number of Members of
Parliament who have long cords and who
pay the rent for the same; and

(c) total annual revenue losses for non-
payment of rental and steps taken to
recover the same ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF = PARLIAMEN.
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUIRAL) : (a) No.

(b) 73.

(c) Does not arise.
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' Foonbrr BANKS IN RAJASTIAN

*270. SHR1 D. N. PATODIA :

SHRI N. K. SANGHLI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether it is a fact that the Gov-
ctnment of Rujasthan huve proposed to
set up fodder banks in different parts of
the State to avert fodder famine in future;
~ (b) whether the State Government has
sought any assistance from the Centre for
this purposc; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND'

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government ot
India have rcceived no such proposal,

(b) and (c). Do not arise,
MEMORANDUM FROM THE EMPLOYELS OF
THE NEELRATAN MEDICAL COLLEGE AND

HosPrraL, CALCUTTA

1485. SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the employecs of the
Neelratan Medical College and Hospital.,
Calcutta have submitted a memorandum to
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Government regarding their demands and
grievances;

(b) if so, the salient features of the
memorandum;

(¢) action taken thereon; and

(d) if no action has vet been
the reason therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, to the State Government.

(b) The main ijssues raised in the
memorandum wcre ¢

taken,

(i) Provision of alternative rent-free
quarters to all employees affected
by the demolition of the un-
authorised structures within  the
hospital compus.

(ii) Withdrawal of all pending cases

against workers and their leaders.

Withdrawal of all show-cause
notices and assurance of no victi-
misation,

(iii)

(iv) Adjustment of the period of
absence from 10-4-68 to 24-4-68

with leave,

(¢) All the issues were settled by’ a
tripartite agreement dated 30-5-68.

(d) Does not arise..

PUNISIIMENT FOR OFFENCES UNDER Akﬁ-
cris 23 AND 24 or THE CONSTITUTION
1486. SHRI SIDDAYYA : Will the

Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether_any laws have been passed
for prescribing punishment for those acts
which are declared to be offences under
Articles 23 and 24 of the Constitution of
India;

(b) if so. the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes,

(b) A statement showing some of the
laws passed is laid on the Table of the
House. [Placed in Library. See No. LT-
2237/68.]

(c) Does not arise.
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IMPORT OF TRACTORS AND THEIR
DISTRIBUTION

1487. SHRI' BABURAO PATEL ; Will
thic Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of tractors imported
by Government during the last two years
and their distribution, State-wise;

‘(b) the cost of the tractors and the
countries from where they were imported;
and
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1
(c) the reasons why India has to im-
port so many tractors when tractor menu-
facturing capacity in India can be increas-
ed?

THE MINISTER OF STATE IN THE

* MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND:
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The number of tractors
imported during the Iast two years as indi-
cated below :—

Distribution

(*Including Delhi Union Territory).

Y car Model ———
Region-wisc
— T T T —
Northern Eastern Western  Southern
USSR
1966 DT-14B 183 495 551 129
DT-28 47 33 83 27
230 528 634 156
TOTAL DT-14B 1,358
DT-28 190
1667 DT-14B 1,347 626 859 324
Byclarus 175 137 103 30
1,522 763 962 354
TOVAL DT-14B 3,156
Byclarus 445
CLECHOSLOVAKIA
ERTS Zetor 3011 1. Min. of Rehabilitation, 65 Nos.
Govt. of India,
New Delhi.
2. Jt. Director of Agriculture, 40 Nos.
" Govt, of Mysore,
Habbal, Bangalore.
3. Jt. Director of Agriculturc (Engg.). 15 Necs.
Director of Agriculture,
Shillong (Assam).
4. Land Development Seed Corpn. Lid., 18 Ncs.
167 Sector-19A,
Chandigarh (sold through Bharat Trac-
tors, Rohtak.)
5. Director of Agriculture, 12 Nos.
Govt. of Maharashtra,
Bombay (sold through Dadajcc Dack-
jee & Co., Bombay.)
TotAL 150 Nos.
1967 : Agro-Industries Corporations :
Zeter 2011 Punjab . . 300 Nos
U.P. . 200 Nos
Bihar . . . 300 Nos.
Haryana 200 Nos.*
ToraL 1000 Nos.
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In the case of Russian tractors, the
dractors were distributed through the
various agents in the private sector on
Tegional basis and not State-wise. The
various agents catered to the requirements
of different States earmarked to them.

Zetor-2011 tractors have been distributed
through the various State Agro-Industries
Corporations as indicated above,

(b) The c.if. value of the tractors im-
ported year-wise and country-wise is as
under :—

N

U.S.S.R.
Nos.
1966 . DT.14B 1358 Rs. 58,40,500/- (C1F)
DT. 28 190 (Pre-devaluation value)
1967 . DT-14B 3516 Rs. 2.50.73,003 - (C1F)
Byelarus 445
\CZECHOSLOVAKIA :
Nos.
1966, . . Zetor-3011 150 Rs, 18.36.CCO (prec-Ceva'vation)
' 1967 . . . . . Zctor-2011 10C0  Rs. 105.29,354- (C1F»

(c) Until such time as existing (Eapacity
.of indigenous manufacturing units is fully
utilised and the new units in the process
of being organised are established and go
into production, import of tractors will
have to be resorted to.

Kerara Lanp REFORMs BiLL

1488. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND AGRI-
\CULTURE be pleased to state :

(a) whether the Planning Commission
has examined the provisions of the Kerala
Land Reforms Bill; and

(b) if so, the reaction of Planning Com
mission towards the proposed legislation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Planning Commission have no
objection to the State Government under-
taking the Kcrala Land Reforms (Amend-
ment) Bill, 1968, Certain suggestions
with regard to rights of Kudikidappukars
in plantations and right to lease to mem-
bers of the Armed Forces have been com-
municated for consideration of the State
Govergment at Sclect Committee stage.

ELiECTION PETITIONS

1490. SHRI BABURAO PATEL
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

" SHRI JAGANNATH RAO
JOSHI . ,
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of LAW be pleoed to
state :

(a) thc number of election petitions
State-wise arising out of the 1967 Elections
which have not been decided and which
are still pending;

(b) the reasons why these petitions have
not been decided even though they are
approaching the second year after the
clections;

(c) the number of hearings in the High
Court of Bombay in the petition filed
against Shri George Fernandes, M.P.;

(d) the reasons why the hearings could
not be expedited and case coacluded
earlier;

(e) reasons why the Election Commis-
sion should not evolve a summary proce-
dure of hearing petitions thus saving much
time and expense to the parties concerned;
and

(f) whether it is proposed to set a time
limit on these election petitions and if not
the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) 51 election petitions are
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;pending before various High Courts as
mentioned below :

Name of State/ No. of petitions

Union Territory pending
Bihar 2
Jammu & Kashmir 22
Madhya Pradesh 6
Mysore 1
Rajasthan 2
Uttar Pradesh 17
Manipur 1

(b) The High Courts are working inde-
pendent of the Election Commission and
cannot be directed to send progress reports
of disposal of these petitions.

(c) Information relating to the petition
filed against Shri George Fernandes, M.P.,
is not available cither with the Election
Commission or with this Ministry,

(d) Does not arise,

(e) In disputes relating to the elections
to Parliament and State Lcgislatures, adop-
tion of summary procedurc of hearing
petitions is neither feasible nor desirable.
Matters relating Elections merit serious
consideration and cannot be dealt with
lightly and in a summary manner, The
present arrangement of entrusting the trial
of elections petitions directly to the High
Courts was devised after experiencing the
shortcomings in the different procedures
adopted in the previous elections.

(f) For the reasons explained above, it
is not possible to set a time limit for dis-
posa! of election petitions, Section 86(7)
of the Representation of the People Act
provides that every election petition shall
be tried as expeditiously as possible and
endeavour shall be made to conclude the
trial within six months from the date on
which the election petition is presented to
the High Court for trial,

P.M.G's OFFICE AT NAGPUR
1492. SHRI K. M. KOUSHIK : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that at the time
of reorganisation of States, Government
assured that the Post Master General's
office at Nagpur wil! not be shifted; and

(b) if so, why it has been disbanded,
one half going to Bombay and the other
half going to Bhopal ?

LS9LSS/68—3.
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I, K. GUIRAL): (a)
No.

(b) Does not arise,

HousING SCHEME IN CHANDA COALFIELDS

1493. SHRI K. M. KOUSHIK: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the
reply given to part (c) of Unstarred
Question No. 4837 on the 22nd August,
1968 and state whether in view of the
difficulty explained therein, Government
will utilise the land in Babupeth Chanda
which was once occupied for housing
nearly 2000 refugee families from East
Pakistan and which has now been vacated
by the Rehabilitation Department for im-
plementing the Housing Scheme in the
Chanda Coalfield ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
Necessary arrangements are being made
to inspect the land in question for assess-
ing its suitability for implementing the
Housing Scheme in the Chanda Coalfield.

TarRfa® IJAw &1 famor
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STRIKES AND Lockouts

1498. SHRI MURASOLI MARAN':
Will the Minister of LABOUR AND
REHABILITATION be pleased to lay a
Statement on the Table showing a State-
wise list, from March, 1967 to date of :

(a) Manhours lost because of labour
disputes;

(b) the number of lockouts;
(c) the number of strikes;

(d) the number of incidents involving
loss of human life because of police
action; and

(e) the number of persons killed be-
cause of such police action ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). The required information is
being compiled and will be laid on the
Table of the House as soon as possible.

(dy and (e). This information is mnot
available with the Ministry of Labour,
Employment and Rehabilitation.
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REHABILITATION OF DISPLACED PERSONS IN
" ANDAMAN AND NICOBAR ISLANDS

1499. SHRI SIDDAYYA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a review of the progress in
regard to the rehabilitation of the dis-
placed persons in Andaman and Nicobar
Islands ,has been made;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) to (c). 286!
families of displaced persons from East
Pakistan have been rehabilitated in the
Andaman and Nicobar Islands during the
years 1949-1963. The Committee of Re-
view appointed by the Department of
Rehabilitation  visited the Islands in
February, 1968. Shri N. C. Chatterjee,
Chairman of the Committee, expressed his
satisfaction with the work done by the
settlers,

Under a new scheme of development of
these Islands, steps are being taken to
settle more migrant families from East
Pakistan in these Islands. It is also pro-
posed to settle a number of ex-service-
men’s families in one of these islands and
of repatriates from Ceylon in another, A
beginning in this direction has just been
made. 425 families of migrants from
East Pakistan have been taken to these
Islands, They have taken up cultivation
and have been provided with facilities in
the form of seeds, fertilizers and pesticides.
‘There are encouraging reports regarding
the first crop that is now being harvested
by them. Government have been provid-
ing supervision and guidance at all stages.
The position is being kept constantly under
review. The movement of ex-servicemen’s
families is likely to begin nmext March and
that of Ceylon Repatriates will take place
when they start arriving from Ceylon,

DISCONNECTION OF TELEPHONE No. 561095
) (NEw DEeLHI)

1500. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether disconnection of Delhi
telephone No. 561095, effected on the 24th
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August, 1968, has been challenged in a
court of law:

(b) if so, by whom and on what ground;
and

(c) the date on which the disconnection
was challenged in the court ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUIRAL): (a)
Yes.

(b) The disconnection has been chal-
lenged by the subscriber. Shri N. S. Rakhi,
and his daughter, Mrs. Mohini Kanwar
on the ground that the action of ‘the
Department in disconnecting the telephone
in question was illegal, without jurisdic-
tion, based on malice and ultra vires,

(c) 21-9-1968.

TELEPHONE CONNECTION TO SHr! V. P.
KANWAR, AssTT. 1.C.A.R., New DeLm

1501, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COM-
MUNICATIONS be pleased to statc:

(a) whether a mew telephone connec-
tion was given on the 14th September, 1968
to Shri V. P. Kanwar, Assistant in the
1.C.A.R,, Krishi Bhavan, at his residence
at 8/19, W.E.A,, Karolbagh, New Delhi-5;

(b) if so, on what ground;

(c) on what date did he apply for the
phone; and

(d) whether an enquiry was held into
the genuiness, or otherwise, of the ground
on which he asked for the phone and if
5o, by whom ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUIRAL): (a)
Yes, a temporary telephone for six months
has been given with effect from 15-9-68.

(b) The telephone was asked for by
Shri Kanwar on grounds of his being an
active social worker.,

(c) The application was undated baut
was received in the Department on
21-8-1968,

(d) No enquiry was considered neces-
sary while sanctioning a ‘temporary’ téle-
phone connection,
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ABriaL viSIT BY PM. TO DROUGHT-
AFFECTED AREAs

1502. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Prime Minister had
made an aerial survey of some of the
drought-affected areas in the country re-
cently;

(b) if so, the names of different parts
of the country visited by her and what are
her findings;

(c) whether concerted efforts are being
made to avert the recurrence of droughts
in these areas in future; and

(d) whether any scheme based on the
findings of the Prime Minister has been
drawn up ‘for Central assistance to these
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Prime
Minister did not make an aerial survey of
drought affected areas of the country.
She visited some parts of Allahabad dis-
trict in U.P. on the 14th and 15th Septem-
ber, 1968, and Jaisalmer and Barmer dis-
tricts in Rajasthan on the 2nd November,
1968, in order to see for herself the
drought conditions prevailing there. She
also took the opportunity of discussing the
relief mecasurcs with the representatives of
the U.P. and the Rajasthan Governments.

(c) Attention is invited to the reply to
Starred Question No, 590 given in the Lok
Sabha on 21-8-1968,

(d) Certain suggestions which have
emerged as a result of her discussions in
the course of her tour are being pursued.

ERADICATION OF DROUGHT

1503. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that in a recent
statement, the Prime Minister is reported
to have stated that Government are taking
steps to eradicate drought for ever in the
country; and

(b) if so, the details of the steps pro-
posed to be taken to attain this objective ?

1890 (SAKA) Written Answers 70

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT ) AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement is
laid on the Table of the House. [Placed
in Library. Sec No, LT-2239/68.]

INCREASE IN PRICE OF SOYABEEN O »Y
S.T.C.

1504. SHRI MEETHALAL MEENA:
SHRI R. K. AMIN :
SHRI S. P. RAMAMOORTHY :
SHRI R. R. SINGH DEO:
SHRI S. K. TAPURIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the State Trading Corpo-
ration have made any upward revision in
the prices of imported Soyabeen Oil dur-
ing the last six months;

(b) if so, the number of times the revi-
sions have been made and the amount
thereof;

(c) the reasons therefor;

(d) whether there are complaints from
various business houses that the State
Trading Corporation have made huge pro-
fits on buffer stock of Soyabeen Oil im-
ported from America and other countries;
and

(e) if so, the reaction of Government
thereto ? '

THE MINISTER OF STATE IN' THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT - AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement
showing the prices of soyabeen oi} fixed
from time to time since April, 1968 for
supply to vanaspati factories in the diffe-
rent zones is laid on the Table of the
House. [Placed in Library. See No. LT-
2240/68.]

(c) Except on May 27th, when a uni-
form average price was fixed in all the
zones, the prices were fixed in relation to
the prevailing price of groundnut oil in
the different zones, However, the prices
fixed on 9th August have not been in-
creased despite the further increases in the
price of groundnut oil which have occusrred
after the date, .
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(d) No such complaint has
Government's notice,

(¢) Does not arise,

come to

STRIKE BY NEWSPAPER EMPLOYEES

1505. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI SRADHAKAR SUPAKAR:

. Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

© {a) whether the disputes between the
employees and the employers of the news-
papers have since been resolved with the
intervention of the Minister of Informa-
tion and Broadcasting; and

(b) if so, the terms on which the
sdttlement was reached between them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). As cxplained in reply to
Starred Question No. 95 on the 14th
November, 1968, the disputes have been
referred to a National Tribunal for adju-
dication. Copies of Government Orders
on the subject were laid on the Table of
the Sabha on the 14th November, 1968.

AGRICULTURAL COLLEGES DURING FOURTH
PLAN

1506. SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of Agricultural Colleges
to be started in the country during the
Fourth Plan; and

(b) the number
started in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No new colleges are in-
tended to be established with the Central
support during the Fourth Plan period.
However thc State Governments of Gujarat
and Madras have informed that there arc
proposals for opening one new agricultural
college each in these States during the
ensuing Fourth Plan,

of colleges to be

(b) There is no proposal to start any
more Agricultural Colleges in Kerala,
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LiFT IRRIGATION SCHEMES FOR GUJARAT

1508. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be plcased to
state :

(a) whether it is a fact that the Gujarat
Government have submitted lift irrigation
schemes in respect of Tapti, Narmada,
Sabarmati and Mahi rivers for approval of
the Central Government;

(b) if so, whether the schemes
been approved; and

have

(c) if not, the reasons for thc delay ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such schemes as re-
ferred to in the question have so far been
received from the Government of Gujarat
in the Ministry of Food, Agriculture, Com-
munity Devclopment and Cooperation.

(b) and (c). Do not arise.

HIGH-YIELDING VARIETIES PROGRAMME

1509. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICURTURE
be pleased to refer to the reply given to
Unstarred Question No, 834 on the 25th
July, 1968 and state :

(a) whether all  State Governments
have now become self-sufficient in respect
of production of seeds under the High-
vielding Varietics Programme; and

(b) whether the area under High-yield-
ing Programme has increased this year and
if so, the States where the increase is made
and by how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT \AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Some of thc States arc
not yet self-sufficient, but the country, as
a whole, has become self-sufficient in the
production of seeds of all the high-yield-
ing varieties, The seed supply position is
reviewed in consultation with the State
Governments well before the commence-
ment of cach crop season. Wherever any
shortage is noticed, the deficiency is made
good with the supply of sced by the
National Seeds Corporation or by diver-
sion from surplus areas.

(b) Yes. All the State Governments and
the Union Territorics have planned to
cover more arca under the High-yielding
Varieties Programme during the current
vear. The reports of the Central Teams
which recently visited some of the States
and those rcceived from the State Govern-
ments indicate that a coverage of about
9.00 million acres would be achieved
during kharif, 1968, The planting season
for Rabi is not yet over and therefore
actual coverage is not available,
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69'1:11e following State-wise increase in areas is however, expected during 1968-
(Lakh acres)
S. States Increase in areas
No. under H.V.P. during
1968-69 over the co-
verage during
1967-68

1. Andhra Pradesh 1-81
2. Assam 072
3. Bihar . 238
4. Gujarat . 3:48
5. Haryana . . 4-48
6. Jammu & Kashmi 467
7. Kerala . 599
8. Madras . L 801
9. Maharashtra . 996
10. Madhya Pradesh . 5:20
11. Mysore . 4-18
12, Orissa . 1-87
13. Punjab 10-26
14, Rajasthan 382
15. Uttar Pradesh 1557
16. West Bengal . . 5466
17. Himachal Pradesh 042
18. Pondicherry 0-18
19. Goa . 0:07
20, Delhi . 019

SPECIAL STAMP ON THE VILLAGE BANKLI
DISTRICT RAJASTHAN

1510, SHRI S. K. TAPURIAH: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether any request has been made
to his Department for issuing special
stamps on the village Bankli (Pati Dis-
trict Rajasthan) which has been awarded
prizes for being the best village in India
on the Independence Day, 1968 Celebra-
tions; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) Yes.

(b) The proposa! will be placed before
the Philatelic Advisory Committee for
consideration at its next meeting.

NANGAL FERTILIZER WORKERS' UNION

1511, SHRI YAINA DATT SHARMA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question

No. 6473 on the 29th August, 1968 and
state :

(a) whether the information regarding
the demand of Nangal Fertilizer Workers’
Union has since been collected;

(b)if so, the details thereof; and
(c) if not. the time likely to be taken ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) Yes, Sir,
(b) The Nangal Fertiliser Workers'

Union submitted a demand notice contain-
ing 14 demands on 19th August, 1966.
The Government of Punjab started conci-
liation proceedings in respect of these
demands but while conciliation proceed-
ings were in progress the workers went on
a general strike which lasted from 17th
October, 1966 to 6th November, 1966.
The Punjab Government rteferred four of
the demands to adjudication and on
8-12-1967 the Tribunal gave its award
according to which three items were
decided in favour of workmen and one
item regarding the production bonus
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scheme was decided in favour of the
management, The management went in
appeal against this Award to the Supreme
Court. The management is in the process
of obtaining certified copy of the judge-
ment of the Court.

Subscquently the Punjab Government
referred eight additional demands to adju-
dication on 6th March, 1967, These are
sti'l pending before the Industrial Tribu-
nal, Punjab.

The Union again submitted another
demand notice on 1-12-67. The concilia-
tion proceedings in respect of this demand
noticc have already been started by the
Punjab Government,

(¢) Question does not arise,

WaGt: BOARD AWARD FOR ADJUDICATION

(512, SHRI S. M. BPANERJEE : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to statc :

(a) whether it is a fact that the news-
paper employees are not satisfied with the
decision of Government to refer the Wage
Board Award question to adjudication;
and

(b) if so, the reasons for not compel-
ling the cmployers to accept the award by
bringing an ordinance ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). Though the Government
have not ascertained whether the News-
paper employees are satisfied with the
Government decision to refer the Wage
Board dispute to adjudication, the step
was, however, taken after consulting both
the employers and employees organisa-
tions on ways and means of resolving the
dispute, The important term of refe-
rence, viz,. that 75% of the difference
between the present emoluments of the
‘newspaper employees and those to which
they were entitled under the Wage Board
Recommendations were to be protected
even after the Tribunal's award and that
the employers would continue to pay this
amount was agreed to by both the emplo-
yers and the employees.
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NEED-BASED MINIMUM WAGES

1513. SHRI S. M. BANERJEE :

SHRI KANWAR LAL GUPTA:

SHRI SHARDANAND :

SHRI SURAJ BHAN :

SHRI ONKAR SINGH :

SHRI ONKAR LAL BERWA:

SHRI YASHPAL SINGH :

Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether Gover t had accepted
long age the principle of minimum need-
based wages;

(b) whethcr the question need-based
minimum wage has¢ been referred by
Government to the National Commission
on Labour,

(c) if so, whether this has been includ-
ed in its terms of reference; and

(d) if not, how Government proposed
to implement it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) There has been no decision of
Government accepting the recommendation
of the 15th session of the Indian Labour
Conference held in 1957, setting up cer-
tain guidelines for the fixation of the
minimum wages for industrial workers
throughout the country, subject to diffi-
cultics that might be experienced in ad-
hering to the norms and implementing the
recommendation,

(b) and (c). The “need for fixation of
minimum wages including a national
minimum wage” is included in the terms
of reference of the Commission.

(d) Does not arise,

RECOGNITION oF UNIONs oF P, & T.
EMPLOYEES

1514. SHRI S, M. BANERJEE: Will
the Minister of COMMUNICATIONS be
pleased to statc :

(a) whether it is a fact that umder the
realignment scheme on Union other than
those affiliated to National Federation of
Posts and Telcgraphs Employees could be
recognised by Government;

(b) If so, thc reasons for
somc unions; and

(c) whether this does not amount to
breach of agreement ?

recognising
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) The
orders of 2nd July 1954. rccognising the
Nationai Fecderation of Posts & Telc-
graphs Employees, laid down that no new
unions will be recognised by Government
thereafter, Some old recognised unions
continued to be recognised even after
1954, ‘This arrangement is popularly
known as the realignment Scheme,

(b) As u consequence of the strike on
19th September 1968, the NFPTE and its
constituent  all-India « Unions were de-
recognisced. The order dated 2nd  July
1954 was cancelled. Some new unions
had been agitating for fresh  recognition
for a !ong time. These could not be re-
cognised in view of the above-metioned
orders of 1954, After the cancellation of
the orders o 1954, these cases were re-
cxamined. Those which deserved recogni-
tion on merit have since been recognised.
Some other unions also applied for recog-
nition soon after the strike, Their cases
were aiso considered on merit and a few
of them were recognised.

(c) No. There was no agreement and
hence any question of brcach of agree-
ment does not arisc,

PROCUREMENT PRICES OF KHARIF CRroPrs

1515. SHRI CHINTAMANI PANI-
‘GRAHI : Will the Minister of FOOD AND
AGRICULTURE be plcascd to state :

(a) whether the procurement prices for
1968-69 kharif crops for differcnt States
have been finalised;

(b) if so, the details thercof, State-wise;
and

(c) whether all the State Governments
have uagreed to accept procurement of
foodgrains by the Food Corporation of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) A statement is lai@¢ on the Table of
the Housc, [Placed in Library, Seec No. LT-
2241/68.)
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(¢) The Food Corporation of India is
functioning in all the States except Maha-
rashtra, Jammu and Kashmir and Naga-
land. However, it is the sole agency for
undertaking procurement operations only
in the States of Andhra Pradesh, Rajas-.
than, Madhya Pradesh, Orissa and West
Bengal, In other States, the role is limited
to the grains or areas allocated 1o the
F.C.I. by the State Government,

SUPPLY OF WHEAT To ORISSy

1516. SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE bhe pleased to
state :

(a) the quaniity of wheat allotted to
Orissa during the months of January to
October, 1968;

(b) whether the  monthly  quota  of
wheat  was increased in 1968 as compared
1o 1967; und

(¢) if so, by how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) 170.8 thousand tonnes.

(b) Yes, Sir.

(¢) A little over seven thousand tonnes
per month on an average.

SUPPLY OF SUB-STANDARD RICE BY Orissa
TO WEST BENGAL
1517. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Orissa Government
have informed the Central Government the
results of the enquiry which the State
Government conducted in respect of supply
of sub-standard rice by Orissa Government
to West Bengal in 1967; and

(b) if so, the findings of the inquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE (a) The Orissa Government
propose to hold the enquiry shoriy.

(b) Does not arise.
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DEATHS IN VARIOUS STATES DUE TO
DROUGHT

1518. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :
SHRI D. N. PATODIA :
SHRI K. LAKKAPPA :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI N, K. SANGHI :
SHRI R. R. SINGH DEO.
SHRI VISHWANATH

PANDEY :
SHRI Y. A, PRASAD:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that many per-
sons died during the luist 3 months due to
drought in the various States;

(b) if so, thc number of persons died
as a result thercof State-wise; and

(c) the action tuken by Government to
meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Enquiries made from the
State Governments concerned indicate that
no starvation dcaths have taken place dur-
ing the last three months in the drought
affected arcas.

(by and (c). Do not arise.

Fle-wem sawm
1519. AT Tq&q AR :
o AEg TE W
W s fagrdt Ik ay
w1 g aqt g w= ag q
FY T F
(%) 7 7g &= ¢ & sfwa=
HTAET & ST TEEAT 7 qAF FIOT
a1 qT YN AW F 55 § aU 96w
FW T A FM7A0E; AW
(=) afg g, &t 2q amea § g
Fr v afafsar ¢ °
gw, ¥, swmafow faew @
REFR WATIT  F TeT Hal (A
smmarga fed) : (F) v A
(&) o & 7 gram

KARTIKA 30, 1890 (SAKA)

Written Answers 82

AAXATT AATC AT & wwwveat o
qAafc wan
1520, 5} ATAW TFET I
Sl SN T At
ST sz fagrdt aoar
St gquarer fag -
o} SYFTT TR @

AT GRIT FAT, 29 SR, 1968 ¥
IATARFT o7 §&AT 6376 F  TAT
F WS § 7 T &7 T F 6

(%) a7 FTFR T ZAL FqT AEW
F1 fawrfroit F seE™ TR §={IT
AT F FHAICET 7 guaafc o= F]
AT qx 3g A faame e faar & s

(=) afz 2z, &t 77 a7 a7 foig
foar mr 2 ?

dag-trd fawm qar d9 fawm
# g Hai (s go Fo qwTH) :(F)
qT (@), 77 ATHAT oY o famTaee

21

wrafaa AfiAT & Ka & wow
FOITA

1521. 5t vgare fag wmeat
it TTqe FEw
i} TR T W
ot sew fagrdt aTodat ¢
st g Wi
it fo @o fag:
oo saw :

FT MW JAV qAATE FA T2 J@qH
Ay Far T fw

(%) w3 7% fam &at s FTwrd
frsirijzowat & waarfag avid s
g

(@) == afcrme=q fea safe
g 20 €

o



83 Written Answers

(7) " =fem AviFT &1 wd
I ¥ @ wEafaE & sfafficy ¥
qATE w7 T ;R

() afe 7, &Y 2% sar FROr € ?

NR aqr gAAta war (s g) -
(%) Wmmmm

(1) e srwmfes a9, aTCvR |
(2) gfemm e =W o,
FER
(3) =EIFERE A,
L oaic
(4) 3= wamew, A€, §a, AT,
qTHaA U0 JTHFT-502 3@4T |
TR da & IIHW
(1) madfenma
(2) fergeam avita gem fro, AT 0
(3) =z smw Hfqersr FPAT

ATETT

(femr weforrer feure-
Fz 0

(4) aE® FHRXT FRIIIN IE
Ffemr

(5) FEaw w7 bFdy, GO |

(6) i Fwmifea w4,
faa<sm

(7) W FETEANT ARTATEA,
ifar s

(8) zfega zav g F W |

(9) =z aw g gfoegr, awaf |

(10) seEgz I spiwewTer feast
sfedma  (argo #Ho  wo
Sﬂ‘to), 7 faeelt

NOVEMBER 21, 1968

Written Answers 84
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PROCESs FOR SUGAR MANUFACTURE

1528. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the details of “DEFECO MELT
CRYSTALLISATION PROCESS” recom-
mended by National Sugar Institute, Kan-
pur to replace Sulphitation process;

(b) comparative cost of Defco Sulphi-
tation and Carboration process per 100
tonnes of sugar manufactured; and

(¢) advantages and disadvantages of
cach of the above three processes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The DEFECO-MELT
CRYSTALLISATION Processes provides
for an altcrnative method for manufactur-
ing direct consumption white sugar in the
vacuum-pan factories in the event of
acute sulphur shortage. It can be adopted
both in sulphitation and carbonation
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factories. The details of the process are
given in Annexure-I laid on the Table of
the House. [Placed in Library. Sce No.
LT-2245/68.)

(b) It is not possible to work out com-
parative costs as the cost of sugar manu-
facture depends upon a number of factors
which vary from factory to factory and
within the same factory from time to time.

(c) A statement is given in Annexure-
11 laid on the Table of the House. [Placed
in Library. See No. LT-2245/68.]

DIFFERENT ESTIMATEs OF FOODGRAINS
PRODUCTION MADE BY CENTRE AND STATES

1529. SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI J. M. BISWAS:
SHRI O. P, TYAGI :
SHRI D. N. PATODIA .

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the reasons for different estimates
of foodgrains production made by Centre
.and States; and

(b) The steps, if any, taken or proposed
to be taken to remedy the discremancy bet-
ween thc two estimates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The estimates of area and
production of various crops issued by the
Ministry of Food and Agriculture are
generally based on information furnished
by the State Governments, However, dur-
ing recent years adjustments had to be
made in some of the States’ estimates, in
some cases, to allow for:

(i) Under-estimation in the Final
(harvesting stage) Estimate for
incomplete reporting under the
existing system of crop estima-
tion;

Incomplete reporting in the area
under summer crops which were
hitherto not important in certain
States and which have assumed
importante during recent years
under the new strategy for agri-
cultural development.

(ii)
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(b) The problem is under the conside-
ration of the Government of India as part
of the overall question of effecting impro-
vements in the estimation of foodgrains
output in the country,

BraNcH Post OFFICES

1530. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether proposals 10 have one whole
time local Post Master and one pcon in a
Branch Post Office were under considera-
tion of Government;

(b) if so, result thereof; and

(c) if not, whether Government pro-
pose to considcr these proposals with a
view 1o reduce the runming costs ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-

TIONS (SHRI 1. K. GUJRAL): (a)
No.
(b) Does not arise.
(¢) No, This will lead to additional
costs,
METAL GODOWN
1531, SHRI HEM RAJ: Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of metal godowns set

up so far in the rural areas; and

(b) the terms on, which they have been
supplied to the farmers and traders ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Bins have been set up at
20 centres in U.P. and action is in pro-
gress for setting up bins at a number of
centres in several other States.

(b) The supply is made to the farmers
and the Cooperatives by the industry and
under Freedom From Hunger Campaign
either free of cost or on a  subsidised
basis, The Government renders only
technical assistance,
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SALE OF VANASPATI IN BLACKMARKET

1532. SHRI HEM RAJ:
SHRI ONKAR LAL BERWA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Vanas-
pati Ghee is not available to the people in
the open market, while it can be bad in
the blackmarket: and

(b) its demand and production in the
country ?

THE MINISTER OF STATE IN' THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Vanaspati is
freely available at controlled rates at pre-
sent,

(b) The current production of vanas-
pati is about 41,000 tonnes per month,
which also corresponds to the current
demand for the product,

ACREAGE OF SUGARCANE

1533. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state the increase of acreage
that has taken place this year for the
production of sugarcane and what js the
likely increase of sugar that will result
therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
OOMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
‘SHINDE) : Firm all-India estimates of
area and production of sugarcane for
1968-69 based en complete area enumera-
tion and crop cutting surveys are sche-
duled to become available from the States
sometime in the month of May 1969,
However, according to the All-India First
cstimate of sugarcane, the area under the
crop during 1968-69 is expected to show an
increase of about 30 per cent over the
last year. As regards sugar production,
it is too early to give any firm estimate at
this stage.
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INSTALLATION OF TUBEWELLS IN PUNJAB
AND HARYANA

1537. SHRI RAM KISHAN GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : -

(1) whether the programme for instal-
Jation of tubewells in Punjab and Haryana
during the Fourth Five Year Plan has
bean finulised; and

(b)Y il o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Not yet. How-
cver., the Central Working Group in the
Ministry of Food and Agriculture has
approved the Punjab Government’s pro-
posal to sink 2,00.000 private tubewells
and Y00 deep tubewells during the Fourth
Five Year Plan.

As rcgards Haryana, considering the
potential in the State, the Central Working
Group has recommended a programme of
construction of 16,000 private tubewells
and 1,000 deep tubewells in Haryana
during the 4th Plan,

The programme for construction of
tubewe!ls in these two States during the
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Fourth Five Year Plan will depend on the
outlays finally approved for the Plan,

SupPLY OF FOODGRAINS TO STATES

'1538. SHRI A. SREEDHARAN :
SHRI K, LAKKAPPA :

. Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whother Government have assessed
the quantity of foodgrains to be supplied
to the various States during the months
fr(:im September, 1968 to January, 1969;
anm

(b) if so, the State-wise break-up of the
assessment

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Allotments of
toodgrains from the Central Pool to the
various States are made from month to
month and the quantum of supplies is
determined on the basis of the overall
availability with the Centre and the requi-
rements of each State. No advance
assessment of the supplies to be made in
December, 1968 and January, 1969 has
been mudc. A Statement showing the
actual supplies of foodgrains to each State
in September and October plus the allot-

ments made for November is, however,
attached.
STATEMENT

State Quantity

(in '000 tonnes)
1. Andhra Pradesh 79
2. Assam 56
3. Bihar 103
4. Gujarat 113
5. Haryana 14
6. Jammu & Kashmir 22
7. Kerala 237
8. Madhya Pradesh 10
9. Maharashtra 390
10. Madras 105
11. Mysore 105
12. Nagaland 5
13. Orissa 34
14. Punjab 38
15. Rajasthan 63
16. Uttar Pradesh 83

-
=

. West Béngal 369
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CAMPS FOR REFUGEES

1543, SHRI HUKAM CHAND KACH-
WAI : Will the Minister of LABOUR
AND REBAHILITATION be pleased to
state ;

(a) the number of camps cstablished
for the refugees who came from Pakistan
into India during the last ten years and
the number of displaced persons kept
there; and

(b) the number of persons out of them
provided with employment and the pum-
ber of displaced persons still living there-
in?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R, CHAVAN) : (a) No new camps
were established for the refugees from
Pakistan during the period from 1958-63.
During this period the camps which
existed in the Eastern Zone were gradually
reduced in number and by the end of
1961-62 all the camps were closed.

With the new influx from East Pakistan
from January, 1964, fresh camps had to
bc opencd. The number of fresh camps
which were opened varied from time to
time according to the number of migrants
who sought admission into such camps.
The maximum number of camps which
functioned was 105 during January/
February, 1965. The number of displaced
persons residing in camps like-wise varied



101  Written Answers  KARTIKA 30,

and was dependent on fresh admissions
thereto and dispersals therefrom to reha-
bilitation sites. According to the statistics
of camp population maintained, the largest
number of migrants kept in camps at any
time was 2,83,937 in January, 1965.

(b) 62,998 persons comprising of
15,035 families (including 4405 families
of old, infirm and unattached women etc.)
are at present in camps, The number of
familics of new migrants who have been
rehabilit:ted upto 31-3-1968 in agriculture,

small trade, employment etc. is about
37,000
REHABILITATION INDUSTRIES CORPORATION

L.
1544, SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the year in which the Rehabilita-
tion Industries Corporation, Ltd. was
floated, the members on its Board of
Directors and how long the same Board
has continued: and

(b) the names of present members of
the Poard of Directors and the Chairman
or the Managing Director of the Corpora-
tion, with the dates of their appointment,
tenure and the terms of their employ-
meat ”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) The Rehabilita-
tion Industries Corporation Ltd. was
established on 13th April, 1959.

A statement showing the composition
of the Board of Directors year to year
from 1959-60 to 1967-68 is laid on the
Table of the House. [Placed in Library.
See No. 1.T-2247/68.)

In accordance with Article 65(2) of the
Articles of Association, at every Annual
General Meeting of the Company, the
Chairman and other Directors appointed
by the President shall retire from office.
The retiring Chairman and Directors shall
be eligible for re-appointment, Accord-
ingly, the Board is re-constituted every
year, after the Annual Genera! Meeting.

(b) A copy of the Department of Reha-
bilitation Memorandum No. 16(29)/68-
RH-V, dated the 28th September, 1968
giving the present composition of the
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Board and the date of appointment is laid
on the Table of the House. [Placed in
Library. See No. LT-2247/68.]

- The Directors are appointed for each
year, i.e., from one Annual General Meet-
ing till the next year’s Annual  General
Meeting—vide Article 65(2) of the Arti-
cles of Association which has been men-
tioned above,

No fees are paid to the Directors,

Official members other than the Manag-
ing Director do not receive any remuse-
ration or allowances except travelling and
daily allowances for attending meetings.

Non-official members including Chair-
man are entitled to Travelling Allowaace
and Daily Allowance as admissible to
Class 1 officers of the Central Govern-
ment,

The present Managing Director is an
officer of the Indian Administrative Sexr-
vice, on deputation to the Corporation.
His pay in inter-alia regulated by ‘his senio-
rity in the parent Cadre. He is also
entitled to Travelling Allowance and
Daily Allowance as for Class I officers of
the Central Government.

REHABILITATION INDUSTRIES CORPORATION,
L.

1545. SHRI PREM CHAND VERMA :
will the Minister of LABOUR AND
REHABILITATION be pleased to statet

(a) the amount of loss suffered by the
Rehabilitation Industries Corporation, Ltd.
on account of (i) irregularities (ii) thelts
(iii) stock shortages (iv) fires or amy
other such causes since its inception;

(b) whether these matters were looked
into;

(c) if so, the results thereof; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) to (d). The in-
formation is being collected and will be
laid on the Table of the Sabha.
INDUSTRIES CORPORATION

L.

1546. SHRI PREM CHAND VERMA :
will the Minister, of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Rehabilitation Indus-
tries Corporation, Ltd, has proper rules of

REHABILITATION
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-staff recruitment for jobs carrying more
"than Rs. 500 p.m. and for purchases, con-
tracts and sales and if so, the details of
those rules, and

(b) if not, whether there is any propo-
sal to draft these Rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT, AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). Recruit-
ment to posts carrying pay of Rs. 500 per
-month and above is made by a Committee,
‘constituted by the Board of Directors.
Vacancies are- notified to the relevant em-
ployment exchanges, and also advertised
in the leading ncwspapers.

As regards purchase, contracts and
sales, information is being collected and
will be laid on the Table of the Sabha.

REHABILITATION INDUSTRIES CORPORATION

1547. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a general assessment has
ever becen madec of the working of the
Rechabilitation Industries Corporation Ltd.
-and if so, the results thereof; and

(b) if not, whether Government have

-any idea of securing the services of any
expert in order to find out the drawbacks
and to bring about improvements in its
working ?
. THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). One of
‘the terms of reference of the Board of
Rehabilitation, which was constituted in
January, 1968 under the Chairmanship of
Shri Manubhai Shah, is to evaluate the
functioning, schemes and progress of the
‘Rehabilitation Industries Corporation and
to assist Government in the Planning, for-
mulation and execution of measures essen-
tial for placing.the Corporation on a sound
economic footing. The report of the
Board is awaited.

INDIAN TELEPHONE INDUSTRIES LIMITED

1548. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the year in which the Indian Tele-
phone Industries Limited was floated, the
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names of members on its Board of Direc-
tors at that time and how long the same
Board continued: and

(b) who are the members of the Board
of Directors at present and the names of
the Chairman or Managing Director when
they were appointed and what is their
tenure and terms of employment ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) and
(b). A statement giving the information
required laid on the Table of the Housc.
[Placed in Library. Sec No. LT-2248/68).

AsiaAN REGIONAL CONFERENCE of LL.O.

1549. SHRI B. K. DAS
CHOWDHURY :
SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of L.ABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that India also
participated in the Sixth Asian Regional
Conference of the International Labour
Organisation. held in Tokyo on the 2nd
September, 1968;

(b) who represented India on the con-
ference; and

(c) the subjects discussed in the con-
ference and decision taken therein ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes. The Conference opened on th¢
2nd September and concluded on the 13th
September, 1968.

(b) and (c). A statement containing
the required details is laid on the Table of
the House. [Placed in Library. -See No.
LT-2249/68.) The report of the Indian
Government Delegation to the Conference
is being placed before the House.

AGRICULTURE EXPORT PROGRAMME

1550. SHRI B. K. DAS
CHOWDHURY :
SHRI N, R. LASKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the value
of agricultural export is proposed to be
stepped up to about Rs, 750 crores a year
by the end of the Fourth Plan period from
the present level of about Rs. 501 crores.
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(b) whether it is also a fact that the
Central Government have made special

programmes which are being undertaken
to achieve high production targets for com-
mercial crops; and

(c) if so, the broad details of the pro-
posed programmes ? .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The targets for exports in
the Fourth Five ear Plan of Agricultural
products are still to be finalised, There
will be considerable steps up of the value
of exnorts of commercia! crops. It s
proposed to step up the cxports of com-

mercial crops by the end of the Fourth
Five Year Plan, '

(b) Yecs.

(c) In addition 1o the State Develop-

ment programmes, specific Centrally Spon-
sored Schemes for the development of com-
mercial crops for export promotion/import
substitution are being implemented and
proposed to be implemented in the Fourth
Plan with a view to raising the yield per
unit arca of the crops through the adoption
of package of practices etc. in the maxi-
mum potential areas. The entirc expendi-
ture on these schemes is being met by the
Central Government,

SuPPLY OF FOODGRAINS TO
ANDHRA PRADESH

1551. SHRI B. K, DAS

CHOWDHURY :

SHRI N. R. LASKAR:

SHRI ESWARA REDDY :

SHRI VISHWA NATH
PANDEY :

SHRI RABI RAY :

SHRI P. VENKATASUBBAIAH:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Andhra
Pradesh has been reduced from a surplus
into a dJcficit State due to the drought;

(b) if so, whether Andhra Government
have requested the Centre to supply food-
grains particularly wheat and milo;

(c) if so, whether it is also a fact that
Andhra Government have informed the
Centre of the State's inability to supply
rice to the neighbouring States;
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(d) whether the report of the Central
tcam appointed to study the dronght situa-
tion in Andhra has submifted its report-
and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Andhra Pradesh
has been supplying rice only to the Cen-
tral Pool. The State has been getting
wheat and coarse grains from the Central
Poo!. As a result of the drought, Andhra
Pradesh has for the present suspended
supplying of rice to the Central Pool. It
is, however, expected that the State will
be able to supply some rice to ther Central
Pool later, Since August last, the State
Government have asked for larger alloca-
tion of wheat and coarse grains from the
Central Pool. The allotment has also
been increased,

(d) Yes, Sir, .

(c¢) A statement showing the main points
brought out in the report is laid on the
Tuble of the House. [Placed in Library.
See No, LT-2250/68.]

CONFERENCE ON TELEPHONE REVENUE

1552. SHRI B. K: DAS
CHOWDHURY :
SHRI R. BARUA ;
SHRI N. R. LASKAR ;
SHRI S, C. SAMANTA : -
Will the Minister of COMMUNICA-,
TIONS be pleased to state :

(a) whether it is a fact that a confe-
rcnce on telephone revenue was held in
New Declhi on the 16th September, 1968 ;

(b) if so, whether it is also a fact that
the Conference has recommended that tele-
phone meters of live digits and a device to
photograph meter reading should be intro-
duced in Bombay to ensure correct and
prompt billing of telephone charges;

(c) what other recommendations wecre
made by the Conference; and

(d) what steps are being taken to realise
telephone arrears which have already
crossed Rs. 5 crores ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND OOMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) to
(d). The Conference was called to discuss
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matters relating to telephone revenune and
was in its very nature administrative.
Several matters were discussed including
the meters, the photography of meter
readings and the steps to be taken to
realise telephone arrears. All these and
others are now being processed and it is
hoped that the collection of arrears will
be expedited thereby.

AGRICULTURAL PRICEs COMMISSION

1553. SHRI B. K. DAS CHOWDHURY:
SHRI R. BARUA :
SHRI N, R. LASKAR:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that future
growths of foodgrains production in the
country will be bedevilled by incertainties
according to an assessment made by the
Agricultural Prices Commission;

(b) whether it is also ‘a fact that impact
of the high yielding varieties programme
is moderate to be swamped off by the
vagaries of nature:

(¢) whether the Agricultural Prices
Commission have also pointed out that the
considerable gap between agricultural pro-
grammes and their translation into action
in the fields do not always work out in
realitics; and

(d) if so, the reaction of Government
thereto and action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The Agricultural
Prices Commission in para 15 of its Report
on Price Policy for Kharif Cereals for the
1968-69 Season, has advised that the un-
cortainties of weather and the possibility
of the gap between the agricultural pro-
grammes and their implementation should
be taken into account in the planning of
programmes Of agricultural praguction in
the coming years. Both, the Government
of India and the State Governments arc
fully alive to the importance of doing so.
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SuppLY OF INFERIOR FOODGRAINS TO
GUJIARAT

1554. SHRI R. K. AMIN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Govern-
ment of Gujarat have asked for the supply
of inferior foodgrains from the Central

Government to meet the needs of flood.
affected areas: and
(b) if so, action taken by the Central

Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND:
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) Yes, Sir. The Gujarat
Government had made request for allot-
ment of coarse grains,

(b) Suitable quantities of coarse grains
have been allocated to Gujarat.

Loss OF MAIL AT SALATPUR VILLAGE
(GUJARAT)

1555. SHRI R. K, AMIN: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether his Department has receiv-
ed several complaints of loss of mail from
the residents of Salatpur village in the
Talud Taluka of Subarkantha District of
Gujarat State; and

(b) if so, what uction has been taken
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS SHRI 1. K. GUJRAL) : (a) No-
complaints had been received in this re-
gard from the rcsidents of Salatpur village.

Some residents on beipg contacted now,
allege non-receipt of some letters.

(b) The question did not arise in view
of the non-receipt of any complaints, A
watch on the reccipt of mail is now being
arranged. ’
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PurcHasE oF GRAM BY Foon CORPORATION

or INDIA

SHR! YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Wil! the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question No.
6329 on the 29th August, 1968 and state :

(a) the loss occurred as a result of the
purchase of gram in Rajasthan by the
Food Corporation of India; and

(b) action taken by Government to
rccover that amount of loss from: the per-
sons responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No loss was incurred in
the purchase of gram in Rajasthan by the
Food Corportion of India.

(L) Does not arise,

1557.
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UNEMPLOYMENT JINSURANCE SCHEME
1558. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA:

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 4997 on the 22nd August, 1968 and
state :

(a) whether any decision regarding
Unemployment Insurance Scheme has
since been taken by Government;

(b) if so, the nature thereof;
(¢) if not the reasons for dclay; and

(d) when a final decision is likely to
be taken in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No.

(b) Does not arise.

(c) Certain proposals which are under
examination, have been sent to all State
Governments for their views and the
replies from some State Governments are
still awaited.

(d) 1t is not possible to- indicate at
this stage when a final decision would be
wken,

Cuier JusTiIcE ON  INDIAN
CONSTITUTION

1559. SHRI GEORGE FERNANDES :
SHRI R. K. AMIN:

Will the Minister of LAW be pleased to
state ;

(a) whether Government’s attention has
been drawn to the views expressed on the
Indian Constitution by the Chief Justice
of India whilc delivering the eighth Feroze
Gandhi Memorial Lecture in September,
1968,

(b) whether Government propose to
give any serious consideration to the:
various points made by the learned Chief
Justice in his lecture: and

(c) if not, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) and (c). The views expressed by
the Chief Justice wil! receive due conside-
ration by Government.

VIEWS OF



1

Written Answers

RETENTEON OF AGRICULTURAL LAND BY
JoTEDARS IN WEST BENGAL

1560. SHRI K. HALDER: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the West Bengal Govern-
ment have launched any intensive drive
to detect retention of agricultural lands by
big jotedars in benami or by other clan-
«destine means;

(b) if so. the ngture of this drive; and

(c) whether the lands which
detected will be distributed to
peasants immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A drive was rccently organised by
the Directorate of Land Records and Sur-
veys, West Benga! in accordance with the
procedure laid down under Section SA
of thc West Bengal Estates Acquisition
Act 1953 as a result of which an additional
arca of 128. 830 acres which were uptil
now held in benami or otherwise frudu-
lently by the ex-intermediaries, have also
vested in the State,

are so
landless

(€) Yes, Sir. Attempts are being made
continuously to take possession of these
lands for distribution to landless peasants.

PupLic CALL OFFCE AT SHAHARGHAT
(MADHAWAPUR)

1561, SHRI BHOGENDRA JHA : Will
the Minister of COMMUNICATIONS be
pleased to refer to the reply given to Un-
starred Question No. 2081 on the 1st
August, 1968 and state :

(a) whether the Shaharghat (Madhawa-
pur) Public Call Office has, by now, been
opcned and whether instead of connecting
it with Sitamarhi it is béing connected
with Madhubani being in Madhubani Sub-
Division ?

(b) whether two additional dircuits
have, by now, been provided through super
imposition of a carrier system on the
existing physical pair;

= (e) if so. whether it
difficulties; and

has ended the
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(d) whether the Public Call Office has
been opened at Loukaha, and if not, the
reasons for the delay ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS _AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a) A
Public Call Office has been opened at
Madhawapur in the District of Darbhanga
on 4-10-68 und has bsen connected 1o
Sitamarhi Exchange as a special case con-
doning an anticipated loss of about
Rs. 1200. There being no direct align-
ment between Madhawapur and Madhu-
bani, it would be more uneconomical to
parcent this PCO at Madhubani,

(b) By installing a
between Darbhanga and Jayanagar on
3-11-68, two direct Darbhanga-Jayanagar
trunk circuits have been made available.

carrier  system

(c) The provision of these two circuits
between Darbhanga-Jayanagar iy expected
to improve the flow of trunk traffic bet-
ween these two stations,

(d) PCO at Loukaha has not yet been
opened. The proposal to open o PCO at
this plice is unremunerative. The case.
however is being furthcr examined.

ASSISTANCE FOR COUPERATIVE  SOCIETIES
TO LANDLESS AGRICULTURE LABOURERS

1562, SHR1I BHOGENDRA JHA . Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
eiven to Unstarred Question No, 4925 on
the 22nd August, 1968 and state :

(a) whether it is a fact that landless
peasants and agricultural labourers comsti-
tute about one third of the rural popula-
tion throughout’ the country;

(b) whether it is also a fact that in the
existing correlation of forces between the
landholding and the landless sections and
untouchables, agricultural labourers do not
get advantage from the cooperative socie-
ties; and

(c) if so, reasons for the Union Govern-
ment’s failure to evolve an Uniform Policy
for all sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) According to 1961
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census the total number of rural popula-
tion is 360.30 million of which 31.5 mil-
‘lion are agricultural labourers, There
were 99.6 million cultivators of which 8
million were tenants,

(b) and (c). A statement showing the
facilities given by the State Governments
-and the Central Government to the co-
‘operatives of Agricultural Labourers and
landless peasants is laid on the Table of
the House. [Placed in Library. See No.
1.T-2251/68.] 1t mcy  however be staled
that the propress of the cooperative move-
ment differs from Stalc to State according
to the local conditions prevalent there.

DEVELOPMENT OF FISHERIBS IN GUJARAT

1563. SHRT NARENDRA SINGH
MAHIDA :
SHRI R. K, AMIN ;

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Gujarat Government
have submitted any scheme for develop-
ment of fisheries in that State during
1968-69;

(b) if so. the detai's and lay out of the
scheme and Government’s decision there-
on;

(c) whether the Gujarat Government
have also submitted another scheme for
development of fisheries in the State under
the Fourth Five Ycar Plan; and

(d) if so, the bread outline of the
scheme and its lay out indicating the main
spots which are to be developed for
fisheries; and Government's reaction there-
07?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Govern-
ment of Gujarat have proposed an outlay
of Rs. 87 lakhs for the development of
fisheries during 1968-69. In all, 30 schemes
were proposed, the important ones being
(i) mechanisation of fishing craft with an
outlay of Rs. 24 lakhs; (ii) financial assis-
tance for improvement of wooden boats
with an outlay of Rs, 11 lakhs (iii) deep
sea fishing and processing with an outlay
of Rs. 7.00 lakhs, & (iv) exploratory sur-
vey with an outlay of Rs. 4.50 lakhs,

The Government of India have agreed
¢o an outlay of Rs, 85 lakhs,
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(c) and (d). The Government of Guja-
rat have proposed an outlay of Rs. 500
lakhs for the development of fisheries
during the Fourth Five Year Plan (1969-
70). The emphasis continues to be on the
development of Marine fisheries for which
an provision of Rs. 285 lakhs ‘has been
proposed. Other important schemes are
(1) marketing, transport, roads and
storage, (2) loans to cooperative socie-
ties and setting up of model fishing village,
(3) inland fisheries dcvelopment pro-
cramme. The major aotivities for deve-
lopment of harbours, processing industries,
uand establishment of service stations are
located mainly at Mandvi, Kandla, Jam-
nagar (Bedi). Porbander, Veraval Mang-
rol, Jaffarabad, Nawabunder, Madhwad,
Umbergaon, Kolak and Umersadi.

The schemes have been examined in con-
sultation with the State Government and
gencrally approved. The amount to  be
provided in thc State Plan is under com-

sideration,

DEVELOPMENT OF SUGARCANE CULTIVATION
IN GUJARAT

1564. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether Government bhave given
any financial assistance to Gujarat for the
development of sugarcane cultivation in
the State during 1967-68;

(b) if so, the details thereof; and

(c) the proposals of Government (0
give financial assistance during 196869 to
the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Central assis-
tance for State Plan Schemes is releascd
under various Heads of Decvelopment,
such as, ‘Agricultural Production’, ‘Land
Development’, ‘Minor Irrigation’ and mnot
far individual schemes. The amounts re-
leased to the Government of Gujarat under
‘Agricultural Production’ which includes
sugarcane cultivation, during 1967-68, was
as under ;:—

Grant—Rs, 90.27 Jakhs,
Loan—Rs, 39.76 lakhs.
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(c) The ceiling of Central assistance
for Agricultural production for 1968-69 is
as under :—
Grant—Rs, 96.10 lakhs,
Loan—Rs. 45.20 lakhs,

PRoGaAMME  OF ANIMAL  HUSBANDRY,
DAIRYING AND FISHERIES IN GUJARAT

1565. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of FOOD

AND AGRICULTURE be pleased to
state :
(a) the. amount given by the Central

Government to Gujarat for carrying out
programme of (i) animal husbandry, (ii)
dairying, and (iii) fisheries in the State
during 1967-68; and

(b) the amount actually spent by the
State during the same period on these
schemes ?
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‘"THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a )and (b). On the basis of
prescribed pattern of assistance Central
financial assistance is sanctioned to the
State Governments towards the end of
each financial year on the basis of the
Departmental figures of actual expendi-
ture in the first three quarters and antici-
pated expenditure in the fourth quarter.
The final amount actually spent by the
Government of Gujarat during 1967-68
will, however, be available only at the time
of final adjustment of Central assistance
on receipt of audited figsures which are
still awaited. Information available at
present viz. Central assistance sanctioned
to the Government of Gujarat during the
year 1967-68 and anticipated expenditure
reported by them is given below :—

(Rs. in lakh)

Centrally Sponsored Schemes

State Plan Schemcs

Head of
Development Amounts Ap-  Antici- Central Amounts Ap- Antici- Cential
proved pated  assist- proved pated  assist-
—————— exp. ance ———————— exp. ance
Outlay Ceilings during sanc- Outlay Ceilings during sanc-
of 67-68  tioned of 67-68 lioned
Central as durirg Centtal as druing
assist- reported 67-68 assist- reportcd  67-€8.
ance by the ance by the
tatc. State
\ Govt.
Animal Husbandry . 010 0-10 - 77-00 41-90 74-89 40-74
Dairying 14200 52-40 140-20 51:74
Fisheries 1000 10-.C0 466 446 8200 3240 6731 2659

RE-EMPLOYMENT TO LANDLESS AGRICUL-
TURAL LABOUR IN GUJARAT

1566. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a, whether the centrally sponsored
scheme of providing re-employment to
tandless agricultural labour has been in-
troduced in Gujarat; and

(b) if so. the amount allocated to
Gujarat for 1967-68 and 1968-69 for this
purpose and the extent of success achieved
so far*

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A Centrally sponsored
scheme for reclamation of waste land and
re-settl of landl agricultural
labour has been in operation in Gujarat.
This scheme is being transferred to the
State Sector with effect from 1-4-1969.

(b) During the year 1967-68, Central
assistance to the extent of Rs. 14,66,000
has been given to the State Government of
Gujarat for the Scheme, For the year
1968-69, a tentative allocation of Rs.
12,00,000 has been made. According to
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ithe information available as on 31-3-1968,
about 7,700 families have been settled on
49,137 acres of reclaimed land.

FAMINE CONTROL BOARD

1567. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the proposal to set up a
famine control board to tackle problems
of chronic famine and drought affected
areas on a permanent basis has been fina-
lised; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. No proposal to
set up a Famine Control Board is under
consideration,

(b) Does not arise.

MACHINE-LENDING STATIONS

1568. SHRI ESWARA REDDY . Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal to
establish machine-lending stations in diffe-
rent parts of the country to assist agricul-
tural production during the Fourth Plan;

(b) if so, the main details thereof; and

(c) the estimated cost of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
‘COMMUNITY DEVELOPMENT AND
«COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). The Scheme provides for
<stablishment of agricultural machinery
hire centres in different States during the
Fourth Five Year Plan, each centre having
a number of Crawler and Wheeled Trac-
tors and other agricultural machinery
depending upon the requirements of the
area where these centres would be set up.
Each Centre would have a workshop
attached to it. The workshop, besides
handling rcpairs to the machines used in
the scheme for hireing would also undertake
repairs to cultivators’ equipment on a
charge basis. It is proposed tol set up 30
such tractor hiring centres during the 4th
Plan period, the number to be increased
later based on experience. The estimated
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cost of the agricultural machinery and
workshop equipment for one full-fledged
hire unit as per the model scheme prepar-
ed by the Centre and circulated to the
States would be about Rs, 17.87 lakhs,

50% of expenditure on investment on
machinery and buildings will be equally
met by the Centre and State Government
concerned by suitably raising share capital
of the State Agro-Industrics Corporations
on 50:50 basis. The balance 50%. of
Capital investment and other capital ex-
penditure may be met by the Corporations
out of a loan from the Centre to tho State
Government,

The Scheme will be implemented
through the Agro-Industries Corporations.
The model Scheme formulated by the
Centre has been circulated to the State
Governments and Agro-Industries Corpo-
rations for general guidance; and Statc
Agro-Industries Corporations have been
asked to draw up viable schemes keeping
in view the main objectives and financial
implications involved,

Besides the hire centres that will be
operated by the Corporations, private
agencies will also be incouraged to esta-
blish such centres,

SuGArR PropucTioN

1569. SHRT ESWARA REDDY :
SHRI BANSH NARAIN SINGH:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the plan
for stepping up sugar production has not
made any satisfactory progress and some
of the sugar mills have failed to utilise
their fu]l licenced capacity;

(b) if so, the reasons therefor; and

(c) what steps Government propose to
take to ensure full implementation of the
production plan ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) & (b). The production of
sugar mainly depends upon the availability
of sugarcane to the sugar factories for sugar
production. During the years 1966-67 and
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1967-68. some of the sugar mills could
not utilise their full licensed capacity for
sugar production in view of shortage of
sugarcane.

(¢) The Government adopted a policy
of partial decontrol of sugar during 1967-
68 with a view to arresting the decline in
area under sugarcane and to maximise
sugar production, As a result of this
policy. the production of sugar during
1967-68 was 22.5 lakh tonmes, as against
16 to 17 lakh tonnes which could be ex-
pected under conditions of complete con-
trol. There is also a substantial increase
in arca under sugarcane during 1968-69
which is likely to result in higher produc-
tion ol sugar during that year,

Fire 1N Orrict OF OVERSEAS COMMUNICA-
TION SERVICE

1570. DR. SUSHILA NAYAR : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that fire broke
out in the Office of Overseas Communica-
tion Service on the 23rd September, 1968:

(b) whether any sabotage is suspected
in this fire.

(c) whether Government have ordered
an inquiry into this incident; and

(d) if so, thc detals of the inquiry and

action taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-

TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K, GUJRAL) : (a) Fire
broke out in the Office of Overseas Com-
munications Service in New Delhi on the
25th September, 1968.

(b) and (d). An inquiry into this inci-
dent is being made and report of the ‘Delhi
Administration in this respect is awaited.

MuLTIPLE CROPPING

1571. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(2) the total area brought under multi-
ple cropping so far;

(b) the general pattern of crops follow-
od in these areas;

(c) whether irrigation facilities exist in
these areas; and
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(d) whether any special help has been
given to prevent deterioration of the soil
due to production of multiple crops ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) An area of about 56
million acres has so far been brought
under multiple cropping in the country.

(b) The cropping pattcrn vaties from
area to area depending on the agro-clima-
tic conditions in the country like soil
types. irrigation intensity farmers’ prefe-
rences, etc. Certain cropping patterns
have been developed to raise more than
one or two crops a year-for e.g.

Paddy, paddy-wheat
Maize, paddy-wheat
Maize, Oilseeds-wheat
Maize, Potatoes-wheat
Paddy, paddy, pulses,

(¢) Multiple cropping depends on soil
moisture among other factors. So irrigat-
ed and assured rainfall areas are particu-

larly suitable for this programme, Farmers
have adopted this programme when enough
water for the crop is available,

(d) No. Generally, there should be no
deterioration of soil due to multiple crop-
ping. The use of fertilisers and manures
is rccommended to recuperate the soil fer-
tility. Efforts have been directed to intro-
duce pulses in the Multiple Cropping Pro-
gramme as a legume crop grown along
with other crops for the maintenance of
soil fertility, ,

CHEMICAL MANURES

1572. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the quantities of different chemical
manures supplied to the various States.
during the second quarter of 1967-68
against their quotas for the year; and

(b) the rcasons for the failure, if any
in meeting the demand accopding to the
previous promises made ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving the
information about the quantities of fertili-
sers allotted in favour of the State Govern-
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ments for the year 1967-68 and the quarter
July-September 1967 and the quantities of
fertitisers supplied durin gthis quarter is
laid on the Table of the House. [Placed
in Library. See No. LT-2252/68.]

(b) Deficiency in supply was partly due
to shortfall in the indigeneous production
of fertilisers and partly due to closure of
the Suez Canal which necessiated diver-
sion of fertiliser vessels via Cape of Good
Hope. thereby causing dislocation and
delay in supplics through imports, The
States could, however, meet their require-
ments for Kharif 1967 with the help of
the sizable carry-over stock with them.

[.AND CONSERVATION IN U.P.

1573. SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the amount allocated to Uttar Pra-
desh for land conservation during 1967-68;
and _

(b) the amount spent on the said work
during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CQOPERATION (SHRI ANNASAHIB
SHINDE) : (a) An outlay of Rs. 313.70
lokhs wag allocated to U.P. State for soil
conscrvation programme, comprising  of
Rs. 297.70 lakhs for Statc Plan schemes
and Rs. 16.00 lakhs for Centrally Spon-
sored Scheme.

(b) Rs. 25826 lakhs is the anticipated
utilisation comprising Rs. 243.26 lakhs
under State Plan Schemes and Rs. 15.00
lakhs for Centrzlly Sponsored Schemes.

LAND MORTGAGE BANKs IN U.P.

1574. SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

() the programme of the land mortgage
banks in regard to giving loans and issving
bonds in Uttar Pradesh during 1968-69; and

(b) thc amount of aid given to thesc
Banks in 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) The State Govern-
ment have indicated that, for the year 1968-
69, a loaning target of Rs. 21 crores through
ordinary debentures and Rs. 6 crores under
special debentures, has been fixed for land
development banks in Uttar Pradesh. The
supported programme for floating of ordi-
nzry debentures by the Uttar Pradesh State
Cooperative Land Decvelopment Bank dur-
ing 1968-69 as approved in a mceting con-
vened by Reserve Bank in February 1968,
is Rs. 10 crores.

(b) The State Government gave the
following assistance during 1967-68 :

(i) Subsidy . Rs. 2,31,265-55P.

(ii) State Government's
investment in de-
bentures of the
Uttar Pradesn State
Cooperat ve  Land
Decvelopment Bank Rs. 50395 lakhs

The Central Government provided a loan
assistance of Rs. 208.30 lakhs to the Uttar
Pradesh Government during 1967-68 to en-
able them to contribute to the debentures
of the land dcvelopment bank.

WHEAT SUPPLY TO HARYANA FROM THE
CENTRAL PooL

1575. SHRI SHRI CHAND GOYAL :
SHRI RAM KISHAN GUPTA :

Will the Minister of FOOD AND AGRI-
CULTURE be plezsed to state :

(a) whether the Government of Haryana
in view of the drought conditions in the
State have demanded of Central Govern-
ment to increase its monthly wheat deliveries
from the Central Pool to 20,000 tonnes;

(b) whether the State Government have
also requested thc Government to increase
its quota of sugar to enzble the former to
increasc the quota in the rural areas; and

(¢) if so, the reaction of Government to
the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Haryana Government has been press-
ing for allotment of sugar quotzs on the
basis of population,
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(c) ‘As regards wheat, Heryana being a
surplus producing State and keeping in view
the limited availability of wheat in Central
Pool, the State Government were advised
to meet their requirements from their own
stocks. Roller Flour Mills in Haryana are,
however, being allotted wheat from. Central
Pool as in other States.

Regarding sugar, consequent on pertial
decontrol of sugar in November, 1967 and
on account of the decision to procure only
60% of the production at fixed prices,
monthly quotzs of all States were reduced
in uniform proportion to their quotas prior
to introduction of partial decontrol. It was
not therefore possible to accept the Haryana
Government’s request for increase quota.
Additional quotas for festivals etc. have.
however, been allotted on the basis of
population.

RISE IN PRICES OF FOODGRAINS IN PUNJAB

1576. SHRI SHRI CHAND GOYAL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is a spurt in the prices
of foodgrains during the recent weeks in
Punjab; and

(b) if so, the steps taken by Government
to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
‘SHINDE) : (a) There was some seasonal
increase in the prices of major foodgrains
in Punjab. The prices have, however, cither
stzbilised or shown a downward trend since
November, 1968 with the arrival of new
kbarif crop.

(b) In order to make foodgrains available
to the consumers at reasonable rates the
Punjab Government, started distribution of
indigenous wheat, wheat atta and rice
through public distribution system.

FREE CONVEYANCE FOR VOTERS

1577. SHRI SHRI CHAND GOYAL :
SHRI RAM KISHAN GUPTA :

Will the Minister of LAW be pleased to
state :

(a) whether the Election Commission has
recommended that free conveyance of voters
in vehiclgs by candidates may be made a
oognizable offence; and
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(b) if so, the action teken or proposed
to be taken by Government in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) On the basis of the recommendation
of the Election Commission, provision was
made in the Representation of People
(Amendment) Bill, 1966 for this purpose,
but it was dropped by the Joint Select Com-
mittee of Parliament.

REHABILITATION OF REFUGEE IN WEST
BENGAL

1578. SHRI K. P. SINGH DEO: Will
the Minister of LABOUR AND REHABi-
LITATION be pleased to state :—

(a) whether it is a fect that about 1.20,000
families of new migrants, who arrived in
West Bengal from East Pakistan after
January, 1963, are still awaiting rehabilit-
tion;

(b) if so, the number of such familics;

(c) the number of families which havc
been rehabilitated;

(d) whether Government have approach-
ed the State Governments for rchabilitction
of the families awaiting rehabilitation;

(e) if so, whether the State Governmcnts
have showed their willingness to rehabilitate
these families; and

(f) if not, the steps proposed to be taken
by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a), (b) and (f).
When the new influx started in January,
1964, a policy decision was taken in con-
sultation with the Government of West
Bengal that, in view of saturation point
having already been reached in the State,
only such new migrants to the State will
be given rehabilitation assistance as moved
outside it for the purpose. Some of these
new migrants moved outside the State and
were given irehabilitation assistance. A
large number, however, chose to stay on
in West Bengal. Precise information about
the number of such new migrants in the
State is not available, The State Goverc-
ment have estimated that their number is
about 6 lakhs persons. In accordance with
the policy decision on the subject referred
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to above, such new migrant familics, who
chgse to stay on in West Bengal, have not
been considered eligible for rehabilitation
aslsutanoe_

The State Government have recently
reviewed the position and have expressed
the opinion that, in view of the fact that
a large number of these new migrants had
continued to stay on in West Bengal and
are not likely to move out, the existing
policy may be reconsidered and rehebilita-
sion assistance, as may be found necessary,
extended to them. They have further ex-
pressed the view that this rehabilitation
assistance in the State should be restricted
only to the non-agriculturist families and
that the agriculturists new migrants families
who were about 25% of the total num-
ber, may be offered rehabilitation assistance
in agricultural projects outside the State.
The Government of India agreed with the
State Government that there was need for
review of the existing policy in regard to
these new migrants in the State and details
for rehabilitation to the needy families are
being worked out in consultation with the
State Government.

(c) to (e). The State Governments were
approached and they have extended their
fullest cooperation in the rehabilitation of
new migrants. ‘About 37 thousand families
of pew migrants from East Pakistan which
also include those who arrived in West
Bengal and sought admission in camps
outside the State, have been rehabilitated
in. the States of Assam, NEFA, Tripure,
Bibhar, Uttar Pradesh, Madhya Pradesh,
Andhra Pradesh, Orissa, Maharashtra
including Dandakaranya Project and in the
projects in Andaman. and Nicobar ‘Islands.

RETRENCHMENT IN L.I.C. CONSEQUENT

AUTOMATION

;1579. SHRI P. C. ADICHAN: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government’s attention has
been drawn to the impending retrench-
ment consequent on automation being
introduced in the Life Insurance Corpora-
tion of India;

(b) if so, the number of cmployees
likely to be rendered surplus thereby; and

‘{c) the steps taken or. being taken by
Government to provide them with slterns-

tive employment ?
L591L8S/68—5
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) ;
(a) The Government are not aware of any
impending retrenchment consequent - on
automation in the Life Insurance Corpora-
tion of India. The Corporation has on
several occasions given an assurance that
there will be no retrenchment or loss of
remuneration to employees on this
account.

(b) and (c). Does not arise.

RESETTLEMENT OF REPATRIATES FROM
BURMA

1580. SHRI VALMIKI CHOW-
DHARY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that while re-
settlement loans upto Rs. 5,000 have been
granted by the different State Governments
to the repatriates from Burma proposed to
be settled in respective. States, loans of
Rs. 2,000 only have been granted to such
refugees by the Delhi Administration;

(b) if so, the criteria to determine the
extent of resettlement loang to be granted
to refugees by the Delhi Administration
and the reasons for this disparity;.

(c) the number of refugees coming from
Burma have been settled in Delhi and
how many of them still remain unsettled;
and

(d) the amount of eid given by Govern-
ment and the Delhi Administration fer
their resettlement in different forms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). There
is no disparity in the rehabilitation assist-
ance admissible to Burma repatriates in
Delhi ‘and other States, After the limit
was raised from Rs. 2,000/. to Rs. 5,000/-
in August, 1966, the Delhi Admipistration
has also been granting business loan upto
Rs. 5,000/- per family—the quantum of
loan depending upon the merits of each
case. :

‘(c) 474 families of Burma repatriates
have been registered in Delhi. Of - these,
282 persons applied for business loan, out
of which 143 were found cligible. Loans
have been sanctioned to 124 persoms, 100
persons have already received payment and
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the fest are likely to be paid shortly. Re-

maining applications ere under comsidera-

tior of Delhi Administration.

" (d) Business loans : Rs. 1,81,700/-
'+ Cash doles ; Rs. 2,099/-
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Frarrait & o e qepelt & waw ¥
AR
(%) ww & 7t vy

EFFECT OF BHOODAN AND GRAMDAN
MOVEMENT ON LAND REFORMS

1585. SHRI OM PRAKASH TYAGI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether bhoodan or gramdan move-
ment, started by the Sarvodaya, has any
effect on the Land Reform Scheme in
India; and 3

(b) if so, in what manner ‘and how
many villages have been covered by the
movement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Bhoodean and gramdan are purely
voluntary non-official movements for dona-
tion and management of land based on
Sarvodaya ideals. The bhoodan and gram-
dan movements have greatly helped to
create a favourable atmosphere for imple-
menting progressive measures of land re-
forms. The movement has a special value
for it gives to the landless worker an
opportunity, npot otherwise easily aveilable
to him, for cultivating land as a farmer. The
gramdan also affords an opportunity for
experimentation in different patterns of group
management and cultivation. About 4.26
million acres and 37,775 villages are report-
ed to have been donated in bhoodan and
gramdan respectively.
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STATE AGRICULTURAL LABOURERS' CONFER-
ENCE, KERALA

1588. SHRI A. SREEDHARAN: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government's attention has
been drawn to the 14th point list of
demands approved at the State Agricul-
tural Labourers’ Conference held in
Changacherry, Kerala on the 23rd Sep-
tember, 1968;

(b) if so, the nature of demands made;
and

(¢) Government’s reaction ‘thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI ' HATHI) :
(») to (c).. This matter pertains to the
State sphere.
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AVAILABILITY OF CHEMICAL FERTILIZER
IN BIHAR

1589. SHRI VALMIKI CHOUDHARY:
‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the per acre availability of chemi-
cal fertilizers in Bihar at present; and

(b) how it compares with that of all
India figures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information is
being collected from the State Govern-
ment and will be laid on the table of the
Sabha when received.

SUPPLY OF FERTILIZERS TO FAIZABAD
DivisioNn (UP)

1590. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quantity of Fertilizers supplied
to the districts of Faizabad Division dur-
ing the period 1967-68; and

(b) whether any subsidy is given to the
peasants of the area to encourage them
to use more fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The following quantities
of pooled fertilisers were allotted by U.P.
‘Government for Faizabad Division :

Name of District
Quantity Allotted
(Figures in Tonnes)

Faizabad 646
Gonda 2206
Bahraich 1506
Sultanpur 3312
Pratapgarh 2136
Barabanki 3875

(b) No subsidy is given.

IRRIGATION FACLITY IN M.P.
1591. SHRI D. V. SINGH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :
(a) the total acreage of cultivable land
in Madhya Pradesh;
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(b) how much of it is without u'rlp
tion facilites and depends only on ninl

(c) the details of minor mnuon
schemes, if any, submitted by the Madhya
Pradesh Government for implementation

under the Fourth Five Year Plan and in
1968-69 indicating the acreage of land to
be brought under irrigation thereby; and

(d) how much future land is likely to
be brought under irrigation through major
irrigation schemes under implementation or
to be implemented, by the end of the
Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) According to the latest
figures available in this Ministry, the gross
area cultivated in the State of Madhya
Pradesh during 1966-67 was of the order
of 183.36 lakh hectares.

(b) The area irrigated at the emnd: of
1966-67 was 10.90 lakh hectares which
works out to only 6.3% of the net sown
area and as such about 93.7% of the nect
sown area was without assured irrigation
facilities during 1966-67.

(c) The State Government has proposed
an outlay of Rs, 50.00 crores in the Plan
Sector for Minor irrigation programme in
the State in its Fourth Five Year Plan
proposals (1969—74) which have been
discussed recently in the Central Working
Group of the Ministry of Food, Agricul-
ture, Community Development & Co-
operation. Besides this amount the State
Government has visualised that an amount
of Rs. 80.00 crores would be made lVIll-
able from the institut 1 sector
like the Land Mortgege Banks,
tural  Refinance  Corporation,  Agro-
Industries Corporations and the Central
Cooperative Banks to finance its private
minor irrigation works,

With the availability of the above finan-
cial resources, the State Government has
proposed the following targets :—

Agricul-

(i) Dug-wells 1,00,000 Nos.
(ii) Tubewells 11,500 Nos.
(iii) Electric Pumpsets 80,000 Nos,
(iv) Diesel Pumpsets 14,000 Nos.
(v) Persian Wheels ' 76,000 Nos.
(vi) Boring in wells " 9,735 Nos.

(vii) Deepening of wells 85,120 Nos.
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Apart from the.above, 62 deep tubewells
are also envisaged to be sunk in Narmada
Valley.

The execut:on of the above schemes is
hkely to benefit a total additional area of
12.82 lakh acres.

The State Government during 1968-69
have submitted proposals in respect of
minor imrigation schemes amounting to
‘Rs. 850.00 lakhs which envisages the fol-
lowing targets :—

(i) Diesel pumpsets 285 Nos.
(ii) Electric pumpsets 3,000 Nos.
(iii) Persian Wheels 800 Nos.
(iv) Boring in wells 76 Nos.
(v) Deepening of wells 8,000 Nos.

In addition, loans and subsidy for con-
struction of 10,000 wells by the cultivators
will be made available by the State Gov-
ernment from the Plan funds. An amount
of Rs. 100.00 lakhs has also been provided
by the State Government for the purchase
of debentures of Apex Market Banks for
the construction of 7,200 wells by the cul-
tivators, thus bringing the total number
of open wells to be constructed to 17,200.
Further, 53 continuing minor irrigation,
schemes are expected to be completed and
work on 84 minor irrigation schemes taken
up during the year 1966-67 and 1967-68
will be continued. Thirty five tubewells
are also expected to be energized.

The above schemes are expected to bene-
fit an additional area of 1.77 lakh acres
during the year 1968-69.

- (d) The ultimate irrigation potential of
major/medium  irrigation  projects  in
Madhya Pradesh is estimated at  13.00
million acres. The potential likely to be
created by these schemes by the end of
1968-69 is estimated at 1.1 million acres.
On completion of schemes taken up in
the first three Plans the potential created
will be of the order of 3.89 million acres.
The Fourth Five Year Plan proposals of
the State Government in respect of major/
medium irrigation schemes have not yet
been finalised.

KHARIF CrOPS IN MADHYA PRADESH

1592. SHRI D. V. SINGH: Will the
Minister of FOOD AND AGRICULTURE
"be pleased to state :

(a) how far the Kharif crops in the
country have fallen short of expectations
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thig year owing to drought and what are
the corresponding figures in this regard in
relation to the State of Madhya Pndeah

(b) whether the procurement tarnts for
this year in Madhya Pradesh and in tl¢
country as a whole are likely to be cut as
a result of the drought conditions in vhn-
ous States; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHR1 ANNASAHIB
SHINDE) : (a) It is yet too early to give
any precise idea of the shortfall in pro-
duction during 1968-69 caused by condi-
tions of drought or floods.

(b) The Agricultural Prices Commis-
sion recommended a procurement target
of 5.7 million tonnes of kharif cereals, for
the country and 0.525 million tonnes  for
M. P. After discussion with the Chief
Ministers of States in September, 1968 the
targets for procurement of kharif cereals
has been fixed at 4.3 million tonnes for
the country and 0.350 million tonnes for
M.P.

"(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-2253/68].

SAW MILLs IN ANDAMANS

1593. SHRI C. K. CHAKRAPANI :
SHRI MOHAMMED ISMA.IL
SHRI GANESH GHOSH :

SHRI JYOTIRMOY BASU :

Will the Minister of FOOD & AGRI-
CULTURE be pleased to ‘state :

(a) whether Government have received
any memorandum from Andaman Private
Saw Mills Association on the 19th August,
1968; N

_(b) if so, the nature of their den';ands;
and

(¢) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. A memoran-
dum from Andaman Private Saw Mills
Association was received in the Ministry
on 22nd August, 1968.
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(b) Their main demand is that they
may be allotted forest coupes from time to
time to extract timber at concessional rates
of royalty.

(c) The matter is under consideration
in consultation with the Andaman Admi-
nistration.
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EXPQRT OF FOODGRAINS

1599. SHRI ESWARA REDDY :
SHRI P. VENKATASUBBAIAH:
SHRI D. N. PATODIA :

SHRI SITARAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state i

(a) whether India is likely to emerge
as a net exporter of foodgrains by 1971-72
according to certain tentative projections
drawn up by his Ministry; and

(b) if so, on what basis these tentative
projections have been drawn up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Agricul-
tural Production Plan is being drawn up
on the understanding that after 1970-71
wo shall not ask for any concessional im-
port of foodgrains, After that year ‘we
plan to be able to manage our food pto-
blems by an‘export import balance either
within the year or over a period of years.
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Ais the Fourth Five Year Plan investments
in agriculture have not yet been finalised,
it will be too early to say whether there
will be continuous surpluses in food pro-
dqcnon for regular export.

U'ru.lslmon OF FERTILISERS IN MANIPUR

1600. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{(a) the total quantity of fertilisers used
in Manipur during the year 1968 and the
fertilizers quota allotted for the same year;
and

(b) the total quantity of high yielding
seeds, used during 1968 in Manipur giving
details of each variety ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information is
being collected from the Union Territory
and will be laid on the Table of the Sabha
when recieved.

SUGAR MILLS IN MAHARASHTRA

1601. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

< (a) whether Government have consider-
ed the applications for the setting up of
sugar mills in Yeotmal and Buldhana Dis-
trict of Maharashtra State;

‘(b) whether Government have
licences for the above mills; and

(¢) the estimated cost of the mills and
the quantity of sugar likely to be pro-
duced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. Three
applications were received for the grant
of licences for the establishment of new
cooperative sugar factories—one in Pusad
Taluk' of Yeotmal district and two - at
Sindkhed Raia and Kardi Dhad in Buldana
District. The two applications for Pusad
and Sindkhed Raja arcas are under con-
sideration while that for Kardi Dlnn area
has ‘not been found suitable for the esta-
blishment of a sugar factory.

issued
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(c) The estimated cost of the estmblish-
ment of a new sugar factory ‘of 1250 ton-
nes daily cane crushing capacity is about
‘Rs. 2.2 crores and it has an annual sugar
production capacity of about 20,000
tonnes. "

MANAGEMENT OF COOPERATIVE SOCIETIES

1602. SHRI M. S. MURTY : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Staie
Governments were instructed to  aménd
their Co-operative Societies Act 8o as to
give representation to the weaker sections
of the society on the Board of Management
and to debar private money lenders from
becoming members of the Co-operalive
Societies; and .

(b) if so, the reaction of the State Gov-
ernments to the said proposal ? ,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI M. S. GURUPADA-
SWAMY) : (a) and (b). The reactioa of
State Governments to the suggestions made
is awaited.

ANNAPOORNA CAFETARIA, NEW DELHI

1603. SHRI SITARAM KESRI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Alma
poorna Cafetaria, New Delhi, run by the
All-India Women's Food Council  has
closed down: and

(b) if so, whether Government would
assist the Council in reopening the cafe-
taria ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAH] B
SHINDE) : (a) Yes, Sir.

(b) There is no proposal to assist 'me
Council for running cafetaria. ,

HNDUSTAN STEEL WORKERS' UNION
1604. SHRI  JYOTIRMOY BASU

Will the Minister of LABQUR AND RE:
HABILITATION be pleased o state :
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. (a) whether it is a fact that the Hindus-
tan. Steel Workers' Union, Durgapur, West
Bennl ,is, led by the INTUC;

(b) whether the Resident Director of
the Hindustan Steel Ltd., Curgapur stated
that the grave incident that tcok place in
the Durgapur Steel Plant on the night of
he 3rd September, 1968 was an act of
sabotage;

(c) whether the said Director has also
attributed this act of sabotage to a few
workers of the INTUC-led Union;

(d), whether it is also a fact that the
Hindustan Steel Workers’ Union, Durga-
pur does not represent majority of the
employces of Hindustan Steel, Durgapur;
and

(¢) if the replies to the parts (a), (b),
(c) and (d) above be 1n the affirmative,
tho reasons as to why reccgnition of the
said Hindustan Steel Workers' Union is
not still being withdrawn by the Hindustan
Steel authorities ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The Union is affiliated to the Indian
National Trade Union Congress,

(b) Yes, Sir.

(c) No. Sir.

{d) Nothing can be said until verifica-
tion of the membership of each union is
completed by .the State Goverament.

(¢) The incident re.ferred to in (b) is
at- present before the State Evaluation and
implementation Authority.

SEIZURE OF HOARDED STOCKS

1605. SHRI LOBOI PRABHU: Wil
the Minjster of FOOD AND AGRICUL-
TURE be pleased to state.

(a) steps taken by Government to pre-
vont the Press from playing up reports of
scarcity in some areas, as they tend to
increase -hoarding; and

(b) to what extent, if any, the Essen-
tial Commodities Act has been used to
bring out hoarded stocks by the traders
and the big land-owners in view of the
steep differences between harvest and cur-
rent prices ?

THE MINISTER OF STATE IN THE
ummv OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Press in this. country
is free to report facts and express views.
However, in two Press Conferences ad-
dressed by me—one at Jaipur on  1ith
October, 1968 and another at Delhi. on
15th October, 1 appealed to them to be
objective and dispassionate in their assess-
ment of the scarcity conditions in some
parts of the country as otherwise a psycho-
logy of scarcity would be created which
would itself be an impediment to  the
solution of various problems connected
with scarcity relief.

(b) A system of licensing control on
foodgrain dealers has already béen en-
forced under the provisions of the Essen-
tial Commodities Act. The orders issned
for the purpose provide for furnishing of
periodical returns of stocks, sales pur-
chases and maintenance of accoumts by
traders. Some States like West Bengal
have issued orders under the Act to prevent
profiteering and hoarding of foodgrains.

SCHEME FOR SPRINKLER IRRIGATION

1606. SHRI P. VENKATASUBBAIAH:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have prepared
any scheme for sprinkler irrigation to
utilise water resources to the optimum
level; and

have
this

(b) if so, whether any reports
been submitted to Government in
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A preliminary study on
the efficiency of sprinkler system  for
economing water in case of potato has
been carried out under one, rescarch

P d by Indisn C i of
Agricultural Research at the Indian Agri-
cultural Research Institute.

" Further rescarches are being  planned
underthcvmousschemnmthol’om
Five Year Plan.

(b) The results of the study conducted

under the scheme under reference have
been received by the Indian Councll of
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Agricultural Research. . These results show
that efficiency of water was highest with
the eprinkler irrigation method. It result
ed in,about 11 per cent of saving of water
‘a8 corpared with furrow irrigation.

:It-was, however, observed that the cost
on the installation and maintenance of
sprihkler system is somewhat higher than
in the furrow irrigation. But the econo-
mics necds to be studicd over long periods,
taking into consideration the cost of water
saved also.

MANUFACIURING OF TELE<COMMUNICA-
TIONS EQUIPMENT

1607. SHRI K. P. SINGH DEO.
SHRI R. K. AMIN :
SHRI P. K. DEO:
SHRI GADILINGANA GOWD:
SHRI P. N. SOLANKI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government proposc to
set up more factories for the manufacture
of tele<communication equipment  other
than telephone sets;

(b) if so. the number of factories pro-
posed to be set up and their location;

(¢) the expenditure likely to be imcur-
red thereon;

(d) the period likely to be taken for
the implementation of the proposal; and

(e) the benefits likely to be derived as
‘a result thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I, K. GUJRAL) : (a) Yes. It is
proposéd to set up a new factory for the
muanufacture of long distance transmission
equipment.

(b) One. The decision about the loca-
sion of the factory has not yet been taken.

(c) The estimated capital outlay on the
new factory for the manufacture of long
distance transmission equipment would be
sbout Rs. 245 lakhs.

(d) Thefactorylse.chtcdtobeutup
soon.

(g) The new factory is expected to
mu.t’actum long distance  transmission
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equipment of a value of Rs. 15.5 crares
during the first five years of its setting wp
and will augment the production of the
Indian Telephone Industries Limited,
Bangalore for this type of equipment, ;.-

DISTRIBUTION  OF Imorrm: 'hucnns
FROM EAST-EUROPEAN COUNTRIES

1608. SHRI M. N. REDDY :
SHRI D, N. PATODIA.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :'

(a) whether it is the policy of Goverﬁ'—
nient to distribute imported tractors from
Czechoslovakia and other East European
countries in various States through the
Agro-Industries Corporations;

adopting

(b) if so, the reasons for
such a policy;
(c) if so, whether Government are

aware of the hardships being caused to
the private traders who have been doing
this work efficiently all these years throygh
their expertise and a net work of sales md
service facilities; and .

- (d) whether Government consider ;the
desirability of allowing the private traders
also to function side by side with the Agro-
Industries Corporation, 'so that the two
sectors could effectively function in " a
competitive manner ?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & CO-

OPERATION (SHRI  ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) and (c). TFhere have been seveh!

complaints from farmers about  black-
marketing and several other malpractices
indulged in by the private traders in the
sale and distribution of tractors and spare
parts. Besides, there have been cases of
inordinate delays in effecting  deliveries
against orders booked by them.

It was only with a view to ensuring the
cquitable distribution of tractors at ‘'a
reasonable price and in time to farmers
that Government decided to  underfake
distribution of all imported tractors
through the various Agro-Industries Oor
porations.
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-{(d) As imported tractors are distribut-
ed at prices fixed by Government, no
cumpetition in their sale is involved. With
regard to efter-sale service, Agro-Indus-
tries Corporations would no doubt make
suitable arrangements including utilisation
of the service facilities available with the
private dealers.

DEVELOPMENT OF MALPE PORT FOR
FisHING

1609. SHRI M. N. REDDY : Will the
Minister of FOOD & AGRICULTURE be
pleased to state :

{a) whether any headway has been
made in the direction of materialising the
scheme for the development of Malpe Port
for fishing purposes in collaboration with
a Yugoslav firm;

(b) the stage at which the matter at
present rests between the Centre and the
Mysore Government;

(c) whether the development of  this
vort has been included in the Fourth Plan;
and

(d) the extent of assistance proposed to
be given by the Yugoslav firm for the
development of the port ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
‘OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The State Government
have been requested to furnish the detailed
plans and estimates.

(b) The Plans and Estimates are await-
ed.

(c). It is proposed to allocate  about
Rs. 17 crores for the development of fish-
ing harbours in the country. A fishing
harbour for Malpe is one of the projects
which will be considered against a provi-
sional outlay of Rs. 6 crores in the Fourth
Plan for landing and berthing facilities at
minor ports.

(d) The Yugoslav firm submitted the
preliminary Project Report for which they
bave been paid. Detailed proposals in
regard to the exccution of the project have
still to be received.
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REPORT OF THE COMMITTEE ON "
WORKERS' EDUCATION

1610. SHRI M. N. REDDY : Will the
Minister of LABOUR AND REHAB]I.I-
TATION be pleased to state :

(a) whether the report of the Committee
on Workers’ Education set up by the
National Commission on Labour has been
received;

(b) if so. the details of the recos men-
dations made by it; and

(¢) Government'’s reaction theretd?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) :
(a) The Committee has submitted its re-
port to the Commission.

(b) The Commishkion's recommenda-
tions on the subject are yet to be received
by the Government.

(c) Does not arise.
BUFFER STOCK OF FOODGRAINS

1611. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the Food
Corporation of India has built a buge
buffer stock of foodgraing this year;

(b) if so, the total quantity of food-
grains in the buffer stock and the location
of stock cgntre;

(c) the varieties of foodgrains together
with their quantities separately;

(d) the names of the contriboting
States to the buffer stock;

(e) the target of the buffer stock in
terms of quantity;

(f) the period from now within wlnch
it is expected to reach the target; ‘

() the annual expenditure which is
likely to be incurred on its maintenance;
and

(h) the estimated annual wastage by
reasons beyond human comtrol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Buffer stocks of food-
grains are being built by the Central and
State Governments. The Food Corpora-
tion of India functions mainly as fhe
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agency for procurement and storage for
some of he State Governments and for
‘the Central Government except in  the
Western region.

(b) and (¢). The physical stocks of
foodgraing both with the Centre and State
Governments at the end of October, 1968
‘amounted to about 3.27 million tonnes
consisting of 6.5 lakh tonnes of rice, 21.6
lakh tonpes of wheat and 4.6 lakh tonnes
of coarse grains. These stocks are scattered
at a large, number of centres all over the
country. Of the total physical stock about
2.27 million tonnes can be deemed as
buffer stock.

(d) Practically all the States are build-
ing some reserve stocks. The States which
have contributed foodgrains to the Central
pool are Andhra Pradesh, Haryana,
Madhya Pradesh, Madras, Orissa, Punjab,
Rajasthan and U.P.

(e) and (f). The target is a buffer
stock of 7 million tonnes of foodgrains by
the end of the Fourth Plan period.

(g) The average annual cost of holding
buffer stocks is estimated at Rs. 8/50 per
Wy ,.? cmwfyp shrdlue
quintal. This includes storage charges,
storage loss and interest om capital.

(h) The average annual loss is not ex-
pected to exceed 1 per cent.

ALL INDIA SO AND LAND Use
ORGANISATION

1612. SHRI LOBO PRABHU : Will the

Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) what progress in terms of the total
area has been made by the All India Soil
and Land Use Organisation;

¢b) whether the progress made is con-
sistent with the decisions of the Planming
Commission ‘and our commitment to the
UNO when she approached it for financial
assistance;

(c) whether Government proposed to
reoricntete the staff engaged in soil classi-
fication of river valleys to the soil classifi-
. cation of the entire sown area of the coun-
ry; aod
. (d) if not, the repsons therefor 2
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT & €O-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The up-to-date progress
made by All India Soil and Land Use
Survey Organisation since Second Plen is
27.57 million acres.

(b) The progress of All India Soil &
Land Use Survey work in river valley pro-
jects and other priority areas is consistent
with the targets laid down for the pro-
gramme. There are no commitments to the
UNQ in respect of the All India Soil &
Land Use Survey Organisation.

(c) There is no such proposal. However,
it has been decided to reorientate the staff
of All India Soil & Land Use Survey
Organisation for soil survey research and
field survey programmes.

(d) Under the standard soil surveys,
sown areas are surveyed in greater detail, In-
creasing efforts by Central and State Soil
Survey Organisation are being made for
soil swvey of sown areas under different
development programmes.

SCHEME FOR ENRICHING PASTURES BY
CONTOUR BUNDING

1613. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his Ministry has organised
any scheme. for enriching pastures by con-
tour-bunding which will contain  water
carrying away the top soil and mano-
rial deposits; and

(b) whether the .¢xperiment to assess
the benefit to cattle which are now after
the rain condemned to graze on grassloss
pastures combined with the experiment to
divide the pastures for rotational grazing
will also be conducted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & -CO-
OPERATION (SHRI  ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. lmf
provement of pasture lands by various
soil and water conservation measures' in-
cluding contour bunding and contour
trenching have been in progress in  the
States. A scheme has been proposed for
improvement of grasslends under Sail
Conservation during the Fourth Plan in
the States Sector.
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.1 Research on the effect of contour bunding
and: contour furrowing so as to prevent the
lo® of spil fertility and conserve moisture
and -thereby increase the animal carrying
capacity of the pastures is in progress in
different areas of Weslern Rajasthan.
Studies are also in progress at the various
centres of the Central Arid Zone Research
Institute to assess the benefit to cattle
under various methods of pasture improve-
ment. These include experiments on
rotational grazing and the determination
of the carrying capacity of the pastures.
These indicate improvement in soil and
moisture conservation status of the pasture
lands and the carrying capacity of the
various types of natural grasslands in the
Arid Zone. The results of the experiments
from  deferment-cum-rotational grazing
have indicated that comtinuous grazing at
the control rate according to the carrying
capacity of the pasture was found to be
better than other system of management.
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IMPORT OF FERTILIZERS

. 1614. SHRI I.DBO PRABHU : Wi.ll the
Minister of FOOD & AGRICULTURE
be pleased to state :

" (a) whcther it is a fact that against
the estimated consumption for 1968-69 of
1.9 million tonnes, there is a plan for
import of 1.095 million tonnes of Fertili-
sers, notwithstanding the estimated indi-
genous production of 1.1 million tonnes
and carry over on the 1st April. 1968 of
1.1 million tonnes; and

(b) if so, the reasons for the import ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No, Sir. The
position in regard to estimated consump-
tion, imports and carry-over stock during
1968-69 is as under :—

("0CO tcnnces)

- 1968-69 N P K
‘. Targets of consumption 1,700 650 450
Carry-over stocks as on 1-4-68 297 180 159
indigenous production (estimates). 650 320 ..
- Imports arranged/likely 1,045 136 213
1,992 636 372

Total availability

Because of the scasonality of fertiliser
apphcauon substantial stocks have to be
carried over for the crop seasons so as
to ensure their timely availability near the
consuming centrcs. Again, there is likeli-
hood of shortfalls in the estimates of in-
‘digenous  production, indicated above.
Imports to the extent made were essential
for meeting the requirements of the
farmers.
FERTILIZER CONSUMPTION

~ 1615. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :,
".(a) the quantity of fertilisers which are
more than eight months old in  stock
which have lost their full potentials; and

* (B) whether this has developed  sales
resistance or whether there are any other
factors for accumulation of stocks in some
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The informztion
is being collected from State Governments
and other sources. It will be placed on
the table of the Sabha as soon as received.

TRAINING OF FARMERS IN INTENSIVE
CULTIVATION PROGRAMME

1616. SHRI YOGENDRA SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

(a) whether Government are consider-
ing a proposal to seek the help of business
houdes for training of about 20 miltion
farmers who will be involved in intensive
cultivation programme of all crops during
the Fourth Plan; and

(b) if so, the main details of the pro-
posals ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Intensive culti-
vation programme demands training of the
participating farmers, As the coverage
under ‘the high yielding varieties, multiple
cropping programme expands, very large
number of farmers and members of their
families will have to be trained. The
Central and the State Governments, the
Agricultural Universities and Research
Institutions have been conducting farmers
training. These activities will greatly ex-
pand during the Fourth Plan. The Depart-
ment of Agriculture held a meeting with
the representatives of the Pesticides and
Fertilisers Associations, and manufacturers
of fertilisers and pesticides to discuss how
best the. industries could supplement the
very considerable efforts made by the Cen-
tre and the States in training farmers in
modern methods of agriculture, which in-
cludes proper use of these inputs. The
number may be as high as 20  million
during the Fourth Plan. The Business
Houses agreed to Cooperate in implement-
ing the training programme. The details
are being worked out.

ELECTION EXPENSES

1617. SHRI BABURAO PATEL: Will
the Minister of LAW be pleased to
state :

(a) the name of the Member of Parlia-
ment who spent over Rs. 25,000, the limit
of election expense permitted under the
law, and submitted a return of Rs. 30,000
and over to the Election Commission and
the name of the Constituency from where
he was clected;

(b) the action taken against the Mem-
ber by the Election Commission under the
existing law; and

(c) If no action has been taken the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHR] M. YUNUS
SALEEM) : (a) Nome. Sir.

(b) and (c). Do not arise,
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ga vex }5F & forg wgmar

1618. it wg forerd : w7 W AW
ofw 7l a5 qam 1 FO wG R

(%) za aF 3w & WA F W
ga@ ¥ gwifaw g 4 o< Iy fraw
sfro &% # v w0 gfv gf @,

(@) verafyd oS ag;

(1) FTEE TN F foF FHCA
FuHt ®t fa=rs gfaud Sowey &Y 2
afg g, a1 A% QU ST | R

(7) #am @R § gEme aal wy
IHFETE & AT T F I -7
SAYSE 9T HW FU ¥ B T A
A

(%) 77 g 3 gEwE gat §
IfT qer FT FETT A FFA AN
# yavy f&d § q9T AT 1 ¥
7 o gfaard ooy #Y § A afz g,
ar IEHT qu AT F@r g WK 3
gfaud gy § ? )

g, gfw, amafar feww aq
AEET TAET § O wAY (s -
afga frd) : (5) alx (&) . 2w &
fafwsr wmit & 9@ & q@ N feafr &
TR F uF faa<0r 18 7q¥T, 1968 Y
T & 9Ed 9T T@T T & | v b
faacor & qamar mn R, qwfy sfgs
feafaat & wie Y v w1 g€ awfa w1
T AT F ATATHE ATA AT
wfeT &, afew ag smm #Y o § fs
TS Al 7 g AT FH I gy A
Afys SURA Y AT @ & T
ST |

() & (%) : v fis gvgwr 3few-
farar fararcor & aramay 7 &, fafww og
g ¥ g@ ¥ wwifaw @R @
qgrer ¥ fag suardt 1 &) o @
wifaer §—Tger w1t 9T QAo gAw
FTAT, 797 agraar, arara € goate,
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B F el A qeard, wAfe) w9
N gors, ®mw faawor aur ot @
qaré agrn, wifz | g@ ¥ wwifag
FWIT WY qEEAT T FA F R ¥
awTe e AT ST savas A8 §
9 FWY ¥ 927 AT § T g FA
nfsw feg o & 1w & srTer v Y
N i ov & foafa v 7 &
I AT NAF A § IqH QUL
F FE AT AT FY FAT IATE T
ma"rgl

sl & wfrwt & fag @

frafa A=

1619. st vy fema : 77 wW Fwv
qate welt qg ™ F1 FAT F {6

(%) = FrE@m & qfAHT F1 ITHY
yafwgfa & qwema danfaafa aaw
]| &7 L yEE @R & e
&

(=) =7 @ A F faF a
faggs A w1 g w1 AR a7 S
TS FIT J AE AT AT T,

() afz @i, @ &1 IR €9 A
o faags @ wnfua $B0 a91 w1
Tl & wfawl ) Jar frafa I [ &
ar & g 0 sR

(w) afc g, A Faas?

WA AT gAAte war (s gedt) ¢
(%) & () . ¥ Srenfirs Afwwt &
fad, S =Ty wfasy faf s wger
T wire fafy & azew §, dnfaafa-
F-afe oA A wwear 9X fae
F ¥ A3 W@ TR A OF FEeT
9 wifeg fear 91 @ oW
31-10-1968 FY FTH &1 AT e
ey T & & A T ar ot
& ayfam s Al @ faremar
AT w1 grEfud oW & quen ¥
ey feqrar g !
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W WA AN e @

wfas

1620. 5t wy forwg : v

o GritAT AT :

T SR T g Aol g e A
T w4 fF

(F) magaafF g B &
REER TR # WY qW F wE sreem
TWRE;

(@) a1 7g WY @ & f 9g R
gfaq am qMT ¥ audr g fawar
I FATY WY g AAHT F W H A
I AT § AR vEE afcernered
st ag QA Rfea N oA §;

(1) v ag W g § fr T Tt
FF AN T A0 W X
aT T g,

(9) 7 gg W a= § f& s
Fias @9 F wfaw 7 o # o
& ¥ fad s afafs fqee s @
sfawi 1 v fafeer glas
Juerey FO4 F fad FTHR { wTdAT
;IR

(%) afz &, @Y z@ aX §F g
T FRATE T ] 7

ww ooy qrata s (shgre)
(%) ¥ (¥). 7g A= TG B @afy-
STCH AT

Wi WOyt Sl wfte W,
felt @ WRAUE
1621, it ®g fed : w1 WwW

aw grAMAA qg qO W FW

K ol

(F) =1 7g = ¢ f5 Wiy =g
JGRT s @9 & g X 9, 10 a9T-
11 99T 1968 #1 faeeft & SrTeqae
¥ frame M & agR g fe
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(@) afz g, @ Sa% w1 F10 q;

() T TER F WIHT THZT
SurT AfaF @ F Fr§ 77 A gE €

(%) afz g, & @i #ar §
@R T 9 I [T FTHAE T
&

(%) ¥ g oY g9 & f & sgar
2 £ S dar N wat § gER & AR
I a9 glaud Iuew FE 9
CAT

(=) afz &, @ SewofaEl 9 T
F A IR AF A F ol g
AN & fad g I 9T FHARY
NI

W aqr gAata war (st gut)
() s &

(@) 37 13=fwal # e &
fa<a &, g 9 gemma ¥ fag
fowaa & ¥ fagr @ 91 9T AW
AT FW F a2 fafeaa FT3 F 7R
1 7AW & a7 |

() = (). T THLT FAW
wogk q ¥ fagwa, 1968 # faeely
T &Y FE) F7 uF faaer foad
NI 20 IWST FEqHEI ¥ IA A,
ST §AT | AT S99 a9T AR IqT
a1 Ffg ¥ wrafua oY 1 Ta|ar
FAEA TN 9T, HIT FY 7 Forw
faq fq fearmn &

(%) YT (F). v g1 Famiot A
Fgr & Iwer SO §F w1 F@ Ay
safe, Arnfiw faarg sfafrmw 1047
19T 2(TA) & s FHAQ T
€, 3T § 1 ag W Ay favig &
fag &g faar mar
L59LSS/68—6
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fege & o st voe
wqet
1622. ot TATEATX  WVEAT : HT
qu qar gR A=l g F@y &y
FIT FG fF

(v) 7ar ag &= g f¥ fage &
a7 fagmas g F agE g A
AMATHY FHA qF WO I aGAT FT
eafiry < ¥ n2w fe7 9

(=) agr g +fv 7= ¢ fr fagre &
g faums 2= A Yaqd g §
JATAHIN Tt F A A -7 F
Bz ] F +ff smew fa7@ 4;

() afz g, T FT AR W AT f
TIATT ST JUTGT & GAGHE T
TR F ARWI FT T T F AUV AT
W-THEH AT GAT F7A7 q1789 77, fgan
& @it

(w) =fz &, av 9% Fr T
g7

gy, ¥iw, awmafor faew aar
TEE HATH R OO waAl (o W
arfgx foR) : (F) N gf 19TgaR A
FIH faumT 3 FY a7 fagre &
APUET Gl F1 BT FY, feqwaT 1967
¥ W agd 7 & g oF afaara
st 7 v e | g sifwara e,
1968 TF I« | Tegqfd T &1 safyr
7 aut & A fawq = TG 7 71
sfwary @z F< fagr w@w 91, 977 =3,
ATIAET &5 ) FY BRFT, 1 7q74T, 1968
g A Ffrmram

(&) T a6 F F g w@qFa
faamas & F:IT F q0E, 1967 7
fagr faare awT 7 uF fagas: 3o fen
91 | 9% %9 39 fagaw a7 fame a
7 8F0 | T A, MAT 9 TG A
qAMT IGAT ®Y AfF FT I FH AT
freag far ) gy dqF faams 39
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JLETT A AATANG FAT T 0 g F
T4 F 97T FrAHY & mfaA w7 fora,
by 3@ Ak § Ff frora Y e o
T | .

(7) &7 (7). vTgafr T &
safy & qrguea dal F1 ST, Sy fa
A (%) & Faqe0a7 797 §, T2 1 wifq
e aga fravar g

feamt gue w wfw & Sfaw
foan s

1623, I TWEATX wWEn : 3gT
g aq gfagadt ag Fa &Y 3o
w4

(%) 71 78 77 & f% fagre 4 wier
AT & arfearE R 1 qqT wTTH
3% a2 W-gwst ¥ Ffaq 37 faar mn
$

(@) afz g, a1 9= fear wfw &
dfaq faar maT &

() =ar gg Y 7= & f¥ fagys
WA qF faumE 7 N TvFT A
35 Afw ®1 grafua FOF 1 qEd
Y AT FATE AT

() afz g, @1 S5 AT A @
&

(%) w77 amar &1 fFarfas 725
F faq g grT s 73
A &1 faarT g 7

aw, gf, ammfos faww aan
WEETT HaTHG § TR WAt (o A
afgw fa}) : (F) a1 (@). &
amge qg1 sfafmaw 1908 & A
FAAT FY wfF 71 aET AT F N @Y
agdr o aFa g 1 faoiy afefeafaa 4,
G qayferai I9- AT F[FAFITHY -
wfa a7 FTH Y a1 FHRATE | TS
NgaeRE AFAL, fa¥a ow@i A
AGHTA TV A AAA F €T A A
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37aet & favg &% 01E & qoad aw
H@E I F] 1964 F AR T A1G AN
37 7Tl Fy wew faad feur Wi
FT AT W4T A fav gFwv g -

IT qTAAT Fr FEar

g faaq fefaai wra
Cal vt

1964 499

1965 930

1966 645

1967 1291

1968 961

(T 7%)

AT AT KOO T AT A AT
yY ITAT ABT € 1

() A4r (7). VISE ACHIT g,
1966 T w1 AMTyT stfafags &1 am
46 74T 49 § FL AT F79 97 FraAT
A

(z) @fa & rarfaeg ofreqa o
WEAT F1 gARW F A7 3979 T
A F 937 q7 fa=uv feqr I =y 8

e grewTe fadar 310 g
1624, st FETH 7Yw
st graaT T
off ATo T@wo wAY ¢
=t vaate fag ot
ot Y AW

e aqr glwa=t 3y ae
far mar w4 6 ¢

(%) = ag g9 fs A (T
fadaT STo AT A ATEEE T
¥ fad wiha Ffa srgaear afwg 1
SAEH-ga 2T 9T AT IAFT MAZT 9"
SRR w7 faar g ar; A
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(=) afz g, ot g&Fr 7T FI7 §
T QY geamet Y oA fa ST AFAF
fod 7 Faw 3518 T § 7

wmw, yiw, weufes faew o
|EET Aa™q § T way (w7 -
afga fo}) : (F) A< (). 31979,
1966 T%F W Ffw sgaenT afueg
AT W FfY aEuT e Ay
FHET 999 A fgdfra 5o & 931 & fod
fagfeaar g9 % Jar smAw @I A
SR Y | AT ITo AT FTA ARA
Ffa wagym afweg v widllg iy
HETA wEqT F1 99 fafa aF fedy @
9% ¥ fog foras sFeaT #/ g), g
7 A AT 3T AEATHAT g Y GG FA
FIAF T AT | 1-4-66 & I,
AT F sgaegr afewg 7 a¥ oi
97, fagfaq & ford ead soAT sqawaT
FT @1 &) 39 fafq & Suwea w0
AT A fa oY sgEey 9% § foam F1
Y g g7 Ag fam

zrzvg s sfear & fearw 18 smg-
T, 1968 F AT F UF FATAL ¥ FA1T
grar § & =10 guar 7 wrdm Ffw
ATHUTT HEAT § TEAF AT ET-
g% § fedw Aot & 9% & ford snagT
9@ faar ar ferg 9% g FW A F
HIRT @ | T fawmr 7 Saaey fomre
& ATYT 9 AT grar @ i W T Ffy
HTFTA TSI A 1951 F §9 o qar
HAWT & IO AN TEGAT AW FE -
Fawt & X1 & o fagfay &Y iy o
o AT A 57 94 ¥ 7 sramr andy

q& f&ar 9T v TEY TRET qA HOWAT A
T T Y &, TS T FF 47 A
FI FEAPIT GIEH FT AR FT N IHE |
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STRIKES AND LOCK-OUTS IN GOVERNMENT
UNDERTAKINGS

1625. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of  strikes/lock-outs
recorded during the years 1965-66, 1966-
67 and 1967-68 in various offices of the
Government of India undertakings;

(b) the reasons in each case and the
assurances given by Government in regard
to demands of the workers;

(c) action taken by Government on the
assurances;

(d) the number of persons working in
these undertakings against whom cases
are pending in various courts; and

(e) the loss of working days and the
estimated loss of Govemment revenue
therefrom ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (e). The information is being col-
lected and will be laid on the Table of
the House,

PosT OFFICES ON RENTAL PREMISES

1626. SHRI GADILINGANA GOWD:
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that a large
number of Post Offices in the country are
housed in rented premises which  lack
facilities for writing or even  sticking
stamp;

(b) if so, the number of such Post
Offices, State-wise and their annual rents;
and

(c) The measures proposed to be taken
to provide the basic facilities in these Post
Offices ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS & COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) A larm
number  of Post Offices are housed it
rented buildings. In most of them, there
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is facility for sticking stamps, though
furniture for writing may be lacking.

(b) and (c).
being obtaingd.

Detailed information is

SALE OoF TINNED FOODSTUFF AND GHEE

1627. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that certain
complaints have recently been received
from Delhi regarding the selling of old
tinned foodstuffs and ghee resulting in bad
effects on the users’ health;

(b) if so, the names of such tinned ghee
and foodstuffs and the action taken by
Government on each complaint;

(c) whether Government propose to
standardise all essential tinned foodstuffs

so as to ensure freshness of the contents;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Necessary infor-
mation is being collected and will be laid
on the table of the Sabha.

TLAM OF AGRICULTURAL OFFICIALS TO
U.S.A.,, CANADA AND PHILLIPINLS

1628. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a team of
agricultural officials went to US.A,
Canada and the Phillipines on study tour
recently;

(b) if so, the details of their findings
on the export of vegetable seeds to foreign
countries;

(c) the expected earning of foreign ex-
change as a consec of ex ion of
export; and

(d) the action taken by Government in
this respect ?

NOVEMBER 21, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A  delegation
consisting of six seed producers accompa-
nied by a concerned officer of this Minis-
try visited the United States, Canada,
Japan and Phillipines during May-July,
1968.

The main purpose of the visit of the
delegation was to attend the Congress of
International Secedsmen in New York and
to study the development of seed industry,
seed production and marketing tcchniques.
certification system and the enforcement of
the seed law. The delegation also took this

opportunity to explore the possibility of
export of secds, evolution of new varieties

and other matters of interest to the Indian
agriculture generally. The officer con-
cerned of this Ministry accompanied the
delegation to ensure adequate official liai-
son. No report has been submitted by the
delegation. However, the officer who ac-
companied the delegation, has submitted
his report and made certain suggestions
for increasing exports, particularly of
vegetable seeds, which are being examin-
ed.

(¢) and (d). The suggestions made are
being examined and it is not possible to
asscss the likely foreign exchenge earning
at this stage.

AGRICULTURAL CREDIT TO FARMERS
DURING FOURTH PLAN

1629. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased te state :

(a) the total agricultural credit ex-
pected to be provided to farmers during
the Fourth Five Year Pian period; and
and

(b) the extent of short-term

medium-term loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELCPMENT & CO-
OPERATION (SHRI °~ ANNASAHIB
SHINDE) : (a) and (b). A statement is
laid on the Table of the Sabha.
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STATEMENT
As per the estimates of the Working farmers by the Cooperative Societies dur-

Group on Cooperation the total agricul-
tural credit expected to be provided to the

ing the Fourth Five Year Plan period may
be of the following order :~—

(Rs. in crores) -

Loans

Higher Lower
Estimate Estimate

Short-term credit

Mecdium-term credit

Long-term credit

GRAND ToOTAL

7527 6541 !
-
68 -7 613
ToTAL 8214 715-4
. . 790-0  700-0f

1,611-4 1,415-4

*This would be the level of achievement by the end of the year 1973-74.
1This would be total long-term advances during the Fourth Five Year Plan pericd.

In addition for Area ‘Development
Schemes, an addition of long term loans
of the order of Rs. 150 crores has been
indicated.

As regards the total agricultural credit
expected to be provided by the commer-
cial banks during the Fowrh l'ive Year
Plan period, no precise estimates have
been 4ttempted so far the National
Credit Council at its second meeting held
on 24th July, 1968 had recommended that
the finance from commercial banks for
agriculture would amount to Rs. 300—
400 crores by the end of 1968-69. Of this,
a very large proportion would be deployed
in financing food procurement and allied
operations.

It is also proposed to set up Agricul-
tural Credit Corporationg in the coopera-
tively weak States of Assam, Bihar, West
Bengal, Orissa and Rajasthan and in the
Union Territories of Manipur and Tripura,
for which purpose the State Agricultural
Credit Corporations Bill 1968 has been
introduced in the Lok Sabha on the 6th
May, 1968, . It is expected that the out-
standing short and medium term credit
provided by these Corporations may
amount to Rs. 42 crores in these States
and Union Territories by the end of
1973-74.

‘OWN YOUR TELEPHONE' SCHEMEL

1630. SHRI K. SURYANARAYANA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to scrap the “Own Your
Telephone,” scheme with immediate effect
and

(b) if so, the reasons thercfor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLTAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No.

(b) Does not arise.

qfern & wronfedt e gaia

1631. st wreefiet Wt : FT
ww aqy geafw q&@ g7 qAd A F
4 fr

(%) fom wonfagt #1 qfoay &
T 91 @ & X e v § oo §
At 9% 70 9 & a@d ¥ fag genT
g | A & 9 @ ;AR

() * W § §9 o wqH 97
Wt qroontqgt ®Y aEman o @ A
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afg g, arzAeaAI F A AN g ?

¥, Ve aq gAafe saea |
ITwal st To o wEA) : (F) AR
(&), osT aXFR ¥ T =X 37-
AT, G TAT TfFEAT F A-FEF 9
oo gfardt 3w awf § w@dw 912
swrEt § g fay &, sy
sara ¥ faa faatfra goal & s,
O} FAT FIAY F T A AT GIAAT
gera FT A W & gfar & 38 afwars
e FAT AIT HETTIEE | FY g IOT &
feorg ot oo fed 13 € )

qfar & s fafax & gq 997 460
gt arferarT & a7 yaors qfvar agr
It ¥ TR®W @ WM F 341
gfzar qaate Y wdfter & §1 fafaw
A& F gt FY HHEAT F AW, TTH
¥ 9 4-Fu% qfrad # qiqay faar
qYT T ¥ A=Y T { TEIT TG |
FqF af @ F1 fagre & s &) qar
I TSN Y Aeg g2, qgrang, iy
% g & fag qfam ¥ arg q99 1
T R |

LABOUR PoLICY

1632. SHRI SITARAM KESRI: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the seven member Stuﬂy
Group headed by Shri Kashyap of the
National Labour Commission has suggest-
ed the re-examinalion of the labour policy;

(b) if so, details of the
made; and a

suggestions

(¢) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). The Government understand
that the Study Group has submitted its
report to the National Commission on
Labour. The Government is not seized of
this matter now and will consider it only
on receipt of the recommendations of the
National Commission.
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IMPORT OF RICE FROM SOUTH EAST ASIAN
COUNTRIES

1633. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have entered
into negotiations with the South-East Asian
Countries for the import of rice; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

REPATRIATES FROM BURMA AND CEYLON

1634. SHRI R. K. SINHA :
SHRI R. BARUA :
SHRI SHRI GOPAL SABOO :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of repatriates who
have arrived in India from Burma and
Ceylon till the 30th September, 1968; and

(b) the steps taken to rehabilitate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) 1,63,276 repatri-
ates have come from Burma and 5,818
from Ceylon up to the 30th September,
1968.

(b) A statement indicating the steps
taken for the rehabilitation of repatriates
from Burma and Ceylon is laid on the
Table of the House. [Placed in Library.
See No. LT-2255/68]. The Ceylon repa-
triates, as a matter of fact, have come back
to India of their own accord over the past
four years under the Indo-Ceylon Agree-
ment, 1964. On arrival in India. they
dispersed to places of their own choice.
Schemes for their resettlement have been
sanctioned and those who are in need of
assistance, can avail themselves of these'
schemes through the Governments of the
States in which they are settled.
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PANCHAYATI RAJ IN NEF.A,

1635. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government propose to in-
troduce Panchayati Raj in North  East
Frontier Agency; and

(b) if so, what is the time schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION  (SHRI M. S. GURU-
PADASWAMI) : (a) Yes.

(b) Tentative time schedule is as
lows :—

(i) N.E.F.A. Panchayati Raj (Con-
stitution) Draft Rules 1968 pub-
lished on the October 9, 1968
inviting objections/suggestions;
Finalisation of the aforemention-
ed Rules by November 30, 1968;
De-limitation, declaration of Con-
stituencies, publication, and
finalisation of electoral rolls by
January 31, 1969;

Completion of election of Anchal
Samities by stages from February
1 to April 30, 1969;
Holding of first
Anchal Samitics after  issuing
notice, by May 31, 1969;
Election of Members  of
Parishads and nominating
members by June 30, 1969;
Holding of first meeting of Zila
Parishads by July 31, 1969;
Holding election. of Agency Coun-
cil by August 31, 1969; and
(ix) Inauguration of Agency Council
on October 2, 1969,

AMENDMENT OF FAMINE CODFE

1636. SHRI D. N. PATODIA :
SHRI R. K. AMIN:
SHRI Y. A. PRASAD :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that while visit-
ing the drought-affected areas of Rajasthan,
the Minister is reported as per Hindustan
Times dated the 16th October, 1968, to
have stated that he would look into the
matter of amending the Famine Code as
it existed in different States;

fol-

(i)

(iii)

(iv)

(v

-

meeting  of

Zila
their

(vi)

(vii)

(viii)
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(b) whether any step has sincc been
taken in this direction; and

(c) whether non declaration of famine
in a particular State area creates any dif-
ference in Central Government's assistance
to that State or area?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The press report
referred to in this question does not men-
tion that Minister of State in the Ministry
of Food and Agriculture had stated that
he would look into the matter of amend-
ing thc Famine Codes as it existed in
different States. The Minister had stated
that Government would look into the
matter if in any particular case it was
brought to their notice that a change was
required in the Famine Codes. Govern-
ment have already placed on the Table
of the Sabha on 9-8-1966 and 7-4-1967
two notes bringing out the salient differ-
ences between thc old codes and the
codes as revised by the State Governments
after independence.

(c) No. Sir.

INSTALLATION OF TUBEWELLS IN JALORE
(RAJASTHAN)

1637. SHRI D. N. PATODIA: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(1) whether it is a fact that a scheme
for installing 200 tubewells in Jalore in
Rajasthan with Central assistance was
formulated some years ago;

(b) if so, when the scheme was sanc-
tioned by the Centre;

(c) what progress has been made so
far 1o implement the scheme; and

(d) whether the State Government have
specified reasons for not implementing the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-

OPERATION (SHRI ANNASAHIB

SHINDE) : (a) Yes,
(b) On technical exmnl.wn. it was
y to duct a detailed
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groundwater assessment study of the re-
gion before according approved to the
Scheme;

(c) The Exploratory Tubewells Organi-
sation has undertaken a Project of
Groundwater Survey in Rajasthan with
technical and financial assistance from the
United Nations Development Programme
(Special Fund). The Jalore area has been
included in the Project for groundwater
assessment. studies. The results of the
investigation in the Jalore area are ex-
pected to be available by the end of
1969; and

(d) Does not arise.

RETAIL PRICES OF FOODGRAINS

1638. SHRI J. N. HAZARIKA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have studied
the incidentals and margin added by the
various State Governments over the issue
prices of Central Government while fixing
the retail prices of foodgrains; and

(b) if so, whether the difference
obscrved between the retail prices of State
Governments and the issue prices of Cen-
tral Government is justified having regard
to the actual cost of incidental operations?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The responsibility of
determining the incidentals and margins
between the Central Government issue
prices and the retail prices of foodgrains
for the consumers is within the jurisdiction
of the State Governments., However, with
a view to ensuring fair prices for the con-
sumers, the Central Government in consul-
tation with the Agricultural Prices Com-
mission have suggested certain norms to
be adopted by the State Governments
while fixing their own issue prices,

(b) Whenever  the incidentals and
margins in case of any particular state
seem excessive, the matter is taken up with
the concerned’ State Government for cor-
rective action in the light of the norms
laid down by the Central Government ap-
plied in the context of local conditions.

NOVEMBER 21, 1968

’

Written Answers 172

SPECIAL POSTAGE RATES FOR TIME
MAGAZINE

SHRI H. N. MUKERJEE :

SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICA-

TIONS be pleased to state: .

(a) whether it is a fact that in contra-
vention of present postal regulations, the
Asia edition of the US Magazine “Time",
printed in Tokyo, has been permitted
advantage of special postage rates and
registration numbers in Delhi, Calcutta
and Bombay;

(b) if so, the reason therefor and
whether similar foreign joumals with a
vogue in India would also not be follow-
ing suit; and

(c¢) whether Government are aware of
the conseqnential loss to our postal reve-
nue and also to the foreign exchange
earned by the country through the accre-
dited Indian agents of “Time” and the
other foreign journals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No.

(b) and (c). Do not arise.

1639.

PADDY CULTIVATION IN MANIPUR

1640. SHRI M. MEGHA  CHAN-
DRA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total acreage of land in Menmi-
pur under direct paddy cultivation during
1968 and the detailed areas of the said
Jand;

(b) the total amount invested in
said work of cultivation; and

(c) the proposed amount of yield from
the land ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (c). Final estimates
of area and production of rice in Manipur
during 1968-69 are due to become avail-
able only by the end of February 1969.

(b) Information regarding amount in-
vested in paddy ' cultivation is not avail-
able.

the
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REVIEW OF THE CONSTITUTION

1641. SHRT HEM RAJ: i

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of LAW be pleased

to state : .

(a) whether in recent months some
eminent men in the country have suggested
for the review of the Constituion; and

(b) If so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir,

(b) The suggestions will reccive

due
consideration by Government. )
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REVISION OF PAY-SCALE OF STENOGRAPHY
INSTRUCTORS

1643. SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that there was
a move in 1964 regarding the revision of
pay-scale of Stenography Instructors work-
ing in the Industrial Training Institutes in
Delhi;

(b) whether it is also a fact that there
was a proposal to revise their pay-scales
from Rs. 210 to Rs. 425 to Rs, 270 to
Rs. 575; and

(c) if so, how the matter now stands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) No.

(b) No.

. (c) Does not arise.

SURPLUS STAFF IN THE FOREST RESEARCH
INSTITUTE, DEHRA DUN

1644, SHRI BENI SHANKAR
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to stale :

(a) whether it is a fact that the Estimates
Committee in their 78th Report (Third Lok
Sabha) had pointed out that there was
some surplus staff in the Forest Research
Institute and Colleges, Dehra Dun  since
1963 and that no action was taken on their
report till August 1968, the date of the pub-
lication of their 61st Report (Fourth Lok
Sabha); and

(b) if so, the stage at which the matter
stands at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI  ANNASAHIB
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SHINDE) : (a) and (b). The recommen-
dation made by the Work Study Unit of the
Department of Agriculture in 1963 regard-
ing the surplus staff in the Forest Research
Institute and Colleges, based on which the
Estimates Committee made its recommenda-
tion in its 78th Report (Third Lok Sabha),
was duly examined and 51 Class IV posts
were abolished. Detailed information re-
garding the Class 11T posts is being obtained
from the President, Forest Research Institute
and Colleges and will be placed on the
Table of the Sabha in due course.

CULTIVATION OF COTTON INSTEAD OF MAIZE
IN BANKA SUB-DIVISION OF BHAGALPUR

1646. SHRI BENI SHANKAR

SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether Government are aware that
in the southern part of Banka Sub-Division
in the District of Bhagalpur which is a sort
of plateau, nothing is grown except maize
and there is perpetual famine;

(b) whether Government are also aware

that cotton could also be grown in  that
area; and
(c) if so, whether any experiment has

been made to start cotton growing in that
area as a substitute or supplementary to
maize ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
being collected from the concerned State
and will be placed on the table of the Sabha
as soon as possible.

AMENDMENT OF APPRENTICE ACT

1647. SHRI P, R. THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to refer to the reply given
to Unstarred Question No, 3079 on the 5th
December, 1967 regarding the Apprentices
Act, 1961 and state :

(a) whether Government now propose to
take immediate stcps to amend the Act for
making suitable provisions for reservation
of training places for Scheduled Castes and
Scheduled Tribes on the basis of the specific
recommendation by the Yardi Committee in
this regard which has already been accept-
ed by Government; and
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(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI S. C.
JAMIR) : (a) and (b). The legal aspects
of the case are being examined,

JOINT MANAGEMENT COUNCIL

1648. SHRI P, R. THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the names of undertakings, com-
panies, or firms both in the public sector as
well as private sector wherein the existing
131 Joint Management Councils are func-
tioning;

(b) the details of the functions, manage-
ment and composition of these Councils;
and

(c) whether there is any difference in
their functioning under the public and pri-
vate sectors ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
As on 12-11-1968, 112 Joint Management
Councils were functioning—38 in the public

sector and 74 in the private sector. A state-
ment showing names of the undertakings is

Jaid on the Table of the House [Placed in
Library. See No, LT-2256/68].

(b) A statement, giving details of the size
and functjons of the Councils is laid on the
Table of the House. [Placed in Library, See
No. LT-2256/68].

(c) No, Sir. The Scheme of Joint
Management Councils, however, is flexible
and units implementing the scheme are free
to modify it, to suit any special requirc-
ments of their own,
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IMPORT OF TRACTOR SPARE PARTS

1650. SHRI JUGAL MONDAL: Wil
the Minister of FOOD & AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 6343 on the 29th
August, 1968, and state :

(a) whether the information regarding
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Information is still await-
ed from some States/Union Territories. A
statement would be lzid on the Table of
the Sabha as soon as all replies are received.

(b) Does not arise.

INSTALLATION OF COMPUTERS

1651. SHRI JUGAL MONDAL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Unstarred Question No. 6516 on
the 29th August, 1968 and state :

(a) whether the information regarding
the installation of Computers has since been
collected; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). The information is contained in
the attached statement. Replies from sotne
of the Ministries/Departments are  still
awaited and information concerning them
will be laid on the Table of the Sabha as

import of Tractors spare parts has since
been collected; and soon as possible,
) STATEMENT
SI. No. Names of Offices in which the computers have been No. of
installed during the past five years computers
. Computer Centre, Department of Statistics. 2

. Planning Commission, (Programmc Evaluation Organisation).
. Central Water & Power Research Station, Poona.

1

2

3

4. India Meteorological Department.
5. Northern Railway, New Delhi.
6. Central Railway, Bombay, V.T.
7
8
9

. Western Railway, Churchgate, Bombay.

. Southern Railway, Madras,
. South Eastern Railway, Calcutta.
10. Eastern Railway, Celcutta,

11. Chittaranjan, Locomotive Works, Chittaranjan.
12. Integral Coach Factory, Perambur, Madras.
13. Diesel Locomotive Works, Varanasi,

NOTE :—None of these offices opposed the introduction (;f these

machines and their
_ retrenchment.
~ SLAUGHTER OF ANIMALS

1652. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 4787 on the
22nd August, 1968 and state :

installation has not led to any

(a) whether the information regarding
slaughtering of Animals has since been col-

lected; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,



179

Written Answers

COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (@) and (b). Information in
respect of Lok Sabha Question No. 4787
answered on 22-8-1968 has been called for
from the States. Replies from some of the
States have not so far been received and
they have been reminded. Complete infor-
mation, when received, will be placed on
the Table of the Sabha.

RICE SUPPLY TO STATES

1653. SHRI D. BASUMATARI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the reduc-
tion in rice ration in Kerala is going to
augment the rice supply in other States; and

(b) if so, whether the rice so saved has
been sent to the rice eating States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). It is not cor-
rect to say that any reduction in rice ration
was made in Kerala to augment rice sup-
ply to other States or that rice so saved has
been sent to any specific rice-eating State.
The total rice available to Centre is distri-
buted equitably to all the States and the
shortage in the total availability affects all
the States,

CULTIVATION UNDER HIGH-YIELDING
VARIETIES PROGRAMME
1654. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there has been an increase
in the acreage under cultivation under the
high-yielding varieties programme during
the rabi and summer season;

(b) if so, the figures as compared to
the last season; end

(c) the increase in'production expected
ag a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE-
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Against the estimated coverage of
10.06 million acres under the High-Yield-
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ing Varieties Programme during Rabi/Sum-
mer, 1967-68, an operational target of 14.43
million acres has been planned for Rabi/
Summer, 1968-69.

(c) This additional area of 4.37 million
acres is likely to yield an estimated addi-
tional production of about 3.00 million ton-
nes of foodgrains,

FIXATION OF WAGES FOR
'WORKERS

1655. SHRT HEM BARUA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleascd to state :

(a) whether it is a fact that the cight-
member Study Group hezded by Mr. Cha-
lapthi Rao hag submitted its report to
Government;

(b) if so, whether it is also a fact that
this study group has made valuable sug-
gestions about the fixation of wages for
newspaper workers; and

(c) if so, the suggestions made and Gov-
ernment’s reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The Study Group for Newspaper Industry
has submitted its report to the National
Commission on Labour.

(b) and (c). Government understand
that the Study Group has made a number
of suggestions in its report. However, Gov-
ernment is not seized of the matter now
and will consider it only on receipt of thc
recommendations of the National Commis-
sion on Labour,

NEWSPAPER

SALE OF MAIZE IN MANTPUR
. 1656. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;
(a) the total quantity of maize sold from
Manipur to other States in India during
the year 1967-68;

(b) whether the sale was effected with
licences being issued to the industrial firms
by the Government of Manipur;

(c) if so, the number of firms to whom
licences were issued; and

(d) if the reply to peet (b) above is in
the negative, whether the said firms made
the sale outside Manipur when the Gov-
ernment of Manipur withdrew the control
on this essential foodstuff ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, 'AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) About 18,600 tonnes.

(b) No licence has been issued to indus-
trial firms for export of maize from Mani-
pur to other States.

(c) Does not arise,

(d) There is no ban on the export of
maize from Manipur 2nd the private firms
and individualg dealing in maize are licen-
sed under Manipur Foodstuffls Dealers
Licensing Order, 1964,

SINKING OF TUBEWELLS IN RAJASTHAN

1657. SHRI Y, A. PARSAD : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Government of Rajas-
than have asked the Centre to sanction a
grant of Rs. 2 crores for sinking tubewells in
the State;

(b) whether the request has been con-
siderable; and

(c) whether the said amount has been
sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No formal request from
the Government of Rajasthan for sinking
tubewells has so far been received in thc
Ministry of Food, Agriculture, Cc ity
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COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No applications for issue
of milk tokens are pending with D.M.S.
for 5 years. Fresh milk tokens for 10,000
litres of milk are under issue.

(b) Applications for issue of new milk
tokens received from the public are regis-
tered by the D.M.S. under the following
categories :—

(i) General,

(ii) Defence Personnel,
(iii) Government Officers,
(iv) Government Employees.
(v) Medical cases,

(vi) V.IP,
(vii) Ad hoc.

(c) The dotes since when the applica-
tions for issue of milk tokens have been
pending under the various categories (be-
fore action initiated recently for release of
10,000 litres of milk) are indicated below :

Date since when
the applications

Category are lying pend-
ing for Issuc of
— — milk token
Defence - B T1-7-1966
Govt. Officers 1-7-1966
Govt. Employees 1-8-1966
Medical 1-7-1966
V.LP. 16-7-1966
Ad hoc . 1-2-1966
Gencral . . . 16-12-1965

Development and Cooperation.

(b) and (c). Do not arise.
IssuE oF MiLk CARDs BY DELHI MILK
SCHEME
1658. SHRIMATI NIRLEP KAUR:
Will the Minister of FOOD AND- AGRI-

CULTURE be pleased to state :

(a) whether it is a fact that the citizens
in Delhi are not getting milk cards though
their names are on the waiting list of Delhi
Milk Scheme for the last 5 years;

(b) the types of waiting lists maintained
by the Delhi Milk Scheme;

(c) the date of the oldest application
on the waiting list in cach case; and

(d) the steps taken to issue new milk
cards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

(d) Fresh milk tokens for 10,000 litres of
milk are under issuc,

UNEMPLOYMENT

1659. SHRI SHIVA CHANDRA JHA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) what has been the total number of
unemployed people during the “Plan holi-
day” period i.e., since the end of the Third
Plan period in the industrial sector and
agricultural sector, and 2mong - university
graduates, scientists, engincers and women
workers, separately;

(b) what has been the total number of
under employed during the same period;
and

(c) what has been the total additional
employments during this period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) and (b). Precise esti-
mates are not available.

(c) The additional employment in the
organised sector (all establishments in the
public sector and non-agricultural establish-
ments in the private sector employing 10
or more workers) was reported to be of
the order of 1.35 lakhs between March
1966 and March, 1968,

TELEPHONE AND TELEGRAPH COMMUNICA-
TIONS ON THE INDO-NEPAL BORDER
1660. SHRI SHIVA CHANDRA JHA :

Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether Government have made any
plan for the development of the telephone
and telegraph communications on the
Indo-Nepzl border in Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, open-
ing of Public Call Offices with provision
of telegraph facility at 15 places within 30
Kms. from the Indo-Nepal Border has been
sanctioned on loss basis by the Depart-
ment so far.

(b) Details are given in the Statement
laid on the Table of the House. [Placed
in Library. See No. LT-2257/68).

(c) Does not arise,

JUTE WAGE BOARD AWARD

1661. SHRI K. HALDER: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether attention of Government has
been drawn to a judgment of the Supreme
Court on the award of the Jute Wage
Board which recommended a uniform mini-
mum wage of Rs. 81 for workers employed
in the jute mills in all regions of India
stating that it suffered from a vital infir-
mity; and )

(b) if so, Government's reaction there-
to ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). Yes, Sir. The Wage fixing
authorities will keep as view the principles
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laid down by the Supreme Court from time
to time. No specific action on the part of
the Government is called for in the present
cese since the period of operation of the
recommendations of thig particular wage
board expired on 31st December 1967.

SEED STORES IN WEST BENGAL

1662. SHRI K. HALDER: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the West Bengal Govern-
ment have received complaints that most
of the 1,023 seed stores, built during the
Third Plan period, are unusable;

(b) whether a preliminary rcport has
suggested that both design and construction
of these stores have been defective; and

(c) what steps Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The Government
of West Bengal have so far constructed 561
sced stores against the target of 1,023 seed
stores in that State. On report that some
sced stores have developed defects, the
State Agriculture Department have set up
a Committee for going into the causes and
for suggesting remedies. The rcport of
the Committee is awaited.

NEw Foop PoLicY oF WEST BENGAL

1663. SHRI K. HALDER : Will ihe
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Central Government have
sanctioned the new food policy of the West
Bengal Government which was to be effec-
tive from the 1st November, 1968; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The details of the food
policy to be followed in West Bengal this
year, have been decided by West Bengal
Government. Such concurrence as may be
necessary under the E.C. Act for orders to
be issued under that Act in pursuance of
the policy has been given by Government
of India.

(b) A statement is attached.
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STATEMENT
(i) The target of internal procurement
has been fixed 4.5 lakh tonnes of
rice,
Procurement prices for 1967-68 sca-
son will continue during 1968-69
season.
Producers’ bonus will be paid during
1968-69 season at the same rate as
for 1967-68 scason, A review will
be made later whether the payment
of bonus should continue beyond
March, 1968.
(a) Levy on producers holding &
acres and above in irrigated and
10 acres or more in non irriga-

(ii)

(i)

(iv)

ted areas.

(b) 50% levy on the production of
rice mills,

(¢) 10% levy on purchases by licen-
sed wholesale dealers.

(d) Purchase through a  network

of agents of voluntary sales by
producers.
The cxisting  cordons around the
statutorily rationed areas will con-
tinue.

(v)

(vi) The existing licensing control on
wholesale dealers, retailers and bulk

consumers will continue,
PROCUREMENT OF PADDY IN MANIPUR

1664. SHRI M, MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the procurement target :nd price for
paddy fixed by the Government of Manipur
for the year 1968-69;

(b) the work of procurement in detail;
and

(¢) the quantity of paddy procured dur-
ing the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ‘AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Procurement target and
price for paddy for 1968-69 fixed at 6,000
metric tonnes paddy ead Rupees 52.50
per quintal of paddy.

(b) No private procuring agent shall be
appointed this year. Procurement will be
by the Revenue Agencies of the Govern-
ment through Pradhans.

KARTIKA 30, 1890 (SAKA) Character Verification 186
for Central Govt.
Appointments (C.A.)
(¢) About 4,600 tonnes.
BAN ON ExPORTS OF FOODGRAINS FROM

PUNJAB

1665. SHRI N. K. SANGHI : ‘Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Punjab
Government hzive requested the Central
Government to allow them to ban the ex-
port of foodgrains from the State; and

(b) il so, the reaction of the Central
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of
Punjab had approached the Central Gov-
crnment for allowing them to regulate the
movement of paddy from Punjeb in the
interest of maximising procurement. They
had not asked for imposition of ban on
the movement of any other foodgrains,

(b) The proposal was agreed to.

REPORT  OF TRIPARTITE COMMITTEE OF
STANDING LABOUR COMMITTEE

1666. SHRI JUGAL MONDAL: Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Starred Question No. 1766 on
the 9th May, 1968 and state :

(a) whether Government have since re-
ceived report of the Tripartite Committee
sel up by Standing Labour Committee; and

(b) if not, the reasons for delay ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) No, Sir.
(b) The Committee could not hold

meetings continuously due to certain diffi-
culties. Its deliberations are understood to
have been concluded now and the report is
expected to be finalized before the end of
the year.

12.19 HRs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
SPECIAL PROCEDURE FOR VERIFICATION OF
CHARACTER FOR APPOINTMENT TO CENTRAL
GOVERNMENT PosTs
VASUDEVAN NAIR (Pcer-
1 call the attention of the Minis-

SHRI
made) :
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ter of Home Affairs in the following metter
of urgent public importance, and I request
that he may make a statement thereon :
“The ncw and special procedure laid
down by the Ministry of Home Affairs
in regard to verification of character and
antecedents of candidates from Kerala
selected for appointment to Civil Posts
under the Government of India as con-
tained in their O.M. No. 3/8(S)/67-

Ests(B), dated the 6th September,

1968.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDY A CHARAN SHUKLA) : Mr. Spea-
ker, Sir, in September, 1967, instructions
laying down the criteria for verification of
character and antecedents of candidates for
Central Government employment werc
issued to all the Ministries/Departments.
The State Governments were also simul-
taneously requested to issue instructions to
the District authorities (through whom the
verification of character and antecedents of
candidates for Central Government employ-
ment is made) to verify the character and
cntecedents of candidates for Central Gov-
ernment employment in the light of these
criteria as and when requests are received
from the Central Government Departmcnts
to that effect. They were also requested
to consider the feasibility of adopting simi-
lar principles for the verification of charac-
ter and antecedents in respect of candidatcs
for employment under the State Govern-
ment. A statement explaining these cri-
teria was laid on the table of the Lok
Sabha on the 16th February, 1968 in
fulfilment of an assurance given in reply
to a Supplementary on the Starred Question
by Shri A. Sreedharan answered on the
22nd November, 1967.

In so far as Kerala State is concrened,
no communication has so far been receiv-
ed from that Government to the effect that
they have issued suitable instructions to
the District authorities to verify the charac-
ter & antecedents of candidates for Central
Government employment on the basis of
the criteria mentioned above. On the
other hand, the Chief Minister of Kerala
had written to the Home Minister ex-
pressing dissatisfaction with these criteria.
fn these circamstances, it became necessary
to make other arrangements for the veri-
fication of the character and antecedents of
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the candidates for Central Government em-
ployment who have resided or are residing
in Kerala since the District euthorities
there would not be making a complete
verification as required by the Government
of India. Accordingly, instructions were
issued to the various Ministries/Depart-
ments in this behalf. The intention is to
have the character and antecederts verified
by the agency of the Central Government
in accordance with the criteria laid down
by the Central Government in this behalf
and which were set forth in the statement
placed on the tablc of the House. No new
criteria have been adopted in the case of
candidates from Kerala and verification in
regard to them is being done on the seme
principles as arc applicable to candidates
from other States. There has thus been
no discrimination against them in any way.

SHRI VASUDEVAN NAIR : I am glad
that the Minister is not denying the foct
that they have issued an office memoran-
dum to which I have made a reference in
my statement. Ip that memorandum—for
the benefit of the members I will just read
out the linc where it is said that it has
been decided that in addition to the usual
verification  from the District authorities
which of course should be taking place in
Kerala, in the case of candidates who be-
long to the Kerala State or who have rc-
sided in that State for more then one year
(Interruptions) during the last 5 years from
the date of enquiry a separate verification
will be made. It will even effect somebody
who decided to stay there. The authority
should also send a separate set of forms
for verification to the Ministry of Home
Affairs who will make such inquiries as
may be considered necessary. The hon.
Minister claims now that they have got
particular criteria laid down for such in-
quiries. The whole point is ; what do they
mean by this verification ? I should like
to draw your attention as well as the at-
tention of the hon, Members to the fect
that an unequivocal and categorical state-
ment was made by the late Shri Lal Bahadur
Shastri in the House on 18th May 1962
when a discussion on the same subject was
raised by Shri A, K. Gopalan on police
verification. For your bencfit as also for
the benefit of the House I will just read
out one sentence.

“Mr. Shastri: Sir, I have made it
clear the other day that so far as ap-
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_pointment. or recruitment is concerned,
there is no restriction imposed on anyone
who belongs to any political party or
holds & particular political opinien. I
would still emphasize the same.”

That was the statement made by Mr.
Shastri, as Home Minister of India on the
floor of thc Parliament. The Kerala Gov-
ernment is carrying out a verification of
character and antecedents but they have
made it very clexr that as far as political
verification is concerned, they are not pre-
pared to do it. Now, in the name of
police verification, what was going on till
the Government took over power, was poli-
tical witch-hunting, and we had occasion to
take up hundreds of cases where people
were victimised and refused employment
because they belonged to other political
parties and to the Congress. Almost all
non-Congress parties were victimised; that
wis going on in the case of hundreds of
people, not only in the case of my party,
and this came up before Parlicment, and
the Kerala Government refused to do that
kind of political verification. They have
made it very clear. So, the Central Gov-
crnment is now in a fix; what are they
to do? How can they victimisc the people
on political grounds 7 Is that @0t a spe-
cific reason for issuing this kind of a spe-
cific order as far as Keraly is concerned,
a discriminatory order, ‘as far as the can-
didates from Kerala are concerned, and
those who resided in Kerala, because they
want to have .a political screening of the
candidates coming from Kerala. If that
is not the intention and if the intention was
only to get a report about the moral cha-
racter, about some cases in respect of the
candidate in the past, or something like
that, then the Kerala Government is sup-
plying that report. Over and above that
report, they arc to provide an intelligence
report of verification. If that is not in-
tended for political witch-hunting, T should
like to know what is the need for this spe-
cific order, and what is the need for this
discrimination ?

SHRI VIDYA CHARAN SHUKLA : 1
have cxplained this in my main statement,
but T will further elucidate this point. It
is our stand and this stand has not chang-
ed : that the political opinion of & candi-
date prior to his appointment to the Gov-
ernment of India has no relevance to ap-
L59 LSS/68—7
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pointment; whatever political opinion he
might have had before he was appointed
to the Government of India is mot con-
sidered by us for the suitability or unsuit-
ability.

With your permission, T will read out
the criteria that we have suggested and we
have said that on the basis of these criteria
the report should be furnished to us by
the district authorities. Since the Kerala
Government has not indicated to us that
they have issued instructions to their dis-
trict magistrates or the district authorities
to verify the antecedents of the candidates
on these criteria, we have to, without our
liking it, make arrangements to verify the
antecedents in the public interest. I-would
read out these criteria,

AN HON. MEMBER : What ig the dif-
ference in the criteria ?

MR. SPEAKER :
out.

SHRI VIDYA CHARAN SHUKLA :
Specifically, the following shall be consi-
dered undesirable for employment in the
civil posts under the Central Government :

(a) those who are or who heve been
bers or associated with any
party or association declared un-
lawful after it was so declared, or
(b) those who have participated in or
associgted with any activity or
programme,
(i) aimed at the subversion of
the Constitution;

He is rcading them

(ii) aimed at the organised breach
or violation of the law in-
volving violence;

(iii) prejudicial to the interests of
the sovereignty and integrity
of India or the security of the
State or which promotes on
grounds of religion, race,
language, ceste or commu-
nity, feelings of enmity or
hatred between different sec-
tions of the people.”

These are the only criteria that we have
prescribed and we wanted to find out that
a candidate who has been selected for the
Central Government job fully satisfies these
criteria. It is nowhere stated that a can-
didate should not belong to the Communist
Party of India or the Socialisyl’my of
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India or the SSP or this party or that party,
That political opinion and political affilia-
tion have no relevance whatsoever in the
selection or in the verification of antece-
dents. I can make it clear that only these
criteria have to be satisfied and if a State
Government says that even on the basis of
these criteria they shall not make an in-
vestigation, we have no other option ex-
cept to make our own arrangements to See
that these are properly followed,

SHRI N. SREEKANTAN NAIR (Qui-
lon) : In view of the fact that the Gov-
crnment of India had , policy as has becn
admitted and enunciated by the Govern-
ment in carlier ycars, which was referred
to on 18th May 1962 by Shri Lal Bahadur
Shastri, in view of the fact that the Kerala
Government had not denied that they would
continue to verify the candidetes as re-
quired by this Government and in view of
the fact that the hon. Minister has admit-
ted in his statement that they are getting
verification reports from the district autho-
ritics, may 1 know what led the Govern-
ment to discriminate against the people who
not only reside in Kerala and who are
citizens of Kerala, but also who happencd
to reside for a year during the past §
years in Kerala, which is against article 14
of the Constitution which gives every
citizen equality before the law, article 15
which prohibits discrimination on grounds
of religion, race, caste, sex, place of birth
or any of them and article 16 which gives
equality of opportunity in matters of public
employment ? Against these 3 fundamen-
tal rights of every citizen of India as gua-
ranteed by the Constitution, what led the
Government to bring in additioned aspects
which they consider to be so important as
to brush aside the Kerala Government ond
got things done by their own intelligence
services, whose judgment, ndh on what is
but on what may be ,is called for, in the
circular ? By doing this, may I know whe-
their the Government is ensuring national
integration of this country, the people of
which come from three different ethnologi-
cal  groups—Aryeas, Dravidians and
Mangols ?

SHRI VIDYA CHARAN SHUKLA : 1
have already explained tha, there is no
discrimination as far as the Kerala people
are concerned. Regarding the question of
residing for one year, normally the ante-
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cedents are verified not for the entire life
of the candidate, but for the last five years.
The antecedents will be verified if any per-
son has stayed in any part of India for the
last five years—for 1, 2, 3, 4 or 5 years.
So, thet has been made clear. '

SHRI P. VISWAMBHARAN  (Trivan-
drum); I is a fact that the people of
Kerala are being treated as second grade
citizens ‘and suspects, They arc being sus-
pected in a way which is worse than the
Naga hostiles, The Minister has said that
a new set of criteria were laid down some-
time in 1967 and the new circular was issu-
cd in September, 1968. The district autho-
rities in Kerala, as in other States, were
carrying on verification for the last so many
years. May 1 know whether, after Septem-
ber, 1967, when the new critcria were laid
down, the district authorities in Kerala
were not furnishing the details called for
by the Central Government in respect of
persons sclected for employment in the
Central Government ?  If they were fur-
nishing the details, what nccessitated the
issuc of such a new circular in September,
1968 ?

SHRI VIDYA CHARAN SHUKLA :
We issucd these criteria in September,
1967 and we waited for a whole year.
When we found that it was not being satis-
factorily done, we had to make our own
arrangements.  (Interruptions).

MR. SPEAKER : The question is whe-
ther you were getting reports from the dis-
trict authorities in Kerala or not.

SHRI VIDYA CHARAN SHUKLA :
We were not getting the rcports as Jaid
down in our criteria. We were not satis-
fied with those reports. Even if the re-
ports came, they were not strictly accord-
ing to the criteria laid down.

SHRI VASUDEVAN NAIR : You wan-
ted some kind of reports and you did not
get such reports,

SHRI VISWANATHA MENON (Ema-
kulam) : Because the Congress Party is
not in majority and has no hope of getting
to power in Kerala, it is crcating all kinds
of mischief including this, The Law Minis-
ter, who is expected to preach the obser-
vance of law, came to Kerala and preach-
cd the breaking of laws. Now the Home
that no person from
Kerala will be given a job; it comes to
that, though he has not said it in so many
words. If you are going to treat the pco-



193  Character Verification KARTIKA 30, 1890 (SAKA) for Central Govt.

wle of Kerala like this, is it not political
‘vendetta against the people of Kerala for
not voting the Congress to power? The
criteria mentioned in this hon. House clearly
establish that people belonging to those
pecties which are not in power at the Cen-
tre will be discriminated against. So, first
of all, the Law Minister goes to Kerala and
prcaches the breaking of laws.

MR. SPEAKER : That is not very rcle-
vant to this question.

SHRI VISWANATHA MENON : These
things are happening in Kerala.  Suppose
a4 person belonging to the Congress Party
takes part in a struggle and then applics
for a job in the Centre. 1 am sure you
will give him first prefcrence for the job.
fs it not a political vendetta against the
people of Kerala who have fought against
the misrule of the Congress? It is not
for your bloody police verificction and all
this nonsense that we have fought for
freedom.

SHRI VIDYA CHARAN SHUKIA : 1
am very thankful to the hon. Member for
paying a compliment to my political party.
But I am sorry that he has cast a slur on
other political parties by saying that people
belonging to those perties will be disqua-
lified.... (Interruptions). The entire
case of the hon. Member is built on the
premise that if a person belongs to the Con-
gress Party he would be qualified on this
basis and if anybody belongs to any other
political party, he will be disqualified and
this offends the Constitution. ‘This is what
the hon. Member has been saying. What
I 2m saying is that there is no kind of dis-
<crimination against the people of Keraia.
The people of Kerala are being appointed
to government service. I want emphatical-
ly to deny any suggestions that there is a
move to deprive them of employment op-
portunities. They have been appointed on
the basis of this criteria and their political
opinions or affiliations have never been
taken into account.

MR. SPEAKER : When this matter was
‘brought before mec, there was a lot of mis-
understanding. Views may differ on this
matter and one side may not agree to what
the other side has szid. But that is a diffe-
rent matter. I am glad it has been discus-
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12.38 Hms. .

PAPERS LAID ON THE TABLE
CoAL MINES (AMENDMENT) REGULATION
ETC.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : 1

beg to lay on the Table :

(1) A copy of the Coal Mines
(Amendment) Regulations, 1968, pub-
lished in Notification No. G.S.R. 1554,
in  Gazette of India dated the 31st
August 1968, under sub-section (7) of
section 59 of the Mines Act, 1952.
[Placed in Library. See No. LT-2221/68).

(2) A copy of the Personal Injuries
(Compensation  Insurznce) Amendment
Scheme, 1968, published in Notification
No. S.0. 3087 in Gazettc of India dated
the 7th Scptember, 1968, under section
24 of the Pcrsomal Injuries (Compensa-
tion Insurance) Act, 1963. [Placed in
Library. Sce No. LT-2222/68]).

(3) A copy of Notification No.
G.S.R. 1560 published in Gazette of
India dated the 31st August, 1968, under
sub-section (2) of section 4 of the Em-

ployees’ Provident® Funds Act, 1952.
[Placed in Library, See No. 1.T-2223/
68].

(4) A copy cach of the following
Notifications under sub-section (2) of
section 7 of the FEmployees' Provident
Funds Act, 1952 :—

(i) The Employees’ Provident Funds
(Fourth Amendment) Scheme,
1968, published in Notification
No. GS.R. 1592 in Gazette of
India dated the 31st August, 1968,
The Employces’ Provident Funds
(Fifth Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 1809 in Gazetic of India
dated the 28th September, 1968.

(iii) The Employces’ Provident Funds
*(Sixth  Amendment) Scheme,
1968, published in Notification No.
G.S.R. 1899 in Gazette of India
dated the 26th October, 1968.

The Employees' Provident Funds
(Seventh  Amendment) Scheme,
1968, published in Notification
No. G.S.R. 1900 in Gazette of
India dated- the 26th  October,
1968. [Placed in Library, Sce
No. LT-2224/681.

(ii)

(iv)
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(5) ‘A copy of the Dock Workers (Re-
gulation of Employment) Second Amend-
ment Rules, 1968, published in Notifica-
tion No. S.0. 3700 in Gazette of India
dated the 19th October, 1968, under sub-
section (3) of section 8 of the Dock
Workers (Regulation of Employment)
Act. 1948. [Placed in Library. See No.
LT-2225/68].

(6) A copy of the West Bengal Min-
ing Scttlements (Health and Welfare)
(Conservancy) Rules, 1968 published in
Notification No. PH/2937/2R-42/
67 in Calcutta Gazette dated the 5th
September, 1968, under sub-section (3)
of section 34 of the West Bengal Mining
Settlements (Health and Welfare) Act,
1964, rcad with clause (¢)(iv) of the
Proclamation dated the 20th February,
1968, issued by the President in relation
to the State of West Bengal. [Placed in
Library. See No. LT-2226/68].

(7) A copy of Notification No. S.0.
581 (Hindi and English versions) pub-
lished in Bihar Gazette dated the 11th
Scptember, 1968, adding Manufacture,
marketing and distribution of Petroleum
products to the First Schedule to the In-
dustrial Disputes Act, 1947, under sub-
section (3) of scction 40 of the said
Act, read with clause (c¢)(iv) of the
Proclamation dated the 29th June, issued
by the President in relation to the State

of Bibar. [Placed in Library. See No.
LT-2227/68).
UTrAR  PRADESH SUGARCANE  (PURCHASE

TAx) (SECOND AMENDMENT) RULES AND
NOTIFICATION UNDER ESSENTIAL COMMODI-
TIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : [ beg to lay on the Tablec :

(1) A copy of the Uttar Pradesh Sugar-
canc (Purchase Tax) (Second Amend-
ment) Rules, 1968 (Hinidi and English
versions) published in Notification No.
"1355.S/XVIII-C-1643-68 in Uttar Pradesh
Gazette deted  the 17th August, 1968,
under sub-section (3) of section 15 of
the U.P. Sugarcane (Purchsae Tax) Act,
1961, read with clause (c)(iv) of the
Proclamation dated the 25th February.
1968, as varied by Proclamation dated
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the 15th April, 1968, issued by the
President  in relation to the State of
Uttar Pradesh. [Placed in Library. See
No. LT-2228/68].

(2) A copy of Notification No. G.S.R.
1594 published in Gazette of India dated
the 28th August, 1968 under sub-section
(6) of section 3 of the Essential Commo-
dities Act, 1955. [Placed in Library. See
No. LT-2229/68].

ANNUAL REPORT ON CoAL MINEs LABOUR
WELFARE ORGANISATION ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : I beg to lay on the Table :

(1) A copy of the Annual Report on
the activities of the Coal Mines Lzbour

Welfare Organisation for the year 1966-

67. [Pluced in Library. See No. LT-
2230/68].
(2) A copy of the Apprenticeship

(Amendment) Rules, 1968, published in
Notification No. G.S.R. 1553 in Gazette
of India dated the 3lst August, 1968,
under sub-section (3) of scction 37 of
the Apprentices Act, 1961. [Placed in
Library. Sce No. LT-2230/68].

(3) A copy of the Report of the Indian
Government  Delegation to the Sixth
Session of the LL.O. Asian Regional
Conference held at Tokyo in September,
1968. [Placed in Library. Sce No. LT-
2232/68).

NOTIFICATION UNDER REPRESENTATION OF
THE PLOPLE ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : T beg to lay on the Table a
copy of Notification No, S.0. 3390 pub-
lished in Gazette of India dated the 18th
September, 1968, under sub-section (2) of
section 9 of the Representation, of the Peo-
ple Act, 1950. [Placed in Library. Sec
No. LT-2233/68].

12.40 HRS.

DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL—Contd.

MR. SPEAKER : The House will now
take up further clause by clause considc‘r&-
tion of the Deposit Imsurance Corporation
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(Amendment) Bill. The time allotted is two
hours. We have already spent 2 hours
and 40 minutes. So, hon. Members have
to be brief. I find that there are no amend-
ments to it. So, I will put it to the vote
of the House. The question is :

“That clause 6 stand part of the Bill”.
The motion was adopted.

Clause 6 was added 10 the Bill.
Clause 7.—(Insertion of new sections 134,
13B, 13C and 13D).

MR. SPEAKER : There are some amend-
ments to this  clause. Are they being
moved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : | beg to move :

Page 6. linc 19—
jor <1967 substitute

~1968" (43)
Page 6. line 24,—
for 19677 substitute
1968 (44)
Page 7, line 3.-—
for 1967 substitute
1968 (45)
SHRI S, KUNDU (Bilasore) ;T beg
10 move :
Page 6. line 18—
for “thirty  days™  substitute

“nincty days” (19)
Page 8, lines 27 and 28,—
for “such  pecriod or periods as
may be specified in that behalf
by the Reserve Bank from time
1o time”,
substitute—
“three times” (20)
SHRI K. NARAYANA RAO (Bobbili) :
1 beg to move :
Page 6, linc 18,— B
for “next following™
“after” (46)
SHRI S. KUNDU : Mr. Speaker, Sir,
there is a provision in the Bill....(/ner-
ruption).
12.41 Hws.

substitute

[MR. DEPUTY-SPEAKER in the Chair.}

SHRI NATH PAI (Rajapur) : Now
you will follow it. This came up during
your reign yesterday.
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MR. DEPUTY-SPEAKER: So far as
the Minister is concerned he is well pre-
pared. '

SHRI NATH PAI : Let us hope so.

SHRI S. KUNDU : Sir, after this Bill
is passed, co-operative banks will also
come within its ambit. When the hon.
Minister placed this Bill before the House
he said that they will sec that the Reserve
Bank docs not act arbitrzrily or in a coer-
cive manner to liquidate or suspend the
various co-operative banks in the country.
He- also said that there should not be such
fcar in the minds of the State Governments
and that the State Governments should
co-operate  seeing  thet the co-operative
banks would come within the ambit of
this scheme.

This clause gives power to the Reserve
Bank to take action against a co-operative
bank in case of a lapse on its part. But I
feel that unless we specify in the Bill itself
the number of lepses—one, two, three or
four—after which the Reserve Bank will be
called upon to ftake action, the Reserve
Bank will sit upon it and decide on its own
whenever it chooses and may take action
against certain banks and may not take
action againsy certain other banks. There-
fore in place of the words :—

“such period or periods as may be
soecified in (hat behalf by the Reserve
Bank from time to time.”

1 have specifically said “three times”, That
means that maximum of thrce lapses are
allowed and beyond that the Reserve Bank
will not sit idle but will take action. This
is a very sensible amendment and I would
plead with the Government to accept it. If
you do not specifically mention this in the
Bill znd leave it only to the rules, nobody
knows what will happen when the rules
are drawn up because the rules will be
drawn up by the Department and not by
the Parliament. Therefore 1 would strong-
ly plead with the hon. Minister to accept
this amendment.

As to amendment No. 19, I do not press
it.

MR. DEPUTY-SPEAKER :
withdrawing amendment No. 19,

SHRI S. KUNDU : Yes. But I would

plead with the Government to accept
amendment No, 20.

You arc
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MR. DEPUTY-SPEAKER : Has the
hon. Member the leave to withdraw amend-
ment No. 197

SOME HON. MEMBERS : Yes.
Amendment No, 19 was, by leave, with-

drawn.

SHRI K. NARAYANA RAO: My
amendment is very formalistic. I just want
to insert the word “after” for the words
“next following”. In the Principal Act in
the corresponding provision, section 20, in
the same context the words used are “from
the date of commencement of the Act”.
Here the words are “next following”. The
difference is thct whereas ‘thirty days after
the datc of commencement of the Act is
the period contemplated in this particular
amendment, the original Act contemplated
thirty days inclusive of the date of com-
mencement. Whether this distinction has
been deliberately designed or whether it is
a drafting crror, [ do not know. 1 do not
think there is much importance in this.
Only from the drafting point of view I am
submitting this,

SHRI K. C. PANT: Mr. Deputy-
Speaker.  Sir. the amendment moved by my
hon. tricnd, Shri Kundu, relates to a

chause which specifies the circumstances in
which the Reserve Bank may require the
winding up of the coopcrative bank. His
amendment suggests that instead of leaving
the discretion  to the Reserve Bank to
specify the period or periods during which
any irregularity has to be rectified and if
any irregularity is commiited thrice. auto-
matically the cooperative banks should be
wound up.

I have two things to say to my hon.
friend. Shri Kundu. The first is that there
are all kinds of irregularitics, Some of
them are serious irregulirities; some ol
them are very mild irregularitics and some
of them are technical irregularities. 1 am
sure, he will appreciate that if a cooperative
bank commits three technical irregularitics,
on that ground alone, it would not bc
quite fair to wind up the cooperative bank.
On the other hand, therc may be serious
irregularities one of which is sufficient to
ask the cooperative bank to be wound up.
I am sure, he will appreciate this and, 1
am sure, he will agree that it is better to
Jezve the discretion to the Reserve Bank
considering this particular aspect of the
matter.
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The second point that I would like to
bring to his notice is that in respect of the
commercial banks, the discretion has beea
given to the Reserve Bank and it would
not be quite fair to discriminate between
the treatment accorded to commercial
banks znd cooperative banks in this matter.

So far as the amendment of my hon.
friend, Shri K. Narayana Rao is concern-
ed, 1 confess, to begin with I was attracted
by it and it scemed to me an improvement
in drafting. But when I consulted the
legal drafting cxpearts, 1 was told that this
has been deliberately done and that “after”
is supposed to be much vaguer in legal
terminology than “next following”. Even
in the carlier enactment of which he spoke,
the language is very precise. It says, “after
date of commencement”.  But this is only
“after™. It does not specify. T hope, he
will withdraw i in the light of the clari-
fication of the legal experts who have told
me “next following™ is pecessarv from tne
lecal point of view.

MR. DePUTY-SPEAKER : Now. I put
Government amendments No, 43, 44 and
45 1o the vote of the House. The question
i

Page 6. line 19—
for 1967 substituie—

“1968" 43)
Page 6, line 24—
for 19677 substitute—
1968 (44)
Page 7, line 3, —
for “1967" substitute—
"1968™ (45)
The motion was adopied.
SHRI K. NARAYANA RAO: Sir, in

the light of the explanation given by thc
hon. Minister, 1 withdrzw my amendment
No. 46.

MR. DEPUTY-SPEAKER: Does he
have the permission of the Hause to with-.
draw his amendment ?

GEORGE FERNANDES

No.

SHRI
(Bombay South) :

MR. DEPUTY-SPEAKER: Then, I
put both the amendments No. 20 of Shri
S. Kundu and No. 46 to the vote of the
House.
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Amendments No. 20 and 46 were pus and
negatived,
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 7, as amended, stand part
of the Bill”

The motion was adopted.

Clause 7, as amended, -was added to the
Bill.

Clause 8 was added 10 the Bill,
Clause 9—(Amendment of section 15)
SHRI GEORGE FERNANDES: I beg

10 move :
Page 9, line 21,—
after “sub-section (1),” insert—

‘(i) after the first proviso the
following further proviso shall be
inserted, namely :—

“Provided further that the ratc of
premium payable by an insured co-
operative bank shall be equal to
fifty per cent of the rate of premium
payable by a banking company as
defined in the Act;”; and

(ii)"  (35)

SHR| K. NARAYANA RAO : I beg to
move :

Page 9, linc 23,—

for “figures™ substitute—-

‘figure’ (47)

= A GO  qETA WRIET,
T 9 T4 {4497 47 agq 97 T 47
q FOATTIIE A% ¥ AT 6
AT qeqe g zemf g | mam g &
oy afrferfa & foras seng ¥z 7 4 gquait
Favq aen fem @ awa g Jgi-
SEr A qEAndt 4 e T faw
arat sqan ot afmal & g &
forg frar srr & 1 for @ & | e,
WETITCT 7, o419 ATAQ §, qET Frenaifeq
AT T FIE! GG &1 AT AT
FATH T T g1 A AT IATT W A=l
9T @gT &1 % gA 9T Frneifza
HETO FTH #7415 |

v mag wgroee § oAy S
AaTT XY & 397 ¥ 50-60 BE A

WY sifaw T a7 wemgfea wgwY
& afeg Jare @ &1 gE g < W
AT Frengfer gegre & wiw fare
F e @ A1 T wwwe g £ ¥
F1 W1 AT $7 FeqraAY 9T FIIA R
JRA TN AT gEL B XA F
T T awEEAIFIFA N
FRmaifen geam o aead. AT NH
AT ST I 97 OF A & 38 AT
AT T TTHIT FT FFAT TAEC |

T TET IR1 A, FRMALed BT R
= faga® & svriq s I §.fqqw
T FT AT ST, ITET A 54w
§ 39 7% iy A ¥ fag A zg
g=a g f¥ Flemaifes geawr, w1 w &
7% ga &, fAoT da & Srda 4, o5
AT F TG T | TG A § a0 HE

‘A FETafe iR A avad L an I g ?

qT AT ATNT F WU 9 | FeATAT
arzAT g e avad mev H 12000 EFNS
Flzréafgovaiméania ¥ «mfigg
AT A owEE dg § o3, Tid T
T 15 FUT &V FvOSAT AN gd g
Ff&A st rg T F7 vy gan fa
Z3@iT & da 4 e :ig Eawr qren
a1 SR a1 $18 o §F, fAw. da &
¥AIT ALE G &1, A TR 4T g,
Fg WY EFT ST FIGAT A § TR
F7 &7 § | UG UF TG &7 AW AV §
fa: {7 @12 snaw) § I=®T 4T & THT
7@ 2 21 BRT FFEAT g,
wrer anfasr g1, s A€ stgAr ST
AT ARIAT AT GF T HT AT AW §
GaT AFY fasrar & =g AT AT AT A
IaT | FA IU-NUN FAT T Fgr fw
TEAFT ) GNd AVAT 4% FOF 2
FOE 7T 07 § T ag T ey oy
fadr @ & a 9% 9A7 2 & AfF- 2
arafagt Y, T0a dEfAEt ®Y g 6
T3z afl favar 31 a7 OR ey
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AT FEH QAT A E | Feas FEF
ATAT X UF AT IF JAAT | A% Fgeg-
A W e fEe w0 ag qger T
8 art ¥av Femaides &, @ g
gfage & faaw a=mar | IR A
¥ FY 91 99 AF qg A 9fad) F aFi
| THRIT ZT 4T, AT T AGT GF F7 220
T g WIAT IEiF 9F @er fFAT )
10 R@FY & IT AT F OF 25 AW
FET 927 8 1T MBI AT T aw@d
250 AT EFIT F1TT4F 7 97 {337 )
TH a7 9 TVREIT S % IT a8
ZFAT AT AT 40— 50 BAE F feaer
¥ §Fr F5 54 9 IAT 4T 9T 520 37 F77
FIW TG TR aF 7 agt o faar
2 AT Fhea 98 & fF o’ ans-
fagt ¥ foer %7 oq fear & Ao &
o OFT BTeT FTBTILfT 9% FAAT € |
ST {IT B IHT T A fgaror sreen
TR § A AT WA WERT T FAIT
fr 3§ @ F BIZ FRMUfed dF1 9T
Y gAY A& 9 f5¥a T ST foraer
fr fasly & & a7 T o9 ST £
o 7gt 78 femfde SwRE &yr-
oM (FdEde) fawr ox o= #<d awa
I HF JTAIAT TT FTH KA B T
TR e Fgq I« | qel WgRT ¥
sy fF ool Jiwr JEY s e fE
fifraw & [TH A 7 %19 fa=re 7%
#Y qg qawmar fF g goft F s
G TR e & U FqE AT
s fanfae fwIiE w F A 9
FOT Tar faed ai=, § arei § v
¥ ®7 F o fray T € 1 Y e
# 99 9T et gt aEW gk A AT FEN
fr Gt #1 fow 7€) FMIF o Gar
STV & A WYE AT & 1 AR OF N AT
I RY U HAY ALEA A YT T FAAT
t fr @ 3% Y NI g0 W wwfaw
faqfee #Q@ & wifF a8 ¥ fox &
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Y gT A% § 9 99 3 o |t ovd ¥
S 3T T FH AW FW S ) A &=
&% =1 18 W o 7 @S gu AT I
dar ¥ # o) 4fF 3w fow § sefwo
foolt e & 9% ¥ oy o X AX &
afw ag ot renaifea dHTd OR I
& I 9T o9 ST &Y shiferaw ww A
FI | I A9 AT Ny 7 fear #3
faramr AR 5 oo fAsY & & J@1
7 a3 & ) gafag w3 9 awiw & fr
FrMIfed §HY 9T ITFT AT fAEw
AT ST )

TF e A FE FX H AuT
T AT FEAT | F e T &
N g9/ £ IT R fod a5 w1 fagan
g T @R # fame §, faer
NE Frefeay F1 faowaw g @i g1
FT AT UGFT FIATILET AF 75T & IJaqHT
Wt I a7 fAwAw @A £ I quw
qeqrell A ST OF AIET GEqT
foraw fF a7 s foe % 8, 999
wfr st faaee TgAT 2 AT @8 Ga
71 feew IR AT TAT H A
& 1 gafan & srgan g fr ool W
AN FTT F EHT FL |

MR. DEPUTY-SPEAKER : Mr. Naray-
ana Rao, have you anything to say on your
amecndment ?

SHR] K. NARAYANA RAO : Sir, itis a
common thing. 1 will briefly state what 1
mean. The other day when a capital ‘A’
was printed instead of a small ‘a’ in the
Bill, 1 pointed it out and the House was
given permission  to correct it grammati-
cally. Now, we have to say in the context
of this particular section whether ‘figures’
will be appropriate or ‘figure’ will be
appropriate. The reference is to 13, Sir. If
the reference is to 13, I want to know whe-
ther the necessary word is ‘figure’ or
‘figures’. That is my only point. I suggest
that ‘figure’ is the appropriate word. It is
now up to the House to correct it, Sir.
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' MR, DEPUTY-SPEAKER : It can be
corrected even now.

SHRIMATI TARKESHWARI SINHA
(Barh) : The hon. Member Shri George
Fernandes said about reducing premium of
these co-operative banks. (Interruption).
So many other hon. Members raised 1t.
Even Shri Patodia raised this, This is a
suggestion which has come from all sec-
tions of the House.

SHRI LOBO PRABHU (Udipi) : No,
no...I oppose it.

SHRIMATI TARKESHWARI SINHA :
His spokesman raised it. I ccrtainly remem.
ber that Mr. Patodia raised it. Perhaps Mr.
l.obo Prabhu was in a dreamland, I don't
know. He raised it and also Shri George
Fernandes said about it, It is really a fact
that the money belonging to the coopera-
tive society would be different in its
character than moncy belonging to a pri-
vate bank or individual bank or a bank of
a group of pcople and therefore this matter
must be given due consideration by the
Government that the premium rates of the
cooperative banks should be lower than
premium rates charged by this corporation.

SHRI S. KUNDU : When this matter
was raised, T specifically requested the Min-
ister to reply to it. I gave a suggestion yes-
terday that you reduce the premium of the
cooperative banks and balance the Joss with
slight rise on the premium of all commer-
cial banks so that there will be no loss of
total revenue of your corporation. Then I
suggested that if you are actually going to
sce that the dcposits are stabilised in the
cooperative banks you also see that rate of
interest does not go up there, The interest
of the cooperative banks is much higher
than other banks. If the cooperative Banks
send premium to this corporation then they
will charge it on their lending interest. You
are not going to give any benefit to the
peasants, unless you give relief by reducing
these charges of insurance on the coopera-
tive banks. He may consider this suggestion
and give a reply.

SHRI LOBO PRABHU : Sir, I wish to
say that my interest is not any the less than
that of the hon. Member who has preceded
me, 1 would like to put in one sentence
the important principle of insurance,
namely, where the risk is greater the pre-
mium also should be higher, When the
risk is high in the cooperative sector there
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is no use asking that there shopld be. a
Jower premium.

oft o FATRT  Baaifer F
. G it egE § T o § 4
qorre AWAd 4% F MeAwT F1 qar faar
a1 gATERE FWiwaw 4 w1 g faw-

Arer #1 fear smar &
MR, DEPUTY-SPEAKER : There might
be other types of risks—I don't know.

13 HRs.

SHRI LOBO PRABHU : I am not con-
cerned with the sociological i‘mplicaﬁons
of this. 1 am simply concerned with the
principle of relating the premium to thc
risk. If my hon. friends say that the risk in
the co-operative ,sociclies is less, I would
concede, but if it is not, they are making
a very big mistake in lowering the premium
and not relating the premium to the risk.

SHRI K. C. PANT : Yesterday, 1 weat
into this question at great length. I am
sorry that at that time Shrimamti Tar-
keshwari Sinha was not present, Otherwise
she would have found that 1 had taken the
indulgence of the House to cxplain this
particular point at some length as to why
we could not reduce the premium rates at
this stage. Today, I would not repeat all
those arguments. I would only say this that
in venturing into the co-operative sector,
the corporation is venturing into a sector of
which it has had no expericoce. The liabi-
lity is a little indeterminate at this stage
until it has made a thorougi study and so
on, this will be so.

Judging from the specches of Shrimati
Tarkeshwari Sinha and other friends in the
House yesterday, I think it was quite clear
that they thought that the co-operative sec-
tor was not functioning as well as it might
and they did create ccrtain doubts as to
the uncertainty of the liability or the risk
that the corporation might be attracting by
entering into this field. I accepted that cri-
ticism and I accepted that there were arcas
in the co-operative sector which were
weak. As such, there can be no doubt that
the liability which the corporation takes on
itself by entering into the co-operztive
ficld is at least equal to the liability which
it has taken on itself by entering into the
commercial banking field, Therefore, it
stands 10 reason that the premium can-
not possibly be lower than for commer-
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{Shri K. C. Pant]

cial banks. Therefore, on this ground alone,
and purely on the rational basis and the
principle of insurance to which Shri Lobo
Prabhu has referred, I hope the amend-
ment will not be pressed.

As regards Shri K. Narayana Rao's
amendment, 1 would only quote from the
Concise Oxford Dictionary, which defines
figure as a numerical symbol, especially
one of the ten in Arabic notation, It refers
to figures and defines them as number bet-
ween 9 and 100. Therefore. it should be
figures and not figurc in the Bill, becausc
the number in the Bill comes between 9
and 100.

MR. DEPUTY-SPEAKER : I shall now
put amendments No. 35 and 47 to the vote
of the House,

Amendments Nos. 35 and 47 were put ani
negatived.

MR. DEPUTY-SPEAKER :
tion is :

“That clause 9 stund part of the Bill”.
The motion was adopted.
Clause 9 was added 10 the Bill,
13.03 Hrs,
The Lok Sabha adjourned for lunch till
Fourteen of the Clock,

The ques-

The Lok Sabha reassembled after Lunch at
Seven Minutes past Fourteen of the Clock.
[MR. DEPUTY-SPEAKER in the Chair)
DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL—cond.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clause 10 stand part of the Bill.”
The motion was adopted.
Clause 10 was added to the Bill.
Clause 11—(Amendment of Section 17.)
SHRI S. KUNDU : [ beg to move ;
Page 9. line 37.—
add at the end—
“to his nomince as the case may
be o (21)

This is a very important amendment in
the sense that if this is not accepted, the
difficulty which is faced by many deposi-
tors to withdraw their monies will remain
as it is faced now. Therefore according to
the. présent Bill, certain amendment is sug-
gested to the old section 17. The old sec-
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tion 17 has laid out certain procedure in
the case of liquidation or winding up of a
bank as to how the depositor will get his
money, That procedure, as the hon, Minis-
ter must have found out, has led to a lot
of litigation and unnecessary trouble, I
know of certain banks which though have
been liquidated during the last 10 or 12
years and still the depositors have not got
their money. For instance, you will remem-
ber that at the time of the Second World
War, before and after, there was a mush-
room growth of banks throughout India
and in the small town from which I come,
with a population of 30,000 or 40,000,
there were as many as 12 banks. T remem-
ber that in the course of 5 to 6 yeary all
these banks  vanished and they ran away
with the deposits of the people. They
almost loot the poor people. T know of one
Bank—-the Puri Bank—which was liquidat-
ed and was in great trouble. The depositors
are still facing o lot of difficulties for get-
ting back their deposits, because lots  of
legal paraphernalin  have to be passed
through by them. Once 1 deposit my moncy
and suppose I am not there or I am dead
or 1 have gone to some other place, it is im-
possible 1o get back the money: cven my
nomince would not get it, because there is no
such clear provision in the Act. I have to
o to a district judge and get a Jegal heir
certificate and then  come and canvasy it
before the liquidator and after the liquida-
tor accepts my nomince’s credentials,  he
will give the money. A lot of litigation
thus follows. Therefore, what [ have sug-
eested here is  this:  the clause says :
“amount payable under scction 16 in res-
pect of the deposit of each depositor (a)
directly to the depositor or to the deposi-
tor through such agency as the Corporation
may determine.” “Such agency as the Cor-
poration may detcrmine” finishes every-
thing. The Corporation sometimes thinks
the proper agency is that which is decided
through a prolonged legal proceeding in the
district court or the high court. They do
not decide anything sometimes. It goes on
hunging  fire. So. I have substituted :
“directly to the depositor or to his nominee
as the case may be.” In almost all the rules
of the bank, there is a clause that if such
and such a nominee presents, he or she
will get the money, once that nomination
is there. These dircctors or the managers
of the Corporation have to go and find out
the agency who is the nominee in this case;
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there is a very small omission here. I do
not think this is a deliberate omission. I
" think it is just an oversight. Unless we here
say “directly to the depositor or his nomi-
nee”, there will be difficulty. Even in the
case of a nominee, they will have to go to
the district court and other places to get a
legal heir certificate. I would, therefore,
request the hon, Minister to accept this
amendment.

SHRI K. C. PANT: Sir, Clause 11
seeks to amend section 17 of the Act, which
lays down the manner of payment by the
Corporation in case of winding up an in-
sured bank. The payment is to the deposi-
tor and not to any other agency, but
through such an agency. The hon, Member
misinterpreted that particular part. It is
not payment to another agency. You say
that nomince means that the payment is
made to some other agency; it is through
some agencey.

SHRI S. KUNDU : 1t will
by this Corporation.

SHR1I K. C. PANT: ‘lThrough the
agency. The notes on clause 11 says as
follews :

be decided

“A new  sub-section  (3) has been
added to section 17 to make it clear that
if the Deposit  Insurance  Corporation
finds it necessary to use the agency of a
liquidator for making any payment, the
liquidator  shall be bound to make the
necessary payments,. .. ele.

So, the need for that is obvious.

The other point is whether a new condi-
tion cannot be introduced so that the
nomineec may rcceive the payment and the
hon. Member has cited instances of difficul-
ties faced by the persons in getting payment
of their deposits, etc. He will readily
appreciate thar when a man goes to make
a deposit and enters into an agreement with
the bank, .at that point of time, if there is
provision in that. agreement that the pay-
ment can be made to 3 nomince, Cor-
poration can accept that. But surely the
Corporation cannot import into this agree-
ment something new now so that even if
the bank is not obliged, as is now suggest-
ed, through the Corporation, it should be
done : T hope he will readily agree that
that is not workable. Therefore, the pro-
vision is there to go to the bank and
deposit it in the first place; it is not the

KARTIKA 30, 1890 (54KA) Corpo. (Amdt.) Bill

210

function of this Corporation to introduce
this idea.

MR. DEPUTY-SPEAKER : I will now
put amendment No. 21 to the vote of the:
House,

Amendment No. 21 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 11 stand part of the Bill."™

The motion was adopted.

Clause 11 was added to the Bill.
Clauses 12 to 14 were added to the Bill.
Clause 1—(Short title, Commencement,

et.)

SHRI K. C. PANT : I beg to move:

Page 1, line 4.—

for 1967 substitute—
“1968" (41)
Page 2, line 1.—

for “1967" substitute—
“1968"  (42)

SHRI GEORGE FERNANDES :
o move :

I beg

Page 1, —
after linc 8. inscrt—

“Provided that the Act shall be
cnforced uniformly all over the
country within one year of its cn-
actment.” (29)

ITEAET "R, T AT R 37
fada a7 e i F7 A 779 28 2,
39 gAY EEr g g7 AT fear
AT g7 wFw & o a% 9 g 0
JTEL F gard fe N aenw #,
R FA Y g hCH A g

STET AF 3T FAT FY AT T AN FA
geged &, FF1T AV T AV 97 a5
T 97 faiT & wdr wERE A
Fagfew{gaivzaart § qgawaq
Fr wrvarae fear &1 Ffaq o A g
fe #f g1 ¥ 79 FAT 3 agy &7
fasra st fear & 1 A7 3 wrd o Twime
FAT FN T TAT AT AL AT
qi A8 £ NI Fr AT G
Fr ATE FAET Tt wY A ¥ ATE
AT & 1 397 59 fadaw &1 fay fear
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&1 Saw Fgar & v FDg T A
fedt ot a7y Frafor FwRE A
Aeqrelt & Ry W AgA AfuFT w
JAWT F7H FT TATA AL FEAT ALY |

TH ATHI FT I FE@ R AT 99
793 9% & fF e a7 34 faags
F1 WA | A1 &) &, A o7 ag fadaw
AL X0 | UF-ATG RAA § A4 AT AG
AR Frnqrfea §F1 av Fremaviza
HETAT 97 UFH-ATT AW g1 | a9 A
g ? 7 93 7 AT ag ;T A9
% B oz9 fagas 7 @€ 97 9WA 7
AAT @, AZP F KA TR AT
Sifgay zav agar | #fwa fa g3 @
AR A7, T & 5 g7 5T FiqT 7
FE ATHI FEY LA AT AL TATEA
FTFAT ZA, AT FGT F FrAqOfzT AF1
F17T AfTaT Z9 F1 A9 GI7 AL ZR

zaFi afvoe ag g fa 3z |9 s
—ag A Praar 8, a7 e oA ARl g,
afxa sifgs $5 Fav 1 q) ZE A——
I g7 F FFi 97 440 9Fm, feean
FIFR T oI97 *1 qrAT A TIAAT
Ty 21
T TA ATHI (L FIA AT AG
W1 A AT 0 9 FE AR 98
arzar g frra mga a1 f W e
s ] A1 g1 917 Framaviza awi
q froifez @7 @i W1 F1 AT
FAT F A7 AT AL, AT I7 97 AT
gz gg7 vgm fF K% ga7 77 faqaw
FTUF T F 97T § qvar g, zAfag

Z TRRATdT FTH A 9T I &I
wAT 77 T fadax F1 T W R 0F-
AT AR F AT TEY |

TAH HAET VST A7H T A TS
qIE-AY Afqw aedl o w@y f& o
Fag FEgA ¢ £ U W9 § oMY qW
WL F T§ FAT T IWA F A;G,
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T £ 7 TV AETE HLITY, ST JT
@ #t 77 TR T A I AT
&\ zafau avwre & fea 7 a7 3, et
forzw & ary & % 7gt 97 7 F TWE
Afpr mwie & fgg A wr s R
zq qrEm F1 FEE s

SHRI K. C. PANT : My hon, friend said
that the Congress Government at somc
States have opposed. That will conclusively
prove that no politics are involved in this.

St WA S . HT FAY gar
g fwar § qE
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SHRI K. C. PANT : At least on onc
point, we agreed. And I am very happy
about it.

Now, the point is that there are certain
powers with the States and therc are cer-
tain other powery with the Centre. And it
i¢ a question of the Centre not to intrude
upon the States’ powers about which they
arc sensitive. And the Centre does not want
to do it either. In respect of certain areas
of functioning of the cooperative banks etc..
the jurisdiction of the State Governments
applies, and in those areas, unless the con-
cerncd Statc Government passes the meces-
sary legislation, this Act cannot become
operative and thcrefore unless  different
State Governments pass their enactments at
diffcrent periods  of time, obviously, this
cunnot be applicable at the same time.

Therefore, we have to respect the powers
of the States also in thic matter and it is
only through persuasion and through
pointing out the advantages of this parti-
cular enactment for the cooperative bank-
ing sector that we hope to get their con-
currence and we hope that they will fall in
line. 1 would bc happy if they accept this
line of approach and if all of them agree.
We can in fact apply the provisions of this
Bill throughout the country at the same
time. But, it is upto the State GOvernmenats
and not upto us to get this done,
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MR. DEPUTY-SPEAKER : I will new
put amendment No. 29 to tiic vote of the
House.

Amendment No. 29 was put and negatived.
MR. DEPUTY-SPEAKER : I shall now
put amendment Nos, 41 and 42 to the vote
of the House.
The question is :
Puge 1. line 4,—
for “1967" substitute—
“1968" (41)
Page 2, line 1,—
for “1967" substitute—
*1968” (42)
The motion was adopted,

MR DEPUTY-SPEAKER: Now, the
question is :
“That clause 1, as amended, stand

part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the
Bill.
Enacting Formula

Amendment made :

Page 1, line 1,—
for “Eighteenth” substitute—
“Nineteenth”. (40)

(Shri K. C. Pant)

MR. DEPUTY-SPEAKER : The question
(LM
“That the Enacting Formula, as
amended, stand part of the Bill.
The motion was adopted,
The Enacting Formula, as amended, was
added to the Bill.
The Title was added to the Bill.

SHRI K. C. PANT : Sir, I beg to move :
“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER: Motion
moved :

“That the Bill, as amended, be passed.”

SHRI LOBO PRABHU : I could not add
very much to thig Bill of which so much
has been said. Many of them are quite
irrelevant. There are two instances over
since | mentioned the case of Palai Bank
being an instance of the irresponsibility or
lack of responsibility of the Reserve Bank
in so far as it failed to apply the Banking
Regulations Act, 1949, in so far as it did
not scrutinise the reports, in so far as it
did noi make the proper inspection and in
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so far as their officer posted therc did not
do his duty. I have, on that account, re-
ceived since last evening many enquiries as
to what Government is going to do because

. this is a case first where Government has

failed to gain the confidence of the people
in the Reserve Bank’s ability to enforce
discipline and to watch over the banks.
Some time ago I raised a question whether
this Act should not be applied retrospec-
tively. The answer was in the negative. But
I would like to point out to the Finance
Ministry on this occasion that if they ex-
pect to revive the confidence of the people
in banking; and particularly in thc Reserve
Bank, they would not be losing very much
if the Act was retrospectively applied to a
fcw banks which came under liquidation
and banks which were under the custody
and under the watch of the Reserve Bank.
I would say that this would be fair and ex-
pedient. Though it is not part of the Bill,
I hope this suggestion will be considered
by government as part of the extension they
are now giving to the Act.

The second reason for my speaking now
is that the Minister, while paying a compli-
ment for my administrative experience, was
rather doubtful if I knew anything about
the part played by the Reserve Bank. He
implied that the Reserve Bank was above
reproach, that it was bad long ago but
since 1960 when it began to reduce the
number of banks from 450 to 97, the
Reserve Bank is doing very well, I do not
know; this House is always standing out
against monopoly; thic House is always for
small units; so T do not know whether it is
an achievement of the Reserve Bank that
it has destroyed small banks and created
these giants, Ultimately, from 30 I supposc
it will come down to big 10 or big 4 and
so on which is not a healthy tendency.

SHRI INDRAJIT GUPTA (Alipore) :
That is what Piloo Mody wants.

SHRI LOBO PRABHU : This achieve-
ment is not something about which the
Reserve Bank nced be proud of, whatever
may be the views of Piloo Mody.

1 would like to point out that the Reserve
Bank has not come out in such flying
colours ~all along. We had the Mundhra
case wherc the Reserve Bank obviously
overlooked its dutics and watch over other
banks. T think the Minister does not require
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‘to be reminded that only yesterday we dis-
.cussed the case of Shri Goenka, in whose
case also the Reserve Bank has similarly
.defaulted. Now, to entrust the Reserve
Bank with the control of over one_thousand
co-operative institutions and banks and to
-entrust it with, what is more, lakhs of co-
operative  societies—I have alrcady made
the point that the banks are not going to
be stronger than the co-operative socicties
—is T think a very hazardous thing; it is
hazardous for the Reserve Bank, hazardous
for the Corporation and also hazardous for
the co-operative societies. It has nat bcen
realised that if you give this kind of insur-
ance to co-operatives, they will not im-
prove; on the other hand, they will become
'more irresponsible. So, my prayer is that,
although the intentions of the government
may be good, these intentions have not becn
carefully examined and that this Bill may
not be brought into force at once.

Shri George Fernandes wanted a period
of one year for the complcte application of
this Bill. I would also say that they may
keep it in abeyance for one year, Then
they can see the rcactions to this Bill. So.
cven if it is enacted, it may not be brought
into force at once, although I would rather
prefer that it is not enacted now.

MR. DEPUTY-SPEAKER : The
Minister.

SHRI K. C. PANT rose—

off I SR : F sgIEAT FT A
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SHRI INDRAJIT GUPTA : The strike
has taken place this morning.
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MR. DEPUTY-SPEAKER : Strictly
speaking, we are not discussing any banking
legislation' as such. This relates to deposit

insurance for the benefit of the creditors,
those who have put in their money in banks,

ol A GWRAT : IUTEAL ¥ 7,
7 FATRY 9 qgT g A1 #feeqw |
AT EAT | g9 912 & % "l "gicy
IE AL AATG |

MR. DEPUTY-SPEAKER : Bank hartal
or whatever it is was brought to the notice

of the House and the Minister yesterday.
Beyond that I cannop permit anything. 1

cannot adjourn the proccedings of the
House.
SHRI S. KANDAPPAN (Mettur) :

When Shri S. M. Banerjec raised it yester-
day, you suid that the Minister has taken
note of it, Is the House not entitled to
know from the Minister what is their re-
action ? The strike is actually going on. Are
we to be kept in the dark ?

MR. DEPUTY-SPEAKER : [ will not
conie in the way if the Minister wants to
express his reaction, but I would not say
anything about it,

SHRI S. KANDAPPAN: When you
made that remark yesterday., we thought
that he would be making a statement to-
day.

ST AT KIATET : 1T IR W
™ & @ w7 Afad, g=F grw
Zifad fr ¥ §% amA §—37 ggaa &
frafasr 9, 9% wd4sfE § ey §
IR IAT TG E, AIHRT AT T AT L
a7 79 faagw &1 q v 34, AfFq
3R 9AA § AT F fAd wAIR Ag
ZiT @ 91 FIw? - (oqwwm) C

SHRI INDRAJIT GUPTA : Banks have
been closed.

SHRI S. KUNDU : You can direct the
Government to make a statement.

MR. DEPUTY-SPEAKER : This subject
that has been raised is not on the Order
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paper at all, He wanted to raise it just to
‘bring it to the notice of the House that the
bank employces were on strike. That pur-
pose has been served......(Interruption).

SHRI SHRI CHAND GOYAL (Chandi-
.garh) : T have also to add to the point
raised by Shri Fcrnandes and Shri Indrajit
Gupta. The matter may not be wholly rele-
vant but when the matter was brought to
‘the notice of the House and, through the
House, to the notice of the Minister and
the Minister has failed to make any state-
ment about what steps have been taken to
prevent the strike, we are justified in bring-
ing the matter to the notice of the House.
1 think, you will also appeal to the Minis-
ter to make a statement as to what they are
poing to do with regard to the bank em-
ployces’ strike.

MR. DEPUTY-SPEAKER: You are
1aking advantage of a provision in the pro-
cedure. You wanted to bring it to the notice
of the House as well as of the Minister.
You have done that. 1 am not in a position
to ask the Minister to make a statement.

SHRI S. KANDAPPAN : That was done
yesterday and you clearly said that the
Minister had noted it. Today we want to
know what is their reaction.

* ATH AR . AT F7 AT
art g sqy A1f7 &, g9 Ae) AR 12T A TAE
AL G AT AR 3 |

MR. DEPUTY-SPEAKER :
proper now to continue this,
Minister.

_ SHRI PILOO MODY (Godhra) : On a
‘matter of personal explanation.

AT FRANT T q AT FIT AT
AT

He has said that I am in favour of the
big four banks, He has misquoted me and

misrepresented me. I am only in favour of
the big four parties.

SHRI S. KANDAPPAN :
parties.

SHRI PILOO MODY : Yes,

SHRI K. C. PANT : Sir, my hon. friend,
Shri Lobo Prabhu has raised the question
...... (Interruption)

ot wo ¥y a¥ Afer ax gw A
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MR. DEPUTY-SPEAKER: You had
enough opportunity. Now he has started
replying. In between I cannot permit you.

SHRI S. KUNDU : After the amend-
ments have been disposed of ] am entitled
to speak. Why should he get up and why
should he be allowed to get up and speak ?

MR. DEPUTY-SPEAKER : It is not
proper...... (Interruption). You were not
vigilant enough. You were engaged in
something else, I called him once, He got
up and sat down. Now when he has started
replying, I cannot permit you.

! TREATT WEd (TET) ;o3
ETA I, AT CATC LT adgar i
EITFCR I | 407 =T gifsd 1§ o
UfeT 9T gaveT T 7 wfqs g
LA

SHBI S. KUNDU : How can you usurp
our rights. . ... (Interruption) ?

MR. DEP:UTY-SPEAKER: I also gave
an opportunity for a personal cxplanation.

SHRI S. KUNDU :

) Where have you
given the opportunity ?

S!-IRI K. C. PANT: My hon. friend,
Shri Lobo Prabhu, has raised the question ,
of confidence in the commercial banks, [
would only like to say thzt if you see the
figures of deposits after the Palaj Central
Bank failed, you wilt find that the total de-
posits have gone up from year to year.
This denotes the growth of confidence in
the banking structure than otherwise, |
would also say that the Reserve Bank has
also been playing its part in strengthening
the confidence in the commercial banks. . .
(Interruption).

SHRI DHIRESWAR KALITA
(Gauhati) : On a point of order, Sir. Will
you not allow others to speak ?

MR. DEPUTY-SPEAKER : I have al-
ready ruled about that. To those who werc
vigilant, for instance, Shri Lobo Prabhu, I
gave an opportunity, At that time others
were very much agitated about the bank
employees’ strike and they missed the
opportunity. I called the Minister not only
once but twice,
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1 will not permit; I am within my rights.
(Interruptions)
The question is :
“That the Bill, as amended, be passed.”
The motion was adopted.
SHRI S. KUNDU : You cannot shut us
out like this, You cannot do like this.
(Interruptions)

14.35 Has.

DELH] AND AJMER RENT CONTROL
(NASIRABAD CANTONMENT RE-
PEAL) BILL
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): Sir, on behalf of Shri Swarcn

Singh I beg to move :

“That the Bill to repeal the Delhi and
Aimer Rent Control Act, 1952, as in
force in the Cantonment of Nasirabad,
is passed by Rajya Sabha, be taken into
consideration.™
Prior to the integration of Ajmer which

was a Part ‘'C’ State with Rajasthan this
Act was in operation in that area. After the
integration, the Rajasthan State passed the
Act known as Rajasthan Premises (Control
of Rent and Eviction) (Amending and
Extending) Act of 1957 and they said that
this Act will a'so be enforced in the area
of Nasirabad Cantonment from 27th Nov-
ember, 1957. When this State Act was ex-
tended to Nasirubad Cantonment, a case
was filed in the High Court of Rajasthan
and the High Court of Rajasthan ruled that
the Rajasthan Act cannot be applied to the
Nasirabad Cantonment since the Canton-
ments are governed by a specific Act passed
by Parliament.  Therefore, the Rajasthan
Government wanted the Central Govern-
ment to repcal the present Act so that the
Statc Act could be extended to Nasirubad
Cantonment also,

Sir. this Bill is a repealing Bill, it is very
simple and its scope is very much limited.
This was passed by the Rajya Sabha on
13th February. I hope this House wil pass
the Bill without any opposition to it.

MR, DEPUTY-SPEAKER :
moved :

*“That the Bill to repeal the Delhi and
Ajmer Rent Control Act, 1952, as in
force in the Czntonment of Nasirabad, as
pased by Rajya Sabha, be taken into
consideration.”

Motion
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SHRI LOBO PRABHU (Udipi) : Mr.
Deputy-Speaker, Sir, I must begin by dis-
appointing the Minister because I am not
able to help him .in passing the Bill just like
that. This Bill is a very important Bill be-
cause it involves many questions. I do not
know how the Ministry of Defence has
become involved in rent control, This is a
Bill which should have been taken up by
the Ministry concerned with rent control
because this is repealing not an Act of Can-
tonment but an Act passed by the Ministry
of Law or the Ministry of Home Affairs.
The Bill which they are trying to repeal
today applies not only to the Cantonment
of Nasirabad but also to the Municipality
of Ajmer and all land within one mile of
that Municipality and the Municipality of
Beawar which, presumably, is also in the
State of Rajasthan and, thercfore, subject to
the Rajasthan Act.

My first point is that this Bill has been
put up by the Ministry which is only tran-
riently concerned with it. This Bill does
not apply to all the other areas which have
become subject to the Cantonment Act of
Rajasthan State.

My second point, which I have moved as
an amendment and which is rather impor-
tant, is that, instead of the word ‘is’, the
word ‘was’ should be used in this legisia-
tion because this Bill must be given a re-
trospective effect. The position is that, after
the amending Act was passed in 1957, the
Ajmer Act came into effect. Then many
transactions took place and much litigation
took place under the Ajmer Amending Act,
and in 1962 when the High Court held that
the Ajmer Extending Act was illegal, the
position reverted to what it was before
1957 and the Delhi and Ajmer Act came
into effect. What we are concerned with is
to legalise the gap between 1957 and 1962
when the Rajasthan Extension Act applied.
For that reason this Bill must have a re-
trospective effect and must go back to 1957.
The State Government itself is not compe-
tent to legalise this position because this is
a Central Act and we have to extend it
buck to 1957 if the State Government is
to apply their Act for that gap of time.
There were two Acts which came into
effect during this period, 1957 to 1962, 1
hope, I am sufficiently  clear. (Interrup-
tions). This is my first point.

Now I come to the general question of
rent control. T have to examine the Delhi
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and Ajmer Rent Control Act in some
detail. The Rajasthan Amending Act was
not available to me till just now to enable
me to comment on it.

The Delhi Act raises a very important
question whether this rent control is serving
the people. Any legislation passed in this
House must keep in view the interests of
the people. It happens that under the Delhi
Act there are no less than five or six
different classes of rents fixed, Rents fixed
before 1939 cannot be raised except by 124
to 25 percent; rents fixed upto 1945 are
allowed as they are; after 1945, you have
got various other classes of rents; there is
the standard rent which can be fixed under
this Act—I shall comment on the standard
rent later exhausting the classes of rents—;
then you have the rents of houses recently
built which are exempt from rent control
for a period of five years; and then you
have got the class of rents which govern-
ment servants and we, Members of Parlia-
ment, pay, which are not at all related to
the other rents. There is a complete confu-
sion; not only confusion, there is a certain
amount of inequity in having these rents.
Why should a man who has had the mis-
fortune of letting his housc before 1939 get
-only a fraction of the rent ? He gets some-
thing like Rs. 100 for Rs. 1,000...

SHRI R. D. BHANDARE (Bombay
«Central) : On a point of order. This Bill
seeks to repeal the Delhi and Ajmer Rent
«Control Act...

SHRI LOBO PRABHU : Under which
Tule is he raising the point of order ? He
just goes on making a speech without refer-
Ting to the proper rules. (Interruptions)

SHRI R. D. BHANDARE : If the hon,
Member would like to object to the re-
pealing of the Act, then he has a right to
'speak about these things. When we are
seeking to take the Act out of the Statute
‘Book, how can he deal with matters which
are sought to be repealed in roto. It iy a
‘very ticklish, peculiar and unheard of
thing: that we are doing by allowing the
‘hon, Member to say something on the Act
which is sought to be repealed or taken out
of the Statute Book. If he has any objec-
tion to the repealing of it, then I would
.certainly appreciate his point of view.

SHRI LOBO PRABHU : This is not a
point of order. This is an argument. I think
I should be allowed to develop my argu-
‘ment on this point, We are repealing this
L59LSS68 =12
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particular Act, but I am making a case for
repeal of this Act even in Delhi, if you
like. The position is this, that the Rent
Control Act is extremely unfair to the
different parties involved. We have also got
this position that on account of rent con-
trol, fantastic rents are collected on one
side, something upto Rs. 2,000 for the same
kind of accommodation which is available
to other parties at Rs. 25 or Rs, 50. Now,
is that a fair proposition ? This point arises
from the Act which we arc presently con-
sidering. Not only that. There is another
factor. ‘Because of such Rent control rules,
the housing activity is very much repres-
sed. There is not as much of it as is neces-
sary; and it is left for people who have
motives to profit or to get high rent, So, I
would say that the Delhi Act is thoroughly
bad and it does deserve to be repealed. I
would go a little further and say that this
question has raised the difficulties of the
people of this city of Delhi also. The Gov-
ernment had, under their Master Plan,
immobilised about 48,000 acres of land. Of
this some 40,000 acres have been recently
returned. I am told that about the remain-
ing 8,000 acres, efforts are being made to
let the land to those who are willing to
have it. This has relevance to rent control
because if houses are easily available rent
control becomes not so important, it be-
comes redundant. So, I would like the
Government—it is not Ministry of Defenge,
because they are not concerned with Hous-
ing in Delhi, but I would like the Govern-
ment as a whole—to consider the Housing
policy and Rent Acts, because they are not
in the interest of the people.

sft Wien ATw wre (rET) ;o 99-
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SHRI R. D. BHANDARE : There is no
specific rule as such. But you can deter-
mine the point once for all, Sir.

MR. DEPUTY-SPEAKER : The ques-
tion is, there is a certain legislation and
certain enactment which is sought to be
repealed. Unless he has an objection for re-
pealing that Act there is not much point.
But what I felt was, that, taking advantage
of this measure which has just come before
the House, he wanted to ventilate certain
grievances regarding the present rent con-
trol administration. That. is all.

SHRI SRINIBAS MISRA (Cuttack) :
Sir, 1 have a question. You may take it as
o Point of Order, In the Bill as it is given
to us—Il have no objection to the Bill—
there is no Statement of Objects and
Reasons, Sir.

MR. DEPUTY-SPEAKER : In the ori-
ginal Bill as introduced, the Statement of
Objects and Reasons was there.

SHRI SRINIBAS MISRA : Even if it is
a repealing Bill, the Statement of Objects
and Reasons must be there.

SHRI K. NARAYANA RAO (Bobbili) :
The normal practice is that there is no
Statement of Objects and Reasons append-
ed to a Bill as passed by Rajya Sabha.

MR. DEPUTY-SPEAKER : I have seen
the Bill as it was introduced and the State-
ment of Objects and Reasons was append-
ed to that.

SHRI SRINIBAS MISRA : But we did
not have the opportunity of knowing what
it was.

MR. DEPUTY-SPEAKER : The Bill as
introduced and as passed by Rajya Sabha
have both been circulated to hon. Members
already,

SHRI S. KUNDU (Balasore) : There
should be no discrimination, and all Bills
coming up here should have the Statement
of Objects and Reasons appended to them.

it WYY AT AR : JUTSHLT WE T,
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SHRI
hati) : T have not quite been
understand the purpose of the repealing
Bill. T believe from 1963 onwards the
Nazirabad Cantonment js being developed
and a bigger area is now being covered.
If the Act is repealed, therd the people liv-
ing in the Nasirabad cantonment area who
are paying fair rent now under this Act
will be deprived of that benefit. I would
like to know what protective measures
Government have taken in order to protect
those people. I feel that by the repeal of
this Act, the people there will be put to
a lot of suffering. The Nasirabad area is
growing generally, and defence personnel
will be there and their families will be
there and centering Tound them, several
other people will be there. All those peo-
ple will not get this benefit if this Act is
repealed.

DHIRESWAR KALITA (Gau-
able to

MR. DEPUTY-SPEAKER : If he looks
into the Statement of Objects and Reasons
he will understand the necessity for this
Bill. It has been necessitated because of
a High Court judgment.
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SHRI DHIRESWAR KALITA : I know
that, But I,would like to know what mea-
sures Government are taking in order to
give protection to those people. This Bill
is only a repcaling Bill because it is nega-
tive in character. What measures are
Government going to take in order to
protect those people ?

Then, I would make a brief reference
to Assam and I hope Shri R. D. Bhandare
will not raise any point of order.

SHRI R. D. BHANDARE: When I
have not heard any point at all, why
should I raise any point of order ?

SHRI DHIRESWAR KALITA : Assam
is now a land of cantonments. From 1962
onwards, in every city and town and al-
most in every village, so many divisions
of military personnel have been stationed.
Under the Defence of India Act and the
rules thereunder the Government of India
are acquiring houses; in fact, in the
Guauhati town, they have acquired not
mcrely ordinary houses but even the bun-
galow of the principal of a college, as a
result of which several clashes between the
students and the military personnel have
been there. Therefore, 1 feel that the
Ministry of Defence should think in terms
of bettering the relations with the people
and the military personnel in Assam. In
Assam the main cantonment is at Shil-
long, but in every town, every village etc.
the Government of India are requisition-
ing houses, agricultural lands etc. Since
this Bill is a negative Bill, the people do
not get any protection. It may be that
this Bill has been brought forward because
of a High Court ruling,

MR. DEPUTY-SPEAKER : May I point
that we are not considering now the ad-
ministration of cantonments or the rela-
tions between the people in those areas.
This is only a repealing Bill itated
because of the High Court ruling. The
other Rent Contro! Act will still be there
in force, once this is repealed.

SHRI DHIRESWAR KALITA: T do
not think that you are correct, This Act
was extended to give relief to the people
residing in the Nasirabad Cantonment
area. When this is.repealed, under what
law will they get profection. The hon.
Minister has not answered this point. So,
1 feel that some measures should be
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taken by the Ministry of Defence to give

protection to the people residing in  that
area,

SHRI K. NARAYANA RAO: Before I
say a few words in respect of what Shri
Lobo Prabhu has said, I would first like
to answer the point raised by my hon.
friend who spoke just now. He had instil-
led in us a doubt and created the impres-
sion that there was going to be a vacuum
after the repea! of this Act.

My hon. friend perhaps is thinking that
the repeal of this Act isl going to be auto-
matic after the passing of this Bill, But I
would submit that it is conditioned on the
notification that is to be issued by Govern-
ment under section 3 of the Cantonments
(Extension of Rent Control Laws) Act,
1957. Clause 2 reads thus :

“The Delhi and Ajmer Rent Control
Act, 1952, as in force in the Canton-
ment of Nasirabad, shall stand repealed
on the date on which the Rajasthan
Premises (Control of Rent'and Eviction)
Act, 1950 is extended to that Canton-
ment by notification under section 3 of
the Cantonments (Extension of Rent
Control Laws) Act, 1957.”

So, this Bill envisages first that the Rajas-
than Premises (Control of Rent and Evic-
tion) Act, 1950 would be extended ton this
area by virtue of the power given to issue
a notification under section 3 of the Can-
tonments (Extension of Rent Control
Laws) Act, 1957. It is from the date of
such notification that this Act would be
repealed.

My hon. friend Shri Lobo Prabhu has
plcaded for the insertion of the word ‘was’
in place of ‘is’. I would submit that ‘is’
is the correct word whichl should be there.
The notification would come into operation
only after the present Bill has come into
force. Therefore, the word ‘is’ is the rele-
vant word. If you put the word ‘was’
there. it would make a nonsense of the
entire clause,

SHRI DHIRESWAR KALITA : May I
ask one question of my hon, friend ?....

MR. DEPUTY-SPEAKER: The hon.
Member had had his say already. No new
point is being brought up but he is only
explaining the provisions of the Bil},
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SHRI K. NARAYANA RAO: Shri
Lobo Prabhu had felt a little intrigued at
the fact that this Bill had been sponsored
by the Defence Ministry. I would submit
that cantonments belong to the Defence
Ministry and as such the Defence Minis-
try has to sponsor this measure. Of course,
rent control may be dealt with by the
Home Ministry. But this relates to can-
tonments and hence the Defence Ministry
has taken chargs of this Bill, So, there is
nothing much to be made out of that
point.

With these words, I welcome this Bill
and I hope that this House will pass it
without delay,

15 Hgs.

SHRI RANJIT SINGH (Khalilabad) :
Permit me to say that like most of the
actions of the Government, the action of
bringing this Bill is also a negative action.
1 will give a brief history of the Nasirabad
Cantonment because it may not be known
to you and even to hon. Minister concerned.

Nasirabad Cantonment has, since the
times of the British Resident, been treated
as a central place of authority in Rajas-
than, because from here the Resident
could direct forces anywhere in Rajasthan
and it is one of the most beautiful Can-
tonments in the country. It is climatically
a very perfect place.

In 1963, this Government brought a
Plan for expansion of Nasirabad Canton-
ment. Originally the plan was for Rs. 2%
crores, It was not a small plan, and water
was to be brought from a distance of 70
miles through pipes and the water to be
brought was mainly to supply the expand-
ed Cantonment of Nasirabad, and was
also to feed the entire city of Ajmer and
suburbs. This original plan under execu-
tion since 1963 was to bg completed in
1965, but as you know the Government
is very slow in implementing and in stick-
ing to dates., So, this expanded programme
is stil® going on.

The very purpose of a Cantonment is not
to have a large civilian population there,
but to have a large military population.
The entire idea of expanding this Canton-
ment was .to expand the Grenadiers’ Regi-
mental Centre there, to have a big supply
base there and also to accommeodate cer-
tain Brigade Headquarters in that area.
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With this expansion programme there is
bound to be a little expansion of the civil
area also, but generally it so happens that
even if a Cantonment is expanded so far
as the military is concerned, there is very
little development in the civil ;rea, the
reason being that the military now-a-days
is catering by itself for every single need
of the soldier, from food to clothing.
Even “things that previously the soldier
bought outside in the civilian area he is
now provided with in his own Unit Can-
teen. Then there is the CSD Canteen
which is selling everything from pins to
scooters. So what happens at times is that
there is a large influx of troops but very
little housing accommodation in the civi-
lian area. There is lesser of it in the
military arca and a ot of people want
houses in the civil area.

SHRI R. D. BHANDARE : Canteens
and hotels have nothing to do with this,
though it may be interesting history.

MR. DEPUTY-SPEAKER : 1 have al-
rcady pointed out that we are discussing
rent control,

SHRI RANIJIT SINGH : I was telling
you briefly that the civilian development
in the Cantonment area is little even if
there is largescale development in the
military area because the army is catering
to every need of the soldier. When Nasi-
rabad Cantonment was exnanded it was
expected that a lot of family accommoda-
tion would also be available to the troops
stationed in the place, but it has not been
done. Therefore, all these troops have to
rent houses in the civil area. That is where
all this background comes ia.

The purpose of rent control is two-fold,
firstly that rents should not rise abnormally,
and second!y there should be some sort
of impetus for people to build houses so
that there may not be housing shortage as
we have in Delhi now, T call this a nega-
tive action of the Government because the
Act which is being repealed is not being
replaced by anything worthwhile. Now
you say that from the day it is repealed,
the Rajasthan Act will be made applicu-
ble. Is it any better than the original onec ?
You say that it is being brought in in
order to meet certain observations and
objections by the High Court. Again, is
that the only occasion when the Govern-
ment should wake up when the High
Court or the Supreme Court puasses a
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stricture 2 What T am driving at is that
at the moment a Committee is sitting to
revise the entire Cantonment Board Act to
bring in something quite new, because at
the moment our cantonment boards are
totally under military authority and there
is very little of public authority and very
little of public participation and the result
is somecthing that we cannot be very
proud of. Sir, if you go to a cantonment
you find the military area very nice and
clean and when you go to the civil area,
it is undeveloped and not clean. When
that Committee is going on, it would have
been something positive if you had brought
out such an Act which would have been
an improvement on the old Acts in the
light of all these years of experience.
Some of these Acts datc back to 1939,
some to 1947 and some to 1950. Why do
you not start with a clean slate, some-
thing which will help the people who seck
the houses and will also give an impetus
to those people who want to build houses ?
Therefore, although there is no point in
totally opposing the repeal, I do appeal
that while considering the repeal this
Government should bring in something
positive in its place. I am sure the bon.
Deputy Minister, as I know him very
well, will bring in something positive afier
this negative move.

o W SRR (T af)
IR AZT, A HTAAEH fergear 7
&, ITHT IW I FY AT F@HTC X
1924 & WY $TTHZ Q¥ qT¥ fiFaT 971 O
Fgadz da 9@ a% W &) foey
20-21 AT F T ¥ FE WM N a7
AT FET TR oY i arrare feegeam
& T I (WA & qg dewdz ¥
91T a1 gT FTA Y g2 w7 a1 IEF
O Jaifat O w7 IET wqw w70
afeT g g AT g AN N
AN fagas o qgF TR KT
i R g fs
a & ot afaercE feet WY @@ §,
e FIF, AT 1T qFEET HTA &, 9N
dzmie T v fear ok | 7g fagas
| gd) aF |ifaa
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fore Trorear ifeda (F219 s &
de nfwa) da & Any fad wx v
AT & IYET AV W qHAA F A Wi
IW WL A FB 91 § Tga A1t & fag
T A 7 I9F gC IE gF A
FIqA AT g v afew q@ w6l
TR ¥ UF Srdar w7t § e ga feew
F fagas 9T 97 W I 9gE T
&1 AT faerar €, 39 fadaw 9T s
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7 fraw demiew g7 eREa ag g fE
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&1 qu & faa gg e 971 fF ag oerew
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I A ATE | AfFT w9y o sEET
e 419 g & fF dzwde & S ey
sy wfafafaat Y g75% @7, Aagw &7
sfuwz AT Tifgr AT s wfc
IUN FT FT AATN FT AGHFTC @AT
afgw |
MR, DEPUTY-SPEAKER: I have
pointed out just now that it is not relevant.
The object of the Bill is a consequential
measure, One Act is to be repealed in
order to make room for application of
another Act due to certain observations of
a High Court. That is the only limited
purpose. What you are saying is all rele-
vant so far as the cantonments are concern-
ed. But we are not discussing the broad
issues at the present juncture, The purpose

of the Bill is very limited, Please confine
yourself to that.
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ft aw eE: § gE fawfar
# g @ 97 fF T8 &1 w1 ¥ s Qe
TN @I EAIT | T FEET T R
a1 T8 fagas w1 A1 T w4T SAvAEAT
TSt ? e § gafan fagaw
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g AT ENI |
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W T E | qar ) arwr e
TATAHT & AT LY, FTAIF ATIHY AAFT
Y wfgd i o s 7 e
F2mAza €, fF aa & a1 At s FrAT
# ag FHe 1€ 1 $fasz g £ ae
S 7 g AW N & ww ave g gn
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& ot T fam T § qg 9w A9
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& s g wfafafuai &1 73 71

sfaFrr wr =ifgd oifs ag o=
Ffd YT AR 9T qF | af% ag
HTEEATHA Het WEET T ] avir AT S
N o9 fagas &7 qwda s @ 7

SHRI M. R. KRISHNA : The Bill, as
1 said earlier, is a very simple ome; it is
only to repeal an Act and to enable the
Rajasthan Act to be enforced in Nasirabad
cantonment area. As you yourself have
said it very clearly, and apart from that,
many friends from both sides have sup-
ported the Bill and have also said, the
purpose of the Bill is limited.

My learned friend Shri Lobo Prabhu was
envisaging all kinds of difficulties; per-
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haps he may be right when he looks into
the State Act and if he finds any deficien-
cies there, he is quite right in expressing
certain  difficulties or apprehensions, but
our purpose is only to enable the State
Act to be enforced in this area and that
purpose is very limited. and whatever
other difficulties he was having, we will
always have them in view,

Shri George Fernandes has said about
the Cantonments Act; true, it is a very
old Act and it came into existence at the
time of the Britishers; it requires a fot
of changes but we cannot make all thosc
changes at one and the same time. (Inter-
ruption) We have made a lot of modifica-
tions in it all the same. For instance, the
Station Commander is the presiding offi-
cer of the cantonment. But we have
brought in a change by executive instruc-
tions to the effect that a Vice-President
who is an elected person could preside
over all meetings which concern the civil
arcas, The administration of the civil
area is a'most dealt with by the civil teain
which is an elected team. This is a new
change which has been introduced.

»t ATH FIE ¢ 21 AT TR

SHRI M. R. KRISHNA: The hon.
Member has stated, cantonments should
not he isolated; but they.should be isolat-
ed. 1 am of the view that the cantonments
as far as possible should be completely
separated from the civil population for
various reasons, 'We do not say that they
should not come into contact with the civi-
lian population. We do want them to
come, because they are also from the same
stock, but still, we would like to give cer-
tain extra facilities and take greater care
for the welfare of troops, and the ‘troops’
welfare will have to be looked after, and
the cantonment has got special responsi-
bility for both the troops as well as to the
people who are engaged in the work com-
nected with the troops and so on.

1 think there is very little that I can add
to what I have already stated about this
Bill. This is only a Bill which is to
repeal and I think what the hon. Members
have said. namely, that the municipalities
and the cantonments should not have a
lot of big differences, is correct. we have
said that the salaries and allowances which
the cantonment employees are getting
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should be at par with the salaries and
allowances given to the State Government
staff. In every respect, we would like the can-
tonments to be better than the municipali-
ties. If municipalities are well administer-
.ed, we would like the cantonments also to
be improved to serve the defence forces
.and also the civilian population in the best
manner possible,

MR. DEPUTY-SPEAKER : The ques-
tion s : ’

“That the Bill to repeal the Delhi and
Ajmer Rent Control Act, 1952, as in
force in the Cantonment of Nasirabad.
as passed by Rajya Sabha, be taken into
consideration.”
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The motion was adopted,

MR. DEPUTY-SPEAKER :
proceed with the clauses now,

We will

‘CLAUSE 2—(Repeal of Delhi and Ajmer
Rent Control Act, 1952, in force
in its application to the Canton-
ment of Nasirabad.)

SHRI LOBO PRABHU : I beg to move:
Page 2, line 3,—for “is” substitute
“was” (1)

Sir, the minister has been most conciliu-
‘tory, In fact, he has accepted that somce
‘legal confusion is going to arise.

SHRI M. R. KRISHNA : There is no
‘legal confusion,

SHRI LOBO PRABHU : If he is not
conciliatory, 1 would like him to explain
this.  Rajasthan Act runs through the
whole State of Rajasthan and it can be
applied to this cantonment. Why is the
Delhi Act applied to this cantonment ?
You have not yet explained what you are
going to do with that gap between 1957
when the Ajmer Act came into effect and
1962 when the High Court struck down
the Ajmer Act and the position reverted
to the Delhi and Ajmer Act. Of course,
so many laws which are not lawful are
passed here and one more or less does
not make any difference.

MR. DEPUTY-SPEAKER : This obser-
vation is too wide. Unless any Act passed
by this House is struck down by the
highest judicial authority, it is the law of
the land.

SHRI LOBO PRABHU : I shall qualify
imy statement, because you have held that
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we can pass any law till the Supreme
Court strikes it down. But I do not accept
it. I say that this House must pass laws
which are absolutely good laws. If you
are content to pass any law because you
have a majority, the position is different.
1 have alreedy drawn your attention to
this lacuna regarding the uncovered
period.

SHRI M. R, KRISHNA : Rajasthan Act
is a prospective Act and therefore to
change tha word ‘is’ to ‘was’ is not called
for, We have referred all the amendmeats
of the hon. member to the law Ministry.
After careful consideration, the Law
Ministry have said that they will not fit
in with the Bill.

MR. DEPUTY-SPEAKER : I will now
put amendment No. 1 to vote.
Amendment No. 1 was put and negatived

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 2 stand part of the BiM.”
The motion was adopted
Clause 2 was added to the Bill

MR. DEPUTY-SPEAKER : Are you
moving your amendments ?

SHRI LOBO PRABHU : No, Sir; they
are consequential,

. MR. DEPUTY-SPEAKER : The ques-
tion is:
“That clause 3 stand part of the Bill.”
. The motion was adopted’

Clause 3 was added to the Bill
Clause 1, the Enacting Formula and the
Title were added 10 the Bill

SHRI M. R. KRISHNA: I beg to
move :

“That the Bill be passed”,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed”.
The motion was adopted

15.18 Hrs.
MADRAS STATE (ALTERATION OF
NAME) BILL
MR. DEPUTY-SPEAKER: We will
now take up the Madras State (Alteration
of Name) Bill. The minister is not here.
SHRI RAJARAM (Salem) : Let Mr.
Arumugam from the Congress benches
move it !
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SHRI V. KRISHNAMOORTHI (Cud-
dalore) : The ministers must be here at
least to move the Bill.

SHRI R. D. BHANDARE (Bombay
Central) : Law Minister can move it.

MR. DEPUTY-SPEAKER : Unless he
writes to me that he would like to act in
the place of someone else, I cannot per-
mit it. If he writes, I will permit him.

SHRI DATTATRAYA KUNTE (Kola-
ba) : There is no provision in the rules to
keep the House in suspense. Let us pass
on to the next item,

SHRI V. KRISHNAMOORTHI : I shall
move the Bill if the Minister is not here.

MR. DEPUTY-SPEAKER : This is an
important Bil'. We all welcome it. Lct
us have a little patience.

The only way left to me is to go to the
next item.

SEVERAL HON. MEMBERS : No, no.

MR. DEPUTY-SPEAKER : Therefore,
have some patience.

SHRI V. KRISHNAMOORTHI : If you
do not, we shall move the Bill, We are
ruling Madras; and we will rule India for
some time,

MR. DEPUTY-SPEAKER : Now, the
House stands adjourned to meet again at
quarter to four,

15.20 Hgs.

The Lok Sabha then adjourned till a
Quarter to Sixteen of the Clock

The Lok Sabha re-assembled at a Quarter
to Sixteen of the Clock

[MR, DEPUTY-SPEAKER in the Chair]
MADRAS STATE (ALTERATION OF

NAME) BILL—Contd.

MR. DEPUTY-SPEAKER : The
Minister,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, I want to raise a point of
order,

MR. DEPUTY-SPEAKER : There is
nothing before the House to raise a point
of order.

sl waTEwm qew ;. F

AT ArgaAr g 6 -

SHRI S. KUNDU (Balasore) : It is a

disgrace to the House that the Ministers
do not come prepared, they do not take

hon.

[Eecet
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the House seriously and they are-not pre-
sent in the House They should be dis-
missed. . . . (interruptions)

MR. DEPUTY-SPEAKER: Not so
many at a time. I will give them all an
opportunity. Now, Shri Gupta.

*t WaT o e I AgEd,
Mg qg gze AT § fF grsw v za
SFTT q AT G2 F AT OFTH FAT 927,
FifE faor ®1 T F77 I qaY AZET
ETS9 | WNIT AE 9 | UF 39 g8 FT
femag g, gAqez & f fafaees &r
TH gTIF F1 TAAT ATgEeA) 17 dfeasv
7T € 1 T ITEY GG 3T ¥ LFTIIS
FT T F313 4T | qF OF A1V ALY,
FE 17 39T AT & f Wy AT 3 wEe
FT agd & ArzeAT AT Afeq 9 g,
st fd 3w v " 7 F<7 afqfafy geqr
2 srowr  fafaves &1 Q9 @9 FvAT
aifgm | & =g W WA § R ohwT
AT WAl WERT Fr Afem zTm w1
f& & 7 37 o7 foaedy T o b
oY sgaeqr &1 Ay Mfge fw sndw=r
T A FRTHTAT A G

SHRI H. N. MUKERIJEE: (Calcutta
North East): Sir, I wish to make a sub-
mission because something has happened
which is without precedent, as far as 1
know, and I have been a member of this
House sincel 1952. I ram to consult a cer-
tain person who has been consulted, who
has been associated with the Central Legis-
lature much earlier and I am told that
this kind of thing has never happened.
You, Sir, were very right in adjowrning
the House you discovered that you could
pass it over and go on on the mext itenx
but you found that there were certain
members of this House who were very
keen on having this particular piece of
legislation passed without delay, and that
is why in order to keep this priority, you
adjourned the House.

But my submission is that when you ad-
journed the House it is an expression of
censure on the working of the government,.
not on the politics of the government, If
it is on the politics of the government, it
has to be made by the House, But when
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the Chair 1s constrained to adjourn the
proceedings of the House on account of a
default on the part of the Ministry, then
it is a censure on the manner of func-
tioning of the government.

Then I have to say this too. The Home
Ministry has its leading paladin, Shri
Chavan: then, there is the Minister of
State, who was here a little while ago;
then there is the Deputy Minister who was
added to the bargain, I noticed all the
time that though the Minister of Parlia-
mentarv  Affairs was not here—I do not
blame him, because he cannot be here a'l
the time—his deputy, the Deputy Chief
Whip was here, watching the proceedings
and whiling away the time. The Deputy
Law Minister was here with a sheaf of
papers, heaven knows what they were
about, and we were all anticipating that the
Deputy Law Minister would perhaps be
authorised to move, Nothing happened,
even though all the Ministers were present
here and the Deputy Chief Whip was here.
They know all the time that the earlier
Bill, the Cantonments Bill was collapsing,
nothing was happening, it was going to
be over in a few minutes time; yet, they
took no notice whatsoever of it becausc
they do not care for the dignity of the
House and the working of the House.
This sort of thing has never happened
before. Sir, you did the right thing and
upheld the prestige of the Chair and the
House by adjourning the House. I am
very happy that you adjourned the House
and you did not pass it over, hecause we
wanted this Madras Bill to be passed as
quickly as possible. Since a mere word
of apology from the government is not
sufficient, you thought it fit to order
adjournment of the House, which is an
express censure over the functioning and
manner of functioning of the Government.

SHRI S. KANDAPPAN (Mettur) : Sir,
first of all, I would like to thank you on

behalf of my group for what you have
done. For many months we have been

very anxious to pass this Bill. But what I
am very much concerned about now is
this, ~ What was happened is really tanta-
mount to the contempt of the House.
Professor Mukerjee has amply explained
that. What I felt very much was that
when you found that there was not a single
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spokesman from the Home Ministry pre-
sent here you did make a prompting that
other ministers could take it up but they
did not do so. There were a few other
ministers here: the Deputy Defence
Minister was there, the Deputy Law Minis-
ter was there and other ministers were
there. 1 remember, on another occasion,
it did happen like that; some other minis-
ters were able to take that up. But I am
constrained to say that I had a feeling
whether they were not at all interested
in passing this Bill. If that is not so, what
prevented them to take it up ?

1 do welcome this Bill. 1 do feel that
the Government has taken the pains to
draft it after we insisted upon it so many
times and presented it to the House, but
at thc moment of moving it for considera-
tion it was very strange to see that .in
spite 'of many ministers being present here
and in spite of they being prompted by
you and by Members of this side and that
side as well, they did not take it up. I
am sorry to say this. It is really a very
serious matter, [ am sure, one or two
Members here are on the verge of moving
a privilege motion against him. I think.
it might be in order if the Minister is not
going to give a proper explanation,

Nt wwmT wel (F9Y) ¢ 99
Qe WEEE, MY FATELATH AgE F §TY
Twifaw gfee & gare feay & wawe
@ &, AT oo § 79 19 & fow Iy
soiaT fed e 7Y @ @t % 9g 3T
T 3H W FY qAg F fea TreAr [
g | IAF GAT § T THT KT GZAT $Y
72 g€ fr dag Y STAVEwAT FRATEY
F qum war AT IqET INAT FL AR
T8 YHIT ¥ 77T § apafeaa @ 1 AfwT
Ta% fag & wfawi ¥ oY samer gw /5=
&1 AT, WU HAY, FT A ATAATE |
I AE T fawg § &% Y, aY g®
T FY A F) 7 7T R IAEY wfar-
ofeag & azer q9g #Y ATAVATH $TA-
T F 797 7T F qafeam |
IS HT G HY GfTT FAT G2
g FE waTer wEAr ad ¥ fosd
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T aet § 7z 79 ¥ wgeAqy waT @ e
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fau S s Al =ifge it w1
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TR §, 7 forr o

SHRI S. KUNDU : You will realise,
Sir, that T have a special grievance about
this matter because I had 4 right to speak
during the third reading of the earlier Bill
but you ‘denied that to me. Still, we ac-
commodated thinking that you were try-
ing to finish quickly because that Bi!ll had
‘been discussed for two  hours. When
we were trying to adjust with you and sec
that Parliament functions in a nice way, it
is strange that the 56 ministers there—the
galaxy of ministers with their private
secretaries and a!l that—care a hoot for
this Parliament. These ministers, this
Congress Government, have completely
usurped the privilege of this House. The
way they have treated it in a casual and
«cavalier manner is very shocking. I enti-
rcly agree with Profcssor Mukerjee that
any sort of apology is not going to square
wip such lapses, 1 think, the Prime Minis-
ter must come and explain these things
‘before the House. The adjournment of
the House for half an hour should be
treated as a censure motion against this
Government, After the Prime Minister
«comes and makes a statcment the House
will decide what steps to take. I appeal
to you to summon the Prime Minister to
.explain the conduct of the Congress
«Government so far as this matter is con-
-cerned.

SHRI DATTATRAYA KUNTE; 1
‘would only like to submit that this is the
«culmination of the manner in whnich this
House has been treated from time to time
by the Treasury Benches, There have been
occasions when important legislation was
on and important points were being dis-
cussed, the matter was left either to the
Ministers of State or to Deputy Ministers
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who sometimes found themselves landed
in difficulty. Today what do we find?
Today we found that no minister concern-
ed was present in this House,

SHRI J. B. KRIPALANI (Guna) : Con-
cerned or anv?

SHRI DATTATRAYA KUNTE:
there were some Deputy Ministers,

The House had to be adjourned be-
cause no business could be transacted, It
means the Indian tax-payer is penalised.
For every minute that we sit in this House,
the tax-payer is paying for it. All these
custodians of the tax-payers’ money have
got to answer to the tax-payers very
squarely, 1 do not think they can have
any answer. The merc apology by the
Minister of Parliamentary Affairs or the
Minister of State in the Ministry of Home
Affairs will not suffice becausc this is «
slur on the Ministry, Therefore, the
Lecader of the House ought to come and
cxplain,

SHRI PILOO MODY (Godhtra) : What
we have just seen today is really a sign
of the times. Over a period of years, we
have found an authoritarian tendency
developing in this country which, more
and more. has begun to treat Parliament
merely as a function of Government
instead of the ewsence of it. We have
found, over the years, that whatever is
discussed in Parliament is not adequately
considered by the Government and the
Government has begun to consider itself
as an entity apart from Parliament, nct
deriving its just powers from Parliament.

No,

1 do not blame the Minister of State
who happened to be late in arriving in this
House. It could happen to anyone of us.
He could have had a flat tyre; hes may have
had an additional cup of coffee or he
could have been any other thing. The fact
of the matter is that this country is paying
for 57 Ministers barring the ones who have
been removed or dismissed. The Ministers
themselves are more in number than are
required to form the quorum in this
House. Very often, we have not even had
a quorum in the House, The Treasury
Benches alone could constitute a quorum.
Therefore, I think, it is the general attitude
of Government towards Parliament that
has tq be severely criticised and reprimand-
ed on this occasion and, for that reason,
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as has been suggested, some very specitic,
had and punitive steps have to be taken
by the Chair vis-a-vis Government in order
that this authoritarian tendency which has
now come to stay in our country is, in
some measure, checked.

MR, DEPUTY-SPEAKER : Now, Shri
George Fernandes has given notice of a
privilege motion. I have gone through the
procedural part of it. T do not think, right
away, I can give consent to it. On the
issue of privilege, I will! not permit him.
But if he wants to say something about
the other thing, he can say.

St AN KA (ferr qwaE) o
AT WERA, AT UF I qF g
#ifwre 1 AR fafads wrem &7 &0 fear
A IE A AT RBEAE I aR A
AT IW 9T GESAT FCOAT | AfHT T
SeqTE § ¥ feqr d 39% ey 7 7 39
qgT F 31 TR 0F FdT F A 0
wagqd, 57 Wi 7 faw FT N feame
At @ dfeew dT SN amw
Tifaamiz, ag & AT g @ IEE <
Y 9F FT ATGH THA T FEIAT |

“The term ‘“breach of_ privilege”
means a disregard of any of the rights,
privileges and immunities either of mem-
bers of Parliament individually, or of
the House in its collective capacity.
After due inquiry, a breach of privilege
is punished in the same way as courts
of law punish for contempt of their
dignity or authority.”

& TgT < g fagad AW AT 2T
g qTT Fifgw 9t a9 7A AR 9
|/IA F A g g ® v sqy
qg 0 AT Q16 &1 T & fF 57 qaga w0y
A TIAT TARY FAT MGC qW TR
& KV T qAGA § F foT o9
WA WFIT. QT 1 9§ FL GAAT
ARATE :

“It is now an established convention

that on important occasions like Ques-
tion Hour, discussion on the Budget or

the President’s Address or the motion
regarding international situation, con-

Bill

cerned Ministers are required to be pre-
sent in the House, as far as possible.
On other occasions, the Minister or
Ministers in charge of the business
before the House are required to be
present, In the case of “unavoidable
absence of the Minister in charge from
the House, it is expected that an afran-
gement is made for some other Minister
to take notes of the debate in the
House. Where the Minister goes out of
the House for a short time, he is requir-
ed to send an intimation, to the Speaker
and also to inform him of the name of
the Minister deputizing in his absencc.
It has becn ruled by the Speaker that in
the absence of Ministers, the Govern-
ment cannot be represented by private
members.”

“The Speaker has observed that when
the House is sitting the Law Minister or
one of his deputies should be available
to give opinion on legal matters which
might arisc during any discussion.”

Then, it is said :

“The Speaker has, however, made
observations from time to time that
Cabinet Ministers should be present at
all times when, business relating to their
Ministries and Dcpartmcnt_s, directly or
indirectly, is before the House.” :

16 Hgs.

7% feAl & agx ¥q @ew 7 uF faamdf
Y d a7 91 faq #7 qAT IT FT FH
fFgr | F31 TAT 91 IEF I 7
Feqer ALY, GEA FT FIH UF §O F
faq WY 7EY Q@1 AT 9r ) FE T
faurdf smar SEE T AT AA AV
FIa A FTEY dY) A TE AT
IaEY geraT | v fwar | wE IR e
7 £% TEY Fg1 ¢ | A w@i WA F
FTH &1 OF @O & Ao 740 Trr @y
w7 Az ag gaRy g1 fr fafew &
ATII7, 9T 39 faams FTIAET AT Iy
Iaar A faq & fau faziz 949 § wor
I q AT ATqF WY £ A@WEY F
FTTOT ATYT T2 & fq0 qg7 1 F17 Q77
strar &, ag Fa fafadssr a1 Ao &
gam At A7 w7 Sfadsr &1 AwveT
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[ st ook wreinior |
TaFar g ? saﬁv%ﬁmgﬁwm
E N dwer A, @ wwmT
oY, 7 A F AT AE A AT Ay
afar afeT woee #) S d<forriar
2 IUET W AN FT I qET FO |

SHRI M. 1. SONDHI: (New Delhi):
This is a very important matter. I will
just make a very small submission, I would
like to represent to you that today when
this matter was coming up about changing
the name of Madras into Tamilnad, we
came and many of us wanted to come.
This is an hour which has sacred senti-
ment aboug it, certain respect about it.
certain dignity and decorum about it. 1
should like to say that here and now this
problem arises. What is our Governments
What is the supreme forum of the people ?
We function here when Parliament is in
session, What is required ? As my hon.
friend said, we expect of the Government
and of the pcople who come here to ap-
preciate the need for planning the time
and the programme of the House. We on
this side may occasionally falter, but the
Government which is carrying with it res-
ponsibilitics should not; particularly where
the Ministry involved is the Home Minis-
try, the Interior Ministry, it is a very sad
reflection of them. This is not a matter
which can be easily disposed of ‘Ihe
question that arises is this. The Press and
the others criticise us : what about deco-
rum in the House ? There is the negative
aspect and there is also the positive aspect.
This decorum cannot be maintained on a
one-sided basis, Decorum involves the
spirit of responsibility on their side also.

Finally, may I convey to him that wc
have respect for them because they are older
than, and elder to, us and the younger
generation. Jf they want to win respect,
they must respect the sentiment of the
House. They must know that this sort of
interruption is completely uncivilised. This
is completely uncivilised because this is an
occasion where one should feel that vigilance
is the true price of liberty. We on this side
have to be vigilant. Why do we get an-
noyed ? Why do we get irritated * They
should turn inward and see why being the
followers of Gandhiji they zre fast becam-
ing a Satanic Government. There is dis-
order in their minds, there is disorder in
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their lives. T would say that that is the
reason for so much of conflict in India. It
is their minds which produce the conflict.

MR. DEPUTY-SPEAKER: Dr. Ram
Subhag Singh.

SHRI J. M. BISWAS (Bankura) ; Only
one word. Let the Prime Minister. the

Leader of the FHouse, come and explain. ..

MR. DEPUTY-SPEAKER : I have called
Dr. Ram Subhag Singh. I have given
cnough opportunity to every group.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 1
have heard the members beginning from
Prof, Mukerjec and ending with my hon.
friend, Shri Sondhi, and I share their senti-
ments. [ do accept that this is a lapse and
collectively we all share them. ] am sorry
that it had happened, and I do assure the
House that we will do our best to sce that
it never recurs.

As regards the Prime  Minister—MTr.
Prakash Vir Shastri and some other mem-
bers made a mention about this—, as you
saw, she was herself here. ..

*ft WA GAAX
e femqr og 97 |

DR. RAM SUBHAG SINGH : No, no. I
am sorry, if you say this. She was here.
The debate was going on and Mr. Kundu
was insisting that he should be given time.
The debate crashed and so I do not think
that anybody should be held accountable for
that. My hon, friend, Shri George Fernan-
des has given notice of breach of privilege
which you mentioned. I don't think there
is any privilege involved in it and it should
not be allowed. We should closc the
matter.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : On behalf
of Shri Y. B. Chavan, 1 beg to move that
the Bill to alter the name of the State of
Madras be taken into consideration.

7 a1 =1 FT

Sir, before I make my submission, I also
wish to personally apologise to you and to
the House for this lapse,

Sir, this Bill seeks to-change the name of
the State of Madras into Tamilnadu and I
am very happy, Sir, to have the privilege of



245  Madras State

moving thig Bill for consideration in this
House.

Sir. this mater. was first considered in
1953 when the Telugu-speaking areas of the
erstwhile State of Madras were being sepa-
rated from the old State of Madras. This
matter again came up for consideration iu
1956 when the States were rcorgamsed on
linguistic basis. Sir. hon, Members know
the constitutional provision and this matter
was considered in the State Legislature of
Madras (Interruntion).

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : 1 am sorry, Sir.
I was in the other House.

SHRI PILOO MODY : It is most timely.

SHRI VIDYA CHARAN SHUKLA':
This matter was considcred in the State
legislature of Madras and at that time the
State legislature decided not to recommend
any change in the name of the State of
Madras.

Later on, on the 4th April, 1961 the
Government of Madras issued an order
directing their officers  that  Temilnadv

should be used as the name of Madras State
in all future official correspondence, in
Tamil, including translation of Govern-
ment orders, notices, press-notes, commu-
nications etc, And, after that, this matter
was again taken up by the State Legisla-
ture on 18th and 19th July, 1967 and they
recommended that the name should be
changed from Madras to Tamilnadu. This
resolution was forwarded by the Govern-
ment of Madres to us in September last
year and then we drafted a Bill. That
Bill was seat to the Madras Government
on the 20th February this year and then
this Bill has been received back by us, and
we have brought it before this House.

Sir, this Bill consists of only 8 clauses and
it is a non-controversial Bill, We have
brought it before this House with no reser-
vations whatsoever, As I said carlier, we
did not want to stick to the name of
Madras, but we had to be auided by the
wishes of the legislature. When the legis-
lature decided that the name should not be
changed, we decided that the name should
not be changed. As soon as a decision and
recommendation was communicated to us
saying that the name should be changed.
we have decided to change the name. It
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was unfortunate that Mr. Kandappan should
make an allegation which was very unfair
at this auspicious occasion and should have
cast any doubts on our intentions and say
that we did not want to mgve it, and that
is why we were not present here. This is
something which does not fit in with this
good occasion when we are alt one and we
have the same desire to pass this Bill and
change name in accordance with the wishes
of the State legislature. Therefore, I move
this Bill with the greatest pleasure, and I
hope it will have the support from all sec-
tions of the House.

MR,
moved :

DEPUTY-SPEAKER :  Motion

“That the Bill to alter the name of the
State of Madras be taken into considera-
tion.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order. 1 hope my raising
this point of order will not be construed
that I do not welcome the object or the
purpose of the Bill. While welcoming it, |
should observe that it should have been
done properly. The manner in which it has

been presented leaves many things in
doubt.

The Bill firstly involves amendment of
article 31A. Has this House the right to
amend this article which is in the Funda-
mental Rights Chapter after the judgment
in Golaknath’s case ? What is the law of
the land ? '

Then it alsp seeks to amend article 290A.
When both these articles are amended, it
will be a Constitution Amendment Bill, this
will not be an ordinary Bill under article 3
or 4. I will rcad those articles and show
you how this Bill will not come under them.

Article 3 reads :

“Parliament may by law—
e L1 L)
(e) alter the name of any State;”
Then there is a proviso which has  been
complied with since the Legislature of
Madras has accepted the object.
Then, article 4 reads :

“(1) Any law referred to in article 2
or article 3 shall contaip such provisions
for the amendment of the First Schedule
and the Fourth Schedule as may be neces-
sary to give effect to the provisions of
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the law and may also contain such sup-
plemental, incidental and consequential

provisions (including provisions as to re-
presentation in Parliament and in the

Legislature or Legislatures of the State or
States affected by such law) as Parlia-
ment may deem necessary.

“(2) No such law as aforesaid shall be
deemed to be an amendment of this Con-
stitution for the purpose of article 368.”

So, if simply the name is changed and the
First and Fourth Schedules are amended, it
will not be something coming under the
amendment of the Constitution under
article 368. But what is being done herc
is amendment of articles 31A and 290A.
and so it will be a constitutional amend-
ment under article 368.

When Nagaland was created, Pandit
Jawaharlal Nehru side by side moved a
Constitution Amendment Bill, and in the
Statement of Obijects and Reasons also he
said that he was moving it as it involved
amendment of other parts of the Constitu-
tion. So, the Nagaland Act and the Con-
stitution (Thirteenth Amendment) Act were
passed.

Here, even through a Constitution Amend-
ment Bill I think article 31A cannot be
amended. We very much welcome this Bill,
but the only remedy seems to amend the
General Clauses Act to say that wherever
there was Madras before, it will now mean
Tamil Nadu, and that will not involve
any amendment of the Constitution.

SHRI K. NARAYANA RAO (Bobili) :
Mr. Misra has raised two points. First of
all he says that article 31A cannot be
amended. and in that context he has referred
to Golaknath casc. I wish he had read the
case in a careful manner. What the
Supreme Court said in that case was that
rights could not be takcn away or retren-
ched. The Supreme Court also said the
rights could be improved upon. That is
exactly what we are doing here.

The name of Madras is being changed.
In that context in what way the rights con-
ferred by’ Art. 31A are affected ? So far as
Golaknath case and amendment to funda-
mental rights are concerned, I think I have
satisfactorily answered hon. Shri Misra.

Coming to the question of amendment as
such, even under the Constitution he himself
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correctly referred to the consequential end
necessary. changes. What exactly are we do-
ing ? Instead of ‘Madras’ we are oaly
putting there what is called ‘Tamilnadu’.
Where is the question of amendment ? Oace
the Bill has been brought in consequence of
Art. 3 with the necessary recommendation
from the President, the consequential power
to do all these things rests with the Parlia-
ment. Therefore 1 feel that Mr, Misra's
point of order is not correct.

THE MINISTER OF LAW (SHRI GO-
VINDA MENON) : I agree completely
with what my friend was just now saying.
What has been decided in Golaknath's case
is that the fundamental rights guaranteed by
Part TII of the Constitution shall not be
abridged or taken away. Because in Art.
31A the word ‘Madras’ is there and by this
Bill it is sought to be changed to ‘Tamil-
nadu’, there is no abridgement of funda-
mental rights as guaranteed by Art. 31A.
That is all I have to say.

MR. DEPUTY-SPEAKER: What 1
would suggest is that so far as the consti-
tutiona! amendment bar is concerned after
the Supreme Court’s decision, the Law
Minister has effectively rebutted your
argument. But as I said 1 want to apply
my mind also seriously. I will consider
the points raised by you and give my
decision tomorrow, not now. Naw let us
proceed with the Bill,

SHRI MURASOLI MARAN (Madras
South) : Mr, Deputy-Speaker, Sir, on be-
half of my Party and on bechalf of the
people of Tamilnadu I thank the Govern-
ment and welcome this Bill as it transcends
all the narrow issues of party politics and
permeates the thinking of every person in
my part of our country, For the past 15
years the people of Tamilnadu have been
wanting a name hallowed by their long
history and the rich legacy of their lan-
guage to be given to their State. One may
ask the question ‘Why should you change
the name of a State or a street?” On 3rd
May 1963 when a Bill of similar nature, a
Bill moved by our great friend, Mr. Bhu-
pesh Gupta—was discussed in Rajya
Sabha, Mr, N. M, Lingam a Congress
Member from Tamilnadu interrupted the
speech of our leader, Anna and asked him
‘What do you gain by renaming it as
Tamilnadu ?”. I wish to repeat what our
leader, Anna, has said as a repartee :
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_ “What have you gained by renaming
Parliament as Lok Sabha? What have
you gained by remaming Council of
States as Rajya Sabha ? What have you
gained by renaming President as Rash-
trapati ?"” '

1 think it holds good even today and it
answers sufficiently the doubters if there
are any., By changing the name we derive
a sentimental satisfaction, Behind the idea
of changing the name there are emotions.
sentiments and psychological factors with
regard to our culture, language and social
attitudes. When we change, something is
changed in our thinking, in our soul and in
our fibre. When one looks back and re-
views as to how many years we had to
struggle, how many people underwent
imprisonment and what a human sacrifice
had been made, one gets highly elated at
the feeling that the people of Tamilnad
have at last won, Won against whom ?
Who stood in the way of renaming ‘Mad-
ras’ as ‘Tamilnad’ ? ’

Sir, it would be interesting to kmow
about the backgreund of this metamorpho-
sis, When the States Reorganisation Bill
was considered in this Parliament, the then
Home Minister said in his speech :

“A suggestion has also been made
that for ‘Madras” ‘Tamilnad should
be substituted. The question was con-
sidered by the Madras Legislature itself
and it did not prefer the name of Tamil-
nad for Madras. So we have retained
‘Madras’, the existing name of the
State.”

All along, it is the policy of the Cecntral
Government that any change in the name
of a State should emanate from the con-
cerned legislatures themselves. As you
kmow very well, for the past 20 years, the
Congress was entrenched in our legislature
and it was obstructing all the measures to
rename our Statc as Tamil Nadu, The
Tamilnad Congress is entirely different from
other Congress parties in other States. It
is made up of different elements other
than the All-India Congress Committee
and other Congress committees in other
States. We have had among Tamilnadu
Congressmen who would not give the State
over which they had an unchallenged hold.
the name which they gave unhesitatingly to
their party. It was in the name of the
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Tamilnadu Congress Committee they were
representing their State' in the AllIndia
Congress Committee, not in the name of
the Madras Congress Committee, It was
in the name of the Tamilnad Congress
Committee, not in the name of the Madras
Congress Committee that they were ex-
ploiting the election and the electorate.
Even during the days of the British, even
during the days of the composite State of
Madras. there was the Malabar Congress
Committce, the Andhra Congress Commit-
tee and the Tamilnad Congress Committee,
and not the Madras Provincial Congress
Committec. We all know that this organi-
sational changz had become the precursor
to the linguistic division of the States, but
when it came to the question of giving the
sume name to our State, they were shy
perhaps they were so blind as not to con-
cede the logicality of the demand of the
people.  This behaviour was bad enough.
and as if they were determined, they

blundered again and again in thought and
in action,

What a series of false steps have they
taken! They asked: “what do you gain
by merely changing the name from Madras
to Tamilnad ?” But then I would point out
that the other day they had changed the
name of the strcet in the city of Madras
called China Bazar Street and named it
Netaji Subhas Bose Road, and we all wel-
comed it. and they were very quick in
changing the name of a hall in the city of
Madras, the Banqueting Hall, built by
Robert Clive, to commemorate the defeat
of the great revolutionary Tippu Sultan
in the battle of Seringapatam, and in
renaming it as Rajaji Hall. We all wel-
comed it and we all acclaimed it as an
act of patriotism, But regarding Tamilnad,
they refused to accept it. Just because
the opposition parties espoused the cause
reason betrayed them, Tamilnad, they said
to the shame of the Tamilians, is a word
which is not found in Tamil literature, I
wish to quote what a spokesman of the
Tamilnad Congress Committee, Mr, T. S.
Pattabhiraman, had said in the Rajya
Sabha. He said that “therc has been
Bengal and there must be Kerala histori-
cally, but there has beecn no Tamilnad
historically.” This was his remark. He
further said that “we do not want this
name to bc changed from Madras to
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Tamilnad because we are better known as
Madras than as Tamilnad.” To the shame
of every Tamilian, thzy were bold enough
to say things like this,  They had the
temerity to say like this, because the
Tamilnad Congressmen were of a peculiar
brand.

When Maharashtra and Gujarat were
formed, these Congress people belonging
to those States did not object to the name.
‘We also remember when that great patriot,
Potti Sriramulu, in a gesture of self-
sacrifice, fasted unto death, the entire pco-
ple of Andhra including the Congressman
rose like one man and the great democrat,
Pandit Nehru, considered the demand and
conceded it. We all know after that, there
sparked a series of movements all over
India regarding the linguistic division of
our country. We still remember that in
1953, in West Bengal, two Congress work-
ers by name Baidyanath Bhowmick and
‘Shikendu Bikas Das started fasting, At
that time, the then Chief Minister of West
Bengal intervened and the fast was broken
after 25 days. What was the reaction of
the Tamilnad Congress when a similar

agitation was taking place in the very
theart of Tamilnad 7 When that great
patriot and freedomfighter, Sankaralinga

Nadar, started a fast with the sole purpose
of focussing the attention of the Tamil
Nad Congress on renaming our State as
Tamil Nadu, unlike the West Bengal Chief
Minister, the then Chief Minister Mr.
‘Kamaraj, did not intervene, He did not
«ven repeat his usual mantram *“Ahatium,
parkalam”, but just kept quiet. After 78
days of bitter fasting, that great patriot
breathed his last. The heartless men of
Tamil Nad Congress did not even have a
word of sympathy for him, I wish to quote
how Tamil Nad Congressmen viewed the
martyrdom of that great patriot, Mr, G.
Rajagopalan, the spokesman of the TNCC,
said in the Rajya Sabha :

“There have been fasts by certain
:members and one person even lost his
life after fasting. Even after that, we
won the election, That shows that peo-
ple still want it—the name of Madras
—as it is.”

The martyr was a mere ‘somebody’ to
them!
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Another gentleman from the TNCC,
Mr. T. S. Pattabhiraman said in the Rajya
Sabha interrupting the specch our leuader

Anna:

“Congress getting a majority at cvery
election will be a permanent feature and
we are prepared to accommodate you.”

Sir, they were prepared to accommodate
our leader Anna!

This shows their arrogant attitudc, In
the hour of their brute strength, they
added insult to injury on every patriot.
They were prisoners of power,

The second stage came and they were
ready to give the name Tamil Nadu for
internal purposes and in the wusage of
Tamil language alone, At that time. they
refused to accept a constitutional amcnd-
ment. At that time the then, Industries
Minister, M. R. Venkataraman, who is
now a member of the Planning Commis-
sion said that if we change Madras into
Tamil Nad, great difficultics would come
up with regard to international agrecments
entered to in the name of Madras, \Vhat
a childish argument it was! Some ycars
back Gold Coast changed its name to
Ghana, What difficulty did it encounter ?
Every day we are seeing in the newspapers
newly emerging independent countries
entering into the arena of the UN, erasing
their old names given by the colonial
masters. What difficulties have they en-
countered ? It only shows how eminent
people also can argue like children. 1
think the Tamil Nad Congress was suffer-
ing from schizophrenia or an attitude of
split personality, That is why they are say-
ing one thing and acting according to
another thing,

Their brave claims that the electorate
approved of their claims was well exposed
phly during the last elections, It took 15
years to get this resolution unanimously
passed in the legislature of our State.
When Anna, our Chief Minister, moved a
resolution in Tamil Nadu legislature on
18th July, 1967, the entire House rose and
cheered not once or twice, but thrice. It
is said that the British obtained the Indian
empire by a fit of absent-mindedness
Perhaps I think by a fit of absent-minded-
ness, the TNCC also supported that reso-
lution, They could do nothing else but to.
support it. They supported it when it was
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impossible for them to oppose it. Their
goodwill came to us when we did not
.require it.. It has been delayed and denied
so often that people lost faith in them and
could not believe -that the Tamil Nad
Congress really supported it, even though
‘they did it.

The people of Tamil Nadu thank this
‘Government for giving the facility to pass
this constitutional amendment. We are very
thankful to you, however much we may
recent the attitude of the Tamil Nad
-Congress,

This Bill has such a history and it is the
culmination of the wishes and aspirations
of the people of Tamil Nad for the past
15 years, As I said, it transcends the nar-
row issues of party politics. As our minis-
ter said, today we feel it is an auspicious
occasion. In the name of that great martyr,
Sankaralinga Nadar, I request the hon.
members of this House to pass this Bill
unanimously, As I request the hon. mem-
bers to pass this Bill unanimously, need
I tell them how happy the people of Tamil
Nad will be for this gesture of goodwill
and brotherhood the other representatives
of India have shown to their fellow coun-
trymen, which will strengthen the bonds
of unity and integration ?

Vazhga Tamil Nadu!

MR. DEPUTY-SPEAKER : The Debate
on this bill will be resumed later on.
16-30 Hrs.

MOTION RE, STATEMENT ON FLLOOD
SITUATION IN THE COUNTRY—contd,

MR. DEPUTY-SPEAKER: Now, we
shall take up the Flood Debate for which
the time is already up.

SHRI THIRUMALA RAO (Kakinada) :
We do not want to waste the time of the
House. There is a long history as to what
happened after 1947 Calcutta Congress.

MR. DEPUTY-SPEAKER : Why don't
you speak tomorrow ? I shall call you first
tomorrow and not nmow. We shall take up
‘the flood debate, We have an hour and a
half. I would like to know how much time
ithe hon. Minister will take, I understand
that the Minister will take fortyfive
minutes,

We have 45 minutes at our disposal and

those who have not yet participated that -

day, will be allowed to do so now. I shall
L59L.SS/68—9
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call Shri Rabi Ray first and one or two
Independents later.

SHRI S. KUNDU (Balasore): Sir, in
place of Shri Dwivedy, 1 shall speak. He
is not speaking on this,

16.32 Hgs.
[MR. SPEAKER in the Chair]

MR. SPEAKER: That day, on flood
debate, one or two independents have also
spoken, Shri Raib Ray wants to speak on
this, The time allowed is 20 minutes. I
would advise you to confine yourself to
this time so that you both can be accom-
modated.

SHRI S. KUNDU : Sir, in place of Shri
Dwivedy, I shall speak. He is not speak-
ing, I shall take seven minutes only.

SHRI THIRUMALA RAO: 1let me
speak on the Madras State (Alteration of
Name) Bill.

MR. SPEAKER : Let me first have the
Congress Members’ list. Now wc are in
the flood debate, Tomorrow you will
plcase speak.

st <fa T (TX) : e AR,

T A2 F ATHA AT I AT THATT T,

AV 0 20 AN q29 7.7 73 ¢ qg fAfeaT

O { I ¥ AMAA OF TgeAq TATA
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fax & 26 ardr 71 F/@ THATT gIAT AT
&Y FT Jg TAFT AT gA1 6 38&
IR F F v qAY o FY Faed faw
AT §7 I8 g fear fF ag 92 awr
9 o A1 % #fadt w1 oA afew
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TN T AT | F ATTHY TTATAT AT
fir gt #1 Fa feafa & amaror feare
F 9T F 0F & grar § Forawy sfear &
FAT FET & | AT FNT IAFT ;T @
g T IARIT A FT A FH 100 F4T
77 TG g | AfEw ot g et o
et 71 3o agr & foar Y faar
TaT

g 97 TF WA TEAOET & | FET A0
TEF 75 IA T HICT T IAF T HY
g1 FET fAeT | e o ¥ 9T g
AN § ArEw 9 77 foq ) ag aga
F=WY AT A7 | IF IqHY ForwTaT ard
a9 IqF TN AT FT AT JifF
g THFT GgA g1 FC a9 fF 399 TRy
F7H AT =91 ®1 f@gaTaT | IHHT ATH
AT 3T 97 AT qg enfaRT A FY
geE 4 | e AW @Y g e §
TH G AN ATCHSAT FL W@ &4
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FIE AEIAAT AEY G 9T | T T9Y
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N wT Heafes ¥ f2F 77 & a1 a7
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fodte 3 smae five #1% dg@ g
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3% AR Iz fofts F@ A gAX FW
q% T | § 3oy famd) w71 g fa
w1Y 3§ a1 § Aifwg fe dma, 3,
fqETT A7 iy 9AW | e AT TFAT
¥ o oY afg g€ & a7 F0T qvve Ay
qget fenamY & | ToT wREY TAEY
QU 3T 3G AL FTAFATY | A7 T AT
A FT F T AR FITA T 2T FIAT
fgd | 3INAT qATEHT FY AT ¥ qNET
g fF agza g M R FTAF | FW
F1 ITT a9 FT JHIAAT & A7 ISHT
TTHITHT AZTgar 3y aifeg anfa =i 13
AT AN AT FG7ET TF § IAFT gAA T
EARED!

MR. SPEAKER: Shri Daschowdhury.

SHRI P. G. SEN (Purnea): This side
also may be given a chance,

MR. SPEAKER : Your name is fifth on
the list. There is a first list and a second
list, There are three names on the first
list. Your name is in the second list, So
T do not think you will get a chance, Next
time when floods are discussed you may
have a chance.

SHRI B. K. DASCHOWDHURY
(Cooch:Bihar) : Mr. Speaker, at the outset
1 crave your leave to give me a little more
time though I do and I should honour the
Chair’s order, to be as brief as possible.

If you go through the report that has
already been laid here by the Hon. Minis-
ter, you will find that the most affected
area in north Bengal, though the death
roll there is much lesser than in other dis-
tricts, is the Cooch-Behar District; but it
is surprising that no mention is there of
the huge deluge and devastation wrought
upon this entire district, Even in the Gov-
erpment report, it is mentioned that about
640 sq. miles out of 1323 sq. miles of the
entire district have been affected, though
I know the affected area is more than 700
sq. miles and the population affected is
about 6 lakhs, with 42 deaths and 117 per-
sons still untraced. It is no doubt a fact
that the death toll is very heavy in the
nearby district of Jalpaiguri. But what
about C'ooch-Bihar ? What happened in the
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first week of October has not been men-
tioned at all, I am sorry to say I never
expected that treatment. Never the 12 lakh
people of Cooch-Bihar expected that the
happening in Cooch-Bihar would be so
much neglected either by the State Gov-
ernment officials or the Union Government
officials and also by the hon. Minister
here. T had an occasion to speak to the
hon. Minister as to what happened there
and what has been described here, I got a
prompt reply from him that the report
laid here is only the report submitted by
the State Government, I do not know what
wrong has been committed by the 12 lakh
people of Cooch-Bihar district that their
affairs have not been properly described
and their conditions and sufferings have
not been properly brought to the notice of
the House and to the country at large.
With your permission, Sir, I would like
to read this long telegram whith 1 got
only yesterday night and from that you
can casily imagine the conditions, the
sufferings and the agony of the people of
Cooch-Bihar, The telegram has been sent
by the President of the Bar Association,
Makliganj sub-division which is one of the
affectcd areas of Cooch-Bihar, It says:
“MEKLIGANJ PEOPLE EMPHA-
TICALLY DEMAND JUDICIAL EN-
QUIRY AS TO WHY FLOOD WARN-
ING WAS NOT GIVEN BY RESPON-
SIBLE ADMINISTRATIVE OFFICERS
IN SPITE OF INCESSANT HEAVY
RAINFALL FOR THREE DAYS AND
TEESTA CROSSING DANGER LEVEL
AT TEESTA BAZAR () OFFICERS
RESPONSIBLE FOR UNPRECEDENT-
ED LOSS OF LIFE AND PROPERTY
IN NORTH BENGAL MUST FACE
TRIAL () MEKLIGANJ PEOPLE
FURTHER DEMAND JUDICIAL
ENQUIRY INTO THE AIRDROPPING
INCIDENT ON SIXTEENTH OCTO-
BER WHICH RESULTED IN TWO
DEATHS ONE IMMEDIATELY AND
ANOTHER AFTER HOSPITALISA-
TION AND INJURY TO SEVERAL
OTHERS (.) INQUIRY AS TO WHE-
THER SIGNAL ARRANGED ON
GROUND WAS FOR LANDING OF
GOVERNOR HELICOPTER OR FOR
AIRDROPPING AND WHETHER
OFFICERS CONCERNED HAD
KNOWLEDGE OF THESE MAT-
TERS (.) WHETHER AIRDROPPING
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WAS BEING DONE IN THE NEIGH-
BOURHOOD () NECESSARY ACTION
REQUESTED (.) ADDRESSED PRIME
MINISTER REPEATED DY. PRIME
MINISTER HOME MINISTER DEF-
ENCE MINISTER IRRIGATION

MINISTER”.

1 belicve the hon, Minister of Irrigation
hizs also got a copy of this telegram, What
vic get from the telegram is that there was
the flood with devastations and there were
sorrows, sufferings and agonies of the
people.  Vast areas were inundated. Not
only that, Sir, the tclegram mentions about
the failures of administration also, It was
nct only after but even before this flood
that therc was no administration in the
area, To give one example, theré was sup-
posed to be the airdropping of food, but
the pcople did not know of it. not even
the officers. Suddenly, on the 16th October,
an airdropping of foad was made as a
result of which several persons were
injured, one died instantaneously and
cnother died after hospitalisation, So, this
is the way how the administration is
functioning.

We have also seen the S. N, Ray Report.
In the report, it has been cleatrly stated
that not only some of the officers failed
in their duties they did not even give the
proper and timely warning for flood as
the officers were callous and lazy as well.
The officers took the whole matter in a
casual manner., It has been suggested in
the report that the officers, both civilian
and military, took inordinate delay in giv-
ing aid. We do not know how to explain
this matter, We know one thing., There are
penal laws in our country, If a person
commits a murder, he is tried and in some
cases he is hanged too. When the officers,
as given in the government inquiry report,
did not take proper care to warn the peo-
ple so that many people could have been
saved or at least much of the properties
could have been saved, I wonder what
action is proposed to be taken against those
officers ? Would this be a simple case of
dereliction of duty or would certain spe-
cial trials be held ? If an ordinary citizen
iS to be tried and hanged too for commit-
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ing a murder. why should these officers
who were responsible for the loss of levies
of thousands of people, not be tried? 1
want a straight answer for this from the
hon. Minister.

What happened in the later part of the
first week of October ? Mekhliganj, Tufan-
ganj and Mathabhanga sub-divisions were
completely isolated for all practical pur-
poses. Even on the fifth day Mathabhanga
could not be contacted by the local dis-
trict officers. There is one river there,
Manshari, and it was so much swollen
with flood fury that nobody could dare
cross the river by ordinary country boats,
and only on the fifth day the Deputy Com-
missioner, Cooch-Bihar, could make con-
tacts with the town. That was the situa-
tion. There is another road to come to
this Mathabhanga Sub-division from Mek-
liganj. That was also isolated due to the
destruction of a bridge, There is another
road from the other side, from Shittal-
kuchi, but that was also dislocated, This
was the position that continued for some
days. In the Tufanganj area, specially the
worst-affected areas in the district are
Shalbari and Phalimari, I would like to
submit to the hon, House, that the people
there could not be contacted even after
the 9th October though it happened on the
5th October. That was the position, The
Haldibari police station area remained iso-
lated suspended. There was no cormmuni-
cation, no tele-communication, no road,
nothing of that sort. In spite of this, it is a
pity that neither the State Government offi-
cials nor the Central Government officials
did care to give a clear picture as to what
happened in Cooch-Bihar. This is the most
graphic picture that I have tried to give to
this House and to the whole country, But
that is not all. It is not possible on my
part to describe what happened; not only
is it not possible for myself but I would
submit that even the mightiest pen of a
journalist would be baffled to describe
what had happened,

When I got the news that the Prime
Minister would be visiting North Bengal,
I personally sent a wireless message from
Cooch-Behar requesting the Prime Minister
to see some portions of Cooch-Behar dis-
trict, The Prime Minister did visit on the
24th October, and I told the Prime Mibis-
ter on that occasion that it would have
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been better if the Prime Minister and also
the Deputy Minister who was with her on
that occasion came there crossing these 25
or 26 miles by road, from Jalpaiguri to
Mekhliganj, so that the entire party could
feel and guess what had happened., Even
on that day, the 24th October, at the end
of the third week, there was stench com-
ing from carcasses, That was the situation.

Is it that the |;eople of North Bengal
are getting this flood havoc only this year ?
As a matter of fact, each and every year
we have been facing these great flood
havocs. This is a national calamity. This
is stated even in government reports that
each and every year North Bengal is losing
property worth about Rs, 2 crores.

A Master Plan was prepared to avert
this calamity. It was suggested in this
Plan that Tiesta basin should be control-
led, the entirc flood water in the area
should be controlled at a cost of about
Rs. 140 or Rs. 150 crores. That plan was
there, Not only the fury of the flood water
would be controlled thereby, but it would
open up the possibility of supplying eight
lakhs kilowatts of electric power and of
irrigating about 4 lakh acres of land.
But I cannot understand why this Govern-
ment, when they are facing such destruc-
tions and devastations each and every year.
are not taking proper care of all thesc
things and why they are not taking up this
Master Plan which was drawn up under
their care at one time.

Sir, what do we find in the North Benga!
rivers ? It is not a question only that the
embankment should be built, The embank-
ment should be widened, the embankment
should be strengthened. That is a big
problem, These river beds are going up
and up and there is formation of silt each
and every year. If this process continues.
in the course of another 50 to 60 yecars
the entire north Bengal area will be turned
into a desert by the formation of silts of
the rivers of North Bengal, namely, Tiesta,
Jaldakha, Torsha, Manshai, Raidak, Gada-
dhar and Shankosh. That will cause great
devastation,

MR. SPEAKER : Please conclude,

SHRI B. K. DASCHOWDHURY : Nei-
ther the Minister nor anybody else cares
to speak about Cooch-Behar and so, Sir,
¥ am taking some time on this point.
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MR. SPEAKER: You have taken 15
minutes, There are other Merbers also.

SHRI B, K. DASCHOWDHURY : All
these river beds are going up and up from
year to year, It is mot only that some
scheme should be taken up to protect thc
towns as suggested by the hon. Minister
in his statement. The embankment to pro-
tect the Jalpaiguri town should be widened
and strengthened, That is what the Minister
has said. A similar scheme to widen and
strengthen the embankment along the river
Torsa for protecting Cooch-Behar town
should be taken up immediately, Other-
wise the entire town will be washed away
in the case of a next flood. Dredging of
the river is a most essential thing, but we
do not find that that has been taken up
in the case of these rivers, The hon.
Minister has suggested the proccss of dredg-
ing of rivers in the case of Bihar. I request
the hon, Minister to take up this system
of dredging in the North Bengal rivers
also.

The hon, Minister, towards the end ot
his report, has mentioned about the flood
control works carried out in Mississippi.
In Mississippi, not only the question cf
dredging. but also the question of affore-
station was taken care of. So, I would
request that all thesc necessary measures
should be taken to protect the Cooch
Behar town. 1 personally request the hon.
Minister through you, Sir, that protection
should be given to the people of Cooch
Behar. The embankment along the river
Torsa should be widened and strengthen-
ed. Construction of a bridge over river
Manshai is also very necessary and should
be taken up, Otherwise, Sir, in the course
of the next flood the Cooch Behar town
will be completely washed away. In order
to control the flood, the construction of a
bridge has to be planned, and I would 1e-
quest the hon, Minister to think of cons-
truction of a river bridge over the river
Manshai to protect the Matabhanga town.
Otherwise it will be very difficult to pro-
tect this town and its huge population.

There is one last thing which I would
like to mention, We hear, we talk so much
about the people of Viet-Nam. But, Sir,
we have got our own people who are liv-
ing in Indian enclaves, These are Indian
enclaves and nearly 15,000 to 20,000 peo-
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ple are living in these enclaves, By all
means they are Indian citizens. There are

123 such enclaves surrounding ' Cooch
Behar and Jalpaiguri districts. The people
living in those enclaves have all the rights
under the Constitution of India as we have
the rights as citizens under the Constitution
and as the hon. Minister has the right
under the constitution, So, they should be
protected, ‘But in this particular case 1 do
not find any scheme from the hon. Minis-
ter. So, I request that the hon. Minister
must pay due consideration for those peo-
ple, the Indian citizens, who are living in
the Indiam enclaves, It is astonishing, Sir.
that we do not consider our people as our
people. . ..

MR. SPEAKER: I entirely agree with
you. I must safeguard the interest of the
other Members also.

SHRI B, K. DASCHOWDHURY : It is
a very important thing, Sir. We have our
own people living in these Indian enclaves
but nowhere it is mentioned in the staie-
ment as to what action is being taken to
protect these people, May 1 havc a clear
answer from the hon, Minister 2 Will he
declarc here and now that sicps will be
taken to give immediate relicf to these
Indian cnclaves people, 15 to 20 thousand
in number, who are Indian citizens and
have the same rights under the Constitution
as the hon, Minister has. Sir, the people
of North Bengal are giving by way of
revenuc annually Rs, 200 croics from tea.
tobacco, timber etc,

17 HRrs.

MR, SPEAKER: Order, order., You
will have to resume your seat, There niust
be some limit, Other members also have
to speak, -

SHR] B, N. KATHAM (Jalpaiguri) : Sir.
1 am very keen to speak a few words on
the great calamity which overtook North
Bengal. Due to heavy rainfall and land-
slide in Sikkim and Bhutan hills and the
plains of North Bengal, there were exten-
sive breaches in all the embankments along
the Tista below the Coronation Bridge
particularly in Jaipaiguri district, where in
the river Tista it started on the 5th Octo-
ber at about 12-30 A.M. This embank-
ment in Kathambari first burst out and the
water rushed vigorously destroying the
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villages of Chengmari, Kranti and Chapa-
danga Anchal in Mal Block Dcvelopment.

The Domohani embankment was breached
and the flood water rushed thrcugh Domo-
hani, Moynaguri, in the south side of
Barnes, Jorpakri, Mekhliganj etc, dcstroy-
ing 300 villages. At about 2 A.M. on the
5th the Jalpaiguri embankment which used
to protect the town yielded to the pressurc
of the furious volume of rising watcrs when
all were asleep, The people of these loca-
lities could not realise what was happen-
ing bcfore they found themselves almost
under chest deep water, Somehow they
left the house and ran to places of safety;
others climbed on house tops aid those
who could not open their doors or come
out of their houses or could not go to
places of safety lost their lives, They could
not save their belongings i.e., ornaments,
cash, money etc, Almost all the cattle and
livestocks were destroyed, The water rc-
mained stagnent on the second day also
and the people had to go without drinking
water and food for all the period. Only
on the third day non-official relicf camne
from ncighbouring  kind-hearted peoplc
particularly of Siliguri, Oodlabari, Mal and
the tea gardens of that area. Government
relief worth the name sturted coming
somewhere on the 9th or 10th November.
I had the privilege to survey the flood-
affccted arcas of Jalpaiguri, The devasta-
tions caused by the flood are beyond mea-
sure, The district was the worst affected
and the town was flooded to a hcight of
two to four metres, Consequently, road,
rail and telecommunications wcre severely
disrupted in this district. One inay estimate
the loss of food crops, paddy, other culti-
vated crops and material propcries, but
how the exact loss of human lives and
cattle could be ascertained and estimated
is a matter of question,

The impact of floods in the rural areas
was horrible. For example, in Mal
Moynaguri Development Block 300 villa-
ges have been washed away, About 30,000
people of these Blocks have been rendered
homeless, Out of these people who were
sheltered in the relief camps, about 15,000
people have been sheltered and at least
2,000 persons have perished in the flood.
About 13,000 people have taken shelter
with their relatives. The arca covered by
these Blocks and affected by the flood is
80 sq, miles. The total area under Aman
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paddy which has been totally destroyed is
37,000 acres.

I would like to draw the immediate
attention of the Government to the follow-
ing requirements :—

(1) The quantum of relief which is now
being given is too meagre to cope with the
said plight of the flood-affected people, and
hence it requires immediate increase in
supply.

(2) The water supply arrangement should
be adequately made in the urban as well
a« rural areas.

(3) Very large supply of warm clothings
and blankets to the affected people should
be made because of this cold season.
Baby food and milk powder should con-
tinue to be supplied to the children, sick
and discased people. Loans, to all fhose
affected and suffered heavy loss to be
granted immediately and without interest.
Assistance to needy students for books and
paper should be made available without
any difficulty. Free tuition fess for at
least one year to the students is also
necessary.

The valuable Bar Library is completely
Jost and it requires replacement,

The Central Co-operative Bank, Jaipai-
guri have lent Rs, 30 lakhs in short term
loun out of a total of Rs. 42 lakhs given
in the affected areas. There is no chance
of recovery of Rs. 6 lakhs of long term
loans from the affected areas, Central Co-
operative should be reimbursed of their
unintentional loss, writing off the loans
taken by those flood affected people as
they are not at all in a position to repay
the loans.

Gratuitous relief to the cultivators in
affected rural areas should be given 1ill
the next kharif crops is available. Rupees
one hundred in cash per bigha of land
under actual cultivation should be given
to prepare their land. The cultivators
should be supplied all kinds of sceds and
manures free of cost. Plough cattle should
be supplied as grant, Grant also should be
given to reconstruct their houses, Supply
of C.I. sheets for construction of houses
is necessary. Lumpsum grant ard loan is
necessary to each family, T urge that fur-
ther steps  should be taken to prevent
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future occurrence of floods. For this, the
embankment bund in Kathambari thould
be strengthened, widened, raised and fully
repaired so that floods of the magnitude
occurring this year could be prevented in
future. The breach of this bund inundated
vast area of the district. Without the
immediate repair of the bund the rehabi-’
litation of those affected by ilood will not
b: complete and practical. This is the
foremost job at present,

I suggest that some schemes should be
prepared to divert the present Tista chan-
nel into the old channel so that the cur-
rent of the river may not 2rode the village
and town and rehabilitation work made
casier thereby.

1 also suggest separate centres in the
rural areas for administration of relief and
rchabilitation so that the day to day needs
of the people could be assesscd and require-
ments met with. Permanent medical relief
units should be provided in the rural areas.
Besides, an Executive Officer for relief and
rchabilitation should be appointed and
stationed at the Mal Thana Headquarters.

From the point of view of the loss
suffered by the people of North Bengal
a huge sum would bec necessary for their
reliecf and rehabilitation, T urge upon the
Government that at lcast a sum of Rs, 50
crores should be allotted for their complete
rchabilitation.

In these days of modern scientific deve-
lopment and with the help of modern ins-
truments it should be possible to know in
.advance the movement of floods. So the
effective system of giving warning to the
public should be provided. Our Govern-
ment is spending a Qery huge amount of
money every year for our Irrigation De-
partment and wc have got our officers

properly trained from abroad also, Our
Irrigation Department are well cquipped

with all thc latest and modern scientific
instruments also, but it is a pity that in
spite of all these, this Department failed
to give timely and proper warning to the
flood affected people in advance,

I very strongly feel that there was gross
negligence on the part of the Irrigation
Department looking after the job in Jalpai-
guri District. Because ] personally know
that the said Kathambari bund was leaking



269  Statement on
quite some time in the past and it very
badly required immediate attention for
repairing, But the department did not pro-
pirly repair the bund. They were patching
the leakage here and there with sand bags
ckly, as a result of which the bund in
question remained exposed and it gave way
us soon as water approached and overtopped
it. If the bund has been repaired properly,
the flood would have been prevented.
Ir. my opinion the bund of the size and
nuignitude which has to prevent the furious
floods of the Tista require strength and
for that large scale handling is necessary.
P.tching work here and there is of no
censequence,  Onc overseer was stationed
p:rmanently at the particular point to look
after the bund on which our Government
srent sufficient money; but the officer
sccmed to  have neglected his  duty.

It is quitc evident that the administrative
ofiicers are responsible for their failure
and consequent huge loss of property
ard human lives, It is, therefore, strongly
urged that a judicial enquiry should be
s¢t up to punish those who are responsible
fcr the consequences of the calamity,
The officers found responsible should not
be allowed to go scot-free after their
vransfers,  We know many of the officers
found primarily responsible for the con-
scquences have already been transferred.
But the punishment with transfer will be
of no value at all. It is, therefore,
nost cssential that a  judicial enquiry
should be instituted as carly as possible.
Thank vou, Sir.

MR. SPEAKER rose—

SHRI P. G. SEN: I am coming from
Purnea. Please see, this entire chunk of
territory is Purnea which has been washed
away. It has been as severe as in
Saharsa and Darbhanga. I protest strongly
that T am not allowed to speak now. Why
should T be allowed to speak only in the

sccond round ?  Purnea has been so
tadly affected. After Jalpaiguri, it is
Purnea.

MR. SPEAKER : Plcase sit down. Let
us see,

SHRI P, G. SEN : I strongly object,

MR. SPEAKER : Luckily for you. your
name is in the second list. It was not in
the first list,

SHRI P, G, SEN: Why should it be
50 ?
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MR. SPEAKER : That is your party’s

concern,

SHRI P. G. SEN: Why do you want
me to speak only on the second round 7
1 have seen the floods myself,

MR, SPEAKER : Will you hear me
for one minute at least? T am follow-
ing the list given to me by your party.

SHRI P. G. SEN: Those who have
not seen those floods are getting enough
time to speak. The House is sitting again
today on the same matter. But we who
belong to the flood-affected areas like
Purnea, who have been suffering, have not
been allowed to speak.

MR, SPEAKER: If you do not want
me to follow the list, well, what can I
do?

SHR] P. G. SEN:
out then ?

MR. SPEAKER : After the first list, T
will call you.

SHR] P. G. SEN: You are calling all
those who are absent, and you are not
calling me,

MR, SPEAKER : You are a little exci-
ted. Wil! you kindly sec the list ? (Inter-
runtion)

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Will
you allow me to deal with the matter ?
Why should you want to help me? I
can take care of myself. Now, should T
not call those Members whose names arc
in the first list? Should T not just call
them even if they happen to be absent ?
Mr. Sen will consider this coolly,

Should we all go

SHRI P. G. SEN: I had given my
name much earlier. Why am T not called?
All those Members who are absent in the
House are called.

MR. SPEAKER: Your name is not
in the first list supplied by your party.

SHRI P. G. SEN : T regret that I have
not been called though I am one of those

who have suffered from the floods in
Purnea.  Please see this diagram .of
Purnea. .

MR. SPEAKER : You should have
shown that to your Whip. Not to me.
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SHRI P, G. SEN: Why do you say
that must speak only in the second round?
1 am becoming the laughing-stock of the
House,

MR. SPEAKER : Well, 1 will extend
the time by another 15 to 20 minutes.
But 1 am not going to allow anybody

1o speak for more than two or three
minutes., I shall read the names: Shri
Basumatari is in the first list. Shri Las-

kar’s name is also there. He may come
‘later on, but now he is not there. This
is the first list. Then comes the second
list. Mr. P. G. Sen and Shri Shec Warain
are there,

SHRI P. G. SEN: I had sent you the
chit.

MR. SPEAKER : It did not come,

SHR] SHEO NARAIN (Basti)
name was in the first list. We sat tiil
7 O’clock the other day. I had sent my
name on the first day itself.

MR. SPEAKER : Well, from the Oppo-
sition, I know only one or two names
come from cach party among them. It is
the ruling party that gives me trouble.
Whatever list 1 get, I accept. What does
it matter, whether it is Mr. Basumatari or
Mr. Sen who want to speak ? It makes
no difference to me. 1 follow the list of
the Congress party as regards their spokes-
men,

My

It will read it:

“Apart from the list of the Congress
speakers already given, the names
of Shri P. G, Sen and Shri Sheo
Narain may kindly be included in
the list.”

So, what is the use of your shouting?
You must take it up with your whips.
1 am following the list given by the
various parties. Otherwise, I will get into
trouble, Now, Mr, Kundu,

SHR] S. KUNDU (Balasore) : Sir, as
you know, for the last four years, Orissa
is passing through a bad state of affairs.
Starvation, drought, floods and cyclone
have visited my State and the deluge has
been repeated again. Devastation has been
followed by destruction. About Rs, 100
crores worth of property has been des-
troyed and damaged in Orissa. Our sym-
pathy also goes to North Bengal where
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the same type of tragedy has taken place.
This has become a regular phenomenon
every year. Whenever we come to this
House, the minister comes forward with
a report. Let me read two lines from
the conclusion of the report :

“This year’s flood have once again
brought out the necessity of accel-
erating flood-control programme and
the necessity for the State Govern-
ments to provide adequate resour-
ces during the fourth plan for this
important subject.”

Sir, the States have been reduced to
district boards. When we ask for relief
from the minister, the ball is kicked back
to the State, Dr. Rao has just returncd
from a triumphant tour of the U.S.A.
and he says that in the fourth plan, the
States should give adequale money for
flood control. He is under a misconcep-
tion. In the Constitution, flood contrcl
is not mentioned in the State List. It
should be a concurrent matter, In the
‘US.A.. the Federal Government spends
most of the money for flood control. So,
it should be the bounden duty of the
Central Government to spend all the
money required for flood control,

The Subarnarekha river in Orissa is a
river of sorrow. The hon, Deputy Minis-
ter, Shrimati Satpathy visited thal area
and the people had given her a memoran-
dum. 1 hope she will act on it, The
river is causing lot of havoc and destruc-
tion. Last year Dr. Rao visited Balasore,
but so far nothing has been done. Tt is
a tragedy that people arc dying within
2 KMs, from the place where rice is being
sold for Rs. 2 or Rs, 1.50 per kilo.
There is abundance of rice, but people
do not have the buying capacity. In Orissa,
the total irrigation potentiality is 59 per
cent, but it is a tragedy that hardly 7
or 8 per cent of the cultivable land is
irrigated.

But in cerlain States where there is no
potential of irrigation a large portion of
the land is irrigated. I can say that about
one-tenth of the total waters of India
passes through ‘the rivers of Orissa. Yet,
except the Mahanadi river valley project
which was taken up 20 years ago. nothing
more has been done. 1 would implore
on Dr, K. L. Rao and hi¢ colleague that
they must do something by taking up
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the problem on a war footing. If you
cannot take up flood control woik ‘on a
war footing, you cannot fight China, There
is no doubt about it. Mere speeches are
not sufficient. You have to deliver the goods.
People are dying every day without food
and human beings are being” washed away
by the flood waters. So, I want a specific
reply as to what measures you are going
to take preventive measures, so far as

Subarparekha river is concerned. I know
there was some proposal. First of all,
there should be an investigation. This is

an inter-State river, passing through three
States, Bihar, Bengal and Orissa. If this
river is tapped on the lines of DVC, it
will produce electricity, it will irrigate
more than 15 lakh acres of land and it
will permanently control floods. So, let
the investigation start immediately and
let there be some measures for flood con-

trol. I am sure Dr. K. L. Rao will
announce it now on the floor of the
House,

Last time when I took part in this

dcbate 1 suggested that a commission for
irrigation and flood should be appointed.
For a long time we have been hearing
that Dr. K. L. Rao is going to appoint a
commission for irrigation. But nothing
has been done so far. It is an important
matter. 1 hope he will appoint a com-
mission to investigate the problcais = of
flood and irrigation.

Then I come to the relief squad. It is
shocking and astonishing thing that for
about six days the railway cmployees in
Kalupadaghat railway station were on the
over-bridge and nothing could reach them.
Our army is there and we have got heli-
copters,  Still, because of the absence of
a relief squad we could not rush food
to them. Therefore, let them organise
a relief squad, '

Then, I have always suggested that in
the budget there must be a specific pro-
vision for relief. When I wrote a letter
to the Minister he told me that he has
referred it to the Finance Ministry. Con-
sidering the importance of the problem,
they must prevail on the Finance Ministry
to previde at least Rs. 50 crores every
year for flood and relief work.

MR. SPEAKER : I have got the name
of Shri Somasundaram im my list. Does
he want to speak on floods ? Madras is
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a famine-stricken area. If he insists, 1
will give him an opportunity now. Other-
wise, he can speak on famine,

SHRI S, D. SOMASUNDARAM (Than-
javur) : 1 will take only one minute,

MR. SPEAKER : The next name in my
list is that of Shri Basumatari: Before
that, could 1 give an opportunity to Shri
P. G. Sen?

SHRI BASUMATARI (Kokrajhar) :
Yes. Sir. You may call him first,

MR. SPEAKER : All right. Shri P, G.
Sen. The hon, Member has been kind
cnough to give you the opportunity first.

SHRI P. G. SEN: I refuse to speak
now. '

MR. SPEAKER : All right, Shri Basu-
matari. But 1 want to point out one
thing.” Even now lists are coming to me.
I do not know how I can function, at this
rate. It is impossible.

& TrRTEATE el (TeAT) oW
wigw T 27 sy, AfFw gsw Q@
T Dfwa 1

) AT FTET (TETAT) ¢ svae
W=, fagre & wes AT gan &, agi v
fard g agm arr 43 3w §, Pk wroor
F7H AT &, A ST 77 F, R EY
T E, ISEI A AN T E L T AW
Arqor F7F et @7 srgar § A
"HTHOT FT GYT HAT A8 £, IAGT &V AT
Y BT 7 AT T E, Fr ady afe-
gy &, faasy ffr w1 so @A
TETE 7
MR. SPEAKER : I think in future I

will have to leave it to the House to decide
for itself without my interfering with it.

SHRI BASUMATARI : Mr. Speaker, it
is a surprising thing that whiic pcople are
suffering on account of floods, instead of
actually helping those people or giving
concrete suggestions about helping them,
the hon. Members opposite are only criti-
cising the government for this omission
or that. My hon, friend, Shri B, N.
Katham from Jalpaiguri gave a very good
suggestion and the Government should
take note of it.
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You know, Sir,” Assam is a State of
chronic diseases, suffering irom natural
calamities sometimes from flood and some-
times from drought and earthquake and
so many other things. I do not like to
go into details of that. This time the
floods in Jalpaiguri and other parts of
Bengal created a problem for a part of
Assam, the area which | come from,
namely, Kokrajhar, Gossaigaon, A gomoni,
and Golakganj area of Dhubri. When I
went to that area I had a chance to go to
Jalpaiguri side also and there 1 found people
suffering likc anything and cattle dying
like anything. The people had no food.
The Government of West Bengal took
some serious steps to meet all the gricv-
ances. But it is very tragic that our hon,
Members of the Opposition do not appre-
ciate what the Government did. That is
the, most tragic thing. We cannot remove
difficulties only by hurling words in this
house. We should find out with cool brains
what mecasures should be taken.

Our Minister of Irrigation is an expert
and a technical man himself.
Assam very well

He knows
; 1 think, bctter than me.
He promised me to go to Assam and
redress the grievances of Assam by
putting some dam and controlling the
floods with all possible permanent measures
and all that. There are some turbulent
rivers which overflow and always create
flood, such as, Pagladia, Subansiri.
Gubru, Nana. Dibang, Disang. Brahma-
putra and others., Brahmaputra is a very
big and powerful river and T rcquest him
1o take steps to control it. Unless the
Brahmaputra River is trained, the other
rivers cannot be controlled.

The other day we had a meeting with
him and 1 told him that whcnever we
go to the State Government, the State
Government says that the Government of
India does not take any care and are
very callous. When We speak to the
Government here, they also say that our
Assam Government is not doing anything.
We are in a dilemma, what to do. I asked
“him in the meeting held bctween Minister
of Assam and Dr. Rao as to who was
right and who was wrong. There it was
found that some of the schemes or pro-
jects have not been carried out even
after these 20 years. If this is the state
of affairs created by the Government of

A
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India or the State Government, I do not
know how this calamity can be removed.
Therefore without hurling words I want
to appeal to Opposition leaders and hon.
Members that without criticizing anybody,
everybody should put- our heads together
to find out the ways and means to protect
against floods and calamities,

Our hon. Minister of Irrigation was in
the Board beforc he became a Minister.
I am told by the hon. Minister of Assam
State that he is taking very keen interest’
about Assam. My only appeal to him
is that he should send some¢ technical
persons for Assam to abroad. Why I
say this is that in the meeting it was
found out that our officer:. who are at
the helm in Assam, are not so expert as
to devise schemes. So it is not wise to
find fault with them, The hon, Minister
himself is an expert and he should con-
sider and take steps so that the situation
can be met.

MR. SPEAKER : Shri Thakur.
DR. MAITREYEE BASU (Darjecling):

rose—

MR. SPEAKER: I wiil call vou. I
know. you are affected.
sfy sporre TR (WETE) o AT

waEn, 4% fro faq FY Fza F1 AT
ag T & g a1, 7 a< e 41
FifF Awaar & fam #3771 |
FT A gaT | & A g AT BT H G
ST Zo TIA FT FAT H GH AR AXT X
for Fyey MYfe T e fag g ) AT
AT qAT, ITF (AT qY FW AIET
1 qarE 2 § 9T 39 Aa F) IAAH
aarr’ g 1 afwa T FTEQ ATHT
&, qTHIT A ST FH] AZTT F WiAT e
&Y Tig ¥ AR T AT FA R I F
fax gafr frens 77 o8 faard, ST
z§ qe) faeqr 1 fwat WY SAaifa®
qrprT - &) gO% RO wd T Seer
qrfy =ifgr 1 @AERT Sle TR
FX T, vae Ay,  faaw
qraeg § a9 g9t & AT AW o TE
sre o AFET ST FET B HIFT TG
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o€ a1 ¥ 37 qifae § s 9% v,
Fo graw & faw | TEw gmdy fam
G AE | AT AT FT A1g N, SAFT
AT WEFT &Y AT, IEKT § WAL A
FATT AL FT qFar | 77 feq & oz
a@ @a7 faeft fa amod foarst @
T A7 AW fAE smeE s ¥} OF
faqg g 8, so  wfasva 9gs |
aarfq ag arg @ 41, TgA 4, AfET
oa19 T Y Ag AT AT AFT B
Iq TATH Fv a4 fegfa 4

¥ AET F Wy fAawTEr #@ Y #@4v
feufa Y, 77 ag o1 sty g Afeg
#F T8 F q1 o7 F20 v 7 faqut aw
FE, TAR0 AT F17 Y qACHIT FY ATHEAT
FET & 17 F Qfgg @w § | f@{R
#1 799 @ ¥@arv, (e A |
y7q gfeifraa g frar g
“It is a pity that cven 36 hours after
the unprecedented floods in the Kosi
river, one does not know to what extcrit
the damage has been caused to the stand-
ing crops and men living within the em-
bankments or that flood water has spread
over other areas also as before the con-
struction of the costly barrage. Not lorig
ago, newspapers in this State pot full
reports about floods in “England withia
a few hours of their occurrence, This
shows that so far as the newspapers of
the State are concerned, Britain is nearer
to Patna than Birpur.”
AT sweaTw Ffeq fF fagre &1 qa@y
ar@ v Awley saar a1 ofefas
oz frgar § 1 =To 1A ¥ ey faE
7 Fg1 & i g Azarg & WiaT 77 T
Y § | 7 q@a g fF gwonF W an
F AT | AT FS THT AT T A &Y
{97 gAATE F[ T a1 IAN (AT T
AT, FE T EY GHA G | A
auT FT AT FASY 43, ¥ Fgar § *
T HiwE frad THa § | A
frataa-da T qeaey & 9 7 9%
3, wgt FRY QT wE gd @ A gt
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SIE( A AT R | T ¥ aga
waE aAT fer w g 1 I gfaw g
FA1 A1 gAata & araey 7 oF I9-qiAiT
WEA A1 TE 1T AF ITET AR AT
T F A AT AT A Y aeE
F0EF foar war ? & ¥ quefamiz
AAN § Awy o A A aw
TI0 AISYT g@T & | 6 AN T
Fgar § % & o a8 a1q afaw w@
FEAT T AHTVT KT FETaT § TRIAVET
LM | H GANTH TH GG F o 7T
HFEATATRATE | T8 T TR

“So far, 112 villages have been shifted
61 of them only partially involving a
total number of 8724 families. Housc-
building grants given so far amount to
Rs. 42.55 lakhs. Approach roads, welis,
tubewells and tanks have been provided
in the new villages. The residents of tiie
arex have been given 170 boats so far

to enable them to move, to and fro, from
the embankments and their agricultural

lands.”

FZT 97 R W Arq g7 411 9§ forg g
F[ A AT E, I MA FT ATEET &7
ZATTHT & AFFT Fgr 97 0F oy ma 7@
4T Y uF o) 917 qgi 97 g a1
AW A Wgw feafy § w8 amgw
fAFa 7w | agl 9% T1F T AT g AT
T o Wew F@id) gé, vEE A
AT H FATFE | A7 fOa== AT, THo Yo,
FAT qIAATT, THo o 7 gAY qEA
g ATE IATATH A GH E A7 T@r
& o &y aqier g e ww Ange,
T qEawY T TAT I9F 0 faw A% qY
o w7 & | Ty & fr faan7 & %
§ qUHIT &1 g AT B FT ML,
0 WAg | FT Fgrar-arer e
g7 s &7 aral & AN '
Y, gl UFE HAE aw@iz g1 g
qe g faar & 8% § Acay &1 qg
g A ? F A gigE ¥ AWE
F&AT AT SqAGIFAT K1 AT @ )
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[=f A= FmT]
ATY AALH T AC AV FHY SR SATTHY
BT TEY |

IR A FE qAY ST TG W AV I
AT 21T T AR § FifF gAR 79 QW
¥F AFET AN G T AT MAF §
afea gm¥ adw J&Y STo Fo THAo
Tq @ UF wwdr It o €
T IT A 4 g T a®m fF ag g7
FRAT &1 FETAATHT T ETUEY
7 7 w7 feafy #1 g7 adF g N
¥ FEqUT F& AT J A(FT  FIH
Jo I3 | § wwgm P o Qe
T 4 AT I O qUAT§ S9 F AT¢
q ag &1 73 anf F#T A1 gaET
T T |

ASeT AEIRT, T 1954 H § AW
15 g7 FEF aF a1g F( OAL o7
AT v H1T G FY AT 1968 § W1 A€
AT IAH 9 AW 13 gAY FEF AT
ATWAT | AT AT TqF AT K0
fF 98 8 AT 15 g FqEF AT 7
afs qeawy g a9 a7 g AT

A< wge faar aafs gam ar av a9

Safs 9 A 13 gAT FEF qET
T AT F WAL AT AT AT IF
F qfcaEaET qg F T99 @7 ART
# S gawm g€ g P graT Ag
Y f& gt ¥ FIT P qer o
T AT AT ZqY AT IT A7 AT
TAT ¥ wAIWIfa FAr A ogwy
&\ ¥ geA FY A =Jwar g
wegwan far ¥ fefegae afde w1 amr
JFTAT H qEIW AT AT TAT AV qH
50 HYT FT FFFT FTAT TI0 AT AR
FEAT & GIT EIHT AT 927 A% A
FE g T ATHT WF 9T G a9 |
T 9T F ag GEA AT TUEA g £
fatwaa s agwr & wf7 sar
¢ 7T 37 wEw * ay frar N av
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IY g W O Iaw @ A W |
IWM 1 IF axg Fv oweara gy
T 3 Y AT w4 A A "
e & Ffwa ot a% 37 fem =gt ma
g AT AEw g 3 & f A awaae
JAT Ao To fT I F IEA I
AT A AHA AT T OFQA
A Fw  F FE) qeaw F AT
natT AFE ALY E, U VA A 7

AR TF qEE 97 FI@HTQ
qETE & @A | A & a1 § 9% aqern
T g g f& gw Swi #1 feamet
AR FTEIRTA 1, qSa78 & WAL AT
#1 afg 39 ¥ fAU oF, 0% FoT THA
T $% T I € I T 39 a4«
FITIRTL T ALY €T § GFAH AL B
T g sfax g @@ & ¢
AT &y 0F g, T gfea aftai
Z foma A & uF o FI37T I TG
¢ T 31T 39 FY AT F A9 g9
A Y 3} € &1 9T 71 gEatE
Y F TET I I8 a1 THIA FITA
AR T 1M £ ? zAfAu § €
T ATed ¥ T e g fF 9 5
grate # AT 9X SAEfF ¥ &
T T o1 TEAFTT A0 T | IR
Fgr a1 f& gEiFdz fagg swiwde,
Aeaed & WG q2E7Y I AT JT
afemt # 3 @ fvar s g
7z & fr w7 9v 9 3T &7 aOw
FAT ZAT & 9 FT Y AW K7 WORT TN
T WIE qg 10 A IS F 39
A FAET GITE A T 68 W AW F
FITU 9 AT 13 FAX FEH THY a7
TAT AT | gATS |9 (AT T a7 9 Sy
FATEA & ITFL Y F | @AY g7
Tz grew 7 Q 92 43 X 99 FEha
7 Y 1 ag FEy v @ o o gy
Afed § 3w 99 FEHT F gFE § I
warfea A8 #1 AR AT 98 I7 FT ¥R
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T2 F 97 FEY E I, ST AR B
oifed afF & 97  FgAT TE AT
F o 9T F qrer FY F9fEET 10 =
FEF FY § AT I AgT IR 9 A 13
E AT AT AT A1 AT M
f@ agiax 10 A1 FGEF T TG S
FEATE 7 FAT T qET THY AL ¥
gea & fo gl 10 M@ FgAF 9T
TG sraEHar & ? Fgq T IR I &
fF ag a1 39 F W &F F7 ™I
AT AT <9I @EW ET AT |

# TH EgT X I, @F gAE I
gt g | A =g {5 ag aawfiT e
A | qEaT F AR qEag ag a0
T JFT T FH SESIRT A AT 100
i &1 g9 A | zafan syagifiE
T I8 Tg F2 (6 gT M | q€ N6
G, EF AW | qead F AT FE
NYT @Y & A T g & fad
WA £ &1 AW qg AT 9T I Gy
F IqT I VAT | AT TH AT FT
o UHo T WM W G HeAT St
q o I egagrfis a@mar | 29 faa-
faor 7 & 27 @@ &I gUM FaAT AT
§ faem g o< ag gamn a1 fF qeawy
F AT & < UH M | A1AEY F fag
J F31 o Trada F7 fanior F41 8 a1 oF
dl g@ % guy 9g UMl 9% F19 &
qifaa g 3R ag wafwmt ik fa=nd
F F AT QAL AE & HFE F GHY
AV IF AEIA F 39T I qEAqd

weqy WEET . AT HIET &
Y qoTA 21 T § |

off worrer STET ¢ sdE AENRT,
# aga Nfea g daw vw fafre 1 a0
fear s )

# qaan <@ 91 5 wiw wiw § afz
T S G991 ¥ Y aga a1 W
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ERT | I F fEATY w1 AT qEEm &
aFs Afad

0 A & ag fAATw w<AT WEm
f& a8 & T qeay fasde g1 AT
1 AW aeww & ac fgy
T ST § #R afoorw ag gar @ fE
YR F1 91 S g A & AR qTay
A 2 amaT & 1 gw fafeeT & wRwr
IZ qTEY AT gEAI AT @IE  zafag
TTET F N F AT UNIT T IT91IT |
T UIA F AW F FIH fawe @

g

g 48 ¢ fF qzary & Wat F uw
o T F AT T8 R AT OF, A1y
I § WY a8 gAY fFewa qT O
TEE | UF A F qOAT AT qH g1
T E 1 # ag ¥y WgAr g fwoow
gfewr Tt # T w@r 27 9@
Il qrEAM AfFT 2 qeg G aeay &
WY & AW qET A A ady § o
YT ZHIL T TR e & FF ag Faer
UF FLSTIHA AT 300 T 9T agr
FEY F AN FT QAT FAT AR_Y
AAZ ITHRATE | I 919 F1 JAT
FIAAA AT 93 | srfET gwIOr
ST K@ A STAT 947 8, @F FY 9@
& fau aafz fear mam ¢ @t ag &

ffeRm e m ) a7 awr d

W 3 & fan smaw ganfa e =
fear o ? & =g fr 7 gat
afagfa #1 qmeT ¥ R @y
AT gTa 7 A HT eI 0T 67 A7
s FAEY d57E S | F wEr o ga
AR 7 3o Fo Mo F sqfyaTa TG
¥ feerwred) & ot 37 9 e st
fear #% &% 0% & 39 & qatg
AT FIE |

FET I T AT AT AfaTA™T
# 41 I F A K @ avE A oy
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[ oz BT ]
g1 FRE I A AEEEFAT F IR
H g e A ag Fgr s

“The ultimate solution to the Kosi
problem lies in the construstion of «
dam in the upper reaches subject to de-
tailed study being made. There is the
possibility of the dam being put up to

control the river and to generate 10,000
kilowztts of hydro-electric power.”

T qF AT FBIR $7 ALY FATAM
q9 qF AT FT FHET JIOAT T 5
DAl FAR A Ui |

AU AERAW : WEAE AT qT
FL qgT A TH

ol o STER : a9 UF e A
F gura fFd 3 wIg | Ao T@ A
I FET AR E R ag zm & F
TN & fau goa FEaEr FX | 39
T FHE F I TA A WOET FARN
AT fammar gom & 1 ETEHE I9E
qETRY FT AT F ATHLC GILT A7 ©ie fear
T I T A 4g gen g fF ST
&1 Ofcar WY g & Fafe g T @ afz-
THETEY HZTAT FA T SATARAT K
T 7 g a1 A, 9AmEm-
9 aifs A F@E g T | IE=E IF
am #1 § 5 qeaea w1 AW qYE AR
9. ffeq -

qeqw WHAW : ATAEA FrA¥ &N
z FFaE AE |

st QA STET ¢ AT TLHT FT AT
&t ata ¢ fF g o ffe Svfe are
sfadz arw fear § sl dew awex
T qTET HTHEA Y OF 5% § FET
2 i faegeama =7 afeai #r fas fee
T ST | AT I AAwerrsy fRar
STE Y AT AT W F) AY g&@ AT TG
1 forsTe AT qwaT § i wAwT aq Y
BT & I T T FAARAE |
qfam sy a7 o fod 7 &Y FaT
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FT | WY g7 F fawg ¥ fom ow
FIAEAT A FAST AT | F o
T ¥ FgW 5 AgraEr w=F e
I F FAE wq A fwd ) ey
gofifrae &, awY g a7 § a1 e
Tz A oA ALY, AT 919 F@i e 07
ST %7 ag feafq w1 2fed ot g@
AT 1 3@ g qgd w15 W
yToW Feargd | feafr Y AT
HIT STAREFAT F AT AW F I
FIH |[ATTT |

99§ g GIET-91 TAHE FTX HATT
SEEYT 4T TAT A7 I AT IoAT
FIAT AEW | § gaemr At g
T qg AAAYT AT TN E AT aw_T
TARI sqaeqT B ALY 4T | T ¥
1 H 927 F UFo Yo o F1 ¥ 7 formy
Ffwa agt & SNfaae ¥ s 72 faa
¥ a7 qzaed 72 T | g nHo e
o F1 fAame ¥ @3 &1 FVO FAATAT
e FENANT A7 AT 2T AT a1y
oY 3 7 A% & AT fqeferaTar syazre
F fom g wede frar s =nfee
g gEA gfas SveE 9T qgT
frrar ot fx s smw afy o @
2 afea 2 a3 w1 e A fram
T ATCETEY A<t 7€ 1 uFo o Yo
T Faemn fe ZARE 1 A KT
g7 AEY T 50 Wi FY T Ar B9
T FATA G ! FET ag gan
FWAWIZ T Tg N P ¥ B
T aTg 9 AL a7 WG Il 2
X &Y N T AT ) | T ATt
HYFTX FIEY AT FT QT FEA AT
WA AT ATEAY & AT FRY F A wEE
2, wfsart § 3o #)y ag swamrfew g fezwor
7 G W ARl ¥ o, wifasa 9
fr ma § 97 ) foT ¥ S For F @?
FAW | W 0F Atg F g
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wsqN  WERA : O faee anfa v
o;H grm ?

A AW FET : TW FAT TF
fage | g & o <o sito F1 F7qa
fed fF s T8 e Ak fifsa fells
R @ G A I Iq a0 AR Ay
T T | @ ACH agi W fauw
AT & ey ufaeTer wew ¥ fE
T 9T T § AR IR I A A
At formT @ ag F 9z #T  gATT =TRAT
a1 afFT gwatE F For 49T 1A
HATGTE | A A1 Mqaa qg §
T8 A FT JHAER q@gT F @
fgwfal & 7 dwd difes
wEal & ary far afem s 7 gE
1 fagg § fa fog o goeme ol o=
I & frrg e TA T AT @Y e

# 7T | o TA § Ardar & f

g ZQ F 1) AT 1 S § A W<

I AU FH I F KA qaeAT

FL FAT ATE q9 T FIH ALY IAT AT

g

MR. SPEAKER : Before I call Shri Sheo
Narain, I would appeal again to Shri P. G.
Sen to speak. He must have calmed down

now. After all, I do not want anybody to
go away with a wounded feeling.

it oMo ¥ (qforar) : spet
#grey, g 9 ¢ fF 3@ &= anf
oy g€ o T arfaw & g qum
afee worgy A framii 1 o< fysan
faar ) agog Efraagd | FE
&w & afd wiY 7g TS 1§ gy SaTer
2 Y Torg ¥ T W R Y T AR
IAT ST F FTE G AT 74w forw &
39 & qI & I 67 B qo w fzaT )
Y prwe & € g g @
QI G @€ g1 T, g9 '
s & o, W fe @ aww
AR aT | oY AR T3 IO AW A
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Fg & f g argr foreeeft & g
@ {20 TF T FAT TEY &
24 9T 26 921 § &Ry §T qTHY g1 4T )
UF qY agT AT GHT WL AT FEC
Frife ufaar § wgi ax doer feeans
4 TG FEFT 197 T87 9 T4 FTRH
g, g 4 g & FTer FY gERTEAT
ar FvTn wfeww g mr ) gEfed
56 iz =Y fad @ At qra qfon
9% T | g #Y 90 qIEE S
FET A EY TE | g ag QY 0k fE
9 F gTF G AT Y A€V qg
ST AT & | ZAAT A9 AEY & | ;v
FIT @ &, TR 2T W@ | g g
TATEY &Y qEARN @ |

TAAT §9 g gT T § g e}
Fgar f& sv  gaR ofomm & @O
AR de-geeTdr aferrr § a8 wegaR
* qrE & IR a9 AgaT ¥ A g
*F g9 @ a9 § & fwar v |
qforar & «hr 37 @MY & AT §
g% 977 797 2y & fr fefgee afogde
fefgwe foite sfamz st st W
Ara-sfewe foer widg XS F A
ZEL AT § I AW T TR AT
40 g qTa< T 977 § X Forqar arT
BFY FT TE@ 9T IF TG FART
FYFIT AR FfowaT & agt & freramam
AT &7 FRT § T g7 T b,
fa & qrY T A Av, AR e §
qrl & AT 97 |

qg @9 §o g afew fead o
afawes gu § &9 &1 agd FH A4GAC
TERIFATE | To @A TG &
Y T 78 18§ 99 § o% ave
e T g Ak fER A W
aanaT § % 5@ ¥ aga san g |
ofrr & € 20 aTa e TERT §
agi fF gaT gL A AT | AEEE
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[#ft %o wito &R ]
AT AT FT E fF owm A AW
/e 4 fF frg 70% ¥ 9g 39 w1 ave
FC YT AT, GAZ FT A7 FHa AW AT
&Y, $F g3 F4, FE WA, F¥ I
FI AT FE, €Y 9T ZF a7 7 Awqw
ITHNTEL | Tro TA T AT & AT
AN NI E, 39 T agHT TG |
IR Ak fagre § 9 FAT ®YA FT
FFnT aqemn g, faa § & qfoar 7
4 FTUS FT FAATAT | H THAM
fir 7 & ) ST qAETA AT

TAAT A ZIT ZU NS AgT 97 AT
ag & f s F1E FET AT g ar
IA T EH qgT AT EF AT FT A%G
Z, %za & f& a\9aT TEd I, H=eT T
ot | NP AEF SR AT 78 € 9 AT
T o AR FT QXA £ | AT FIE
AT AT & a1 39T § gFae T
aft & 1 W1 gE AN HIAG § (F
TR A7 £ fagrT & A9 46T
FTXTRE | A9 & I 9T AT J1 @
AAA AR aF T fFAT I AFAT
FY (g A 7 Fgf F AT IT
1 B qIAAT &1 I |

o I AT g7 WY Fgm g f
agA & g Wid qEaeyl & 19 9 @
0 I Y T Y wwer ) oI
ag AW 98T ¥ 7Y g WA § 1 ar
I3 Z2T WY Y T § ) s St faefvfer-
U AT FH FTAT AR § AT qg
IA G AEN ATAT AR AT AT ST Y
agi A A gA ) H qwwe g fEoag
0§ wEr AgY Agife S A am &
far? g &, ag s faraet &) w7 od,
T A ALY e AR &1 g+
Y O W1 & | FH WW AT 9T IAHT
T ¥ o g 9g AW g 97 gw
fagfr s a2 FvarcE s 2w
Wagior T MR TER ¥
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frara aitx wogw & a7t 9g o7 I I
TIE | WA I I T
AT NG, FTFIAF EATE
3T 1 oAt g@E gy wHw L
AT & a7 SR S99 gEYr & 1 W
arfe @ € gfF g g @A g za fod
B fHam @0 o1 Fgd § a8 F6Y &7
T A a9 § 1 4w ag 39 ¥ WA
7 § zafrd ag 99 9Mg F BR
FTAE AT | OH) gAd A AT
fefafeima av a9 adf & 9@
77 fag o&r smEi 97 w9 ufeazz
AT AT | AT AT F AT L
IA KT FWY GIIT 1, 413 AT TG A
AT FKIIA A 11 a8 AW AT F7 3
v &g g1 wg 1 91 A frgfafaznT
F faq sray 9wy g, 99 & fAg M-
Tfeq gyt aaiw F1GFEw fFar g |
IF & 19 agt fag 9 v S qw].a
2T 98 I F1 A 57 wF 1 v
Fgr #1 F1 AwA anfidT & ag 99
W FY Frenaifes grefaw qnw
7 frifafaes & wedt 0 Afww
T agt F AR § AT gt ¥ Fn AL
WET F I F fod F94 § ¥4 975 AT
39 ®rz FA ufadds Jag ami wa
A ST @AL A JIET G AT ag A9
A AT ¥ FT I 9T A7 K7 AG
IE | I AYE K AMG g7 UF El
A g T I fa § o $Z1e0 7 graoms
qEM 97 98 ART AT HATY AT AT
G N F AR |

sy agt afa & a1e 7 FEr W
g faan ma o wwgfadt gres
T gu 4, *yfafadfafsy i faadt ags
R AMAT gEd 3T gU 9 agr oAT
wT mar g+ ot aw gforar atew 7
T A I § 0 dwaw @i W
fasr Zzr gom & 1 fass Az dfewew
fam Rk wA F oy Ffag Az av
iz TET gAT & 1 WEr & gH A O
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IFAE | AT LA 31 W AT
ag ¢ f et F F &Y To Fo THo
Ta F IefRaw § T AT 9T A
fem g ga & AT g7 aga T
uF v ¥ ot % faw & W #1 gaw
@ fr ag an AN g7 v Aiv gz
W e e § R gm avg
of@s & &1 fassr I9a F 379 F
2 q¢ a7 AF fed g afs sz
THT-TF QAT AF d1 98 S FT QI
T2 g ¥ oo AT & 97 ¥
A=A F1 WY AT 9 1 agr 97
gfioas dmew #) faar &9 fad ga
fam ofT & @ F1 @ gU A9 FT
T =7 gar faar mar o« Y &g #Y
wia AT qF1ET T w7y 9w wraw w7
& snr anfed wAifE agr &1 e daw
ferg Zrmr &) o fag sq @9
ufwar ) & F7 1 407 F Age-
AT T FOT & AT garn @
1 GTAT SIF A9 AT gAWT FY AT
WA A7 gFfA §F gfamy 1 "avr
EATT AT AT

1 fagiv | afwsza &4 ¢, fagv
Ffeafqog g fF s qaqaradi &
a1 o ¢ fn gt W dew e §
TH 22 1 | gfafaifadr Y aw g am
871 10 FE Fo fZar MY a7 ag M
FAFFAE | AT I F LA A1 F72
T I AZATE | 40 F A7 F 93
am 7 agt & gt fawem m g
s 3% agi #1 Afafaifadt & Jumaq,
fefezaz dfnde v wfavaw awr faar
TR T & frm & 9w ¥ fd
T q=AT ST AT E 1 T AqEd
¥ qre FRgfadma F1 A A X
gt AT A a7 FY JemErend, o
F AT ) feFwa A &Y ) AT TS Y
T ¥ o oF oF ARHY A 9 BT
37 U0 UF TTAT SUTAT @R FIAT 9EAT
|

e
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TN FT AT EaT AN @1 AET
F AL AT FT aNATE | ITIGR
% 99 & v A #) € T9ar W@
FIATTEATE | A7 FEaT a8 & v Awae
TRY 97 o fafew 22 & S a9
JEET F AET AOHT FI | A7 X &Y
FT aga AT F7 f7ar g, A d e
1 Ater w7 faar & 1 gEwr aAe
7g g & fr o et AR FE X
fau smrar 91 W w1 F qg afew =@y
AT TR F &y 7T AT, IgHY T g Y
Tar 5 faeowr O Tt FE 0f @,
i afr gy F gm0 ww
FY IR FE F 18 97 A Ao v
araed 7 focaar | 7w Ay F g
Tz g fr afadwa & oo Wk
FL ) FAR TRl Aas oe fad g0
agf AT FT AT R ) AW ¥ AE
TATHT  TF I §ET ZIAT & | T&F W
% aT ofa & X § qEw @
3T & 1 e few o & T oam
ot i gt & 1 Taw OwA F oft
arX Frgfaae faeew F7 srowt & a1
FTAT GAT | & ¥ qIF TAw 9q MU
& 5 o are F e A ST ERT
T ATEY SATET A FUTAT I A &Y 3qATAT
s weh fgd | o fefese Qi
&7 ¢t fagre & ar amY ¢, awy faar
a aife w5, avs AR fafea a=
a2 | mfefeifeet #r owear faar
arfe ot g% gz 7f § gAY qA™ o
& | g g oedr ¥ ol Avew
grex & o fafore & sy @ar fear s
¥ syt Wt Fgfadee feare gam
2, e ¢ A £ syEeyy #Y U

MR. SPEAKER : I would now call Shri
Somesundaram. Shastriji wants to ask @
question. Shri Sheo Narain—I do not
know how long he will take and on what
he is going to speak.. I am not in a posi-
tion to know, Then there is the hon, lady
Member who wants to speak; there have
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[Mr. Speaker]
been landslides in her area. 1 wanted tc
give her some time to speak. It does not

matter even if she is late. The flood debate
is my choice; 1 wanted this debate in this
House. When the leaders of the Opposi-
tion came to me, I told them, keep this
flood out on the first day. I sent word
from my chamber that it should be dis-
cussed. I was anxious that a debate must
be had in this House. There must be satis-
faction given to everybody, but by absent-
ing themselves, sufficient number of Mem-
bers will not be here. But still, I thought
the debate must go on. I am sorry I have
not been able to give more time to every
hqp. Member. So, I have extended the
debate by some more time today. There-
fore, do not mistake me. J myself wanted
a discussion,

SHRI C. K. BHATTACHARYYA (Ruii-
ganj) ¢ We arc thankful to you for that,

MR, SPEAKER : Even if you want to
«it till 8 O'clock, I have no objection. You
must be able to get people; that is your
job and not my job. Now, Mr, Somasun-
daram.

SHRI S. D. SOMASUNDARAM
(Thanjavur) : Sir, the Minister for Irri-
pation made a statement the other day, on
flood situation in this country. From the
statement, it is seen that some of the areas
in the country suffer from starvation of
water end some other arcas from floods.
Some of the places have suffered greatly
from the damage caused by heavy floods.
According to this report, the total damage
during the lasy floods is about Rs. 170
crores. The loss of human lives has been
3,460, and the loss of cattle is about Rs
1.21 lakhs. These are the losses to the
country. The loss can be given in three
categories : the loss to the individual, the
loss to the Government and the loss to the
nation. The loss due to the floods has
been given; it is a loss to the country. Now
for the loss to the country, what steps have
the Government taken ? The floods come
every year and create a loss to the coun-
try. For the damages caused, only tem-
porary arrangements are made to give rc-
lief to. the people. We do not know what
is going on by way of any permanent relief.
We must take remedies towards giving a
permanent relief,
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Our Irrigation Minister has been a big
engineer. He has written many fine books
on engineering. For the past 15 years,
most of the States have been affected by
recurring floods. Why not make a plan
for a permanent remedy ? We must cal-
culate the capacity of the river and itg velo-
city, During the maximum flood level
reached in the last 15 or 20 years and on
that basis, we must plan to control the
maximum floods. We must think in that
manner and prepare a national plan for it.
18.00 hrs.

[Suri R. D. BHANDARE in the Chair].

This report refers to construction and
careful maintenance of embankments on
cither side of the river. By this we can
control only 10 or 12 per cont of the flood.
For controlling excess floods, we must go
to the catchment area and divert water from
the catchment area itself. We must pro-
vide by-passes also. We can construct a
reservoir in the upper regions.

To have a national plan, we must con-
struct a canal connecting Ganges and Cau-
very and we must divert all the excess
waters into this canal. We can use this
canal for navigation also.

From the report I find that Kerala de-
mands Rs. 3 crores for flood rclief. Why
can they not divert, excess water in Kerala
to Tamilnad ? In that way, we must divert
cxcess water from those places where it is
in excess to places in other States where
they want water,

ot fowr Ao (Fe) ;o gV
AR, AT vy ST AT 8, g Ewdy
ST Y ST | F TR TS & FgAAT
wrga g 6 9w fa ot gw et wmr @
q3 1 TS WY AL F YA A LATATY |
& agt WY TR a<g ¥ e o s
R\ Y ST AR gt @ @Y A W
g R

R T & 9 F W19 FEA TR
¢ fr ag T gw |9 F fau federe
21 FTE F T ot a7 sy ol
R Slo T AR W & g 7
gohfra §, dfem @ g@ & ara Fgan
qgar § fF g FO9 SO AEE
A g
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¥ g f Ewd W Ty
AT Argar § 1 fiw g ey
ooy ¥ wx I & 1 7R T Awd
I gt g AT AT
ot T T AR Y TR A oy v
§ 1 T 59 AR CHEga, 831 a@i
&g 92 a% T2 A+ § | oF ofc-
IR BT & FIT 437 @I faar &y fiF
¥ 1 e o FT ¥ FT I 79 GH
W@t o ag ofE Y aH sau
w & R 5w g 92 A femw
T | U GFE A FT qg BT I 9T
AT | Ag WY q9@ S Y A AT
gaEr AT qgY 97 gwar & | Tg
grifer e § o oy R §
T 99 & faw | o= @yt 9T oA W
a1 AT g oY aa A grga aifafa
FAA T @ T |

F T gres 7 fre¥ & ag ¥
TF @ T AT g | W wgar
st g fF o ey FOT OO @
FQO AT T1aT AL B KO FA
TR AT F LT G FEAT RO |
TG TTHT BIAT AGI AT | TAHE
F w9 § % T 0§ A=)
AT gST e ®Y FE fwar smar g,
Tt g #1 T faar ST g, W@ oW
NFEFRAF @ IATE ? ® T
B Y T FAUT F7 AqwY feav 47
1T & g ZT T ATEH WA § |
IR uF fFaT T F g AT g
& A g% Y F v fafres agw
Y FZT ATGT ¢ AT TAH ARG FEgW &
f& #f v argw # fawifor @@ g,
et 1T T gW 9T FE G G¥ qwAT
T ﬁﬁﬂ,‘ﬁomo'ﬂ'omﬁﬁﬂ‘
Mk ofems 7 & gAak af) O
) Fhd w agt wifwdea g
7g @« swwT &1 Prw & Tk
8 F a1 @ § | F ST HIRAA & AW
F i mam BE 14 @
L59LSS/68—11
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AT FET WY TE e wwryg 1 F
aTa Afeai & A Fawrgar g | @A
T a1 & qaATg 1 §, e e
F w1 qU - oft A Tt @ v R
2 7Y st Pwfew A F faemw
w3 8, A Ao aneEy Wik
wfeameat & wfy g T R
% #Y ag faow Ak gamw @ ot
¢ = g A fae & ag-fafy
Fgw § g WA, O gF AW
fear smar @ f ooft fage & Fod
g ar &

Fror gart Afeat F arg w4
T fog g I A TR w0 § fog
Haw & oF @AW TR 1 oo dw
F wrat wwge @t g IE
T HT 9T FT T IT & T Ay
SqaeqT 1 St TR |

T TG AT THY I BT R
g &1 WX oF AN w7 waAr qwAr
@ forar a2, &Y o F O TR w5
TF R T T Xy
W wgr g e arog foell F gz o
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M wfieve a9y wa#
XA @ § Ak oA T
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/1t Y frwrer amee Mo e s 3
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g g ‘
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faorelt &t ag fead 7 fore faeew
Tgrege fear s wfge, @ife QY
o 7 W@ | wE F aey A w0
A9Y § AR q<H FIETHIX A e § |
o Mo F MAAELY A fafae &
e qw § qet T fawar 1 oF
FHE § W & FEg-dfede § W
frs foeew FT gaE fear ar | S99 &
T g FT Y ? a8 79 v ¥
W@ & 9 IUT RY & 7T @ §
#F 9 X FATE | F qEawS F Ay

arze-ifage & % f3arg | A

RU-JAT FT WTEAT |

@R FEUE & FT ae-fifeqt
F gAY FT 3O FL AT 44T FY
T=E F, Wifs a5 6 F fewmd
21 TS G ¥ F HL A qF SHI-
#few mEAT A R, A 4w W
FAfES A Evlllo fre
ez s & | F ¥ agr e
ﬁmﬁﬁ{o‘ﬁoﬁ@oﬂeﬂo
o7 FAG FY TEAAC AGY &, AT v ¥
Taie §, @ fau 9 I @1 0w
Fm geEfafew ¥ afge 1 a7
&R v fafrees 3 § o
gt

T F A A A gEAE FQ &, 97
qa F) qate < faar | 3 faeey
) = TafE s F A gu
a1 it B g A 9w | Fafaeeaiga
az W {ifree @ & 1 T 70 wewt
Lol 1K

o fagia g ¢ fe wftw e fo
dqw g% W fax & AT gw &
AIAT TAHHE FY AWHTA A Iq WY
frfeamm s T @I | (aE)
AT q q&g7 F 9w W
Wy St A wmr @ g A
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wm) # maae § Fe Aean g €
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&t & ga @t S g aw og, |
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fang ft ur Tsdig wwen € Afew
TR Y FATHE FI AT TR @I )
4 @1 ag fAagw €W f§ U9 Awe,
A9 OF I FAFAET | T AT
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| AMZ afF FATL 3T FT W0 g1 A,
T G Y FOLT F7 G G AT
grr 2, @ A ¥ fagre av faqga
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¥ a9 9%, T4 F {0 ovq g F7 OFA
AT qT g F FI CHERT AT
Afew | faad w1 w7 g v oF4
AT 1 SART A=HT RO | A AN
738 & | AT A1F AGY &F AHAT AT
FTE FTH AZT Y THT 1 A T ATHTA
FTA aT i § 97 & faars 7
FAAE FFIT, THT A9 FE& FIH &7
E § TOAT TET TS FqN § FIE "W
®EST AET FRT | T Wl F AT 4
g & fAaza v § 5 g9 a7% 9m
T eary AET ArAr Tfgq

DR. MAITREYEE BASU (Darjeeling) :
Mr, Chairman, Sir, at the fag end of the
day I do not want to enter into the ques-
tion of comparative intensity of suffering
of different States or different districts or
different constituencies. I do not want to
enter into the dereliction of duty on the
part of somc.of the government officers
which has been dealt with properly in Mr.
S. N. Ray's report and which is known to
everybody now. I do not want to enter
into the inadequacy of relief becayse relief
must always be inadequate; relief can never
save a npation. I do not waat to enter into
any other question. But I want to mea-
tion a few facts which seem very important
t0 me.

Dr. K. L. Rao is an expert. He has got
all the expertise.  But his report, I am
afraid,—he will excuse me for this—could
have becn written by the Head Clerk of
his Department. There is no spark of
any genius in it. I believe, Dr. Rao is a
genius, but there is no comprehension of
the greatest catastrophe that had takcn
place in humen memory during the day
and night of the 4th October in our part of
the country. He has merely meationed
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some depressions in the Bay of Bengal.
Depressions in the Bay of Bengal are in
the weather report; he need not have told
us sbout thosc things; most of his report
has been dealt with in that particular fas-
hion. That is a sort of prosaic report and
T am afraid, this sort of report is not going
to impress anybody. This is what has hurt
us most that, sitting at the top of the or-
senisation, he could have dealt with so
many other things but he has not. When
he has been talking of training of rivers,
he has merely been talking of bunds and
guide walls. When somebody suggested in
an earlier flood discussion that there must
be some dredging of the river, he almost
got a fit—-*dredging th¢ Brahmaputra' znd
he almost got a fit there. That means
that perhaps dredging can never be thought
of in connection with a river....

SHRI SITARAM KESRI (Katihar) :
Kosi can be dredged.

DR. MAITREYEE BASU : 1 cannot say
whether Kosi can be dredged. 1 am not
an engineer. 1 do not know whether Kosi
can be dredged or whether Brahmaputra
can be dredged or whether River Tcesta
can be dredged. I do not know which river
can be dredged. But therc must be soms
other way than putting up bunds and walls
or putting up the so-called barrages and all
those things. He has not dealt at all with
landslides in particular.

I am not talking of floods because so
many other members have talked of floods.
I am myself a flood victim, so to say,
because I did not go to that arez because
the floods had occurred; I did not go to
that place knowing that the floods were
coming. But I just went there before the
‘floods came; the floods met me; I was met
by the floods; I was surrounded by the
flood water,

One of the things thaty Dr. Rao has al-
ways told us in the carlier flood discussions
is that people have settled in lands which
are very low and which should not be in-
habited and that they should have been
somewhere else. I can inform him through
you that I was at the top of a small hillock
and in a bungalow which was built on stilts;
this was no low-lying area by any stretch
of imagination. But this was also under
water for seven hours. For seven hours
we were stranded with 12 families and
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their children, with no food, no water and
nothing. Even small children, small in-
fants, understand these things. There was
no grumbling. There was only courage.
7 hourg is a very short period. It passes
very quickly. The flood water went up
surrounding whole town. We could wade
through water almost waist deep, almost
after 7 hours. I will not speak much about
floods. Because, everybody knows what
floods have donc, Everybody knows what
floods have done in Mainaguri, Domahani
and Mal area. I specially mention Mal
arca because that has not got the attention
it deserved. The situation of Katambadi
has been spoken of today by the Member
from Katambadi area. Katambadi arcy has
been fully described here. The biggest and
Jongest breach in the bund is at Katambadi
and Kranti area. That has hardly been
mentioned cven in the press. 1 have seen
the bund that has been absolutely washed
away in Katambadi and how the course of
the river has completely changed. This
river, if it had been pushed back in proper
time, would not have don¢ so much dam-
age and lands -could have been reclaimed
but now one must realise that Teesta silt
ts full of sand and Teesta silt is not like
that of the Ganga. Its character is quite
different “and when Teesta silt settles over
land it cannot be recultivated within a short
time. Had it been done earlier then rabi
crop would have come up there. But herc
I finish my discourse on floods. I do mnot
want to say anything more about floods,
but what about the landslides, Sir? The
landslides have removed the cultivable land
fromn the sites of the mountains for 50
years or 100 years to come, I must say
something about the landslides because the
mountain people with their courage faced
the situation with unprecedented courage
and they were there without communica-
tions, without water, without light and they
were there for days together. Kalimpong
was completely cut off. Senzda was de-
vastated. So many villages have disappear-
ed and Teesta bazar has been completcly
wiped off. There is nothing left of this
Teesta bazar, 2 petrol stations were ab-
solutely demolished and the petrol tanks
got deposited in Mandalghat. The tank
was deposited about 100 miles down the
river. The whole river water was full of
petrol.  Nobody could do anything with
that water in this 2rea, Still communica-
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tion has not been established properly. One
has to reach Kalimpong via Lava and
Algada. I had to hang on to a jeep for
10 hours and efter that travel only, I could
reach Kalimpong—10 hours not from Sili-
guri, because that would have taken 12 or
14 hours. But from the place called Oodla-
vari, Kalimpong was reached in 10 hours,
This is the position there. T would draw
the attention of the Minister who is such
a learned man in this aspect. He has not
mentioned anything about the young age of
the Mountain Himalayas, the geologically
young age, and the character of the land-
slides and all these things. He has not
told us zbout that. He has treated us like
children. He has not mentioned the sourcc
of the rivers, that is, that the rivers have
risen from Sikkim or Bhutan or Tibet and
these sources can't be reached. He has
not told us anything about that. How can
you train a river, how can you take up a
training scheme of a river unless you know
the character of the river ? But this is not
mentioned. Especially it is very necessary
to know the nature of the soil of Teesta
valley. There are so many landslides therc
right through the year. This yeer, 1968,
has been a year of landslides from the
very beginning, not after the floods, not
after the rains, but every time I went therc
I could sec that traffic could proceed only
with the help of a bulldozer, otherwise not.
Right through the year, from January on-
wards, every time I have been there, we
could proceed with our cars only after the
bulldozer had worked. So, all these things
must be taken into consideration by the
learned Minister before floods can be con-
trolled," before we can understand the
nature of the floods and the nature of the
landslides. ~ This is my prayer : let us have
this knowledge, let us have some sort of
understanding of the catastrophe that has
occurred. It is hot a mere flood, and it is
not a question of calling the Congress Gov-
ernment names or blaming the government
officers. The whole thing has to be un-
derstood.

Before 1 finish, I shall be failing in my
duty if I do not tell you about the arro-
gance of some of the Government officers
at the top. The Government servants lower
down were very co-operative, but high at
the top, they could not even recognise’ us.
At better times they would have recognis-
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ed us but when things occurred like this,
people who knew us quite well -could not
recognise us even from a short distance.

Another important thing is the inadequacy
of thc equipment of the military. They
appeared very carly on the spot; in some
areas they did well, but in many areas they
could do nothing because of lack of equip-
ment. This is a very serious thing. I wish
thc Dcfence Minister were here.

Y ST AW ATAT (FET) - A
ofq #EgwEa, 97 I3 ATEE  F ATS
Fear aear £ & g, fagre, T,
gl T TF AT g, TIH WAV
EANE, ST-AIM AN ITIAE, Fo THo
T AT F1TA §, G ETF ITAT
wfea a7 ol G W FW ¥ 9
15 {57 7% 777 avg v, faeeft & Srag7
AT ATA FAN TEY, AEN wGT FT
TFTA AT, ATE AW AL T, AT
SqTEHT AEAET g1 g, wfFd A
gar |t grer Ag0 7w

ZHLY AT | A FFAT ANgar g——fare
F( AT T TAT 7R, T ATfe-
arfy @+ 7, afwT a@F F FHET
fafaezs 721 &, Fo udo TF ¥ frE}
fafaez7 &% @@ 7g w4, 700 TN
¥ g7 99 TG FT TG 93T, F5 29R
UFHT FHIT  AGAET &1 AT, T FESA
oz g1 W, FAAT Arfe-arfy FT 54,
e gare gzt @ fafweY & <1 4%
samT a% & g fad ) st g A
Far q2r, @ I ¥ f4wT @ w7,
Hfgq am ¥ 999 7 9T WY 9
4T, 15——20 faF MIF aw= &, fFt
FAadrammA F A A f@ o w@
Fo UFo V1T G § TOAT WEgN §
f& newam w1 fegearT & a9 g,
FUT 4E FENT WET | ALY 3T, T
AT qIFFEA & T §, W gl
v ? | AT Sgan § i o
F1 zAaT freer g @ AT § 7 54
fiF FAT AT FEO TE AT &
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&9 & faaqr w4t & a1 a9 #1 feey
TOT A FA <@ v !

ot wia® (Aqe) o oFamfa S,
Tg &1 ag &) W § A7 UF AT
arafar & 1+ g7 @A fwalt 7 frdY o
q arg sret & fomy feama «iv Awge
TV gi & WIT ant F Saw fow-
et g1 AT & | FE &7 Wi AT N
gz g @ifa gaam 2 zwy fav av
FIIMAT TEAT & 1 H @AerT wEar ¥

* g fqu FeEE YT 47 AT OF 315
AT 7 18 A7 FHeT ga7 A%
ZMT gL A qirdw g1 aF  fw fqe
TATH | FIF-97 T foar o | IAH
Mo 77T 4 Uagyd g, Arq AT aifemz &
qrgg W1 ga9 fau o0 #T IaF
fag sem J a9z ff 73 o zH
TR ¥ FEART &1 o0 MifE 27 A
AT AT T AT FI W ZAIT & fow
FXFT W0 | A EY HAA AT EAT
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THE MINISTER OF 1RRIGATION
AND POWER (DR. K. L. RAO): Mr.
Chzirman, Sir, I shall be very brief. 1
would first thank the various hon. Members
for their very valuable suggestions and com-
ments made on the statement, This year,
very unfortunately, the drought, floods and
cyclone have all come in with great severity
and were responsible for a large amount of
damage. But the most significant and the
most sorrowful event of the year is—we
do not mind the damage to property and
other amenities—the loss of precious fives
especially in Surat and Jalpaiguri,

On 7th of August we had the unfortunate
incident first when about 300 pcople died.
What happened was that in the cese of
Surat the floods came in the middle of the
day whercas in Jalpaiguri the flood wave
came in the middle of night. Therefore,
the devastation was more and many inno-
cent lives were lost at Jalpaiguri. We
deeply regret that. .

Hon, Members have said very correctly
that we have to teke into account what
cxactly should be done to prevent such
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catastrophies and also take note of what
has hzppened very closely at Jalpaiguri.
The river Teesta this year got the maxi-
mum amount of floods than any time in
its known history, 1t was known to carry
500,000 cusecs of water and the bridges and
other structures have been designed for
500,000 cusecs. This year it has exceeded
it by 200,000 more. Therefore, that creat-
ed o very large amount of excessive flood
and another event was that there was an
intensive rainfall. As much as 45 inches
of rainfall had occurred at Kalimpong in
the  basin with the result that a large
amount of water flowed into the river. From
the Anderson bridge to Jalpaiguri, 50 miles
below the river descends down as much
as 400", There is a steep gradient and
large amount of water carrying sand glong
with the intensive rainfall—all these factors
were responsible for the devastation that
has happened. Many hon. Membcrs asked
why is it 50 ? There must have been some
reservoir built by the Chinese or otherwise
That is why it rose 60’ at the Anderson
bridge above the highest flood level. It is
a very important point.  'What has happen-
ed was that there was 5 slip from the banks.
There was a sort of small dam at that
place formed so that the water rose above
the dum to 60’ depth of water above the
highest flood level. That really indicatcs
that there was a great obstruction in the
bed of the river. This has been confirmzd
afterwards when the river went down. Even
now they find an obstruction there 30’ high.

SHRI SAMAR GUHA (Contai) : At
what point ?

DR. K. L RAO: At the Anderson
bridge. Then this water came down only
50 miles from the Anderson bridge. Tt
will take hardly 4-5 hours and when
the Anderson bridge broke down and
when the highest flood came thc obs-
truction seemed to have collapsed at a
certain  height. It was originally very
high. We did not know; it may be some-
where cbout 65 fi; it has come down to 30
ft. and when the raing came, all these waters
flowed -down. This occurred at the Ander-
son bridge at about 11 O’clock in the night
and the Anderson bridge collapsed. 1 was
always doubtful about that, because we
had a rickety construction there and there
was no foundation. In fact, it was not well
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designed and I always felt that way. Any-
way, the whole rush of water came down
on it, and then, it reached Jalpaiguri by
zbout 2 O'clock, within three to four hours.
At Jalpaiguri, in 1954, there was a very
devastating flood and later on, as a result
of that, they constructed a bank on both
sides protecting the town of Jalpaiguri as
also the other side. There are so very im-
portant towns in this country which are
behind the embankment. Jalpaiguri town
-is one of them, and is below the river bed.
Apgain, Patna for example, is behind em-
bankments. It is subject to heavy flooding
sometime. Similarly, a large number of
towns are like that. We cannot help it,
except protecting these important towns.
They were there by historical accident.
Therefore, we accept that, and 5 big em-
bankment was constructed along the bridge
at that point of Jalpaiguri. What seems to
have heppened. is that the discharge of water
rose—500,000 cusecs had increased to
700,000 cusecs and the temporary bridge
which was built on the river collapsed and
the Anderson bridge collapsed; there was a
rush of water and the floods could not go
through 2,000 ft; the vent-way of the rail-
way bridge and the banks were breached.
That breach occurred in the middle of the
night, at abouy 2 or 3 O’clock, when peo-
.ple were asleep and that has resulted in
the -very colossal loss of life.

Now, the question is, who is responsible
for the administrative lapse that has oc-
currcd there. There is no doubt about the
administrative lapse; there was an adminis-
trative lapse. Who is responsible for that
and what action is to be taken is really a
matter for the Home Ministry and thc
Government of West Bengal to take up.

SHRI B. K. DASCHOWDHURY : Will
you Kkindly ask thc Home Minister to takc

' proper action ? R

DR. K, L. RAO: So, immediately T set
about, and I went there, and gave instruc-
tions that we should now construct a bank.
We cannot avoid it, otherwisc you must
evacuate the town. We have to take mea-
surcs to sec that in the event of an cxtra-
ordinary flow coming in we ensure that the
bank does not fail under any circumstances.
Therefore, 1 gave instructions that the bank
must be constructed in such 3 way that we
will have atop width of 50 ft. They said
that 10 to 12 {t. would do, but I said that
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it should be 50 ft. wide with a sufficient
zmount of slope so that even if anything
happens, the bank shall not’ yield.

Sccondly, I wrote to the Railway Minis-
ter that the bridge is inadequate and they
must provide for the extra vent-way. The
third step taken was to constitute a Com-
mittee with representatives from the con-
cerned Ministries to go into the question of
North Bengal rivers which are very diffe-
rent from the other rivers, because they
flow from Sikkim and Bhutan, where there
is no control over the waters. In recent
years, a Jarge amount of forests has been
cut down and a lot of pasture has comc
up on slopes. The result is that a large
amount of silt is coming in. Added to
that, the rivers there cre flowing down
rapidly because the gradicnt is large. There-
fore, these North Bengal rivers are always
presenting  difficulties and protective mea-
sures will be costly, but still, in so far as
there is human habitation we have to takc
care of this, and spend money more ex-
tensively than what is normally done in
other cascs. These are very small rivers
compared to those in the rest of India.
Still, we have to take them up very seri-
ously. Unfortunately, this zspect has not
been decalt with by the Man Singh report
either. Tt confined itself to the south and
Central Bengal and this question has not
been taken up by anvbody very scriously
because, for the last 14 years, there was
more or less @ sort of a lull in these mat-
ters. For example on the Teesta river, the
flood that occurred last was in 1954, The
bank has been standing up till very lately.

SHRI B, K. DASCHOWDHURY : Al-
rcady there is @ Master Plan for thc North
Bengal rivers,

DR. K. L. RAO: I have made it clear
that we should not wait for the committee's
report. We can modify it later if neces-
sary after the report is received, but imme-
diate action must be taken to sec that the
various works are started.

After what has hap 1 at Jalpaiguri,
we should take extra precautions so far as
thc cmbankments protecting Cooch-Behar
arc concerned,

" The hon. lady member found fault with
me for not dealing with landslides, They -
do not come under the subject of flood
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egutrol. It is a subject dealt with by the
ministry in charge of geology and the ques-
tion may be addressed to that minister.

There is ome other precaution to be
taken. In the case of small rivers, therc
is not much time for giving flood warning.
It is only 3 to 4 hours, but still a very
effective flood warning system must be
established. In spite of our precautions and
building extra strong structures, we should
not depend on them. Therefore, I am go-
inz to insist upon a very excellent flood
forecasting stztion to be established for
North Bengal. The only trouble is (here
floods do not come every year. At least if
some floods occur every year, people will
be moroe alert. They come once in a way,
but still we have to be very careful.

SHRI SAMAR GUHA : Tt can be an
automatic system.

DR. K. L. RAO : Yes; automatic system
should be there, but unfortunately in our
.country, automatic things do not work well.
Anyhow, it should be wircless, We should
net depend upon teclephones, etc, I have
studied carefully the very wonderfully deve-
Joped flood forecasting system in the United
States and I am going to put in some of
those thoughts into this.

SHRI B. K. DASCHOWDHURY : Have
you considered strengthening the embank-
ments protecting Cooch-Behar town ?

DR. K. L. RAO : Yes. Wc are consider-
ing it.

An hon. member referred to restoration
of power. We bave got sufficient amount
of powcr 10 supply to the consumers. So
far we have supplied to 1,000 consumers
and anothcr 1,400 consumers have to be
supplied.  Unfortunately the low tension
line« and scrvice lines have been destroyed
and they have to be put back. The electric
fines in Jalpaiguri arc under the control of
a private clectric licensce. He did not have
sufficient amount of money to repair these
Jines. It is high time we acquired all these
private clectric undertakings and put them
under onc Government organisation. West
Bengal Government immediately advanced
money to the private licensee and they are
procceding with repair work. I hope in
the course of the next fortnight, power will
‘be restored.
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Shri Mukerjee, a senior member of this
House, blamed me, the Prime Minister and
the Deputy Prime Minister. I do not want -
to defend myself. I know I have got a lot
of defects and I shall always be benefited
by the advice of senior members. But in-
fairness to the Prime Minister and to satisfy
my ‘conscience, I must say that she has
been taking a lot of interest in flood con-
trol measures in this country. One of the
very first things she did as soon as she re-
turned back to the country on 17th was
to call me and have a full discussion about
Jalpaiguri. He, therefore, is not really fair
to the Prime Minister when he says that
she has not taken any interest in this matter.
Similarly. thc Deputy Prime Minister also
attached very great importance to this and
rushed to the site with the greatest speed
than what he did for his own constituency
of Surat, where he went much later. These
are small things, no doubt, but we only
expect that very senior and talented mem-
bers like Shri Mukerjee need not mention
these. He can abuse me any amount of
time. I am preparcd to hear it because T
know I have a lot of defects and I would
be very happy if he corrects me so that I
can be of better use to my country.

About Jalpaiguri. it is a simple event that
occurred. The embankment broke down
and Teesta flowed into the river through
breaches that have occurred. The river
gave a very complete warning. It reached
the highest flood level only after very high
water level was reached many hours ear-
lier. I really do not know how this catas-
trophe happened.

But we myst realise that the Central
Government cannot hold itself responsible
for the embankments. There are 7,500
miles of embankment in this country and,
even if you want it, it is physically impos-
sible for the povernment to watch the whole
area. What is done in other countries like
China and United States of America where
extensive embankments have been construc-
ted is that the people are entrusted with the
work of watching and guarding the em-
bankments. The works are done by the
Central organisation but, then, the people
are entrusted with the upkeep, maintenance
and watch of these embankments. That is
what we have got to do in our country also,
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We have to start with regular drill and
regular classes to see that some proper
training is given to the local pcople so that
they are enthused and then they must be
entrusted with this work. During the war
time Y happened to be in Bengal. At that
time they gave lectures and drill in colleges
on a very simple thing like fire fighting.
They gave all the training and they repeat-
ed the training classes. In the beginning I
‘thought why are they troubling us with all
this, repcated training, giving specific ins-
tructions as to which men should have the
pump and which men should have the hose.
Later we came to know that the idea behind
it is that at the time of the emergency, when
the rush comes in, when the brain does not
work, you must work automatically as a
sort of habit. Therefore, I will hzve the
training scheme introduced here and I hope
that people will co-operate with me in mak-
ing a fairly good success of it.

The hon. Membcr, Shri Mukerjee, said
that we have done very little. He cited the
example of China and said that we have
not done much in this country. Many other
hon. Members have asked : what have you
done ? In fact, thc hon. Member, Shri
Kandappan, said that the statement tnakes
no mention of any work done in the pre-
vious year. I.have not done it because it
is no use repeating the same thing. That is
why T did not do it.

T would like to submit here that I had
the great opportunity of studying all the
rivers of China at close quarters. That was
a unique opportunity that I had when we
were very friendly with China. Then 1
had the opportunity of seeing every one
of those rivers from Yangtze right up to
Peking. 1 have studied all those rivers.
Seeing all that they have done what I would
like to submit is that they have done much
less than what we have done. What we
Mave done in this country is remarkable
work.

It is onlv in 1954 that we have taken up
the question of flood control at the national
level. At that time there was practically
no data available in this country. There
was not even a survey of the rivers. We did
not have any information whatsoever about
our rivers. Then we started work, The first
thing we did was to cstablish a large num-
ber of rain-gauges. Then we had
aerial survey of nearly 52,000 sq. miles and
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regular survey of the various rivers. First
data was collected. Then, we have com-
structed 4,500 miles of embankments as
compared to 3,000 miles for the whoie. of
the carlier centuries.

Then, we have constructed 4,500 miles of
drainage. It is this drainage that has made
Punjab and Haryana in particular  very
prosperous. We have protected 150 towns.
Dibrugarh is a very famous example of that,
Dibrugarh would have gone off if attention
was not paid to it.

Then, 4,500 villages have been  raised
above the water level and rendered free
from. flood effects in UP and in the Rapti
areas. Fortunately, this year the Rapti has
not come otherwise Shri Sheo Narain would
have been at my throat. The Rapti area is
a very bad area from the point of floods.

Then, we have constructed the Hirakud
Dam, the DVC Dam and many other dams.
They have all helped in regulatine and
moderating the floods. Therefore we should
not belittle ourselves, Quite a large amount
of wonderful work we have done with
whatever little money we had. We bhave
spent about Rs. 200 crores though this is
very little compared to the big problem
this country is involved in.

Here I want to submit one simple fact
to the House. The entire country of lndia
has got an area which is equal to the water-
shed or the catchment area of the Missis-
sippi. The total amount of waler that we
get from the whole catchment area of the
Mississippi is 350 million cubic feet where-
as in India, which has got the same area,
the amount of water comes to three times
that water. This is just to show that India
is blessed with a large number of rivers and
a large amount of water. There arc very
few countries in this world which have got
that wonderful river wealth that we have
got.

SHRI S, KUNDU (Balasore) : You are
turning this debate into a seminar, What
you are saying is very good but Kindly
reply to some of the pointg that we raised
about the Subarnarekha, cyclone and floods
of Orissa and West Bengal.

DR, K. L. RAO: I am coming to that.

This is a very important point for hom.
Members to remember that this country-has
got a very large number of rivers which-
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formally a country of this size does not
have. Therefore the flood control of these
rivers imposes a great strain and  great
amount of resources are required. This just
shows that this is a very difficult problem.

SHRI SHEO NARAIN : What about the
river grid system ?

DR. K. L. RAO : Coming to Orissa, it is
true that Qrissa has been. ... (Interrupiion)

SHRI B. K. DASCHOWDHURY : Be-
fore taking up Orissa, please say if you
have in mind giving serious relief io the
flood-affected people of the Indian enclaves.

DR. K, L. RAO: Let me finish. Then
you can ask about it.

Regarding Orissa, it is really very unfor-
tunate that that very fertile land of our
country has been subject to drought, floods
and cyclone year after ycar. It does re-
quire some closer attenlion.

SHRI P. K. DEO (Kulahandi):
money also.

DR. K. L. RAO: Taking up the first
point of Shri P. K, Dco, we know that the
Chilka Lake has been silting but we had
no scheme. Even thc¢ High Flood Level
Inquiry Committee of Orissa, which went
into the various problems of Orissa, have
not taken up this problem at all. 1 was
not aware that the siltfng has been causing
extra inundation in that-area. 1 am writing
to the State Government to. have the neces-
sary survey made to find out how much
extra amount of silting is deposited and
whether we should open out to the sca more
to sec that the bar is cleared in time and
the water is drained out much earlier. 1
am asking the State Government to give
the necessary information.

More

river
West

Regarding . Subarnarckha, it is a
which is a common river between
Bengal and Orissa.

SHRI S. KUNDU : Bihar also.

DR. K. L, RAO : Bihar is higher up. In
the area where floods have occurred, these
two boundaries are thcre.

19 Hrs.

I suggested some time back that we
should have flood control banks on both
the sides of the river because it is the tail-
ond that suffers. You must have banks
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because the- land is. generally, built up
by the river and, therefore, it is much lower
and is inundated by water. Therefore, there
must be banks in that area. I suggested
that banks must be constructed on both
the sides. But the Orissa engineers cbiect-
ed and they said that no bank should be
constructed on the West Bengal side be-
cause their contention was that water must
flow through Midnapur district, drainape
must go therc, and that the bank cannot
be constructed on the other side. Recently,
I called both the Chief Engineers and I
explained the whole problem to them.
They have, finally, agreed to construct
banks on both the sides. We are going to
take it up shortly, Of course I am quite
aware, $o far as this river is concerned, the
maximum flood discharge may be Rs. 4
lakh cusecs or Rs. 5 lakhs and it may even
go up to Rs. 10 lakhs. It is also necessary
that we should ensurc there should be some
reservoir higher up so that the banks con-
structed may prove to be safe and that dam
has got to be in the Bihar area. There is
no suitable site either in Orissa or in
Bengal. This has not been investigated in
Bihar. So, I am asking the Bihar Govern-
ment to investigate and make it a sort of
multi-purpose project so that we have the
bencfit of power and irrigation as also the
benefit of flood control, I hopc, we will
pursue it further. ..

SHRI S. KUNDU : Don't only ask the
Bihar Government. You skould ask your
Ministry also to investigate it.

DR. K. L. RAO : The Bihar Government
was to give permission. If it were Orissa,
you could have asked the Orissa Govern-
ment to give permission.

sft wrAraT fag - fazim 7 gafa
maT & | '

DR. K. L. RAO : We will see that.
sft ofy T . oY IO F AT
§ fasar g fa AaT wg1’g mA 29§
I A DT g | §F AN AT §
fRagaa gL
DR. K, L. RAO: Then, about the cyc-
Tones. I want to make it clear that the east-

coast of India is subject to cyclones every
year. On an average, we have cyclones out
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of which at least 4 to 5 cyclones will be
‘serfous. They may strike either Madras or
Andhra or Orissa or Bengal. We cannot
‘avoid the occurrence of the cyclones, But
what we can do is to have a good forecast.
The present technical knowledge has gone
to' such an extent that we can forecast it
earlier, two or three days earlier, the inten-
sity of the cyclone that mignt occur. But
this requires the establishment of the net-
work of radars supported by the recon-
naissance aircraft. At least, we must have
four stations on the east-coast in  Puri,
Vizag, Madras and one lower down. Unless
these stations are established it will not be
possible for meteorologists to  carcfully
forccast the occurrence of the cyclones be-
cause these depressions start away out in the
sea. We cannot sec the thing unless we
have got all the nccessary cquipment, This
is subject to approval ond sanction. 1 am
writing to the Ministry to see that we try
to programme it in the Fourth Plan and
establish the net work of radars.

The unfortunate thing is that the cyclones
occur in Orissa and Andhra at a time when
the crops are mearing fruition. That is the
unfortunate thing. These cyclones  occur
maximum in the month of October and
November and these are the two meonths
whea these should not occur. That is the
main trouble, I do not know whether some
change in agricultural practice will also be
necessary if we want to escape the damage
from the cyclones. This Las happened this
vear in the three districts of Orissa, that is,
Puri, Cuttack and Ganjam and in one dis-
trict of Srikakulam in Andhra Pradesh.
The wholo area has been damaged with the
heavy downpour.

T want to correct one of (he iion. members
heavy downpour. One of the hon. members
said that the Prime Minister had not sent
even her sympathies, It is not correct.
She sent immediately a lctter of sympathy
and also sent the P.M.’s contribution from
the Relief Fund,

Coming to Assam. Assam has the most
difficult river problem in the country; not
orly in the country, but it is one of the
most difficult problems in the world. The
control of floods in Brahmaputra is a big
‘thallenge to any engincering that Is avail-
able in the world now. In fact, the main
reason why I went to the United States,
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which some hon. members have criticised,
was for this purpose. I have promised for
Assam that I would chalk up some very
definite programme and, therefore, I* had
invited a number of American experts; we
have got their report and still we have not
been able to make any dent on the plan-
ning of proper flood control project for
Assam. Therefore, I thought that it was
best that T took two engineers with me and
go round and discuss the matter... (Imder-
ruptions). The main  difficulty about
Brahmaputra is this. We do not have either
the beginning of, the river nor the end por-
tion of it; only the middle of 550 miles
of Brahmaputra are in our country, If the
beginning had been with us, we would have
been able to construct some dams to hold
back the water, but unfortunately that is in
Tibet and the latter portion is in Pakistan.
Therefore, there is this difficulty in  the
harnessing of this river from the point of
view of flood control. Added to that, it
has a very laree amount of silt. ..

MR. CHAIRMAN : Is the hon. Minister
concluding ? Two mcmbers have also to
ask questions.

DR. K. L. RAO: T am just concluding.
(Interruptions)

With regard to Assam, as T said. we have
eot a difficult flood control problem; it is
a very serious problem. We are thinking
very scriously of rc-organizing the whole
system and establishing & good type of
authority for an intensive investigation and
drawing up of a plan to deal with this
problem.

With regard to Kosi, thcre has been some
misunderstanding. It must be accepted that
the people who are living oelween the em-
bankments suffer. But Kosi has done an
immense bengfit to the nation, specially to
Bihar. If the Kosi project had not been
done. it would have affccted the stability
of that party of the country; the river
would have gonc on to Darbhanga and
joined the Kamala Balan. The project has
rendercd a very valuable service and has
been onc of our successful flood  control
works in the country. The main point that
has not been understood is that between
the embankments there are 300 villages.
There are 300 villages between the embank-
ments. Now, the question is, what are you
dcing with these 300 villages. In case of
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Kosi high floods, they are affected. The
question is. what are you doing with these
people ? Now, Sir, my answer is  this.
Since the banks were constructed there
was not any serious flood. The flood was
never more than 300,000 cusecs all these
vears with the result that actually near
about 90 villages wantéd to go out of the
river portion and took the compensation
also. But because there was no hcavy
floods they returned back. They came2
back to live within the embankments. But
this year heavy floods came and people were
affected. There is some realisation on their
pert that they have to go outside the em-
bankment,  Therefore, the question of
rchabilitation of thesc pcoplc in between the
embankment is a matter which has got to
be taken up most seriousiy and steps taken
to sec how best to ecvacuate them or to give
ns much help as possible. Also the ques-
tion of constructing tiic embankment nearer
will be taken up. At thc moment the
cmbankments are 10 miles apart. Soma of
the hon. Members asked whether you can
have it nearer, 1 am thinkinz about it.
It has got to be done very carefully. Kosi
river has pot certain characteristics and it
moves on from side to side. We have to
make a serious study before we can venture
to shift the cmbankment nearer than what
thov arc at present. Unless we satisfy our-
scives we should not go in for that imme-
diately. But that is under serious study and
I hope wo will be able to do something in
that matter.

Certain hon. Mcmbers have been talking
about dredging. Jt has got very limited
use in flood control works. In some areas
it can be used like Kosi and Adhwara rivers.
It is quitc likely that we may be able to
use it to useful purposes. We have got
onc dredger in Kosi arca and we are going
to use it now, as expcrimental measure, If
we find it useful we will buy many more.

One hon. Member asked about Rajasthan.
It is tue that we had severe floods this
year in areas therc where usually there
was no water. But thc most serious pro-
blem of Rajasthan in Ghugear and we are
taking steps to see that the Ghagear diver-
sion scheme is completed so that the flood-
ing' of the Rajasthan areas could be elimi-
nated.

" In conclusion, I would say, quite a large
number of useful supgestions have been
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made and many comments offered. All of
them will be studied very carefully and I
hope in the years to come more and more
flood control measures will be taken and
we will be able to solve one day this very
serious problem. I also want to sav that
so far only one-fourth of the area that is
affected has been covered. We have yet
to do a lot. The total lands affected by
the flood is 500 lakhs acres. We have done
protection for about 1/4 of it. So, there
is a large amount of work to be done, and
1 hope we will take it up in the future.
Now, Sir, my answer is this. Since the
years.

st <fe T : wAT AEET A el
FACR LB AL AETE

st ¥ oEm (J|W) : TWAT
#gEg, ¥ da fagre § woim fa@
FE) A FITATAT A I
AravT B fRar @ g 1 avg Iy
garaz A ¥ w7 AT G gEAYT A BT
fagr T & ot aenT Fig ANT § ¥ F7
TAAAYT G | SIS faay 14r & 1 74
# ¥ a7 7 ~El oFg gfe Fraaaa
@ & gw A a7 fama-
faay g% 7% & 1 A AT T At w1
qgmr ord, AE A1 A9 g aidd w
=z fear g |
SHRI RANGA  (Srikakulam) : The
Prime Minister was good enough to pro-
mise the other day to send a central team
to evaluate the distress and the needs of
the people of cyclone-affected Andhra.
What has happened to that ? The team has
not yet reached Andhra, although it is

more than 25 days since the cyclone had
taken place.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : It takes a little time
for them to go to all the States. It must
suit them also,

st qa s Fn T TN A
R E LT I

SHRI RANGA : Will they go there after
all the houses are rebuilt ? Do they go
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there in order to see the distress of the
people or after the people have somehow
or other managed to keep some kind of
show of life do these people go there to say
that everything is all right ? I did not know
the Finance Minister was the villain of the
piece. I thought it was the Minister of Irri-
gation or the Food Minister who had 1o
send thiy central team of officers,

SHRI MORARIJI DESAI : The team is
sent by the Finance Minister and nobody
else. The Finance Minister is always a vil-
lain, I cannot help it, 1 am sorry for you
that you have to deal with him. It s not
a proper thing to talk like that.

SHRI RANGA : 1 thought I said some-
thing nice about him,

SHRI MORARJI DESAI: The team
cannot be sent to all the States at the same
time. It must be the same tecam of officers
who must go and do this.

SHRI RANGA : Three weeks.

SHRI MORARIJI DESAI : Three weeks
is not a long period.

SHRI RANGA : Are we 1o understand
that the Government is so short of officers
that it is not able to send its officers even
after three weeks of the cyclone disaster ?
I cannot understand this, It is a shameful
thing for anybody, and yet my hon. friend
is not prepured to offer any apology or ex-
planation. He says it is not proper to talk
like that.

SHRI MORARIJI DESAI : No apology
is required or necessary. My hon. friend
does not realise that it is the same set of
officers who should go round for the sake
of uniformity, they have got to talk and
discuss with them and then come to a con-
clusion as to how much is required. This is
what is done, and we have no trouble about
it anyway, ’

SHRI RANGA : May I know how lon¢
they are going to take in order to go to
Andhra? What i¢ this absurdity ? You
ought to be ashamed of this kind of thing.

SHRI SAMAR GUHA : Not after a
week, but even after 35 days of the devas-
tation they have not gome there. It is a
strange thing,
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SHRI MORARIJI DESAI: Let my hon.
friend also understand. ..

SHRI RANGA : Why not the concerned
Minister answer, why not the Prime Minis-
ter answer ? Why do you unnecessarily
come in taking this burden on yourself ?

SHRI MORARIJI DESAI : Shouting will
not help.

SHRI RANGA : No need for you to
answer.

SHRI MORARIJI DESAI : Because it is
T who have to send the team, not the con-
cerned Minister,

SHRI H. N. MUKERJEE (Culcutta
North East): You cannot choose the team,
you do not know the experts. How do you
know them ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI  JAGJIWAN
RAM) : The Housc is naturally cxercised
over these things. But I may tell one thing
for the information of the House that
whenever there is drought or cyclone ar
floods, relief work does not wait for the
Central team to visit that place. The relief
work is to start immediately by the State
Government and the pattern is there that
whatever cxpenditure is incurred on the
relief work, 75% ... (Interruptions)

= of T : T 9= wrsz-AifE At
AT 20

w! I T ;79 T, TmT T,
CareT-mifzT T AT €

ofy <fq 7w . T & frAn o e
Hifez g1 T 2

SHRI JAGJIWAN RAM : Theré¢fore
relief work is not held up for want of the
Central team visiting that place. The Cen-
tral team visits for extra expenditurc over
and above what is normally provided for
the relief work.

SEVERAL HON., MEMBERS rose.

SHRI MORARJI DESAI: May I ex-
plain ? Let them hear it 1 patience and
then condemn if they want to. ‘

SHRI RANGA : Let ug talk in a respon-
sible manner,
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SHRI MORARJI DESAI: Wil you
please hear me before you pass a judgment.
Instead of that if you only get excited and
abuse me, you can do so and I have no
objection to that.

SHRI RANGA : You are excited. Only
you do not appear to be so,

SHRI MORARIJI DESAI: Where am I
to be excited and for yhat? (Interrup-
tions) You can tell me anything. If 1 ex-
plain it, even then you do not want to hear
me. If you do not want to hear...
(Interruptions) All right you become un-
virtuous and I become virtuous,

ot wReax fag : Tanafy wgEy,

q# 9gT &% & A4 TEA0 9zav § fw

I T HAT 9T BT mAAT F

ZT H A, Y IR 1A fazre Fr gty oo,

g7=y fagrT & s qq ¥ AR M-

qrfed gvr 8, IT7 HAT F1 @Afar

qa-fefaga, faa & fazre #r ot qa
afedl Fr W4FT THT AT &, FF AW,

FIHY, SF, TEWHT, FHAT onfc, IT F1

I g AWy wgt fRen 1 ol g

UM HdY 54 W7 a1g F qeaey § qgq

AT 2T E, 98 TT AW FT AT AT

g aafragdgradl| agd g ¥

SATE) AFAF AGIGATE 1 HITH AT

sraar wgar § f5 oag awr #ai @Y
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SuTA ®al, s afe way, e

A& Fqr ddfee-wnd WAy (s

gfa @il) : wF ad Tga & &
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SEVERAL HON. MEMBERS rose.

MR. CHAIRMAN : No question please.

(Interruptions)
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SHRI SAMAR GUHA : On a point of
order, Sir. Just intervening in the debate
the Food Minister used the word ‘exer-
cised’ saying that the Opposition has been
exercised, I think that is a very unkind ex-
pression (Interruptions) Due to national
calamity if the Minister is not exercised,
they may remain in their room. They have
not attended the debate during the whole
discussion. Now for voting all the Cabinet
Ministers, all the important Ministers and
the Deputy Prime Minister and the Prime
Minister, all of them came in an array but
none of them was here when an important
discussion on a national calamity was tak-
ing place.

SEVERAL HON. MEMBERS rose,

MR. CHAIRMAN :

Kindly take your
seat, -

Order, order. Take your seats. There are
a number of substitute motions. Shall I put
them together ? .

SHRI B. K. DASCHOWDHURY : The
flood-affected  people have got no relief
from the Government of India.

MR. CHAIRMAN : Order, order. I am
putting the substitute motions (o the vote.
Shall I take them together ?

SHRI SAMAR GUHA : No, Sir. They
should not be put together.

SHRI RABI RAY rose—

MR. CHAIRMAN: Mr. Rabi Ray,
please take your seat first. Let us follow the
procedure.

SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN : Order, order. Please

resume your scats. (Interruption)
ot MU STYT : A 9 N T@E
gER frmiwa A R oo 71 g
74 fem & 1 =T a1 A F B
g 7z 9z g Y | ®n fadfey Aww

© i, ag gE Al ammar. [ (sqwem) | |
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MR, CHAIRMAN : Order, order.
A Tfaww: or 76T W A0 A
F7 F7 gfAT

+MR. CHAIRMAN : Order, order. I shall
~00W put the spbstitute motion of Shri
H. N. Mukerjee—motion No. 3—to the
vote of the House.
The substitute motion No. 3 was put and
negatived.

MR. CHAIRMAN: I shall now put
Shri Samar Guha's substitute motion, No.
4, The question is :

“That for the original motion, the fol-
lowing be substituted, namely :— -

“This House, having considered the
statement laid on the Table by the Minis-
ter of Irrigation and Power on the 13th
November, 1968 regarding flood situation
in the country, expresses serious con-
cern over the failure of the Government
to effectively deal with the problems
arising out of such natural calamities,
particularly in North Bengal, where the
administrative machinery grossly neglect-
ed its duty to alert the people by giving
timely flood-warning and undertake
immediate measures for rescuc and relief
after the flood disaster, and where assess-
ment of the colossal disaster was inordi-
nately delayed by the Central Study

AYES

Division No, 10]
Amat, Shri D.
Berwa, Shri Onkar Lal
Daschowdhury, Shri B, K.
Deb, Shri D. N.
Deo, Shri P. K.
Deo, Shri R. R. Singh
Dipa, Shri A.
Goyal, Shri Shri Chand
Guha, Shri Samar
Joshi, Shri Jagannath Rao
Kameshwar Singh, Shri
Khan, Shri H. Ajmal
Kundu, Shri S.

NOVEMBER 21, 1968
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Team\,
that :—
(a) besides providing relief and reha-
bilitation facilities to all flood-
affected areas in the country,
North Bengal Flood be regarded
as an extraordinary national cala-
mity and thus, a Special Central
Fund, without requiring the
approval of the Central Study
Team, for adequate relief, rchabi-
litation and reconstruction there,
be advanced;
pcrmanent flood contro]l measures
with  flood-warning cystem be
speedily worked out, particularly
in the arcas like Midnapur, North
Bengal, North  Bihar, coastal
regions of Orissa .and Brahma-
putra valley which suffer from the
furies of floods almost every year;
Flood Fighting Corps be sct up in
States, generally vulnerable from
recurrence of floods, with Central
help; and
(d) a Central Nationgl Fund be cons-
tituted for providing speedy help
to a State which requires to meet
on emergency arising out of flood
or similar other natural calami-
ties. (4)

an urges upon the Govermment

(b

~

(¢

~

19.33 Hrs.
The Lok Sabha divided :

Mayavan, Shri

Mukerjee, Shri H. N,

Parmar, Shri D. R.

Paswan, Shri Kedar
Ramamoorthy, Shri S. P.
Ramji Ram, Shri

Ranga, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

Shastri, Shri Ramavatar
Somasundaram, Shri S. D,
Subravelu, Shri

Thaekur, Shri Gunanand

NOES-

Ahmed, Shri F. A.
Ankineedu, Shri

Bhagat, Shri B, R.

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Chanda, Shri Anil K.
Cheturvedi, Shri R. L,

Chavan, Shri D. R.
Chavan, Shri Y. B.
Dass, Shri C.

Desai, Shri Morariji
Deshmukh, Shn . D.
Ering,

Gandhi, Shnmah Indira
Jadhav, Shri Tulshidas
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Jagjiwan Ram, Shri

" Jamir, Shri S, C.

Kamble, Shri

Krishna, Shri M. R.
Mahishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Moester, Shri Bhola Nath
Menon, Shri Govinda
‘Mondal, Shri Jugal
Murthy, Shri B. S.
‘Pahadia, Shri Jagannath
Pant, Shri K. C,

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shaffi

MR. CHAIRMAN :
division is : Ayes 26; Noes 50.

The motion was negatived.

MR. CHAIRMAN : 1 will now put Mr.
Chintamani Panigrahi’s substitute motion to
vote,

Substiiute  motion No. and

negatived.
MR. CHAIRMAN : I will now put Mr.
Dar’s substitute motion to vote.

5 was put

Substityte  motion No. 6 was put

negatived.

MR. CHAIRMAN : I will now put Mr.
N. C. Chatterjee’s substitute motion to vote.

and

Substitute  motion No. 7 was put
negatived.

MR. CHAIRMAN : I will now put Mr.
‘Rabi Ray's substitute motion to vote.

and

Substitute

motion No. 8 was put and

negatived,

59LS(CP)/68—1,010—31-3-69—G IPF.

The result of the
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Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram Subhag Singh, Dr.

Rao, Dr. K. L.

Rao, Shri K. Narayana

Reo, Shri Muthyal

Rao, Dr. V.K. R. V.

Roy, Shri Bishwanath

Saigal, Shri A. S.

Sen, Shri Diwipayan

Sen, Shri P. G,

Shambhu Nath, Shri:

Sheo Narain, Shri

Shiv Chandika Prasad, Shri

Shukla, Shri S. N.

Shukla_ Shri Vidya Charan

Siddheshwar Prasad, Shri

Swaran Singh, Shri
19.36 Hrs.
BUSINESS ADVISORY COMMITTEE

TWENTY{FOURTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, I beg to present the twenty-fourth re-
port of the Business Advisory Committee.

PEPERS LAID ON THE TABLE—Contd.

1.OAN TO JANSATTA AND LOKSATTA GROUP OF
NEWSPAPERS

THE DEPUTY MINISTER

MINISTRY OF

IN THE
INFORMATION AND
BROADCASTING  (SHRIMATI NAN-
DINI SATPATHY) : 1 beg to lay on the
Table a statement regarding Government's
decision to give a loan to the Jansatta end
Loksatia group of newspapers in QGujarat.
[Placed in Library. Sce No. LT-2234/68).

19.364 Hrs.

The Lok Sabha then adjourned iill
Eleven of the Clock on Friday, November
22, 1968/ Agrahayana 1, 1890 (Saka).
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